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OA-126/2024/EZ

GOVT. OF ASSAM
OFFICE OF THE DISTRICT COMMISSIONER::::::JORHAT
(DISASTER MANAGEMENT BRANCH)

No E 115998/3

To
The Chairperson
Eastern Zonal Bench, Kolkata
Sub:- Submission of Report on news item titled Iflegal sand excavation
threatens River Bhogdoi in Jorhat” appearing in the Assam
Tribune dated 29/03/2024.
Ref:- Order of NGT Principal Bench, New Delhi against OA No 537/2024
Sir

With reference to the subject cited above, | have the honour to forward
herewith 03 nos. of reports on News item titled “ illegal sand excavation threatens
River Bhogdoi in Jorhat appearing in The Assam Tribune dated 29-03-
2024 as submitted by the (1) Regional Executive Engineer RLO Sivasagar,
Pollution Control Board of Assam, (2) Executive Engineer , Water Resources
department , Jorhat and (3)Divisional Forest Officer, Jorhat for favour of your kind
information and necessary action.

Enclo:- Yours faithfully
As stated above
Signed by
Pulak Mahanta
S AR A
Jorhat

Memo No:- E 115998/ 3 -A
Copy to :-

1. The CP, NGT Principal Bench, New Delhi for favour of kind information.
e-signed

District Commissioner
Jorhat



GOVT. OF ASSAM
MENT OF ENVIRONMENT & FORESTS

JORHAT DIVISION: JORHAT
E-mail: dfo.t.jorhs

Letter No. FIT/B/MCA (New)/25(xix)/2024/ 3 |5 5 Date: 20%Faly 2024

To.
. The District Commissioner,
Jorhat District.
Jorhat.

Sub:  E1153%98/Forest(Green Tribunal)/1 Dated 01-07-2024-reg.
Ref:  Regarding order of National Green Tribunal.

Sir,

With reference to the subject cited above, | have the honour to submit herewith the report
regarding illegal excavation violating sand mining under Bhogdoi niver of Jorhat Forest Division,
Jorhat.

This is for your kind information and necesary action.

Enclosed: As stated above.
Yours faithtully.

{Nandha Kumar, 1I'F
Divisional Forest Officer,
Jorhat Division. Jorhat.

NG
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Reply to Order dated 16.05.2024 Original Application No: 26/2024/EZ (Earlier OA No: 537/2024/E7)

Most respectfully showeth:
L. Sri Nandha Kumar, IFS currently working as Divisional Forest Officer; Jorhat Division, Jorhat the
Department of Environment & Forest, Govt, of Assam, do hereby solemnly affirm and state as under:

I

That 1. in my official capacity in the above-mentioned matter, am conversant with the facts and
circumstances ol the case on the basis of official records and submitting the following reply to the
order dated 16,05.2024 original Applicant No: 26/2024/EZ (Earlier OA No: 337/2024/EZ).

That the news item title “illegal sand excavation threatens river Bhogdoi in Jorhat™ appearing in The
Assam Tribune dated 29-03-2024 alleges that unchecked and illegal sand excavation has resulted in
severe environment degradation and has altered the course of the Bhogdoi River.

That the article has further alleged that complicity of various individuals and entities, accusing them
of profiting of illegal sand mining activities while disregarding the detrimental impact on the
environment.

That. the Bhogdoi River is one of the south bank tributaries of the mighty Brahmaputra. It originates
from Mokokchung in North Hills of Nagaland, The river is known as Tsujenvong Nala it is origin and
it runs from North-East to South-West direction for a length of =25 kms, it then tumns from South-
West to North-East direction and in this reach the river is known as Dessoi River, After covering a
further length of about ~25 km it turns from North-East direction to North direction for a length of
=16 kms, It again flows fora length of =32 kms from North and North-East direction up to Jorhat
Town. From Jorhat Town the river changes its direction towards North-West for a length of ~60 kms
before joining Dhanshiri River nearest confluence with the Brahmaputra and then flows through
Gelabeel River which runs Bhogdoi parallel 1o the Brahmaputra River. The total length of the river is
~158 kms, out of which ~98 kms is in plains and ~60 kms is in hills.

That, the State Govt. is empowered under sub-section (1) of section 15 and section 23C of the Mines
and Minerals (Development and Regulation) Act, 1957 to make rules for regulating the grant of
various forms of minor concessions and for prevention of illegal mining.Accordingly, the State has
enacted the Assam Minor Mineral Concession Rules, 2013 wherein the minor minerals are classified
into 2(two) categories — Schedule *X” and Schedule *Y". The minor mineral *sand’ is under Schedule
YY" of Assam Minor Mineral Concession Rules, 2013. (Copy enclosed as Annexure-B)

The Department of Environment & Forest is the nodal department in the State of Assam for dealing
with the allotment of mining lease/concession/permit of minor minerals listed in schedule *Y" and is
entrusted with the enforcement and regulation of mining operations in the state for the minor minerals
listed in schedule *Y” including illegal mining.

Accordingly. the following 3 nos. of Mining Concession Areas (MCA) and 15 nos. of Mining Permit
Area (MPA) or allotted along the various mineable stretches of Bhogdoi River afler getting the
necessary approval of the Mining Plan from the Director of Geology and Mining. Assam. Copy of all
the approved Mining Plan is enclosed as Annexure A1/1-18 and copy of Google Earth Map showing
all the MCAs & MPAs are annexed as Annexure A2/1-6.

S1 No. Name of MCA ﬁ_lrz GPS Co-ordinate Remarks

26°45"21.32"N. 94135697
26°45'15.26"N, 94°14'30.30"E
26°4522.60"™, 94°13'58.04"E
26°45'13.68"N. 94°14'31.13"F
26°45'8.95"N, 94°14'30.30"E
2 BhogdoiGarmur MCA No.l 4.83 26%45'1.98"N, 94°15'13.74"E
26%45'1 1 .35"N, 94°%14'53.96"E

| BhogdoiGarmur MCA No.2 | 4.83
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26°45'4 22"N, 94°15'15.21"E

Bhogdoi Malow Ali Bypass

491

26°46'43.08"N, 9471 1'6.96"E
2674631.41"N, 94°10'56.89"E
26°46'32.73"N, 94°10'56.87"E

26°46'44,.39"N, 94°1 1'6.74"E |
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1 No. Name of MPA 3;; GPS Co-ordinate Remarks
264 T'7.46"N, 94°8'16.068"E
| Bhogdoi River Sand 4.76 26°4T7.51"N, 94°8'17.05"E
Mining Permit Area | 26°46'52.75"N, 94°8'39.98"F
26746'51.48"N, 94°841.19"E
o il (L} ] i L1
BhogdolKothalguri Eﬁjﬂljﬂ_llhﬂ, ‘MniQEt&.IT“E
» Mining Penmit Ares 0.60 26°3930.91"N, 94°19'25.70"E
= No.1 ’ 2673033.01"N, 9401932 3TE
i 2673932 77"N, 04°19'30.34"E
2673902 35N, 47195898 "E
3 Bhogdoi River 1.50 26°39'03.52"N, 94719'58.38"E
Dhodarali MPA i 26°38'52. 18N, 94°20'14.97"E
26°38'53.10"N, 94°20'13.43"E
26%47'03.24"N, 94°09'10.81"E
4 Bhogdoi River Da 180 2674701, 75"N, '94=09'10.82"E
Gayan Gaon MPA " 26746'58.63"N, 94°8'56.78"E
26%46'59.76"N, 94°08'560.87T'E
26°47'35.03"N, 94°7'39.02"F
5 BhogdoiMalowkhat 3.10 26°%4735.63"™N, M °T4LLI0"E
MPA : 26%4T14.07"N, 94°8'1.53"E
26%4T'13.01™N, 9498'1.33"E
Spot-1
26%44'06.31"N. 94°1625.42"E
26%44'08.34"N, 94°1624.89"E
26%44'03.11"M, 94°16"37.68"E
6 Bhogdoi River 348 26°44'05.26"N, 94916'38.51"E
Murmuria MPA . Spot-2
26°43'53.69"N, 94°16'41.76"E
26943'53.43"N, 94°16'44 30"
2674350, 79N, 94°16'39.88"C
26743'50.37"™N, 9471 5'4%{1 I"E
26°42'49, 74N, 947 |6"55.48"E
- Bhogdoi River 545 26°42'51.60"N, 94°16'56.86"E
Murmuria 14 Ne, Line | '™ 26%42'45.75"N, 94°1T08.26"E
2604297 66", ME1TN9.52"F
26°44'59.69"N, 94°15'31.11"E
8 BhogdoiGarmur Dulia | 5 7 26°44'57.00"N, 94°1530.69"E
Gaon MPA = 26°44'59.29"N, 94°15'44.66"E
26°44'57.35"N, 94°15494.61"E
26544 34.7T"N, 94°16'14.90"E
9 Bhogdoi River Dulia 0.65 2674434 1T"N, 94°16'15.41"E
) (raon MPA ’ 26%44'24 B6"N, 94°16'23.11"E
264425 16"N, 94°1622.85"E
26°4709.92"N, 94°12°04.26"E
10 Bhogdoi Malow Ali 29 26°4T0T.69"N, 94°1203.06"E
By-Pass (Silt) MPA 26°46"57.11"N, 94%1220.89"E
26°46'59.67"N, 94°12'24 453"E
W BhogdoiSolmora MPA 312 26°47'6.40"N, 94°03'39.68"F
(Sil) MPA 267473 TTN, 94°067.73"E
26°%47'4.05"N, 94°06'41.95"E
= 26747 341", M06'43.01"E
12 Bhogdaoi Bhaskar (.55 26°44'53. 42N, 94°]15'57.453"F
Nagar MPA 26°44'53 86N, 94°]5'58.19"F
265444 7.39"N, 94°1601.49"E
26“44'&1??"?\1, Q1716 02.34"E
13 BhogdoilDagavan Gaon 2.44 2673648 40"N, 947044 78"E
| 2 No. MPA 26°46'47.21"N, 94°9'45 09"F
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10.

26°46'98.18"N, 94°10'10.53"E
26°46'46.85"™N, 94°10'9.98"F

14 Bhogdoi River .20 26°3921,73"N, 94°19'3291"E
Kothalguri MPA No.2 26°39'22 98"N, 94°19'32.65"E
26°39'27.77"N, 94°19'23 84"E
26°3927.85"N, 94°19'22.54"E

11

Bhogdoi River Dessoi .63 26°38'05.32"N, 94°22'%.14"E
Bagan MPA 26°38'04.78"N, 94°22'5.71"E
26°38'00.83"N, 94°22'17.21"E
26°38'01.50"N, 94°22'17.22"E

It is submitted that, the Ministry of Environment, Forest & Climate Change has issued Environmental
Impact Assessment (herein afier referred us EIA) notification dated 14-09-2006 which requires
certain projectsfactivities o obtain prior environmental clearance. The schedule to the notification
details the projects or activities which require prior environmental clearance.

That, all projects and activities are broadly classified in two categories- category *A° & category *B’,
based on the potential impact on spatial extent and human health and natural and man-made
resources. All projects/activitics included as caegory ‘A’ in the schedule requires prior
environmental clearance from the Central Govt. in the Minisiry of Environment, Forest & Climate
Change and all projecisiactivities included as category ‘B’ in the schedule requires prior
environmental clearance from the State Environment Impact Assessment Authority (SEIAA).

That. in exercise of the powers conferred upon the Central Gove under sub-section (3) of Section 3 of
the Environment Protection Act, 1986 and in accordance with the procedure specified in the EIA
notification 2006, SEIAAs have been constituted in different states/UTs to discharge the functions of
the regulatory authorities for the respective states/UTs.

- Further, the Ministry vide notification 5.0. 1886 (E) dated 20-04-2022 has delegated the power to the

SEIAA 10 all minor minerals including sand mining, irrespective of mine lease area and < 250-
hectare mining lease area in respect of major mineral mining lease other than coal. A copy of the
notification 8.0, 1886 (E) dated 20-04-2022 is marked and annexed as Annexure A3/1. [t is humbly
submitted that SEIAA, Assam has granted Environmental Clearance (EC) 1o all the above mentioned
3 nos. of Mining Concession Areas and |5 nos. of Mining Permit Area of Bhogdoi River. copy of
Environmental Clearance all MCA & MPA is enclosed as Annexure A4/1-18

. That, the analysis of the course of the Bhogdoi river in 1984 and 2024 shows that the course of the

majority stretch of the river remains the same. Hence, it is humbly submitied thatthe few alterations
in the course of the Bhogdoi River are due 1o the meandering nature of the river and cannot be solely
attributed to illegal sand excavation as alleged in the news item title “illegal sand excavation
threatens river Bhogdoi in Jorhat” appearing in The Assam Tribune dated 29-03-2024. The Google
Earth map showing the course of Bhogdoi River in 1984 & 2024 is marked and annexed as
Annexure AS /1.

- That, in spite of all efforts to prevent illegality in minor minerals, some amount of illegal extraction

and transportation sand happens to a certain extent owing to its huge market demand. The Forest
Department along with the help of Police and District Administeation of Jorhat District are keeping
strong vigil on such illegal excavation and transportation of sandfrom Bhogdoi River or otherwise,

- Further. huge fines are levied against illegal extraction/transportation of minor minerals in order to

deter the illegalities of minor minerals.In this regard, the details of offence registered for illegal
extraction &transportation of sand during the last 4(four) Financial Years in Jorhat District is given
below:
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——
Financial Year | Total Offence Total Quantity of Minor | Total Revenue (Fine + Other
Mineral Seized (in eum) | Govt. Dues) Realized (in Rs,)
A B C D
2020-21 73 8325 14,77.4971.00
2021-22 54 343,69 11.47,467.00
2022-23 103 572.9 42,91,030.00
2023-24 106 | 500 55.06.566.00

15. That, as per data provided in the above-mentioned table in Para 14, it is humbly submitted that
concerled efforts by various departments have led to increased detection of offences of illegal
extraction & transportation of sand over the vears andheft fines are levied on such illegalities.

16, That, in view of the aforementioned facts and circumstances. this Hon'ble Tribunal may kindly be
pleased to pass appropriate order(s)/direction(s) as the Hon'ble Tribunal may deem it fit and proper in
the interest of justice,

DECLARATION

The contents furnished above are based on official records maintained and information available in the
office of the undersigned and are true and correct, no part of it is false and nothing has been concealed there from.

=

Divisional Forest Otficer,

Jorhat Division, Jorhat.
DIVISIONAL FOREST CF FICER
,‘inPH.#‘I_'T DIVISION, JORHAT
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Map shrowing all the MCAs & MPAs along with the Bhogdoi River under Jorhat Forest Division
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Map shrowing Mining Permit Areas located at Solmora, Malowkhat, Bhogdoi River & Da Gayan Gaon

Bhoghdai Soimara MBA ([ Silt)
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Legend
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@ Bhogdoi Malowkhat MPA
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Google Earth
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Map sfrowing Mining Concession Areas located at Malow Ali bypass & Garmur
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Bhogdo: Malow Al By (Silt) Map showing Mining Permit Areas located at
Malow Ali bypass, Dulia gaon & Murmuria

Bhogdol River Dulia Gaon MPA
Legend 7
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Google Earth

DIVISIONAL FOREST OFFICE
JORHAT DIVISION, JORHAT




Bhogdol Garmur DuliaiGaon MPA

Map showing Mining Permit Areas
Bhogdoi Bhaskar Nagar MPA located at Garmur Dulia Gaon,

Bhaskar Nagar & Murmuria 14 Line

Legend
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@ Bhogdoi Garmur Dulia Gaon MPA

@ Bhoodoi River Murmuria 14 Line
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s Course of Bhogdol Rwver in 2024
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Map sivowing Mining Permit Areas located at Kothalguri, Dhodarali & Dessoi Bagan

rothalguri MPA No 1

Kothalguri MPA No:2

Bhodar Al MPA

Legend
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e» Course of Bhogdoi River in 2024
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Map shgwing the course of Bhogdoi River since 1984 to 2024
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(ii)]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

5.0, 1886(E)—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-seetion (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impaet Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number 8,0.1533 (E). dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act. 1986 for
implementation of the ELA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas. the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals:

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level:

And whereas. as on date, category ‘B’ projects, relating to national defence and sirategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules. in public interest, hereby
makes the following further amendments in the notification of the Government of India. in the erstwhile
Ministry of Environment and Forests, number 5.0. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification.-
(1) in paragraph 4. for sub-paragraph (iii a), the following shall be substituted. namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or o promote environmentally friendly activities wumder National Programmes or Schemes or Missions or
such projects which are inordinately delayed bevond the stipulated timeline as laid down in this
notification and alsa meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level ax Category ‘B’ projects;

{2} in the Schedule,
(1) against item 1{a)—
{a) in column {3 ).~

(A) for “=100 ha. of mining lease arca in respect of non-coal mining lease”, the following shall
be substituted, namely:—

*=25() ha mining lease area in respect of major mineral mining lease other than coal™;

(B) for the symbol, Ggures and letters *> 150 ha”, the symbol, figures and letters *> 500 ha™
shall be substitated;

(b) in column {4).—

(A) for *< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
substituted, namely:—

“All mining lease area in respect of minor mineral mining leases and < 250 ha nuning lease area
in respect of major mineral mining lease other than coal™;
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(B) for the symbols, figures and letters “< [50) ha", the symbols, figures and letters < 500 ha”
shall be substituted;

(ii) against item |(c)—
(a) in column {(3)—

(A) in serial number (i), for the symbols, figures and letters “= 50 MW™, the symbols,
figures and letters “=100 MW shall be substituted:

{B) serial number (ii) and the entries relating thereto shall be omitted;
(b} in column (4),—

(A) in serial number (i), for the symbol, figures and letters < 50 MW", the symbol, figures
and letters “=< 100 MW shall be substituted;

(1) in serial number (ii).—
(1) the word, symbol and figures “and < 50,000 ha,” shall be omitted;

(I1) in point (¢) in the table, the word, symbol and figures “to < 50,000 shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(i1) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(iii)  against item |{d).—

(a) in column (3), for the symbols, figures and letters *“= 50 MW", the symbols, figures and letters
“=100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters < 50 MW", the symbol, figures and letters
s 100 MW shall be substituted;

(iv) against item 2(a).—

{a) in column (33, for the symbols and figure “=17, the symbois and figures "= 2.5 shall be
substituted:

() in column (4), for the symbols and figure “<17, the symbols and figures “< 2.5 shall be
substituted;

{(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”

(v) against item 2 (b)—
{a) in column (3), the existing entries shall be omitted:

{b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput”, the
words “All mineral beneficiation projects imespective of the procedure for beneficiation™ shall be
substituted:

{¢) in column (5), after the existing paragraph, the following paragraph shall be inserted. namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
threshold for mining projects.™:

{vi) against item 7 (a),-

(a) in column (3), for the words “All projects”, the words “All new projects” shall be substituted:
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(b} in column (4). the following shall be inserted, namely:—

“All expansions projects, including airstrips, which are for commercial use.”.
[F. No. 1A3-22/10/2022-1A 111]

Dr. SUIIT KUMAR BAJPAYEE, Jt. Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section 111,
sub-section (i), vide. number 5.0, 1533(E), dated the 14th September, 2006 and was last amended,

vide. the notification number $.0. 1807(E), dated the 12th April, 2022,

=

and Published by the Controller of Publications, Dielhi-1 100584, 595

Uiploaded by The. of Printing sl Government of Tndia Press, Ring Road, Mayapuri, New Dethi- 110064
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4 Government of India
Z ?‘Iinlstry of Environment, Forest and Climate Change
f.; - (Issued by the State Environmont Impact Assessment
;‘ g Authority(SEIAA), ASSAM)
' E é To,
g The Comlraclor
z PULIN MAHANTA
—— Solictor Road
P 0. Jorhot
P.S. Jorhal

Dist. Jorhat, Assam -785001

Subject: Grant of Environmental Clearance (EC) lo the proposed Project Activity
under the provision of EIA Nolification 2008-regarding

SirMadam, ;
This is in reference to your application for Environmental Clearance (EC)

in respect of project submitted to the SE|AA vide proposal number
SIA/AS/MIN/A03377/2022 dated 17 Oct 2022. The particulars of the enviranmental

clearance granted to the project are as below,

o 1. EC Identification No. EC22B000AS144211
n 2.  File No. ' SEIAA. 3187/2022
wl 3. Project Type . New
= 5. Project/Activity including NIA
o s Loy BHOGDOI GARMUR MCA NO. 2 OF
g & Ok Rrost © 2021-23 FOR SAND
Q. 7. Name of Company/Organization  PULIN MAHANTA
B. Location of Project ASSAM
8. TOR Date NIA,

The project details along with terms and conditions are appended herawith from page

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub )

no 2 onwards.
(e-signed)
Indreﬁw;: Kalita
. Member Secret
Date: 23/12/2022 SEIAA - (ASSAM

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

Scanned with CamScanner
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S/MIN/MDIATT :
,J'“sl AASIM 022 dated 1771012022 along with

nvironmental Clearance propesal po,
/[ jener, Google map with G.P.S, Co-g vl

Form-1M, Form-2, Mini
ancl ather relevant doeuments g Fw, D0,

/ “ihogdoi Garmur MCA No. 2 of 2029 -21 For Sand® : o9 ehccgon ot il
Ii.’ or Sund™ under Jorlal Forest Division, Dist: Jorhat, Assam,
The quantity of Sand to be collected js:
Sandl: 20,000¢cu.m. (Twent
Jm. Y Thausund) only for 2 (Two
Thousand) unly fur per year, J“‘]—ﬂ“ el
Allotted Area: 4.98 Ha,

The Sand shall be extracted f;“m}hﬂ aren of the GPS Co-ordinales mentioned below as per mining plan:

1. E-94"14'56.2)"

N- 26"45°| 144"
2. BE-94"14'55,12" N- 26°45'08.95"
3. E-94"15'14.79" N- 26"45'04.59"

LT i)
4. E-94"15'13.74 N- 26"45'01.98"

The Sand shall be extracted manwalSemi mechanized (as per Mining P = i
ng Plan) from “Bh i Garmur
MCA No. 2 of 2021-23 For Sand” under Jorhat Farest Division, Dist: Jorhat, Assam. -

The proposal was examined and processed: in-accordance with EIA Notification 2006 and its
amendment thercof. The State Level Expert Appraisal-Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 03/1272022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found thet the project falls under
1{a) and considered as B, Category of EIA Notification 2006 and subsequent amendments. The
Committec recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recammendation of the SEAC, the-Siate Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal inits. meeting held on 13/12/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent emendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions,

The operational area must be confined to the given 4.98 Ha area bound by the coordinates
mentioned above and there shall not be any other area of exiraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the

work.
L Specific Conditions

1 The legal status of the mining area remains unchanged.

2 The lease holder shall undertake adequare safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected, Regular monitoring of ground water level and quality shall be carried out around

EC Identification No. - EC22B000AE144211  File No. - SEIAA 3187/2022 Defe of lasue EC - 23/12/2022  Pege2of6
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Government of India

Ministry of Environment, Forest and Climate Change

(Issued by the §

tate Environment Impact Assessment
Authority(SEIAA), Assam)

CLEARANCE

The Contractor
PULIN MAHANTA

Solicltor Road

P.0O. Jorhat

P.S. Jorhat

Dist. Jorhat, Assam -785001

ENVIROMNMEMNTAL

\

Subject: Grant of Environmental Clearance (EC) to the sed Project Aclivi
under the provision of EIA Nuliﬁml!m %nﬂﬁ-mgraarﬁg o v

SirMadam,

) This is in reference to your a'ﬁpliﬁéﬁuﬁﬁr'Envimnmanw Clearance (EC)
in respect of %53%5“ submitted lo the SEIAA vide proposal number
SIAJASIMINIZEE

22 dated 22 Aug 2022, The particulars of the environmental
clearance granted o the project are as below.

1. EC Identification No. | {  EC22B001AS140218

2. File No. A2y SEIAA, 3109/2022 .

3. Project Type 7 At is) ol New Wy -

4. Category R B2 a2

5. Project/Activity including 1(a) Mining of minerals
Schedule No. o Ve el

6. Name of Project ' “-. BHOGDOIRIVER SAND MCA NO. 1

“ *GARMUR, JORHAT

7. Name of Company/Organization  PULIN MAHANTA

8. Location of Project Assam

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards,

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

{e-signed)

Indreswar Kalita
Date: 01/10/2022 Member Secretary

SEIAA - (Assam)

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generaled cover page.

EC Identification No. - EC22BO01AS140218  Fila No. - SEIAA 3100/2022 Dale of Issue EC - 01/10/2022 Page 1ol 6
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This has reference to your application for Prior Environmental Clearance proposal  no.
gluliNﬂﬂmm dated 09/01/2022 along with Form-1M, Form-1, Mining Pian, D.F.O.

[etter, Google map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand From
vphogdoi River Sand MCA No. 1 “Garmur, Jorhat” Under Jorhat Forest Division, Dist. Jorhat, Assam.

The quantity of Sand to be collected is:

Sand: 20000¢u.m. (Twenty Thousand) only for 2 (Two) years @ 10,000¢cu.m. (Ten
Thousand) only for per year.

Total Allotted area: 4,83 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

mﬂgﬁlﬂﬂl M%IM
1. E-94"14'04.13" N- 26°4520.05"
5 E-94"14'03.75" . N-26"45'17.54"
3, E-94°14'30.30" N-26%45'15.26"
4. E-04"1431.07" . N- 26°52'13.00"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from *Bhogdoi River
Sand MCA No. 1 “Garmur, Jorhat” Under Jorhat Forest Division, Dist. Jorhat, Assam

The proposal was examined and processed i accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam cxamined the
documents. of the proposal for Collection of Sand at its meeting held on 16/09/2022. Accordingly the
application was discussed and thoroughly serutinized by the SEAC and found that the project falls under
1(a) and considered as Ba Category of ElA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SELAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 28/09/2022 and sccords Prior
Environmentsl Clearance (o the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 483 Ha area bound by the coordinates
mentioned above and there shall not be any other area of extraction contiguous to this. The

project proponent is to submit a declaration in writing to this effect hefore commencement of the
waork.

L Specific Conditions

1 The legal status of the mining area remains unchanged.

27" The lease holder shall undertake sdequate cafeguard during extraction of Sand wnd ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water Jevel and quality shall be carried out around
the mine lease area during the mining operation. 1f at any siage, it is observed that the

s
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PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

ENVIRONMENTAL

CLEARANCE

|

and Virtuous Environmental Single-Window Hub)

_Government of India
Ministry of Environment, Forest and Climate Chs
(Issued by the State Environment Impact Assessing

e Authority(SEIAA), ASSAM)

Ta,

Tha Managing Director
ASSAM MINERAL DEVELOPMENT CORPORATION LIMITED

Khani] Bhawan Behind Sahjahan Market Near Ganesh Mandir RP Road
Dispur Guwahati -781001

Subject: Grant of Environmental Clearance (EC) 1o the proposed Project Activity
under the provision of EIA Notification 2008-regarding

SirfMadam, €0
This is in refarence to your application for Environmental Clearance
in respecl of prznéant submi d:iipxgj‘[r@gr" A vide proposal numbgr'
SIA/ASIMIN/405282/2022 datedAk- i culars of the environmen
clearance granted lo the projgoiapeas oel

1. EC identification No.
2. File No.
3. Project Type
4. Category b
5 ij:;ﬁincﬂvity inclyding \gerals
Schedule No. - 3
PASS
6. Name of Project % ) : AE&?JAEFGR SAND
Ppy . . 2,"".‘
i INERAL DEVELOPMENT
7. Name of Gompany/Organizat(Ei s A B URATION LIMITED
8. Location of Project Efﬁu

8, TOR Dalta

The project details along with terms and conditions are appended herewith from page

no 2 onwards.
e-signed)
indﬁ-asv?ar Haaluﬂiﬂ
Member Secr
Date; 11/04/2023 SEIAA -{hSSAM

: ' tal clearance shall be one that has EC Jdant_i’ﬁcaﬂun
fﬂfﬁhiﬁ"ﬁ-@?ﬁﬁéﬁeﬁareu from PARIVESH.Please quots identification

number In all future correspondence. -

This is a computer generated cover page.

Scanned with CamScanner
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Th-i-s- hEE Tﬂf'ml'lcc to your ga " i

- Ppllcﬁ“ﬂﬁ rur Pri

TA/AS/MIN/405282/2 rior  Environmental ©

iap t igieins Cu-w‘:-;::atcd 27101712023 along with Form-1, Mining P{Iﬁ“g':eﬂ l:mpml o

e Mk AE B Fn-s nnd_u:l.her relevant documents for Collection n; S:md &E:;m‘ Google
g ¥e Pass Mining Contract Area for Sang” d 7 STaie T

Jorhat, Assam. under Jorhat Forest Division, Dist.

The quantity of Sand & Gravel to he collect
syl el is;
San rave 20,000¢cu.m, (Twenty Thousand) only for 2 (Twa) years @ 10,000cu.m. (Ten

Thousand) only for per yenr.

Allotted Area: 3.92 Ha.

The Sand & Gravel shall be px :
i plak: extracted from the arca of the GPS Co-ordinates mentioned below as per

Longitude (Enst) Latitude (North)
1. E-94"12'04.26" &‘éz'fmu'?-

2. E- 94:*12'133.01&" N- 26°47'07.69"
3, E- 94;11'211-.39" N- 26"46'57.11%
4. E-94"1224 45" \ N- 26°46'59.67"

The Sﬂﬂﬂ't& Gravel sﬁ_m":f be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi
Malow Ali Bye Pass Mining Contract Area for Sand™ under Jorhat Forest Division, Dist. Jorhat, Assam.

The proposal was examined and processed in accordance wit'h EIA Motification 2006 and its amendment
thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the documents of the
proposal for Collection of Sand & Gravel at its meeting held on 04/03/2023. Accordingly the application
was discussed and thoroughly scrutinized by the SEAC and found that the project falls under 1(a) and
considered as B: Category of EIA Notification 2006 and subsequent amendments. The Commirttee

recommended the project to the SELAA, Assam forissuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority, Assam
(SEIAA) considered the proposal in its meeting held on 21/03/2023 and accords Prior Environmental
Clearance to the project as mentioned above under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of

following specific and general conditions.

The operational area must be

coordinates mentioned above and there shall
The project proponent is to submit a declaration in writing to this effect

confined to the given 3.92 Ha proposed area bound by the
not be any other area of extraction contiguous to this.
before commencement of

the work.
I. Specific Conditions
1. The legal status of the mining area remains unchanged.
n of Sand and ensure that

2

The lease holder shall undertake adequate safeguard during extractio
due to this activity, the hydro geological and ecological regime of the surrounding area shall not

wh

Member Secrela

ﬁfmiﬁ.mﬂm
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-
. W Go
= E "l'“'“'? f Environmeniment of India
Z Sued by the State Ent, Forest and ¢
z 2 Authe =hVironment | heamate Change
o o sessme
IR IEAA] Ao "
E L The o\ FOM 5
W IEI - " J
;“UPAM NIRMAN PRIVATE LimiTen 2 \ s
zhm' iar Nagar, By Lane 2 = :
Guwmnrﬁr:q‘m o (8 ﬂ“:ﬂ. 45
1021 -781024 L 1 el gy ;‘
g X a
v Subject: G » o
= ¢ Grant of Environmenta 4, o
5 = under the provision of é&eﬁﬂ'ﬁﬁgﬁﬂg 10 the gmed Project Amiu':ty' _“N\"
= | :
E £ | SiMadam,
c 2 in res msism-mlam“tﬁmaﬂbﬁwﬁmme i
ect ; mvironmental Clearance (EC
S B | SwAShiNaR B, simies lo fhe Clad vile broporel mumbe;
a § rance granted 1o the project are n: felo The particulars of the environmental
= - '
S 1 .
- S U 1. EC ldentification No, EC22B001AS172251
0 S 2| 2 FileNo | SEIAA 2038/2022
c 0 3. Project Type Naw
g E = 4. Category : B2 <
- 5. Project/Activity includin 1 i
= g E Schedule Hn.w ; '_.g % 0 Mg Jof irareRn
B & E | & NameofProject “. " Bhogdoi River Sand MPA Jorhat
d 'P'.I.. S 7. Name of Company/Organization ' ANUPAM NIRMAN PRIVATE LIMITED
(= W T-un = 8. Location of Project Assam
o IE 9. TOR Date NIA
o
€ 3
(] : . .
The project delails along with terms and conditions are ed herewith
g % The praac o g iions are append from page
1.1: >
!
L
g = Indveswar Kalita
E_-__ Date: 13/05/2022 Member Secretary

SEIAA - (Assam)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quole identification
number in all future correspondence.

This is a computer generated cover page.

EC jdentiicaion No. - EC2ZBO01AS17T2251  File No. - SEIAA2038/2022  Dale of lssue EC - 13/052022  Paga 10f6
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“Bhogdoi River Sand Mic: : vant ;
1 | Mining Permit Area” under Jorhat Foreoee e " COLEEton of Sandfrom

The quantity of Sandto be collected i

Sand:
10,000cu.m. (TwoThousand) only

for2 (Two) years (@
Thousand) only 4 7 wamn. (Five
Total Alottedarea: 476 mm. .

The Sand extrac
. - ted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitade (East) Latitade

orth
1. E-94"8'16.06" N- 26"477.46"
2. E-94"§'17.05" N- 26°477.51"
3. E-94"830.08" N-26°46'52.75"
4. E-94°8'41.19" N- 26"4651.48"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
Sand Mining Permit Area” under Jorhat Forest Range of Jorhat Forest Division, Dist. Jorhat, Assam.

ThepmpmlwmcmindmdmmmdmumﬂmﬁmﬂﬁﬂuﬁﬂmﬂWMmdiu
amendment thereof, The State Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 12/04/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
I(a) and considered as B,Category of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its mesting held on 04/05/2022 and accords Prior
Environmentsl Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined (o the given 4.76Ha area bound by the coordinates
mentioned above and there shall not be any otber area of extraction contiguous to this. The
pruject proponent is tv submit a declaration in writing is effect before commencement of the
work. :

EC Idantification No. - EC22B001AS 172251  File No. - SEIAA 20382022 Data of Issue EC - 13/08/2022  Page 20f &
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?

i
AL

0
Govern C;
Ministry of Envi ment of India O
e ronment, Forest and Climate Chan
(Issued by the State Environment Impact Assassmgﬁt

Authority(SEIAA), ASSAM)

CLEARANCE
)

The -1
PRIYANMKA DUTTA
Gormur, Dulla Gaon, Jorhal, Assam -785007

EN\'IR{]HHEN}

Subject: Grant of Environm
enial Clearance (EC) to the proposed Pralect
under the provision of ElA Nﬂﬂﬂﬂﬂ-‘[fﬂl‘l nus-regarﬁjnag PrRmLASRY

w
=
'.E 3. SirfMadam,
& =3 Thia is in refarence lo your application for Environmental Clearance EC
£ 3| SR et e R e e
E .E clearance granted (o th Pmi:'ilaﬂ ;— iy iF % rticulars of the environmental
aN e > e AT
': $ | 1 ECidentification No. A S e Lm0t A
'-E 3 2. File No. A EiAA3304/20
= R & | 3 ProjectType
w0 % % 4. Category :
LLl 5. Project/Activity inclugh T ine
> Ty "‘g Schedule No. © = £ e
st g e 6. Name of Project g Qdﬁining Permit Area
e g £ 7. Name of Company/Org A, DUTTA
q c 8. Location of Project
% £ | 5. TORDate
o 3
ol
E‘ j_,n T'J"nal2 prujnc:dgetalls along with lerms and conditions are appendad herewith from page
5] no £ onwa B
g g
3 S (e-signed)
Indreswar Kalita
Date: 16/05/2023 Member Secreta
e SEIAA - (ASSAM
L

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generafed from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generaled cover page.

EC |dantification No. - EC23B001AS188792  File Mo. - SEIAA3384/2023 Dale of Issue EC - 16/05/2023 Page 1 ol B
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8
- This has reference
muﬁmm-umza:;a 3::::" ;];F“mn for Priar Environmental Clearance proposal no.
map with G.P.S. Co-ordi wid /03/2023 along with Form-1, Mining Plan, D.F.0. letter, Google
Sand Mining Permit m’ﬂ"‘us other relevant documents for Collestion of Sand from “Kothalgari
under Jorhat Forest Division, Dist. Jarhat, Assam.
:‘ quantity of Sand to be collected fs:
nd: 4,000cmm, (F
Allotted Area: 0,60 He {Four Thousand) only for 1 {M!-_,___,___._._
Th
e Sand shall be mrtrm:d from the area of the GPS Co-ordinates mentioned below as per mining plan:
£ Latitude (North)
1. E- 94:19'25.11" N- 26"39130.21"
2 E- NDI'J"ES.TB" N-26"3930.91"
3. E-94"19732.57" N- 26°3933.01"
o N 1]
4. E- WIINIM" o T lF s, W 25:39-31 a7
5. E-94°19731.25% :ﬁ'-'..‘-“’"‘““x' (LIN-26'3931.63"
..-{,'I.;‘ﬂ. _: -
The Sand shall Mmﬂmdmua‘f pi‘;pﬂ‘* i Elan] o ‘-“Enthn]gm'i Sand Mining Permit Area™
under Jorhat Forest Division, Dist, J
The proposal was examined sssedrin acoprdali m'th;@h ification 2006 and its amendment
thereof. The State Level Expert Apprai ommitted (BEAC Wummdthudmummuuflhe
proposal for Collection of Sand i f 187080033 Accordingly the spplication was

considered as B; Category ufm
mmnmmﬁu:lﬂmpm]mtmﬂmsm

Based on the recommendation of the Eﬁﬂ;&lﬁ'ﬁﬁd‘ﬁﬁmmﬁu Impact Assessment Authority, Assam
{SEIAA) considered the proposal in its l'l!lﬂ!ﬂllg' Rdld~an 21/03/2023 and accords Prior Environmental
Clearance to the project as mentioned sbove under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of
following specific and general conditions.

4. 1t amendments. The Committes
,.. ntal Clearance.

The operational srea must be confined to the given 0.60 Ha proposed area bound by the
coordinates mentioned above and there shall not be any other area of extraction contiguous to this.
The project proponent is to submit & declaration in writing to this effect before commencement of

the worke

L Specific Conditions

1. The legal status of the mining erea remains unchanged.

\W

Mamber Secralary

ﬂsfm,ﬁ-ssam

£C identificalion No. - EC23B001AS188792  File No. - SEIAA3394/2023  Date of Issue EC - 16/05/2023  Page 2016
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ENTA

ENVIRONME

L

CLEARANCE

PARIVESH

litation by Interactive,
ngle-Window Hub )

cl

(Pro-Active and Responsive Fa

i

and Virtuous Environmental S

Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assesnmgnt

Authority(SEIAA), ASSAM)

RSN

To,

The Project Owner
SURESH AGARWALLA,

Shishu Apartment, Hocky Stadium Road
P.O, Belyola, P S, Beltoln

Dist. Kammp Metra, Assam -TB1028

Subject: Granl of Erwironmental Clearance {Eczm the proposed Project Activity
under the provision of EIA N n 2006-regarding

SirfMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submiited to-lthe SEIAA vide proposal number
SIAASMIN/MDG6321/2022 dated 12 Dec 2022. The particulars of the environmeantal
clearance granted to the project ara as below.

1. EC |dentification No. ECZ3IB000AS163648
2. File No. SELAA. 32522022
3. Project Type | i Nev_-r
4. Category r y B
5. Project/Activity including MIA
Schedule No. :
6. MNameofP - Bhogdoi River Dhodarali Mining Permil
) mpt Area for Sand
7. Name of Company/Organization SURESH AGARWALLA
B. Location of Project ASSAM
8. TOR Date MNA

The project detzils along with terme and conditions are appended herewith from page
no 2 onwards.

{e-si
Indreswar Kalita
Date: 06/01/2023 Member Secretary
ettt v [

SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one thal has EC identification

number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generaled cover page.

EC Ildentification No. - EC2IB000AS163648  File No. - SEIAA. 325272022 Date of lssue EC - DRI012023 Page 1 of B
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Jhis has reference to your :
application  f;
_SIAJAS/MIN/406321/2022 dg a
ted 09/1172 ] I Cleara
letter. Google map with G.P.S, Cn-nrdinaieﬁi 3lOng with Form-1M, Form.2, Mining Pl D.f ¢

“Bhogdoi River m—— d other relevant doc : :
e Dhodarali Mining Permit Area for Sand u:dﬂ:“.l:n: f;*?[']lﬂﬂ;m .
at Division

r Prior Environmenty

The quuntity of Sand 1o be collected js;

Kand: 4100 cum.
1. sand (Four Thousand O
% ; ne Hundred) only fi i
Total Allotted arca: s.sﬂgw thousand Fifty) cu.m only ﬁ"ﬂﬂf:ﬂr- i
The Sand shall be extracted from the i
. itludt ﬂlm of the GPS Co-urdlnntml':ju’::c; below as per mining plan;
1. E-92'19'5§ 35" N- z;'wnzuﬂg
2. E-92'19'58.52" N- 26'39'03.52"
3. E-92'20'14.97" N-26"38'52. | 8"
4. E-9220113.43" N- 26'3853.10”

The Sand s.kdﬂ' bc extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River
Dhodarali Mining Permit Area for Sand under Jorhat Division

The proposal was examined and processed in accordance with ELA Notification 2006 and its
amendment thereof. The Stale Level Expert Appraisal Commitiee (SEAC). Assam examined the
documents of the proposal for Collection of Sand al its meeting held on 16/12/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
I(a) and comsidered as B: Category of EIA Natification 2006 and subsequent amendments. The
Committee recommended the project to the SELAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considercd the proposal in its meeting held on 28/12/2022 and accords Prior
Environmental Clearance 10 the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject 10

compliance of following specific and general conditions.

afined to the given 3.50 Ha area bound by the coordinates

not be any other area of extraction contiguous to this. The
effect before commencement of the

The operational area must be co
meationed above and there shall
project proponent is to submit & declaration in writing to this

work.
L Specific Conditions
1 The legal status of the mining anca remains unchanged.
traction of Sand and ensurc that

3: The lease holder shall undertake adequate safeguard during ex .
due to this activity, the hydro geological and ecological regime of the surruundm% area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

llember Secre ol
SEIAA Ascam

Ewun—mm Fie No. - SEIAA. 325272022 Date of lssue EC - D8/01/2023 Page 2 olB
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10.
11.
bR

13

14.
15.
16.
L7,

18.
19.

2N

3,
24,
25.

2.

28.
29.

30.
E1 8
I

le

/ Effective safeguard measures, sycly B
‘<

ir pollution e 1 regular water sor

sir pollution and having high levels of Bular veater spriy)
L wm :I,“""IEWE water sprinkling ﬂm";;mmim matter s ot foadi areds pione 1o
* Mmgm'dw':'l;:re parameters conform 1o e ¢ carried out on hul rmm.r?ll:;ldm;?:mim i i
; status of implementation of * preseribed by the Central Poll ﬂlnmmmd Ui dutiag

completed before the start of min measures Inken ution Contrel Boand in' thi
. l""‘hll'li’.'ll.ﬂg,. shall be reparted 1o SEIAA o
Quarrying shall be restricted within the g AA and work shall be

ren .
There shall be stockyard to siock mining s per GPS Co-ordinates mentioned above.

ing shall be carried oyt in critical

miaterinl ouiside the
quarry slle. Parking shall net be mad i
; | hl
The following measures are to be further .

resTY Impleme
.] plemented to reduce nlr pollution during transpartation of

i R
i Roads shall be groded 1o mitigate the dust emlssion,

ii. Owerfilli i
ing of tippers and consequent spillage on the roads shall be avoided.

I'= s s'hn'u]d h! I-Milﬂmﬂli! ) !,I'“ |;'|
1 v i 1ihe m'fiﬁlluni hlil.l un{k I

" Hl,li Pﬂ ¥ i ¥
[mm} Rulﬁ* "‘..ﬂl-'ﬂ lmum h} Illﬂ hluE l'i Eu'lﬂ u‘l h“ﬂﬂ- F * Hmaﬂn “hb“h“u” ;“”J Lu “ul]

Mining shall be limited to day time only,

u -
:n :.::T:: ﬂ:lliz ﬁﬁ “ 1“ the safety zone of any bridge and / ar embankment.
No wildlife habitat will be :u { in the vicknity of natural / manmade archaeological sites.
Green belt d isturbed and nlso aquaric Flors & Fauna of the river.

reen belt development shall be carried out In 20% of tolal mine area eitber un rlver bank or along
road side considering CPCB guidelines with native trez species in the mining ared.
User agency shall not make any fresh approach road over any par of the forest land bul may use gxisting
forest raad only.
Transport of materials shall be done by covering the wrucks/iractors with tarpaulin or pther suitable
mechanism so that no spillage of mineral/dust takes place.
Appropriate mitigation measures shall be taken to prevent any kind of pollution. 1t shall be ensured iliat there
is no leakage of oil and grease from the vehicles uead for iransporation.
Special Measures shall be adopted to prevent the nearby settlement from the impacis of mining aelivities.

facilities for first-aid shall be provided ot sile.
Crccupational heallh surveillance program af the workers should be underinken periodically.
Conservation MEAsUres shall be taken for protection of Flora & Fauna n the care and huffer zone.
f shall be ensured that collection of mining materials does not disturb or change the underlving scil
charactenistic ufﬁwrbmdrmin..whmminingiswﬂ:dmn. )
11 shall be ensured that mining does not in any WEY disturb the turbidity, velocity and flow pattern of the river
wc:ll:;ruﬁm measures shall be taken for protection of flora & fauna in the core and buifer zane.
The fauna nesting ared shall not be used for mining. .
This Environmental Clearance is applicable only subject 1o receipt of mining permit by the projest proponent
from the Competent Authority as per AMMC Rule, 2013 and subsequent amendment.
Mmﬂfupmﬂﬂiﬂﬂ&wmxﬂlnFSGiIumﬂuu&muupmuunfﬁleahnllb:undamk:n. |
No river/Stream should be diverted for the purpase of Sand mining. No natural waier course andlor water
are obstructed due to mining operation.
jde prone arcl.

x:lfjﬂﬁm“v:"‘:: i.::l‘lﬁa::u five (5) meters mway from the Bbank with paingatning v (2) meter

depth.
Controlled cicarance of riparian vegetation 10 be undertaken. "
Vehicles used for {emptation of Sand are 10 be permitted only with of fitness & PUC certitieales:

Health & safety of workers should be taken care of spring SOUITEs stiuld not be affecied Jue w0 mining

i tion measures are 10 be submitted. 4
lTﬂ!lﬂ::::nm wmﬂlﬁprmfmh as PMp N2 50, In ambienl air within the Impact Lone ghall L wionitors

puludiuuy and analysis report shall be submited 10 SEIAM, Assam.

" it

All necessary stafutory elearance shall be obtmined from competent guthority in connectan with mining
npnuimuﬂnnplunfuw same shall be submitted 10 SEIAA, Assam.

Momhef Secfetany
State Loveh Enirmament Impact
Assossment Autaonty, Assam.
E__a,gnummau:um, Ghiy-21 s o
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&
] o (LY
i 031043 G
= W . 1 M[“ist OVErnment of India
i .!I}}E [lssue?h:ftﬁnwm“m“"h Forest and Climate Change
zZ s — e State Environment Impact Assessment
g & Authnﬂty{SEIAA], Assam)
= ﬁ To,
S o
z The Properitor
l ADITYA BAISHY A
Prakers Soia Gaon, Joll Road, P.0. Burbhela, P.S. Johat, Dist. Jorhal,

Subject: Grant of Environment ' ivi
) il Clearance (EC) lo the proposed Project Activity
under the provision of EILA Natificalion %ME-reL"aurﬁlrm

SirfMadam,

This is in reference to your application for Environmental Clearance (EC)

in respect of project submilled to the SEIAA vide proposal number
SWAEIMIN-‘EA‘I:F!ZJEGH dated 29 Nov 2021. The particulars of the environmental
clearance granted 1o the project are as below.

1. EC Identification No.

tion by Interactive,
Window Hub)

Indreswar

ta
Mamber Secretary
D:‘f,‘f’imm—‘ SEIAA - (Assam)

1 EC22B001AS187888
T = “é, File No. SEIAA.1853/2021
m E £ 3. Project Type New
L E 0 4. Category y _ B2 .
W ®™ | 5 Project/Activity including 1(a) Mining of minerals
> u © Schedule No. _
-l > W 6. Name of Project ; BHOGDOI RIVER SAND (MALOW
X g E . KHAT) MPA
q 28 7. Name of Company/Organization  ADITYA BAISHYA
o n = B. Location of Project Assam
€ g 9. TORDate NIA
B4
i g The project details along with terms and condilions are appended herewith from page
g ",;_* no 2 onwards.
T =
'u: 'E‘ (e-signed)
S m
-

2 . environmental clearance shall be one that has EC identification
rﬁhfr?!g-ﬂs?gn generated from PARIVESH.Plsase quote identification
number in all future correspondence.

This is a compufer generaled cover page.

EC |dentification No. - ECZ2B001AS1E7888 Fila No. - SEIAAL1853/2021  Dale of lssus EC - 15/03/2022 Page 1ol G

Scanned with CamScanner



X 275
.. / ok (1))
This has reference 1

‘ol - ,
SIR/AS/MINA 31272021 T application  [ur P

duted 2
letter, Google map with G M0 gl

LIS, Comordingre

“ * - i) H 1
I?'h_u%dm Il‘wur Sand (Malow Kty Minin T‘ul
Division, Dist. Jorhnt, Assam, e

oy Envlronmeiin

B with Form-IM, For
uther re

Clenrnnes  prapusal  no,

| nely Mining Plan, D.F,0.
s l:vuul tocuments for Collection of Sand Trom
Pl Aren” under Jorhat Forest Rnnge of Jorhm Fores

The quantity of Sund to e

Sand. collectod s

SU00cum. (Five T
Thousand 1 tunsand) only

for 2 (Ywo) years @ 2500cu.m. ('Twa
Total Allotted wren: 3010 ™ Ive 1|lllnlr|.-l'lj only -

Tor per year,

The Sand shall be extracted fro)
W the aren of the GIS Co-ardingte i i
P e e GIYS Co-ordinntes mentioned below as pr minmg plan:
. E-94"739,97"

'i ol 2 I

2 0L 1gr rr:: §?¢1§§2§
3. E-94% 53" N-26"47'14.07"
4. E-94°') .33 !

N-26"4713.01"

The Sand shall be extracted mannalSemi mechanlzed (s per Mining Plin) Trom “Bhogdoi River

Sand (Malow Khat) Mining Permit Areq” under Jorhat Forest Range of Jorhat Forest Division, Dist.
Jorhat, Assam,

The proposal was examined and processed in nccordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Commiilee (SEAC), Assam examined the
documents of the proposal for Collestion of Sand at its mecting held on 22/02/2022. Accordingly the
application was discussed and thoroughly serutinized by the SEAC and found that the project falls under
I(a) and considered as B; Category of CIA Notification 2006 and subsequent amendments, The
Committee recommended the project to the SELAA, Assam for issuance of Environmental Clearnnce.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 08/03/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 3.10 Ha area bound by the coordinates
mentioned above and there shull not be any other area of extraction contiguous to this, The
project proponent is to submit a declaration in writing to this effect before commencement of the

work. t

L. Specific Conditions

1. The legal status of the mining area remains unchanged.

2. The lease holder shull undertake ndequate safepunrd during extraction of Sand und ensure that

due to 1his activity, the hydro geelogical and ecological regime of the surrounding area shall not

P

EC Identification No. - EC22B001AS187888  File No, - SEIAA.10532021 Dale of Issue EC - 15/03/2022  Page 2ol 6
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and Virtuous Environmental Single-Window Hub)
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( 1¥R)

Governmant of India
r'llniutry of Environment, Forost and Climate Chango
(issued by the State Environmont Impact Assessment
ey Authority(SEIAA), Assam)
To,
Tha Propriotor

RANIAN TASHA

ggfﬂ!"; Bangalpukburl, P.O, Jurhal, P & Jorhal, Dist Jorhal, Assam -

Subject: Grant of Environmental Clearance (EC) lo he proposed Projact Activily
under he provision of EIA Noliflcalion 2006-regarding

Sir/Madam,

_ This is In raference to your applicatian lor Environmantal Clearance (EC)
in respect of projecl submitted to the SEIAA vide proposal numbar
SIAIASIMINI235752/2021 dated 26 Oct 2021, The particulars of the enwironmental
clearance granted to Ihe project are as balow.

1. EC Identificatlon No. EC22B001AS137376
2. File No. SEiAA, 1B89/2021
3. Project Type Mew
4. Category B2
5. Project/Activity including 1(a) Mining of minerals
Schedule H.a.. —
| By ISRAmER e
7. Name of Company/Organization RANJAN TASHA
8. Location of Project Assam
9. TOR Date MIA

The project details along with lerms and conditions are appended herewilth from page
no 2 onwards

(e-signed)
indreswar Halita

Date: 20/01/2022 Member Secretary
- SEIAA - (Assam)

I —— _——

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generaled cover page.
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Co-ordinates and other relevam docu

“Bhogdoi River Sund (Murmuria) Mining Permit

memts for Collection of Sand from
Dist. Jorhat, Assam.

Area”™ under Jorhat Range of Jorhat Forest Division,

The quantity of Sand to be collected is:
Sund: ;
n §,000cu.m. (Five Thousund) anly for 2 (Twao) years

Thousand Five Hund lorpery
Total Allotted aren:  3.48 Ha. e o

—

@ 1,500cu.m. (Two

The Sand shall be extrocted from the area of the

GPS Co-ordinates mentioned below as per mining plan:
Enﬂtmi! (East) Latitude (North)
Spot -1
l. E-94°16%25,,1" N-26°44'06.31"
2. E-94"1624.09" N- 26°44'08.54"
3. E-94"16'37.60" N- 26%44'03.11"
4. E-94%1538.55" N- 26°44'05 26"
Spot-1
1. E-94"1641.76" M- 26°2'53 59"
2. E-94%16'44 30" N-26°3 543"
3. E-94"16739.88" N- 26%3'50.79"
4, E-94"16'42.41" N-26%35037"

The Sand shall be extracted manual/Semi mechanized (as per Mining Plan) from “Bhogdoi River Sand
(Murmuria) Mining Permit Area™ under Jorhat Range of Jorhat Forest Division, Dist. Jorhat, Assam,

The proposal was examined and processed in accordance with EIA Notification 2006 and its amendment
thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the documents of the
proposal for Collection of Sand at its meeting held on 16/1272021. Accordingly the application was
discussed and thoroughly scrutinized by the SEAC and found that the project falls under 1(a) and
considered as B; Category of EIA Notification 2006 and subsequent amendments. The Committee
recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority, Assam
(SEIAA) considered the proposal in its meeting held on 29/12/2021 and accords Prior Environmental
Clearance to the project as mentioned above under the provision of EIA notification 2006 and its
subsequent amendments issued under Environment Protection Act 1986 subject to compliance of
following specific and general conditions.

Ly

0
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wp——

reference 10 vour  application

®
[iss ;
(/MINABOIVZ023 dated 09/03/2023 for Brior Envieommenal ¢

- .l : alany o denrance
[ ith GRS, Co-ordinates and other releyan g i with Fore)
e

proposal  ne.
|
| i 14 Wo. Line Mining Permit Are

— Ir'ﬂ-'"i"i.é_ Plan, T0F 0. lener, Gongle
. LT L o S t:ﬂllﬂl‘l(f [ = "
ﬂ.l Py T4 H J ‘&'1“ fr # F T
' | or Sand™ wnder Jochim Fouest Divisiaa, — *]:‘I'tl. Bhopdoi River
1 he quantity of Sand to be colieeted is: O S,
Sand: 9.000cu.m. (N Y

(Nine Thousand) only for 2 (Twn) years @ 4,500co.m. (F

h - 1= Ja. (Foar

Thousand Five H
Allotted Area: 248 Ha. undred) unly for per year.

:hl.. %i!ltd 'J.uil tl| cltlllulud I“"" 2 l e II.I =i T 5Tk W I rIInMme I" i

: L Latitude (North
1. E-94'16'55.a8" N 24 'urqgﬂw-
2. F-94"16'56.K6" N- 26'42'51.60"
3. E-94'17'08.26" N- 26'4245.75"
4. E-941706.52"

M- 26'42°47.60"

The Sand shall be extracted munual (as per Mining Plan) from “Bhggdol River Murmurin 14 No. Line
Miring Permit Area for Sand” under Jorhat Forest Division, Dist. Jorbat, Assam

The proposal was examined and processed in accordance with ElA Notification 2006 and its amendmant
theteas. The Sute Level Expen Appraisal Commitics (SEAC), Assam ayamined the documens of thi
proposal for Callection of Sond at 18 meeting held on 18/03/2023. Accordingly the gpolicalion was
diseasssd and thavoughly serutinized by the CEAC und found that the project fails qnder 1ia) end
comsidersd & B2 Category of ElA Notification 2006 and subsequent smendments. The Committee
recoimmended he projeet 10 the SEiAA, Assam for issuance of Environmeniai Clearanss.

fassd an ne recommendation of 1he SEAC, the Suate Enviroament impact Assess

ment Authority, Assam
(SFiAA) considered the proptsel i ‘s mesting held on 26520

33 and sccards Prioc Civironmental
Cloarmnee 1o e project 22 mentioned GhoMVE gnder thr prosiEion af El4 notdizaton 2006 and 15
lalt .

s seiieil amendments fucned under Environment Beoqcotion At 1GRa subject 1o compliance of
fotigwing speetfi and general conditions.

The operational ares must be confined to the given 245 Ha proposed area *‘f‘““'“ b 3¢
ppordinatcs mentioned above and there shall not be any uther ared of extraction contiguous 10 this.

The project proponcat i 1o submit » Jeclaration in writing 10 this effect before commencement of
the work.

i. g‘w_l:lﬂc Cunditivas

The legal status of the miGing area cemains unchanged @

W
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¥ oz T Govern i @
Minis " ment of India
E8 | @iy (ssuedby the Stste ony-orestand Cimate Change
i ent Impact Asses
: Authority(SEIAA), Assam) - oe s
C g T
g 5 ©
E o The Contractor
W BLJOY RAJKHOWA
| Choladhara Path
P.0 Jorhat, P.S. Jorhat
Dist. Jorhat, Assam -785007
Subject: Grant of Environmental Clea posed Project Activity
under the provision of EIA NEE&E&S? %éﬂué?;ggding S
SirMadam,

) This is in reference to your application for Environmental Clearance (EC)
in respect of project submiited to the SEIAA vide proposal number
SIAJAS/MIN/271029/2022 dated 04 May 2022. The particulars of the environmental
clearance granted to the project are as below.

n by Interactive,
window Hub)

EC ldentification No.

ctive and Responsive Facilitatio

(Pro-A

Virtuous Environmental Single=

and

™

MName of Company/Organization
g. Location of Project
9. TOR Date

PERMIT AREA, BHOGDOI RIVER BED,
JORHAT

BIJOY RAJKHOWA
Aszsam
NIA

1. EC22B0D1AS110544
= 2. FileNo. SEIAA. 302572022
0 3. Project Type New
(18] 4. Category B2
> 5. Project/Activity including 1(a) Mining of minerals
| Schedule No.
o 6. Name of Project GARMUR DULIA GAON SAND MINING
Q.

The project details along with terms and conditions are appended herewith from page

no 2 onwards.

Date: zmw@g
-u-"’,’

(e-signed)
Indreswar Kalita
Mamber Secretary
SEIAA - (Assam)

Note: A valid environmental clearance shall be one thal has EC identification

number & E-Sign generale

o from PARIVESH.Please quote identification
number in all fuluré correspondence.

Thisis a .:::omputarganemrﬂd cover page.
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”

=t has reference 10 your application for Prior Environmental Clearance proposal no.

A5

’ msmmmms?ﬂﬂl! dated 27/08/2022 along with Form-1M, Form-2, Mining Plan, D.F.O. -
l:-r!ff- Google map with G.P.S. Co-ordinates and other relevant documents for Collection of Sand from
.phogdoi River Sand (Duliagaon) Mining Permit Area™ Under Jurhat Forest Division, Dist, Jorhat,

A s5aMm.

The quantity of Sand to be collected is:
5000cu.m. (Five Thousand) only for 2 (Two) years @ 2,500cu.m. (Two

Thousand Five Hundred) for per year..
Total Allotted area: 0.65 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Sand:

Longitude (East) Latitude (North)

1. E-94"16"14.90" M- 26°4434.77T"
2, E-94"16'15.41" N- 26'4434.17"
N- 26'44'24 96"

. E-94"16723.11"

. E-94"16722.85" N- 26"44'25.16"

= Lap

The Sand shall be extracted manualSemi mechanized (as per Mining Plan) From “Bhogdoi River
Sand (Duliagaon) Mining Permit Aera™ Under Jorhat Forest Division, DisL. Jorhat, Assam

The proposal was examined and processed in accordance with EIA Nofification 2006 and its
amendment thereof. The State Level Expert Appms:al Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 16/09/2022. Accordingly the
application was discussed and thoroughly scnntinized by the SEAC and found that the project falls under
ifa) and considered as B, Category of EIA Notification 2006 and subsequenl amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,

Assam (SEIAA) considered the proposal in its meeting held on 28/09/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to

compliance of following specific and general conditions,
The operational urea must be confined (o the given 0.65 Ha aren bound by the coordinates

mentioned above and there shall not be any other area of extraction contiguous to this. The
project proponent is {o submit a declaration in writing to this effect before commencement of the

work.
L Specific Conditions
1. The legal status of the mining area remains unchanged.

2, The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

-
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Government of India
:n'linlstry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

The Parlner
PHOENIX ENTERPRISE
BAJALBARI, P.O, BURAJAN, P.S. TITABOR, JORHAT -785630

Subject: Grant of Environmenlal Clearance EEE% lo the proposed Projecl Activily
under the provislion of EIA Nolification 006-regarding

SirfMadam,

This is In reference ta your application for Environmental Clearance (EC)
in respect of pru&act submiited to the SEIAA vide proposal number

SIAJAS/MIN/453919/2023 dated 30 Nov: 2023, The particulars of the environmental
clearance granted to the project are as below.
1. EC Identification No. EC24B001AS1T70833
2. Flle No. SEIAA.3627/2023
3. Project Type New
4. Category B
5. Project/Activity including 1(a) Mining of minerals
Schedule No.

BHOGDOI BHASKAR NAGAR,

6. Name of Project
KACHAGARAL MINING PERMIT AREA

FOR SAND
7. Namae of Compa ny/Organization PHOENIX ENTERPRISE
8. Locatlon of Project ASSAM
9. TOR Date MNiA

The project delails along with tarms and conditions are a ppended herewith from page
no 2 onwards.

{e-signed)
Smtl Necra Daulagupu

Date: 01/02/2024 Member Secrelary
SEIAA - (ASSAM)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generaled from PARIVESH.Please quote identification
pnumber in all future correspondence.

This is a computer generated cover page.
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TRLCLIGIAA 213154

Government of India
Ministry of Environme nt, Fores
t and Climate Cha
(Issued by the State Environment impact Assassr::gzt

— Authority(SEIAA), ASSAM)
To,

The AUTHORISED CONTRACTOR

PRASURJYA KOUITA

NO 1 BAMUN GAON
KENDUGUR! JORHAT -785010

Subject: Grant of Environmental Clearance (EC) to the posed Project Activit
under the provision of EIA Notification Zﬂﬂﬁmga.;:ﬁng J o

SirfMadam,
. This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number

SIAJASIMIN/A08118/2022 dated 26 Nov 2022. The particulars of the environmental
dearance granted to the project are as below.

1. EC ldentification No. EC23B001AS122823
2. File No. SEIAA 32832022
3. Project Type New
4. Category 8
1(a) Mini inerals
5 gﬂrmguﬁi;ﬂy including (a) Mining of min
6. MHame of Project SOLMORA BHOGDOI RIVER SILT MPA
7. MName of Company/Organization PRASURJYA KOLITA
8. Location of Project ASSAM
8. TOR Date NIA

The project detaiis along with lerms and conditions are appended herewith from page
no 2 ormwards.

(e-signed)
Indreswar Kalita

i Member Secreta
Date: 02/03/2023 SEIAA - (ASSAM

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generaled from PARIVESH.Please quole idenlification

number in all future correspondence.

This is a computer generaled cover page.

- Laamidfnsting Mo - F(23B001AS122823  File No. - SEIAA. 32832022 Date of Issue EC - 02032023  Page 1018
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HIAL\:?;":,:L[::;;; W oo apphemion e el Lo ivmimenital f?!-l:.*..mncr prnpfusn] ne.

P ——_ l'.'LIH datedd VOO aling with |- 16 Form=1, Hmmg I‘!nm DF:J lemer,

Hlluﬂulr Rive VO S peonbimaes s otbeer rehes amt docuaments fie € olleetiom of Silt from Calmorn
o River Nl M Permit Aren® sondee Torhiat Lorest Diviaion, Dis. Jnchot, Assam,

I.hi.‘ Quantiny of St be collectel is:
Silt: A0, 000cum. (Forty ‘Thousnd) only for 2 (Twn) years a2 ee.m. (Twenty

Thuwsand) anly fur per year.
Allottes) Area: 344 1.
Mining Area: 312 Ma,

The Silt shall be extracted from the area of the GP'S Co-ordinates mentioned below as per mining plan:
Longitude { Enst) j,glll:u!lg {Norih)

. =94 05" 39.68" N. 267476407

. F=94'05'0,73" N-26"475.77"

. L-984'05'31.05" N- 2647'4.05"

. E-94 0593017 - 2673.417

Sl B

.

The Siit shall be extructed manual/Semi mechanized (av per Mining Plan) from “Salmora Bhogdni
River Silt Mining Permit Area™ under Jorhut Forest Division. [ist. Jorhat, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its amendment
thersof. The State Level Expert Appraisul Committes (SEAC), Assam examined the documents of tha
propas:l for Collecrion of Silt at its meeting held on 04/022023. Accordingly the application was
discussed and thorouuhly serutinized by the SEAC and found that the project falls under lta) and
considered as [ Category of EIA Notification 2006 and subsequent amendments. The Committes
recommends=d the project 1o the SEIAA. Assam for issuance of Environmental Clearance.

SLEAC. the Smate Fnvironment Impact Assessment Authoriny, Assam
meeting held on 170272023 and accords Prior Cnvironmertal
provision of ElA notification 2006 and its
86 subject to compliance of

Based an the recommendation of the
(SEIAA) considered the proposal in its
Clearance 1o the project as mentioned above under the
subsequent amendments issued under Lavironment Protection Act 19

following specific and general conditions.
The operations] arca must be confined to the given 3.12 Ha proposed area bound by the

enardinates mentioned ahove and there shall not be any other area of extraction contiguous to this.
The project proponent is to submit 2 declsration in writing to this effect before commencement of

the work.
I Specific Conditions
3: I e leaal status of the mining area remaing unchanged:! @

Member Soo
cEiay

EC ldenlificatio -
n No. - EC23B8001AS122823  File No. - SEIAA. 328312022 Date of issue EC - 02/032023 Page2of6

3/10/2023, 3
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ENVIRONMENTAL

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

EC Identificatio

oy

A

Minis Government of Indja
(o2 S o St hana
nment Impact
A"""“”W{SEIAA]_ Aﬂs.'fm] Assessment

The Conlractor
GAUTAM BORA

VILL: KHAN
PO - TEHEELA GADN
g.!g.T: J?RHAT
o JOR
-785006 HAT, ASSAM

Subject: Grant of Envirenmental
y Clearance (EC) to th i
under the provision of E\A, Noti H[ Li-'ru -fl p;ggimaﬂ Project Activity

SitMadam, ffg;;-_’é-‘*'fﬁ-r s
i respnctThle is In_mfamnr:gt(;‘- or

of project sulj ;
SIA/ASIMIN/253364/2052 gat
clearance granted to the projgéc

vironrmental Clearance (EC)
vide proposal number
afjculars of the environmental

1. EC Identification No.

2. File No.,
3. Project Type i;
. Category ff.-, 5
5. Project/Activity including,
Schedule Hn.hr . T

i !I.";- N

s

6. Name of Project
PERMIT AREA, DA-GAYAN GAON,

JORHAT
7. Name of CompanyiOrganization GAUTAM BORA
8. Location of Project Assam
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page

and Virtuous Environmental Single-Window Hub)
Y

no 2 onwards.
(e-slgned)
- ember Secretary
24 = SEIAA - (Assam)

: nvironmental clearance shall be one that has EC identificalion
ﬁggﬁ:rv&mg-gfgn genarated from PARIVESH. Please gquole identification

number in all fulure correspondence.

This is a compuler generated cover page.

- No.. EC22B001AS182195  File No. - SEIAA. 20182022 Data of lssus EC- 120082022 Page 1 of 8
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The quantity of Sund to be :
Sand: Lo ombat

wm, (Five Thousand) only 1
Th Y for 3 (Three) years @) 2,500cu.m. (Two
Total Allotted area: EJEET‘I Five Hundred) only fur

per year. = ==
-‘-_-————"l

The Sand shall be extracted from the area of the

Lo : GPS Co-ordinaies mentioned helow as per mining plan:
oo a0 Latitule (orh)

] ] i

2. B-94°45.00" : iﬂﬁ':g;?"

3. E-94'10110.53" N- 26°46'48.18"

4. E-94°10%9,9g" e N-26°46'46.85"

The Sand shall be extracted manual/Semi mechanized

per M Plan) from “Dudhnoi Ri
Sand mahal No. 3(A)" PP e Sty g

under Rangjuli Range of Goalpara Forest Division, Dist. Goalpara, Assam.

The proposal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert “Appraisal Committee (SEAC), Assam examined the
documents of the propasal for Callection of Sand at its meeting held on 09/04/2022. Accordingly the
application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
I{g) and considered as B, Category of EIA Notification 2006 and subsequent amendments. The
Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in it meeting held on 04/05/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 3.25 Ha area bound by the coordinates
menfioned above and there shall not be any other arca of extraction contiguous to this. The

project proponent is to submit & declaration in writing to this effect before commencement of the
work.

L ic Conditions

1. The legal status of the mining area remains unchanged.

2 The lease holder shall undertake adequate safeguard during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground and quality shall be carried out around

Rtttk e
r:v:|_.-.,,r.“ M oty i

w

EC |daniification No, - EG22B001AS182195  File No. - SEIAA 20182022 Date of issus EC - 1200572022 Page 206
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PARIVESH

(Pro-Active and Responsive Facilitatio
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and Virtuous Enviranm ental Single=

file:///C:/Users/chali/Downloads/EC.

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
_— Authority(SEIAA), ASSAM)

To,
The -1
SANTANL KALITA
JEC Road, Garmur, Dulia Gaon -785007

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirMadam,

o e
in respect of project submitted to the vide propo
swasﬂmmn&mﬁm dated 20 Jan-2023. The particulars of the environmental
clearance granted to the project are as below.

1. ECIdentificationNo. ECZIB001AS133557
2. File No. SEIAA3332/2023
3. Project Type i New
o e i i of minerals
1(z) Mini m
Wl o B P
6. Name of Project Bhogdoi River Kothalguri Sand MPA
7. Name of Company/Organization  SANTANU KALITA
8. Location of Praject ASSAM
9. TOR Date NA

Thepiuiuﬁdﬂnﬂummtamﬁardmrﬂﬁmnmmdhmmwmma
no 2 omyands.

d)
Indreswar Kalita
Date: Q20X 2023 Member Secreta

SEIAA - [ASSAM)

Nofe: A valid envirsnmental ciearance shall ba one that has EC identification .
numbnr? E-Sign generated from PARIVESH.Please guate idantification ;
number in all fulure cormespondence.

This iz a computer generated covar page.

£C identiication No. - ECZSBO0TAS1IISS7  File No. - SEMAIIIAANE Date of xsus EC - 02002025 Page 1 o6

25-4-2021, 1228
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nluwﬂ::funw;hulm:uwulrmﬂ-;: il

Phis o Wos aelervmes e soin appdicotwon Toe Prioe Bovieomental - O lenranee  propisa)  on,
SEAVASIMINATIOT0 202 dhtedd DL Z022 along with Doeme M, Farm], Mining Plan, D0F 0O,
detren. Glowmgle mvap sl Gl S vepmbmates ol otler sebevail dosiimgms Tor £ II”t‘l..HI'J.IIHl.-"IﬂI'HI Irom
“Pibonidiond Baver bootbadgoms Sl KU0A Jondut 10 o, Jorcho

U spuanginy. ol Sanad v be eollecivl is:
Samid: S000 cum, samid (Five Vhowsundd) unly Tor one & half yewr (18 monthy).
Toound Alouied ween: 1,20 Lo,

Plve S shial] be esuracted Grom the anen ol the GES Co-ordinates mentioned helow s per mining plan:
Langitule (Fusi] Lntitnde (Nurih)

A B i K e [ el Vi b e P

be " 1932 65" W= 20 3922 98"

P RS R . T M- 20t 2r

o E- ez s M- 2630727 85"

£ L) fa o=

Tie Sand shall be extracred muanual/Semi mechanized (ax per Mining Plon) from “Bhogdoi River
Roothulgurt Sand MPA, Jorbual Diviston, Jorhat.

The proposal was examined and processed in sccordnoce with EIA Notification 2006 and it
amendment thereof. The State Level Expert Appraisal Committee (SEAC) Assam examined the
documents of the proposal for Colleetion of Sand a1 its meeting held on 0022023, Aceordingly the
upplication was discussed and thoroughly serutinized by the SEAC and found that the project fnlis under
1y} and considercd s By Catesary of EIA Notification 2006 and subsequent pmendments. The
Committee recommendud the project 1o the SEIAA, Astam o issuance ol Environmental Clearance.

Based on the recemmendation of the SEAC, the State Environment Impact Assessment Authority.
Assam (SEIAA) considered the proposal in ity meeting held on 17022023 and accords Prior
Enviconmental Ulearance 1o the project s mentioned above under the provision of EIA notilication
2006 and its subsequenl amendments issued under Environment Protection Act JUB6 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 1.20 Ha aren bound by the coordinuies
mentioned above and there shall not be uny other area of extraction contiguous to this. The
project proponent i to submit 2 declarntion in writing o this effect before commencement of the

work.
I Specific Conditions

1i The legal status of the mining area remains unchanped.

=] The lease holder shall undertuke adequate safegnand during extraction of Sand and ensure thul
due 1o this activity, the hydes geological snd ceulngical repime of the surrounding arca shall no
b alfcted. Rewular monitoring of ground water level and quality shall be carricd oo wound
the mine leuse area during the mining operation. IF v ostage, il is obsen cd that the

i BT Eren J
SN 5
P S,
EC Identification No. - EC23B001AS133557  File No. - SEIAA3332/2023  Date of Issue EC - 02/03/2023  Page 2 of 6

ol 25-04-2023, 12::
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i FO5 . GOVERNMENT OF ASSAM \o

e ..;a‘«i‘

7w * . DIRECTORAT

e s E OF GEOLOGY

3 d@(@ : \ 3y BHU-BIGYAN BHAWAN s
1 < .:r__d P HK_T-IINGADN.K&HIL]FARA GUWAHATI-19
o © A ._.qrﬂalll dlemassam@tgmail. com ' [
ey 0 \1 lﬁ""] ! Wf ] dgm.assami@gov.in

= |‘_:"

No. GM/MAUSE-8 (40)/PL VI ) = k=
. 1) Ditd. Guwahati, |
From . - Sri Ananda Kumar Das, ACS " lﬂﬁﬁ e
Director, .
Directorate of Geology & Minin
c! g, Assam,
Kahilipara, Guwahati-18.
T : . The Divisional Forest Officer,
' Jorha! Division, Jorhal.
Sub - - Approval of Mining Plan alongwith progressive Mine Closure Plan

in respect of Bhogdoi Garmurmca No. 2 of 2021-23 for §
(4.98 hm:.l.j in Jarhat, Dist. of Assam Slate submitted under R[lle ;I‘llldi E?'?:f
Assam Minor Mineral Concession Rules, 2013.
GPS Location: 1) N- I5%45'11.44" -E - 64%14'56.21"
2) N — 26°45'08.95" _E - 04914'55.12"
3IN- 28P45'04 59" —E - 84915'14.79"
4)N- 26045'01.98" —E — 94°151 3.74"

Ref .- No. FJT/B/Mahal/25 (XiX)/3540-42 did. 09/08/2022.
Mining Plan No. 2888.

Sir,

In exercise of the power conferred under Rule 51 & 52 of Assam Minor Mineral
Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including Progressive
Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is subjected to

the following condilions:

1) The Mining Pla

prejudice to any other law applica
Government, State Governmentora

n alongwith Progressive Ming Closure Plan is approved without
ble to the mine area from time to time whether
ny other authority and

made by the Ceniral
without prejudice to any order or direction from any court of competent
Jurisdiction.

given in the document Is based on

2) The proposals shown on the plates and/or
the lease map/sketch submitted by the lessee 3

of approval. )
3) It is clarified that the approval of aforesaid Mining Plan along with Progressive
ly the approval of the Govermnment

Mine Closure Plan does not in any way imp
of Mines & Minerals {Daveiupmenl & Regulation)

in terms of any other provision L
Act 1957 or the Minerals (Other than Atomic & Hydro Carbon Energy Mmer?ls}
Concession Rules,2016 and any other laws including Forest {Cnnsewahnn} _
Act, 1980, Environment (Protection) Act,1986 or the rules made there under ;
Mines Act,1952 and Rule & Regulation made there under. N
4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any

responsibilily regarding correciness of the boundaries of the precise area as

furnished by the lessee. .
5) Atany stage, if it |s observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facls, the approval of the

document shall be revoked with immediate effect.

nd is applicable from the date
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No. GM/MM/86-B (40)/Pt. VI/
Copyto:=1)The Deputy Commissioner, Jor

6) This approval is restricled in respect of the proposals contained therein within
mining lease area and s applicable from the date of approval and maximum
quantity of Sand recommended for extraction Is 20,000 cubic meter for two
years to be used for varlous constructional purposes. subject to all
statutory compliance and clearances for the mining activities to be carried out
within the mining leasahold.

7) Adequate number of check dams and retaining walls shall to made &
maintained in good conditions to prevent any anticlpated detrimental Impact on
water regime.

8) "Safety Berm" of adequale dimension shall be kept at all the places in the
vicinity of statutary barrier, high bench/escarpment. Il shall also be ensured that
no excavation is o be made In the vicinity of any high side walll escarpmenl.
Stability of benches, escarpments shall be closely monitored. It is the
responsibility of the lessee to ensure the stablity of all the
escarpments/side/benches, Lessee shall take all necessary steps time o time
so as to ensure the stability of ground, which includes but not limited to
reduction of the high side wall to safe and stable condition within first year itself.

9) Sufficient safely Berm shall be maintained with respect to public road/village
road.

10} In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a nonagricultural land.

11) Violation of the provision of the Mining Plan Including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. _

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in the

National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc

including eco sensitive zone and does not affect the animals, birds and

biodiversity in anyway. ‘ 1
14) There i?njﬂtﬂj;r provision of mechanized or semi mechanized mode of extraction in

case of river sand mining.
15) Blasting Is not allowed.
16) The Divisional Forest Officer s

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

hould ensure that no additional quantity is to be

Yours faithfully,

Director,
y Directorate of Geology & Mining, Assam.

Dtd.Guwahati the Sept.2022
hat -for kind information and necessary action.

i - ind informationand n
The Superintendent of Police, Jorhat -for kin
1:;:; Sri Pulill: Mahanta, Solicitor Road, Jorhat, P.0. Jorhat, P.S. Jorhat,

Dist. Jorhat, Assam.
4) Office copy.

'

Director,
Directorate of Geology & Mining, Assam

ecessary action.
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o)

L

quantity of Sand recommended for exiraction is 20,000 cubic metire for two
years from the date of issue of the E.C. to be used for construction work —

-t :
subject to all statutory compliance and clearances for the mining activilies lo
be carried out within the mining leasehold.

- 7) Adeguate number of check dams and relaining walls shall to made &

on water regime

8) "Safety Berm™ of adequale dimension shall be kepl at all the places in the
vicinity of statutory barner, ligh bench/escarpmenl It shall also be ensured
thal no excavalion is to be made n the wicimly of any high side wall/
escarpment. Stability of benches. escarpments shall be closely monitored It
1S the responsibiity of the lessee to ensure the slabity of all the
escarpments/side/benches. Lessee shall lake all necessary sleps time to time
so as lo ensure the stabilty of ground, which includes bul not limited to
reduction of the high side wall to safe and stable condition within first year

itself.
9) Sufficient safety Berm shall be maintained with respect to public road/village

road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
befare execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sancluary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals. birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted. /
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
Director
Directorate of Geology & Mining, am.
No. GM/MM/86-B (40)/PL.VIIII /6 '?} -[te] Dtd Guwahati the 3"{ ’I-ﬂ 2022
Copy to .- 1) The Deputy Commissioner, Jorhat -for kind information and
necessary action.
2)The Superintendent of Police, Jorhat - for kind information

and necessary aclion.
3) Sri Pulin Mahanta, Soliciter Road, Jorhat, P.O.: Jorhat, P.S.: Jorhal, Dist.:Jorhat.
4) Office copy.

Director,
Directorate of Geology & Mining, Assam.
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o« DIREC
o« TORATE OF GEOL
ﬁ;}ﬂ.& | BHU-BIGYAN BHAWAN PR
P BAKHINGAON, KAHILIPARA, GUWAHATI- 19
Emall: :_fgmi_m'm@gﬂm{ Cl
g assam’a gov iy
No. GM/MM/B6-B (40)/ PLVI [S06 ] (0 Did Guwahatlthe )" Aug, 2022
From . Sri Ananda Kumar Das, ACS, ’ ’ |

Direclor.
Directorate of Geology & Mining Assam
Kahiipara Guwahah-19

\},5/ The Dwisional-Forest Olficer,
Jorhal Division, Jorhal.
Sub - Approval of Mining Plan alongwilh pragressive Mine Closure Plan

In respect of Bhogdol Malow All Bye-Pass Mining Conlrac
Sand (area 3.92 hec.) in Jorhat Dist. of Assam Stgte 5ubmil§;rﬁit:::
Rule 51 & 52 of Assam Minor Mineral Concession Rules, 2013
GPS Location : 1) 26°47'09.15'N -94"12'04.26" E
2) 26%47'07.69°N -94°12'03.06" E
3) 28%46'57.11"N -94°12'20.89°E
4) 26°46'50.67'N -94°12'24.45" E

Rel - Your letter No.FJT/ BiManal/25(xix)/2706-08 did. 22/6/2022
The Mining Plan No. is 2826

Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

Iineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including

Progressive Mine Closure Plan) prepared by R.Q.P. P:abal Kumar Goswami. This approval

s subjected to the following condilions .
1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other |aw applicable to the mine area from time 1o
time whether made by the Gentral Government, State Governmenl or any
other authority and without prejudice lo any order or direction from any count

of competent jurisdiction.
2) The proposals shown an \he plates and/or given
the lease map/skelch submilted by the lessee an

of approval. C | |
3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
approval of Ine Gove rnment

Mine Closure Plan does nal In any way imply the
in terms of any other provision of Mines & Minerals (Development &
Regulalion) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concessicn Rules,2016 and any other laws including Forest
{Conservalion; Act 1980, Environment (Proteclion) Act. 1986 or the rules
made there under Mings Act,1952 and Rule & Regutation made there under.
4) Directorate of Geology & Mining. Assam has not undertaken verification of the
mining lease boundary on the qround and does nol undertake any
responsibilily regarding ccrreciness of the boundaries of the precise area as

furnished by Ihe lessee. _
5) Al any slage. if il 15 observed thal Ihe information furnished data incorporaled
in the documenis are incoriect or misrepresent facts, the approval of the
docurnent shall be revoked with immediale elfect
6) This approval is restricied in respect of the proposals contained therein within
muning lease area and is apglicable from the dale of approval and maximum

in the document is based on
d is applicable from the date
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ars frory Y bale 4 & i comnntes fof the mining agy,, ™
ai:nlum.l fuy il olalilory compharse ﬂ:;::ﬁ“ﬂf e | 1
= bt ool otk 'Jillllrlll:ln :"]ﬂ:ﬂi::‘?:lﬂ ”ﬂﬂr rﬁlﬂinir'?} T -

f) Adaguate nimber of chseh o5 ~

"4 alliry o
mmintainet 1 oot condiions 1 proven;, Wy ml,.:.'ﬁﬂlﬂﬂ L e %

) !:I:Irmme-ll:rl:l::'”;r wiloqunte i unsion shall he ke ol oll the places, |,

. high Banehiosoprpment, I8 shall also ba o,
:;]:r'::":r“"i,:::t::::::’:,h,j:”:f:’ |m"nm{lu IR l.qt:lmly' of ﬂjny Tigh 8
aucarpment Btabilly of benches, oscapinants fjl'lﬂl:r:;# qu:.’:fngfym:j;‘”:frd |
m (e tonponsibillly of (ho lesbeh 1o ﬂrlll.llffﬂ: ﬂuﬁﬂﬂ";' 81008 N Lo
anom pineniafalde/boncles, | ssnon shol s &l fa udes b nol limia
80 m8 (0 onsure (e stabilly ¢f ground, Which mﬂf diflon with fm”w .
aduclion of e high slde wall 1o sals And Blublo cor LA

0 '[L':;::“m“ aloly Dot shall be mainteini! with reapocl (o public rondivliy,

ol
10) Iﬂ::tpm: ol palta land, & nmill‘lnnlr m?d;rhlﬁ;sznuﬁ Authority should be obiaig
| MINING Bred 8 & nen ngriel di

Hjl'h':‘:::l:::m ol ﬂm provision of the Mining Plan Including Progressive mMins
Glosure 1Man shall hable 1o cancel ihe Mining Plen.

12) I nvionmental clesrance musl be oblalned from the compelent authorily
belore exsculion.

13) Divisional Foresl Olficar should conlirm thal the lesse area does nol fall in
ihe National Park, Wild Life Gancluery, Game Bancluary, Bird Sancluary ele
Including ecosensllive zone end doss not affecl the animels, birds and
biochvesrsily in snyway,

14) Thete 18 no provision of machinized or soml mechanizad moda of exlraclion
In Gane of river sand mining.

16) Dasting Is nol allowsd,

16) The Divislonal Forasl Officer should ensure
oxliaclen.

that no additional quantity is to be

Enclo Approved Mining Plan nlongwith Progressive Mine
Glosure Plan.

Yours faithfully,

W

D
Direclornla of |
No. CMIMMIB-18 (40)P) Vi of Goology & Mining, Assam.

Pid. Guwahaif 1he 2
0Py 10:11 The Depuny Cominlesioner, Jorhm -lor klndt;:;fnﬂ::mn and
21The Supenintendont of Polige, Jorhnl necossary aclion.

« for kind Information
J) The Managing D : and necessary aclion,
4; Office ;ung. { Ploctor, AMOCL Khanj Bhawan, Noar Ganesh Mandr, Guwahall.

l

reclor,

D
Directorale of Gaology & Mining, Assam
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o g It;:_1;.~'lsnr*umE|~»rr OF ASSAM
S ECTORATE OF GEQLOGY
ﬂgﬁ‘@ BHU-BIGYAN BHAWAN PR

DAKHINGJ-\DN,KAHILIPAHA,GUWAHATL19

Email: ¢ iassamiemeyil com
dgm.assamiagoy. in

No. GM/MMIBE-B (40)/ Pt.VI/ 5'22 Li -1%

From '

Dtd.Guwahati th h
- = Sri Ananda Kumar Das, ACS, | E'w’ - %EEEHM s

Director S Tae \'
. y > f )
DrreEtarate of Geology & Mining, Assam, = ;L{q-s \
Kahilipara, Guwahati-19, é : ];‘@2 =
T .= The Divisional Forest Officer. ‘Llll:q’ S
Jorhat Division, Jorhat. N, “
Sub - :

- Approval of Mining Plan alongwith progressive Mine Ciosure Plan -**l? ,ﬁi\r
In respect of Bhogdoi River Sand Mining Permit (area 4.76 hec.) in~ | ©'
Jorhat Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013
GPS Location : 1) 26°47'7.46'"N -94°8'16.068" E
2) 26°47°7.51"N -94°8"17.05"E
3) 26°46'52. 75"'N -94°8'39.98"E
4) 26°46'51.48"'N -94°8'41.19°E

Ref - Your letter No. FJT/B/Govt. Permit/25(xix)/612-15 dtd. 18/2/2022

Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions .

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) Itis clarified that the approval of aforesaid Mining Pian along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1857 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules 2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act, 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does nol underiake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect

§) This approval is restricted in respect of the propesals contained therein within
mining lease area and is applicable from the date of approval and maximum
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) m;;‘:g;‘;ﬂi;&;‘g!ﬂd in respect of the proposals contained therein within @
quantity of Sand re:nrriuﬁ applicable from the date of approval and maximum” *
year from the date Tenﬂad for extraction is 4000 cubic meter for one
material, Subject of approval of EC to be used as construction
s s wé . annd D?;rar;tatutm;y compliance filling, leveling & other
within the mining leasehots nces for the mining aclivities to be carried out

7 mTh?tgli’:;: l:”;ﬂ:;ircnnL ;ﬂeck dams and relaining walls shall to made &
on water regima itlons lo prevent any anticipated delrimental impact

8) "Safety Berm" of adequate dimension shall be kept at all the places in the
vicinity of statutory barrier, high bench/escarpment. It shall also be ensured
that no excavation is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitored. It
is the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
SO as to ensure the stability of ground, which includes but not limited to
;'tedll.tf::tmn of the high side wall to safe and stable condition within first year

self,

9) Sufgicient safety Berm shall be maintained with respect to public roadivillage
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a nonagricullural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent autherity
before execution except cerain cases mentioned in Appendix IX of MOEF &
CC Notification 5.0. 1224 (E) dated 28" March, 2020.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including eco sensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is 1o be

extracted.
17) NOC from DC is needed to abtain in case of earth cutting.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yoursfaithfully,

Dirsctor,
Geology & Mining, Assam.

@/ Directorat

No. GM/MM/88-B (40)/Pt. V/ Dtd. Guwahati, the Jan'.2023
Copy to :- 1) The Deputy Commissioner, Jorhat -for kind information and necessary action.

2) The Superintendent of Police, Jorhat -for kind information and necessary
action.

3) Ms, Priyanka Dutta, Gormur Dulia Gaon, Dist. Jorhat, Assam.

4) Office copy.

(

Director,
Directorate of Geology & Mining, Assam
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GOVERNMENT OF ASSAM
DIRECTORATE OF GEOLOGY AND MINING

Qm_ BHU-BIGYAN BHAWAN

-ﬁ\hmru-uNsnnu,mmumm,ﬁuwmmm
s Emall; ;iymrm;rg:@gn@f,gnm

»
g dgm. assam(@gav. [
N - :
Fn GM/MMIBE-B (40) PLVI M2 YA - U b Did Guwahati the g, (rOct, 2022
rom - Sri Ananda Kumar Das, ACS,
Director,

Directorate of Geology & Mining, Assam.

Kahilipara, Guwahali-10.
T - « The Divisional Forest Olficer,
Jorhat Division, Jorhat.

’ Sub .. Approval of Mining Pian alongwith progressive Mine Closure Plan
In respect of Bhogdol River Dhodar Ali Mining Pe rmit Area for Sand
( area 3.50 hec.) in Jorhat Dist. of Assam State submitted under Rule 51

& 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°39'02.35'N -04%19'58.98" E
2) 26°39'03.52°N .04°19'58.38" E
3) 28°38'52.18°N .04°20'14.97"E
4) 26°38'53,10°N 04"°20'13.43"E

Ref . Your letter No. FJT. IBFGam.pemms{ﬁx}MEH-H dtd. 30/9/2022
The Mining Plan No. 2068
Sir,
In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
ved the aforesaid Mining Plan (including

Mineral Concession Rules, 2013, | hereby appro
Progressive Mine Closure Plan) prepared by Q.

subjected to the following conditions :
1) The Mining Plan alongwith Pragressive Mine Closure Plan is approved
le to the mine area from time to

without prejudice to any other law applicab
time whether made by the Central Government, Stale Government or any

other authority and without prejudice to any order or direction from any court

of competent jurisdiction.
2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lesseé and is applicable from the date

of approval.
3) itis clarified that

p. Lakshyajit Sonowal. This approval is

the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision ©f Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Foresl
{Eunsawatiun} Act, 1880, Environment (Protection) Act 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation ma

4) Directorate of Geology & Mining, Assam has not undertaken verification of the

mining lease boundary an the ground and does not undertake any

responeibility regarding correctness of the boundaries of the precise area as

furnished by the lessee.
5) At any stage, if it Is observed that the information furnished data incorporated

in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate sffect.
is contained therein within

g) This approval s restricted In respect of the proposa
mining lease area and is applicable from the date of approval and maximum
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& quantity of Sand recommended for extraction is 4,100 cubic metre for two

year to be used for construction works subject to all statutory compliance

and clearances for the mining activities to be carried out within the mining
leasehold.

7) Adequate number of check dams and retaining walls shall to made &
maintained in good conditions to prevent any anticipated detrimental impact
on water regime.

g) “Safety Berm" of adequate dimension shall be kept at all the places in the
vicinity of statutory barrier, high bench/escarpment, It shall also be ensured
that no excavation is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitored .1t
is the responsibilty of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
so as to ensure the stability of ground, which includes but not limited to
reduction of the high side wall to safe and stable condition within first year
itself.

9) Sufficient safety Berm shall be maintained with respect to public road/village

road.
10) In case of patta land, a cerificate from Revenue Authority should be obtained
thal the mining area is a non agricultural fand. _ )
11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. .

12) Environmental clearance must be obtained from the competent authority
before execution. )

13) Divisional Forest Officer should confirm that the lease ared does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary elc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. .

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be

gxtracted.

Enclo; Approved Mining Plan alongwith Progressive Mine
Closure Plan, \

=

Yours faithfully,

ﬁ* Difgclor
Directorate of Geology & Mining, Assam.

No. GM/MMIBE-B (40)/PLVIS Dtd Guwahati,the Oct., 2022
Copy to :- 1) The Deputy Commissioner, Jorhat -for kind information and
‘ " necessary action.
2)The Superintendent ¢f Police, Jorhat - for kind irr!:fonﬂatiun

. and necessary action.
3) Sri Suresh Kumar Agarwalla, Shishu Apartment, Hockey Stadium Road,P.O.:
Beltola, P.S.: Beltola, Dist. : Kamrup(M), Assam.

4) Office copy.
Director,

Directorate of Geology & Mining, Assam.
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No. GM/MM/BE-B (40)/ PV G092~ 04 Did. Guwahati the s 261 February 20 e

-

c
From - The Director, oA ="
Directorate of Geology & Mining, Assam, Fe .*;-Iz. o... %

Kahilipara, Guwahati-19. 3 | -
: -The Divisional Forest Officer, "H -02-202 '1 ;o
Jorhat Division, Jorhat. g

Sub 1~ ﬁppmval of Mining Plan alongwith progressive Mine Closure Plan %:\__/::-‘ ;
inrespect of Bhogdoi River Sand Mining Permit Area (area 1.80) iF peit”
in Jorhat, Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Cancession Rules, 2013

Ref “Your letter No.B/ Govt. Permit/25(XIX)/269-71 dtd. 02/02/2021

Sir,
In exercise of the power conferred under Rule 51 &52of Assam Minor Mineral
Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including Progressive
Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal This approval is subjected 1o
the following conditions :
1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time lo ®

— time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any courl
of competent jurisdiction.
2) The proposals shown on the plates and/or given in the document is based
- on the lease map/sketch submitied by the lessee and is applicable from

the date of approval.

3) It is clarified that the approval of aforesaid Mining Plan along wilh
Progressive Mine Closure Plan does not in any way imply the approval of the
Government in terms of any other provision of Mines & Minerals
(Development & Regutation) Act, 1957 or the Minerals (Other than Atomic &
Hydro Carbon Energy Minerals) Concession Rules,2016 and any other laws
including Forest (Conservation) Act, 1980, Environment (Protection) Act,1986
or the rules made there under Mines Act,1952 and Rule & Regulation made
there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of
the mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) Atany stage, if il is observed thal the information furnished data incorporated
in the documents are incorrect or misrepresent facls, the approval of the
document shall be revoked with immediate effect.

8) This approval is restricted in respect of the proposals contained ithi
mining lease area and is applicable from the date of approval at:g r:::.‘:mm:ﬁ
quantity of Sand recommended for exiraction is 8,000 cubic metre, for two
years to be used for Various Constructional purposos subje'rct 1o all

statutory compliance and clearances for the mini i
&’%'ﬁbin the mining leasehold. ng aclivilies lo be cartled oul
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7) Adequate number of check dams

maintained in googd 3

con
ug water regime, dilions to pre
"Safely Berm" . ,
!.|I'i1'.‘:.ir'nir;r ﬂfe';[glu?.;: adbem{me 'j,'menﬁlﬂn shall be kept at all the places in the
that no EKCEUEHEH arrier, high hﬂnc!"fﬂswrmﬂ!. It shall alse f:.e"engufgé
escarpmenl. Stahilil I vicinity of any high side way
is the respons: AL s shall be clozely monitored |t
escarpmentg.frﬂfif;ggncir lhi s i Skise; e Sy O W H‘LE
G €5, Lessee shall take all |
lime so as to ensure the stability of epeaite Rl t

: | ‘ ground, which includes but not limied 1o
if;dgt;ﬂlmn of the high side wall 1o safe and stable condition within first year

9 SUfSC*E"t safely Berm shall be maintained with respect to public roadivillzge
road.

and retaining

walls shall to made &
venl any antici ;

pated delrimental impact

e

8)

10)In case of patta land, a certificate from Revenue Authority should be
nb_lamgd that the mining area is a non agricultural land.
11) Violation of the provision of the Mining Plan including Progressive Mine
s Closure Plan shall liable to cancel the Mining Plan.
)

Environmental clearance must be obtained from the competent authority
before execution,

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etlc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasling is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to
be extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine

Closure Plan.
Yut:!: faithfully,

(Barnalee Nath),
Joint Director,
b_w For Director of Geology & Mining, Assam.

No. GM/MM/86-B (40)/PLII/ Dtd.Guwahati the February, 2021

Copy o :- 1The Deputy Commissioner, Jorhal -for kind information and necessary action.
2) The Superintendent of Police, Jorhat - for kind information and necessary action.
3) Sri Debanga Buragohain, Authorized Contractor of Garrison Engineer (Air Force),

Na-Ali, Bolia Gohain Pukhuri, P.O. Jorhat, P.S. Jorhat, Dist. Jorhat, Assam.
4) Office copy

/

(Barnalee Nath),
Joint Director,
For Director of Geology & Mining, Assam
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o GOVERNMENT OF ASSAM
‘ﬁ?‘& a2 DIRECTORATE OF GEOLOGY AND MINING
BHU-BIGYAN BHAWAN

DAKHINGAON,KAHILIPARA,GUWAHATI-19
Email: demassam@gmail com
dem.axsaml@gov.in

,:" 1%/

No. GM/MM/88-B (40)/ PLVILE 8C—-9 0

From

\}E/

Sub

Ref

Sir,

Mineral Concession Rules,2013, | hereby approv

Progressive Mine Closure Plan) prepared by R.Q.P. Laks
subjected to the following conditions :

1)

2)

3)

4)

5)

: [ , 2021
;B Ao e B, NCE Dtd. Guwahati the H?f Nov EEJ. e i—ui[ f &5
Director, ; *ﬁﬂﬁb\
Directorate of Geology & Mining, Assam 3 [ Repe it T
Kahiipara, Guwahati-18, MG
» = The Divisional Forest Officer, “A\Bwe. - . o
Jorhat Division, Jorhat. ;

o]

. 2 b,
: - Approval of Mining Plan alongwith progressive Mine Closure Plan e

f
: )
In respect of Bhogdoi River Sand Mining Permit Area (Malow Khat) ﬂ?“ i

(area 3.10 hec.) in Jorhat Dist. of Assam State submitted under Rule 51
& 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°47'35.03"N-94°7'38.82" E
2) 26°47°35.63"N-94°7'41.10" E
3) 26°47'14.07"N-94°8'01.53° E
4) 26°47'13.01"N-94°8'01.33" E

- Your letter No. FJT/B/Govt. Permit/25(xix)/3546-48 dtd. 19/10/2021

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

ed the aforesaid Mining Plan (including
hyajit Sonowal. This approval is

The Mining Plan alongwith Progressive Mine Closure Plan is approved

without prejudice to any other law applicable to the mine area from time to
time whether made by th

e Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1857 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

At any stage, if it is observed that the information furnished data incorporated

in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.
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7, 300

pect of the —
S applicable from umpr.:]!:‘.':"%""“5l contained thereln within

quantity of Sand recq date of approval and maximum

Years to be ygeq fooocd ftﬂr extraction Is 6,000 cublc metre for two

i or Develo
i TS i et e i ot
} ﬁui?ﬁti?.:zuqﬂﬁ ?;Ln‘-:.:li},ﬁﬂ K dams and retaining walls shall to made &
on water regime. ons to prevent any anticipated detrimental impact
? v?cai;?tt; n%e;?;;mn;r:d;aq,:ﬂ.& :llnl"f“m“ﬁ shall be kept at all the places in the
that no excavation is tg 'begm:;?:cm&ﬁrﬁﬁﬁw' X 2wl sito oa ansurec
escarpment, Stab y of any high side wall

ity of benches, escarpments shall be closely monitored .It
':ﬂ‘:r:m{::mgﬁlgw of the lessee to ensure the stabllity of all the
Ry enches, Lessee shall take all necessary steps time to time
v E;‘nsura the stability of ground, which includes but not limited to
e on of the high side wall to safe and stable condition within first year

9) Sufficient safet
road.

10)In case of patta land, a cefificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Clnspre Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before exscution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be

y Berm shall be maintained with respect to public road/village

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
¥ o
Directo Geology & Mining, Assam.
No. GM/MM/86-B (40)/PL.VI/ Dtd.Guwahati the Nov.,2021
Copy to :- 1) The Deputy Commissioner, Jorhat -for kind information and
necessary action.

2)The Superintendent of Police, Jorhat - for kind information

_ ) and necessary action,
3) Sri ADITYA BAISHYA ,Jail Road, Kamala Boria Gaon, P,O.: Borbheta, P.S.: Jorhat
Dist. : Jorhat, Assam.

4) Office copy.

\

_ Director,
Directorate of Geology & Mining, Assam.
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GOVERNMENT OF AS

.ﬁﬁﬁ“‘ SAM

= DIRECTORATE OF GEOLOG

-y BHU-BIGYAN BHAWAN Y AND MG
DAKHINGAQN, KAHILIPARA,GUWAHATI-19

Email: denraysan il con,

e, assamicapov, in

o1

No. GM/M o - s g‘ |
: Mfﬂ&_ B (40 PL.iv 260% ~11 Dtd. Guwahatithe 9 5 Seplg#dZ3- Or%
rom .~gihri Ananda Kumar Das, ACS, "'.'1\ l ] ] E;I. o

rector, (S [reotsio \

Directorate of Geology & Mining, Assam, L]

Kahilipara, Guwahati-1 8. &"‘
T : -~ The Divisional Ferest Officer, 1 K
Jorhat Division, Jorhat, e

. : L
Sub = Approval of Mining Plan alongwith progressive Mine Closure Plan in respect? 7 ®™"
of Bhogdoi River San d(Murmuria) Mining Permit (3.48 hec.) In Jorhat
Dist. of Assam State submitted under Rule 51 & 520f Assam Minor Mineral
Concession Rules.2013

Ref == Your letter No. FJT/B/Govt. Permit/25(xix)/2791-93 dtd. 19/8/2021

Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions -

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved without
prejudice to any other law applicable to the mine area from time to time whether
made by the Central Government, State Government or any other authority and
without prejudice to any order or direction from any court of competent
Jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date of
approval.

3) It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government in
terms of any other provision of Mines & Minerals (Development & Regulation)
Act,1957 or the Minerals (Other than Atomic & Hydro Carbon Energy Minerals)
Concession Rules,2016 and any other laws including Forest (Conservation)

Act, 1980, Environment (Protection) Act, 1986 or the rules made there under
Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any responsibility
regarding correctness of the boundaries of the precise area as furnished by the
lessee,

5) At any stage, if it is observed that the information furnished data incorporated in
the documents are incorrect or misrepresent facts, the approval of the document
shall be revoked with immediate effect.

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

e
i

-
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(V)

quantity of Sang
recommend
years to be useq ed for extraction is 500
000
and clearances fo? :hc: iton matarials subject to a]?l-;?;fmmatre SIE
leasehold. mining activities 1o be carried out 1#‘! l:nrnph_aqce
7) Adequate number within the mining

nis

8) "Safety Berm" of ag

. high benchles
excavation is 1o b carpmenl. It shall als
Stability of € made in {he vicinity of any high side walll escarpment,

benches
responsibility + @scarpments shall be closely monitored It is the

of the Iless o
escarpments/side/benches, Lo ::aa to ensure the stability of all the

et shall take all necessary steps time 1o ti

ek ﬁieﬂilig the stability of ground, which includes but not Iimitiﬁ to reduc:tri';s;
%) Suff g t wall to safe and stable condition within first year itself.

madmen safety Berm shall be maintained with respect to public road/village

10) In case of patta land- a ce

rtificate from Rev Auth i
that the mining area is a no enue arity should be obtained

€ a non agricultural land.
11) Violation qf the provision of the Mining Plan including Progressive Mine Closure
Plan shall liable to cancel the Mining Plan.

12) Envirqnmental clearance must be obtained from the competent authority before
execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in the
National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction in
case of river sand mining.

15) if necessary the permit/contractlease holder may approach the competent
authority for blasting permission..

16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine

Closure Plan.
Yours faithfully,
@« irector,
Directorate of Geology & Mining, Assam.

No. GM/MM/86-B (40)/PLII/ Dtd.Guwahatithe Sept.,2021
Copy to :- 1) The Deputy Commissioner, Jorhat -for kind Infurn‘]atinn and

necessary actlor!.

2) The Superintendent of Police, Jorhat - for kind information

and necessary action.

3) Sri Ranjan Tasha (Authorised Contractor of Rural Dev. Block), Pachim Bangalpukhuri,

P.0O.& P.S.:Jorhat, Dist.: Jorhat, Assam.

4) Office copy.

\

Director,
Directorate of Geology & Mining, Assam.
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EH U-BIGYAN BHAWAN
AKHINGAQ N.KAHILIPARA, GUWAHATI-19

Email:
mail: dgmassamG@gmail com
dgm assam@gov. in a

No GM/MM/B6-B (40)/ PLXI 43 (Y = 71

From . Eﬁ Ananda Kumar Das, ACS N 'ubi Cet. 2022
Director, ' '
Directorate of Geolo ini
To” Kahilipara, Guwahaugj: NG A
\) - The Divisional Forest Officer

Jorhat Division, Jorhat.

- A ini i
Inpfé:\!:::ffu;ulér::ng Plan alongwith progressive Mine Closure Plan
il me ek ogdol River Murmuria 14 No. Line Mining Permit
el { area 2.45 hec.) in Jorhat Dist. of Assam State submitted
r Rule 51 & 52 of Assam Minor Mineral Concession Rules, 2013,

GPS Location : 1) 26°42'49.74"N -94°16'55.48"E
2)26°42'51.60"N -94°16'56.86" E
3) 28%42'45 75"N -94°17'08.26"E
4) 26°42'47 66"'N -84°17'09.52" E
Ref - Your letter No. FJT/B/Govt.permit/25(xix)/4210-13  dtd. 30/9/2022
- The Mining Plan No. 2870

ir.

_ In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral ;nncessiun Rules. 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitied by the lessee and is applicable from the date
of approval.

3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydra Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment {F'ralecﬂnn} Act. 1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not underlake any
responsibility regarding correciness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed thal the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect. o e

§) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
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5 s

leasehold. 9 aclivities to be carried out within the mining

3 7 ii?g:;?;g d“;;';?;:j ‘;L Edt'!?ﬂk dams and retaining walls shal
n g .

A Eraciric Wions 1o prevent any anticipated detrim

8) _Séflf\?lﬁ' Berm" of adeqqate dimension shall be kept at all the places In the
vicinity of statutory barrier, high bench/escarpment. It shall also be ensured
that no excavation is to be made In the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitored .1t
is the mspnqsaha1uty of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
S0 as_tn ensure !he stability of ground, which includes but not limited to
_rlEEdl#:Uﬂﬂ of the high side wall to safe and stable condition within first year
1Hsedl.

9) SUfgﬁEﬂt safety Berm shall be maintained with respect to public roadvillage
road.

10} In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. :

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary elc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. _

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. N -

16) The Divisional Forest Officer should ensure that no additional quantity is to be

exiracied.

Enclo: Approved Mining Plan alongwith Pregressive Mine
Closure Plan.

to made &
enlal impact

Yours faithfully,

irecior
% Directorate of Gedlogy & Mining, Assam.

No. GM/MM/BE-B (40)/PL.IX/ Dtd.Guwahati,the Oct.,2022
-- 1) The Deputy Commissioner, Jorhat -for kind information and
gy R RN necessary action.
2)The Superintendent of Police, Jorhal - for kind information

and necessary action.
3) M/S B.T. Suppliers & Service, Na-Ali Bongal Pukhuri, P.O.: Lichubari, P.S.:
Lichubari Out Post, Dist. : Jorhat, Assam.
4) Office copy.

\

Director, .
Directorate of Geology & Mining, Assam.
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GOVERNMENT OF ASSAM (~ ”)
m@“ DIRECTORATE OF GEOLOGY AND MINING
-gt“"ﬂﬁ BHU-BIGYAN BHAWAN

DAKHINGAON KA HLIPARA, GUWAHATI-19
Emall: dgnassami@gmall.con
e ssamgov.in

No. GM/MM/BE-B (40)/ PLVIN 56/ - 0 § Dtd Guwahati the /8 7/ Aprl, 2022.
o

From . = 3ri Ananda Kumar Das, ACS, S Wi g
Director, ‘ }6\{ V= Oua
Directorale of Geology & Mining, Assam, -y g 4 5 \’3_!1_
Kahilipara, Guwahati-19. p.S /“ NAETEDTNER
T - The Divisional Forest Officer, B iR\ 022 | =
Jorhat Division, Jorhat. 4k~ i Ayt
Sub . - Approval of Mining Plan alongwith progressive Mine Closure Pldip,~.. ,,‘dﬁ -
In respect of Garmur Duliagaon Sand Mining Permit (arca z.ra'haq.Llu...,~$
Jorhat Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013.
GPS Location ; 1) 26°44'50,69°N -84°15'31.11" E
2) 26°44'57 00"N -94°15'30.69" E
3) 26"44'50.29"N -94°15'44.66" E
4) 26°44'57.35'N -94°15'44.61" E
Ref -~ Your letter No FJT/ B/Govt, permit/25{xix)/ 1622-24 dtd. 8/4/2022
air,

In exercise of the power conferred under under Rule 51 & 52 of Asss_lrn Mjpnr
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including

Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions

1) The Mining Plan alongwith Progressive Mine Closure Plan Is approved
without prejudice to any other law applicable to the mine area from time lo
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the dale

of approval.

It is clarified that the approval of aforesaid Mining Plan along with Progressive

Mine Closure Plan does not in any way imply the approval of the Government

in terms of any other provision of Mines & Minerals (Development &

Regulation) Act, 1857 or the Minerals (Other than Atomic & Hydro Carbon

Energy Minerals) Concession Rules, 2016 and any other laws including Forest

(Conservation) Act,1980, Environment (Protection) Act, 1986 or the rules

made there under Mines Act,1952 and Rule & Regulation made there under.

Directorate of Geology & Mining, Assam has not undertaken verification of the

mining lease boundary on the ground and does not undertake any

responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

At any stage, If it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent

facts, the approval
document shall be revoked with immediate effect, Pprvaliof ihe

€) This approval is restricted in respect of the proposals contained therein withi
mining lease area and is applicable from the date of approval and m?;?mtm !

3)

4)

5)
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quantity of Sand recommended f acti

or e
months from the date of issue of ::I‘a E.?:n :2 Elﬂl:.'l cubic metra for six
works subject to all staty H sed for construction

e to
activities to be carried out 1y complance and dlearances for the mining

withi
7) Adequate number of check glha kg o

e, ‘ ams and retaining walls shall |
maintained in go i
i regimge _ud conditions to prevent any anticipated detrimental impact

8) “?;E‘Ei:‘f 33;{!11 of adequale dimension shall be kept at all he places in the

o y a utqryr barrier, high bench/escarpment. It shall also be ensured

al no excavation is to be made in the vicinity of any high side wall
escarpment. Stability of benches, escarpments shall be closely monitored It
is the resputhlht‘; of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time

SO as I’m ensure {he stability of ground, which includes but not limited to

Elitl:fmmn of the high side wall to safe and stable condition within first year

9) Eua'."gment safety Berm shall be maintained with respect to public read/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine

Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be cblained from the competent authorily
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There iz no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.
16) The Divisional Forest Officer should ensure that no additional quantity is to be
extracted.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Yours faithfully,

rector
Directorate of Geology & Mining, Assam.

No. GM/MMIBS-B (40)/PLVIf Dtd Guwahati,the April 2022

Copy to :- 1) The Deputy Commissioner, Jorhat . -for kind information and
necessary action.
2)The Superintendent of Police, Jorhat - for kind information
and necessary action.
3) Sri Bijoy Krishna Rajkhowa, Choladhara Path, P.0.& P.S.:Jorhat, Dist.: Jorhat,.
4) Office copy.

Directar,
Directorate of Geology & Mining, Assam.
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o SUVERNMENT OF ASSAM IR |

DIRECTORATE OF GEQL ¢/
o égﬂg BHU-BIGYAN BHAWAN OGY AND MmN~/

DAKHINGAON, KAHILIPARA GUWer 2T <2

- a-_— . lﬂ
Email: dgmavsam @ omail com

No. GM/MM/86-B (40)/ PLVII %26 (0

From - = Sn Ananda Kumar Das, ACS,
Director,

/ Directorate of Geology & Mining, Assam.
Kahilipara, Guwahati-19.
T)/ - - The Divisional Forest Officer,
. Jorhat Division, Jorhat.
Sub : - Approval of Mining Plan alongwith progressive Mine Closure Plan )
In respect of Bhogdoi River Sand{Duliagaon) Mining Permit (area n.as" v J"
hec.) in Jorhat Dist of Assam State submitted under Rule 51 & 52 f =
Assam Minor Mineral Concession Rules, 2013
GPS Location : 1) 26°44'34 77N -84°18'14 90" E
2) 26°44'34 17'N -94°16'15.41" E
3) 26°44'24.96°N -94°1623.11"E
4) 26°44'25 16"N -94°16'22.85" E

Ref - Your letter No. B/Govt. permit/25(xix)/ 1031-33 did. 117312022
Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minar
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules, 2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) Act 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

8) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
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quantity of Sand recomm y
months from the date m;ﬂr::I:ﬁnfmfaxtracﬁnn I8 5,000 cubic metrq for six ( n
" works sublect o all et of the E.C. to be used for Construction 0
| activitiss & all slalulory compliance and clearances for the mi
Ay e 1o be carried out within the mining leasehold ¢ mining
/ 7) Adequate number of check dams and retaining s
maintained in good conditions { g Aase mal fo fiiace- 4
on water regime. © 10 prevent any anticipated detrimental impact

8) "Safety Berm" of adequale dimension shall be kept at all th
vicinity of statutory barrler, high hanchfescafpmanf It shall a?sg 'f&';ﬁ:ﬁ
that no excavation is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be closely monitc:red It
is the responsibility of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall lake all necessary steps time to time
S0 as to ensure the stability of ground, which Includes but not limited to
rledli.;ct4cn of the high side wall to safe and stable condition within first year
itself.

9) E‘:ufgcient safety Berm shall be maintained with respect to public road/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. .
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
rector
Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/PL.VI/ Dtd.Guwahati,the April, 2022

for kind information and

necessary action.
- for kind information

and necessary action.
3) Sri Sumesh Tanti, Meleng Tea Estate, P.O.:Fesual, P.S.- Teok,Dist.: Jorhat,.
4) Office copy.

Director,
Directorate of Geology & Mining, Assam.

Copy to :- 1) The Deputy Commissioner, Jorhat

2)The Superintendent of Police, Jorhat
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From : = 8ri Ananda Kun - N Gowahati the Doc, 2021
Director, rar Bea, ACS,

Directorate of G
i eol & Mi
Hﬂh!]lpara. Guwﬂh;?.!;g_ Mlnlr'lg, ﬁEBEm,

To i -The Depi::tyr Commissioner
Jorhat District, Jorhat,
Sub - - Appr ini
ﬁwpfe 5mral FI: :mr:lnnlxg Plan alongwith progressive Mine Closure Plan
pect of Malow Ali Bye-Pass Bhogdol River Silt Mining Permit

{Ec:lge;;i‘; hec.) in Jorhat Dist. of Assam Stale submitted under Rule 51
B2 sam Minor Mineral Concession Rules, 2013.
Location : 1) 26°47'09.92"N-94°12'04.26" E
2) 26°47'07.69"N-94°12'03.06" E
3) 26°46'57.11"N-94"12'20.8¢" E
4) 26°46'50.67"N-94°12'24.45" E

Ref - Your letter No. JP1/2017/Pt-1/16 did. 1771172021

Sir,

) In f!rxerc'rse of the power conferred under under Rule 51 & 52 of Assam Minar
Mineral ({:nncessmn Rules, 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Abhijit Bora. This approval is subjected
to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice 1o any arder or direction frem any court

of competent jurisdiction.
andfor given in the document is based on

2) The proposals shown on the plales
the lease map/sketch submitted by the lessee and is applicable from the date

of approval.
proval of aforesaid Mining Plan along with Progressive

3) Itis clarified that the ap
any way imply the approval of the Governm ent

Mine Closure Plan does not in
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon

Energy Minerals) Concession Rules, 2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.
4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correciness of the boundaries of the precise area as

fumnished by the lessee.
rved that the information furnished data incorporated

5) At any stage, if it is obse
in the documenis are incorrect or misrepresent facts, the approval of the

document shall be revoked with immediate effect.
6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

GOov -
L ERNMENT OF Assam f ;»;)
N
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uantity of River Si :
q ty iver Silt recommended for extraction is 40,000 cubic metre for f(‘-*n

two years to be used for

: c i

sompliance and diesranoes $ nﬂrnl:truutlgn purposes subject to all statutory
the mining leasehold, e mining aclivilies to be carried out within

7) Adequate

) mair?tai nedni':-.rgﬁd anﬂif:k dams and retaining walls shall to made &
on water regime. ions 1o prevent any anlicipated detrimenta! impact

2 f:.f-.i?r %ESTV of adequale dimension shall ba kept at al the places in the
i nuu atutory barrier, high benchfescarpment. Il shall also pe ensured
el excavation is to be made In the vicinity of any high side walll
escarpment. Stability of benches, escarpments shall be closely monitored It
is the responsibility of the lessee to ensure fihe stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time 10 time
so as lo ensure the stability of ground, which includes but not limited t0
_rfdtilrctmn of the high side wall {o safe and stable condition within first year
itself.

9) Sufgcient safety Berm shall be maintained with respect
road.

10) In case of patta land, a certificate from Revenue Authority should b
that the mining area is a non agricultural land. - :

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. "

12) Environmental clearance musl be obtained from the competent authority

before execution. .
13) Divisional Forest Officer should confirm that the lgase area does not fall in
the National Park, Wild Life Sanctuary, Game Sancluary, Bird Sanctuary elc

including ecosensitive Zone and does not affect the animals, birds an

bindiversity in anyway. . ;
14) There is N0 provision of mechanized of semi mechanized made of extraction
in case of river sand mining-

15) Blasting is not allowed. _ e
16) The Divisional Forest Officer should ensure that no additional quantity IS to

pxtracted.

Enclo: Approved Mining Plan alongwith Pragressive Mine
Closure Plan.

|

to public road/village
e obtained

Yours faithfully,

\

Director
Directorate of Geology & Mining, Assam.

No. GMIMM/BE-B aoyPLVI, 2656 - Go Did Guwahali,the }JZ}; Dec. 2021

Copy to - 1) The Divisional Forest Officer, Jorhat Division. “for kind information and
necessary action.

- for kind information
and necessary action.
Prasurjya Kalita {Authorized Contractor)Hindustan Caonstruction
o Lid. Vill.:Badulipar Bagisha, P .O.-Badulipar, Dist.. Golaghal,Assam.
4) Dffice copy.

2)The superintendent of Police, Jorhat

1 Direclor,
Directorate of Geology & Mining, Assam.

¥
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No. GM/MM/86-B (40)/ Pt. —_—
No {‘ ) PtV Dld Guwahatithe =
From :- §ri Ananda Kumar Das, ACS, e Dec, 2627

Director,
Directorate of Geology & Mining, Assam
Kahilipara, Guwahali-19. '

To . - The Deputy Commissioner,
Jorhat District, Jorhat.
Sub - - Approval of Mining Plan alongwith progressive Mine Closure Plan

In respe-:sc of Soln::ora Bhugd_ni River Silt Mining Permit Area
(area 3.12 hec.}‘:n Jorhat Dist. of Assam State submilted under Rule 51
& 52 of Assam Minor Mineral Concessicn Rules, 2013,
GPS Location : 1) 26"47'6. 40"N-94°05'59.68" E
2) 26°%47'5.77"N-94"06'0.73" E
3) 26°47'4.05"N-94°06'41.95" E
4) 26°47'3.41"N-94%06'43.01" E
Ref = Your letter No. JP1/2017/Pt-1/15 dtd. 17/11/2021
Sir,
In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Abhijit Bora. This approval is subjected
to the following conditions :

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
withoul prejudice to any other law applicable to the mine area from time lo
time whether made by the Central Government, Slate Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction. . .

2) The proposals shown on the plates and/or given mdthe du_cument is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval. , .

3} Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Mlnera}_s (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) AL 1980 o The rres

. d Rule & Regulation made there under.
made there under Mines Act, 1952 an ot undortaken verification of thi

; ining Assam has
4) Directorate of Geology & Mining, As and does not undertake any

mining lease boundary on the ground : :
responsibility regarding correctness of the boundaries of the precise area as

furnished by the lessee. ; 3 :
haybes he information furnished data incorporated
5) At any stage, if it is observed that the | sent facts, the approval of the

in the documents are incorrect or misrepre

document shall be revoked with immediate effect ] -
6) This approval is restricted in respect of the prapesals contained therein within
mining lease area and is applicable from the date of approval and maximum
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quantity of River Silt recorr
Homm wulraantl

two yoars to bo used for r:{t!::lm;d for extraction Is 40,000 cubic metre for

compilance and elearancos for ': nmlllt_m purposes subject to all statutory
the mining leasehold 0% Yo mining aclivities to be carried out within

i A qunke o chyh v ok wele Sk % S50

¢ | sonditions lo provenl any anticips i :

on waler regime provenl any anticipated detrimental impact
i " " .

#) vr‘:h:: y I:"‘”T" of adequate dimension shall be kept at all the places in the
Hﬂ;I yo 'I!‘rl:llll’ﬂ::l'f barner, high bench/escarpment, Il ghall also be ensured
.m no l::t‘..!"':l':llltl’rli i 1o be made in the vicinity of any high side walll
escarpment. Stabilily of benches, escarpments shall be closely monitored !
s the rf}Han‘_lE'-Ithl'jl' of the lessee lo ensure the stability of all the
escarpmentsfside/benches, Lossee ehall lake all necessary steps time to time
g0 a8 1o ensure the stability of ground, which includes but not fimited to
'“d'-'lmi"” of the high side wall to safe and stable condition within first year
itsell.

9) Sufficient safely Berm shall be maintained with respect to public road/village

roa
10) In case of pa’lla land. a certificate from Revenue Authority should be obtained

that the mining area Is a non agricultural land. . .
11y Violation of the provision of the Mining Plan including Progressive Mine

Closure Plan shall liable to cancel the Mining Plan.
12) Environmental clearance must be obtained from the

before execution. :
13) Divisional Forest Officar should confirm that \he lease area does not fall in

the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanc;uaw elc
including ecosensilive zone and does not affect the animals, birds and

biodiversity in anyway. . 1
14) There is no provision of mechanized or semi mechanize

in case of river sand mining.

15) Blasling is not allowed. ‘ o
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracled.
Enclo: Approved Mining Pian alongwith Progressive Mine
Closure Plan.

competent authority

d mode of extraction

yours faithfully,

\

Directar
Directorate of Geology & Mining, Assam.

No, GM/MM/86-B MoyPtVIL 3.8 Er—=E&5 Did.Guwahati the ‘9% Dec.,2021

Copy to - 1) The Divisional Forest Officer, Jorhat Division. -for kind information and
, : necessary aclion.
2)The Superintendent of Police, Jorhat - for kind information

: _ . and necessary action.

cprﬁ?;rﬁﬁl H:g:lam (nuihé:mzad Contractor)Hindustan Construction Gl
o.Ltd, Vill.: ipar Bagisha, P O -Badulipar, Dist.:

ool ipar, Dist.: Golaghat, Assam.

_ irector,
Directorate of Geclogy & Mining, Assam.

¢

Scanned with CamScanner

312




K

GOVERNMENT OF ASSAM
DIRECTORATE OF GEOLOGY AND M
BHU-BIGYAN BHAWAN &)
DAKHlNGﬁDN,KAHlLlPARA,GUWAHp}r:{' g.c

Emall: dgmassam(gmail.com
dyn assamlegov.in

...............

No. GMIMMW/B6-B (40) PLVIL § T4 O~ (% Did. Guwahati, the ﬂ] ANov, 2023
From - - Sri N. Anand, IFS,
Director,
Directorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.
To - ¥he Divisional Forest Officer,
Jorhat Division, Assam
b A
. Sub - - Appraval of Mining Plan alongwith progressive Mine Closure Plan

In respect of Bhogdoi Bhaskar Nagar, Kachagaral Mining Permit Area for Sand.
(Area-0.85 Hec.) in Jorhat Dist. of Assam State submitted under Rule 51 & 52

of Assam Minor Mineral Concession Rules,2013.

GPS Location:
1. N-26°44'53.42" - E-94°15'57.45"
2 N-26°44'53.88"- E-8471 5'58.18"
3. N-26°44'47.39"- £-94°16'01.49"
4 N-26°44'47.77" - E-94°16'02.34"

Ref . - Your letter No FJT /BIGovt. Permiti25 (XIX)/6612-15 Dtd. 14/11/2023
Mining Plan No.4642

SirMadam,

In exarcise of the power conferred under Rule 51 & 52 of Assam Minor Mineral
Concession Rules 2013, the aforesaid Mining Plan (including Progressive Mine Closure Plan)
prepared by RQP Sri Lakshyajit Sonowal in favour of the consenting applicant/project proponent
M/S Phoenix Enterprise is approved subject to the conditions below:

1) The Map of the proposed sand is based on the |ease map/sketch submitted by the
lessee and is applicable from the date of appraval.

2) Itis to clarify that the approval of aforesaid Mining Plan along with Progressive Mine
Closure Plan is In accordance with the powers conferred by sub-section (1) of section
15 and section 23C of the Mines & Minerals (Developm ant & Regulation) Act, g57 (67
of 1957).

3) The GPS coordinates of the said Mining Plan are provided from the Divisional Forest
Office, Jorhat Division, and the RQP prepared the plan keeping in view of the given
coordinates. Any extraction from any area outside the Geo-coordinates will be entail
the Mining Plan to be cancelled.

4) Atany stage, if it is observed that the information furnished data incorporated in the
documents are incorrect ar misrepresent facts, the approval of the document shall be

revoked with immediate effecl.
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Enclo:

No. GM/MM/86-B (40)/ PL.IVII

2%
vl )

5) Thi i gt

} ar:aaapan?;a;;lrizgllgirduL: ﬁsep;c TtL " tfh e proposals contained within the mining lease
ate of approval and : : ;

Sand recommended for extraction is as fallzws : maximum quaniy of fiver bec

Total Mineable Reserve for Extraction i
raction is :
Total quantity of sand -8136 CuM (up to 3m depth)
- proposed as per the DFQO letler  :
Balance quantity available for extraction for t ‘? *? gg gl.l:hh: g

Govt. development projects on indents/
5 Govt. Permit (Sand)
) Adequate measures should be take ici 1 I
i n to prevent any anticipated detrimental impact on
7) As the maximum depth of extraction is 3m. The Safety Berm of adequate dimension
shall be kept at all the places in the vicinity of bench/escarpment. It shall be ensured
that no excavation is to be made in the vicinity of the side wall/escarpment. Stability of
bgqchesﬁescarpments <hall be closely monitored by the lessee. The DFO, Jorhat
IE_IlMsmn. Jorhat shall supervise the same, so that subsidence or erosion does not
appen.
8) Violations of any kind regarding the provisions of the Mining Plan including Progressive
Mine Closure Plan will lead to the cancellation of the Mining Plan.
9) Environmental clearance must be obtained from the competent authority before
execution except certain cases mentioned in Appendix IX of MOEF & CC Notification

S.0. 1224(E) dated 2gth March, 2020.

10) Divisional Forest Officer, Jorhat Division, Jorhat should confirm that the lease area

does not fall under the vicinity of National park, Wild Life Sanctuary, Bird Sanctuary
etc. including EcO sensitive zones and does not affect the animals, birds and
biodiversity in anyway.

11) Cutting of trees and blasting is not allowed under this Mining Plan.

12) The Divisional Forest Officer, Jorhat Division should ensure that no additional quantity

isto be extracted.

13) No fully mechanized extraction shall be done. _
14) To avoid the areas near the embankment of the existing river COUrse, minimum100m

distance from the embankment should be avoided so that the existing river is not made

to meander into the extraction area or form a New stretch.
Approved Mining Plan along with Progressive Mine

Closure Plan.
yours faithfully,

T

Director,
Directorate of Geology & Mining, Assam.
Dtd. Guwahati, the Nov.,2023

_for information

-.1) The District Commissioner, Jorhat
Copy ¥ E‘] P.O- Borugjan, P.S- Titabor, Jorhat.

) MIS Phoenix Enterprise. Vill- Bajalbari,

3) Office copy- /

Director,
Directorate of Geology & Mining, Assam
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«"‘“ GOVERNMENT OF ASSAM ’I
P & DIRECTORATE OF GEOLOGY AND MINING
gv"“ BHU-BIGYAN BHAWAN

DAKHINGAON, KAHILIPARA, GUWAIHATI- 10
Lomalls almmassommagml]. com
el ety i

No. GMIMM/BE-B 40y PLVI 2| TRT=0T

Erom - ETi Ananda Kumar Dns, ACS,
Director,

Direclorate of Geology & Mining, Assam,

Kahilipara, Guwahati-19.
T - - The Divisional Fores! Officer,
Jorhat Division, Jorhal.
Sub

- - Appraval of Mining Plan alongwith progressive Mine Closure Plan
In respect of Bhogdol River Sand Mining Permit (arca 2.44 hec.) In
Jorhat Dist. of Assam State submifted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013,

GPS Location : 1) 26°46'48.40°N-94"9'44,78" E
2) 26°48'47.21"N-84"9'45.00" E
3) 26°46'48.16"N-84"10'10.53" E
4) 28°46'46,85"'N-24"0'0.98" E
Ref - Your letter No. FJT/B/Govt. Permit/25(xix)/4810-12
did. 3111212021
Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan {lnulud:n!g
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval I8
subjected to the following conditions :

The Mining Plan alongwith Progressive Mine ClnsuTe Plan Is appruved

k. without pré;udice to aﬁw other law applicable to the mine area from time 10

time whether made by the Central Government, Sma Gavernmeant or any

other authority and withoul prejudice to any order or direction from any courl
jurisdiction.

2) ;E;E:E;li;u:hum on the plates and/or given In Ilha dart:umanl is based on
the lease map/sketch submitted by the lessee and is applicable from the date

3 ﬁ{i: cﬂariﬂiti that the approval of aforesaid Mining Pian along with Prurgrusami
Mine Closure Plan does not in any way imply the ap;_}ruual of the Gnvernmar;‘
in terms of any other provision of Mines & Minerals (Development
Regulation) Act 1857 or the Minerals (Other than Atomic E. Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
{Conservation) Act, 1980, Environment (Protection) Act, 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has nat undertaken verification of the
mining lease boundary on the ground and does nol underiake any
raspensibility regarding correciness of the boundaries of the precise aréa as

the lessee.

5) Et?:ﬁ?:;i, if it is observed that the informalion furnished data incorporated
in the documents are incorrect or misrepresent facls, the approval of the
document shall be revoked with immediale effect. . -

§) This approval s restricted in respect of the proposals contained ihﬂlem within
mining lease area and is applicable from the date of approval and maximum
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r L)
quantity of Sand )
leco
years to be used ;1::::“:2:?1 lor extraction Is 6,000 cuble malra for two
cnmmlmnna and clearances I:: ricton purposos subjoct 1o all statulony
the mining leasehold e mining achivition 1o be carded aul within

7) Adequate number of chock

maintained in
good condi

8) "Safely Berm® .
vicinity of 5!::11::{:1 ;“:E:m:‘l" I"‘“Hrnmlun aliitll boy kopt al all the places i 1he

that no exeavation 'I'q b .l ph benchioscarpment 11 ahall also be anstiratd
escarpment Stabilty .u! b “-T|| minde i tho vicioily of any high sido wall
is the responsibilty of tf!!L o8, escarpmants shall be closoly montormd 1t
escarpments/sidedl ¥ : e losson 1o onsurn the stability of all the
gt t‘[mum ”ulm ws, Lessoe shall take all nocessary stept lima to him#
oy gk 1!0 stabilily of ground, which inchudes bul not heited 16
itsel igh sicde wall 1o sale and stable condilion within first year

9 fﬂ"‘afg“'e“‘ safety Berm shall be maintained with respect 1o public oadivillags

10) In case nflpalta land, a cerlificate from Revenue Authority should be ohlained
lhal Ih_e mining area is a non agricultural land,

11) Violation of the provision of lhe Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Flan.

12) Environmental clearance must be cblained Irom the competent autharity
before execution

13) Divisional Forest Officer should confirm that the lease aréa does nol fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary elc
including ecosensitive zone and does nol affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi
in case of river sand mining.

15) Blasting is not allowed. . .
16) The Divisional Forest Officer should ensure thal no additional quantity is o be

extracted.

Enclo. Approved Mining Plan alongwith Progressive Mine
Closure Plan.

tome piyl rolalning walls shall ta mato &
o provent any anlicipatad datdmental impact

machanized mode of gxtraclion

Yours faithfully,

irector
% Directorate of Geclogy & Mining, Assam.

No. GMIMMIBE-B (40)/PLVI/ 4 29-92 Ditd. Guwahati,the {oﬁf\ Jan, 2022
for kind infarmation and

- 1y Commissioner, Jornal
SRt The Depdy necessary aclion.

~tendent of Police, Jorhat - for kind information
e Sgperin and necessary aclion.

3) Sri Gautam Bora(Authorized Conlractor of HCC) Khangia Gaon P 0. Tekela,

p 5.:Jorhat, Dist.. Jorhal.
4) Office copy.

Director,
Directorate of Geology & Mining, Assam.

s
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ﬂmﬂ‘ GOVERNMENT OF ASSAM 43

BHU-BIGYAN BHAWAN

:}:HFIIIIIIHMJIE,HNIIIIllf-l'ﬁ,htl'.-* If Mepabim. .
ol il semntengmdl, com
iz, v sermilengory, in

o GM/MM/B6-B (40) PLV/ (]

From

5.4

Sub

Ref

Sir,

Plr = Id 1
-= 8rl Ananda /hb- ) D Dt Guwahati the [ 5" Ose., 20 Vi
Director, Kumar Das, ACS, a6, 2427,

Direclorale of Go
olo
Kahilipara, Guwuhu[ﬁ: Mining, Assam,
= The Divisional Foros! Of
resl Offi
Jorhal Divislon, Jorhat, -

p el
|npf;:;:::l°;:“£"9 Plan alongwith progressive Mine Closure Plan
(area 1.20 h ogdol River Kathalgurl Band Mining Permit Area
8 52 of A ac.) In Jorhat Dist. of Assarn Gtate submitted under Fule 51
of Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26°39'21.73'N -84°19'32.91"E
2) 26"309'22.98"N -94"10'32.65"E
3) 26°39'27.77°N -94°10'23.84"E
4) 26°39'27.85'N -84°19'22.54" E
- Your letter No. FJT/B/Govt. Permit/25(xix) /4785-88 did. 1811112022
The Mining Plan No. 4006

In exercise of the power conferred under under Rule 51 & 52 of Assam Mincr

Mineral f;nnce_ssiun Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :

1} The Mining Plan alongwith Progressive Mine Closure Plan is approved

2)

3)

4)

5)

without prejudice to any other law applicable to the mine area from time t0
time whether made by the Central Government, State Government or 20y
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates and/or given in the document is based ¢n
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

it is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the

in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1857 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act. 1980, Environment (Protection) Act 1986 or the ruies
made there under Mines Act, 1952 and Rule & Regulation made there under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not underiake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

At any stage, if it is observed that the information furnished data incorporatsd
in the documents are incorrect or misrepresent facts, the approval of the

document shall be revoked with immediate effect.
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) This approval is restricted i "ﬁ
mining lease area and 1: a m‘[espect S ol caritainec IR SO K
quantity of Sand recom pplicable from the date of approval and maximum
yoar from the: date l;nended for extraction is 5,000 cubic metre for one
purposes subj of approval of EC to be used for constructional
S ject to all statutory compliance and clearances for the mining
activities to be carried out within the mining leasehold.

7) Adequate number of check dams and relaining walls shall to made &
maintained in good conditions to prevent any anticipated detrimental impact
on water regime.

8) “Safety Berm® of adequate dimension shall be kept &t all the places in the
vicinity of statutory barrier, high bench/escarpment. it shall also be ensured
that no excavation is to be made in the vicinity of any high side walll
escarpment. Stability of benches, escarpments shall be closely monitored It
is the responsibility of the lessee to ensure the stability of all the

escarpmentsiside/benches, Lessee shall take all necessary steps time 10 time
so as to ensure the stability of ground, which includes but not limited to
reduction of the high side wall to safe and stable condition within first year
itself.
9) Sufficient safety Berm shall be maintained with respect to public road/village
road.
10)In case of patta land, a certificate from Revenue Authority should be obtained
fhat the mining area is a non agricultural land. ) )
11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. _
12) Environmental clearance must be obtained from the competent authority
before execution. _
13) Divisional Forest Officer should confirm that the lease are2 does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary efc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. )
14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. _
16) The Divisional Eorest Officer should ensure that no additional quantity is to be

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/PLV/ Dtd.Guwahati,the Dec.,2022
Copy to i- 1) The Deputy Commissioner, Jorhat ~for kind information and
necessary action.
2)The Superintendent of Police, Jorhat - for kind information

. and necessary action,
3) Sri Santanu Kalita, JEC Road, Garmur Dulia Gaon, P.O.: Jorhat, P.S.: Jorhat,
Dist.. Jorhat, Assam.
4) Office copy.

\

_ Director,
Direclorate of Geology & Mining, Assam.
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Aﬁ?ﬂ :-‘ - _
,_‘:“ % ¢ § GOVERNMENT OF ASSAM @
. <5, ‘

\ '-_;-,nmecwnm OF GEOLOGY AND MINING
P T'BHU-BIGYAN BHAWAN
2

%ﬁlﬁ??‘?ﬂhb{mNGADN,HAH!L!PAHA,GLIWAHM‘I—lE
- ﬂq‘.

3" Email: dgmassam@gmail.com
g P g’gm.uymm@gw in

_-——_-'-__-—T "
No. GMIMI/E6-B (40) PLV BCT2 — T K Did Guwanat he] F‘Tm”é‘rm 2023

From

Ref

Sir,

Mineral Concession Rules 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is

subjected to the following conditions :

1

2)

3)

4)

&)

* = Sri Ananda Kumar Das, ACS,

Directar,
Directorate of Geology & Mining, Assam,
Kahilipara, Guwahati-19.

: - The Divisional Forest Officer,
Jorhat Division, Jorhat.

- - Approval of Mining Plan alongwith progressive Mine Closure Plan
In respect of Bhogdei River Sand Mining Permit Area,Dessoi Bagan
( area 0.65 hec.) in Jorhat Dist. of Assam State submitted under Rule 51
& 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location - 1) 26°38'05.32"N -94"22'06.14" E .
2) 26°38'04.78'N -94°22'05.71"E
3) 26°38°00.83'N -94°22'17.21"E
4) 26°38'01.50°N 04%22'17.22°E
- Your letter No. FJT IB/Govt Permit/25(xix)/1120-23
A Pl TN, 4286

in exercise of the power conferred under under Rule 51 & 52 of Assam Minor

dtd. 9/3/12023

The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates andlor given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines % Minerals (Development &
Regulation) Act 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules. 2016 and any other laws including Forest
(Conservation) Act. 1980, Environment (Protection) Act, 1886 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

At any stage, if il is observed that the information furnished data incorporated
in the documents are incofrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.
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; rﬁ
3 reference 10 your application for  Prioy En (
(S/MINHO64902023 dated OOMBR023 alogy i g e

1
EBRINCe 1] I
: ke : with Fy ropasal  nt.
GBS, Co-nrdinane W o,
o with ates and uther releyan

b, Mining Plan, TF

; L WO letter, Goog)
. ' ' Py “.'Iul.‘um.:_.“ for T <irer, Loogie
o mund 14 No. Line Mining Permit Area fur San” e »or Colles

ion of Sand from “Bhogdel River

ter Joeimn Fraest Division, 1ist, Jorbat, Assaim
1 he quantity of Sand 1o be collected is: N
Sund:

qi‘]'m] . 5 i -
cum. (Nine Thousand) only for 2 (Twoj years @ 4,500cum. (Four

Thousand Five Hundred) onl
. e i "
Allotted Arvea: 2,45 Hu, S

The Sand shal) be I:.‘N*.!‘R:il.‘:ll from the area of the GP'S Co-oidinates mentioned below as per mining plan:
Longitude [Enst)

Lutiturde (Morth
1. E- 94 16'55.48" M- 247429, 74"
2. F-04 165686 N-26'42'S1.60"
3. E-94°1708.26" N-26'42'45.78"
4, E-98"17'06.52"

Te- 26'327.66"

The Sand shall be extracted manual (as per Mining Planj from “Hhogdo) it

ver Murmuris 14 Ne. Line
Mining Permit Area for Sand™ under lorhat Farest Division, Dist. Jorhat, Assam

The proposal was examined and processed in accordance with Eia
thieraof. The Siate 1evel Expen Appraisal Commities (SEAC), A 4
propesal for Col lection of Sand at fts meering heid on 12/63/2G23. Accordingly I'Ju: Ep_ﬂ]itahl_.'ln was
discussed and thoroughly serutinized by the SEAC and found that the project tails unr.!:;_ 11311md
considersd a8 By Calegory of ELA Notification 2008 and subszquent ETHEI‘I'-R'_'IMEH‘.-i. The Committse
recommended the prject 10 the SEIA A, Assam for issuance of Environmentai Clearsnce.

“otificaion 200€ and its amendment
ssem examinsd the documcnts af me

Hased on ne recommendation of e SEAC, the Stete Envircnment impact Assessment Authority, Aszam
fwi:\m considered the proposal in s me=ting held an 20/(3/2023 and sccords Pror Cnvironmental
I - . - . = . & C - ~ P
teptnee 10 Use project @5 mentioned above under sz pruvision of 1A aolificaton 2006 and B8
L_ - 1 i : - - . ; ) !

:i“-l guent amendments tusued under Environment Pracohion Ag 1086 <ubject 1o complisnze of
LU s e H = 15 .

following specific and eneral conditions.

The operational frea must be confined to the piven 245 Ha proposed ares bound by ﬂ::'

rﬂ‘z te= mentioned above and there shall not be any otber area of extraction coub2uois to th

courdins :

The project proponcat 4 1o submit u declaration in writing to this effect before commencement of
the work.

i. Speeifie Cunditivos

o

T'he legal status afthe mining ares nemAiNs unchanged. @

—ananand AR4ER494  Ella No. - SELAA, 337172023 Date of lssue EC - 04/04/2023 Page 2 of B
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P

//r—_ @
v o2 Minis o Government of India

£ w s g‘yhn Environment, Forest and Climate Change

z 9 ued by the State Environment Impact Assessment

§ . Authority(SEIAA), Assam) : '

e é To,

50 The Contractor

z BLIOY RAJKHOWA
| Choladhara Path

P.0 Jorhat, P.S. Jorhat
Dist. Jorhat, Assam -785007

[ .
Q{“ Pl :____,..:':"tf‘w'
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Nofification znﬂe-mgaming -

SirfMadam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIA/AS/MIN/271029/2022 dated 04 May 2022, The particulars of the environmental
clearance granted to the project are as below.

n by Interactive,
Window Hub)

2 & | 1 ECIdentification No. EC22B001AS110544
L ® © | 2 FileNe SEIAA, 3025/2022
m % % 3. Project Type New
W = — 4. Category B2 , )
> I.; "'.é 5. Project/Activity including 1{a) Mining of minerals
=l > B Schedule No.

B j DULIA GAON SAND MINING
m E E 6. Nameof Project EQE:H’RAREA. BHOGDOI RIVER EED,
g 8 S JORHAT
A © 3 7. Name of Company/Organization BIJOY RAJKHOWA

& El g. Location of Project :::m

B 9 | o TORDate

T o

2 it ith fi -

3 E- The project details along with tems and conditions are appended herewith from pag

S > no 2 onwards.

1 ¥

e-signed)
EE'... Indi-nswﬂgghl::aw
- Member Secre
Date: iﬂfﬂﬂiﬂ?}.- SEIAA - (Assam)

el

ce f ficalion
i shall be one thal has EC '.-den{.'

e o ?ﬁsd Bsnfgvﬂlwm&ﬂnrﬁfaﬁmmmn PARIVESH.Please quole identification
number =

number in all future correspondence.

This is a computer gensrated cover page:
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%) -

|

Ly - Government of Indi
E ) ndia
A2y {EL"EL"‘L of Environment, Forest and Climate Change
z o y the State Environment Impact Assessment
E < Authority(SEIAA), Assam) ;
o =
[ = il To,
g o The Propristor
7 MR SUMESH TANT]
IR Meleng Tea Estate, P.O. Fachual, P.S. Teok, Dist. Jorhat -785112

Subject: Grant of Environmental Clearance (EC) to the proposed Project Act
under the provision of EIA Notification 2008-regarding : may

Sit/Madam,

I IT-I"H'I? is in_refemncg mI your application for Environmental Clearance (EC)
n respecl ol project submitted to the SEIAA vide proposal number
SIAJAS/MINI275659/2022 dated 27 Aug 2022. The particulars of the environmental
clearance granted fo the project are as below.

1. ECIdentification No. _ EC22B001AS147797

2. File No. 7 SEIAA. 3041/2022
3. Project Type ] - NEw.” ..
4. Category Vi, 3o 0B <
5. Project/Activity including .= ' 1{@) Mining of minerals
Schedule No. . s - _
6. Name of Project BHOGDOI RIVER SAND (DULIAGAON)

MINING PERMIT AERA
7. Name of Company/Organization WSH TANTI
8. Location of Project Assam
9. TOR Date NIA

The praject details along with terms and conditions are appended herewith from page
no 2 cnwards.

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=Window Hub)

[e-signed)
Indreswar Kalita
Date: 01/10/2022 Member Secretary
—_— SEIAA - (Assam)

i

Note: A valid environmental clearance shall be one that has EC identificalion
number & E-Sign generated from PARIVESH.Please quote identification
number in all fulure correspondence.

This is a computer generated cover page.

EE = Fana 1 nlR
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'.is has reference to your application for Prior Environmental Clearance proposal  no.
JWASJMINII?SGSWIM! dated 27/08/2022 along with Form-1M, Form-2, Mining Plan, D.F.O. -
[erter. Google map with G.P.5. Co-ordinates and other relevant dacuments for Collection of Sand from
«ghogdoi River Sand (Duliagaon) Mining Permit Area" Under Jorhat Forest Division, Dist, Jorhat,

Assarm.

The quantity of Sand to be collected is:
S000cu.m. (Five Thousand) only for 2 (Two) years @ 2,500cu.m. (Two

Sand:
Thousand Five Hundred) for per year..
Total Allatted area:  0.65 Ha.

The Sand shall be extracted from the area of the GPS Co-ordinates mentioned below as per mining plan:

Longitude (East) Latitude {North)
N- 26744734 77"

1. E-94"16'14.90"
2. E-94"16"15.41" N- 26°44"34.17"
3. E-94"1623.11" N- 26"44'24 96"
4. E-94"16722.85" N- 26"44'25.16"

The Sand shall be extracted manualSemi mechanized (as per Mining Plan) From “Bhogdoi River
Sand (Duliagaon) Mining Permit Aera” Under Jorhat Forest Division, Dist. Jorhat, Assam

The proposal was examined and processed in accordance with EIA Nofification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Collection of Sand at its meeting held on 16/09/2022. Accordingly the

application was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
ifa) and considered as B; Category of EIA Notification 2006 and subsequent amendments. The

Committee recommended the project to the SEIAA, Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in ils meeting held on 28/09/2022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject 1o

compliance of following specific and general conditions,
The operational area must be confined to the given 0.65 Ha area bound by the coordinates

mentioned above and there shall not be any other area of extraction contiguous to this. The
project proponent is to submit a declaration in writing to this effect before commencement of the

work.

L Specific Conditions

. The legal status of the mining area remains unchanged.

2. The lease holder shall undertake adequate safepuard during extraction of Sand and ensure that

due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground water level and quality shall be carried out around

=
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e —]
Y o G
4 overnment of India
e {:ﬂinlstry of Environment, Forest and Climate Change
§ 2 ssued by the State Environment Impact Assessment
= g Authority(SEIAA), ASSAM)
g To,
E v The Parner
[¥9]

PHOENIX ENTERPRISE
BAJALBARI, P.O. BURAJAN, P.S. TITABOR, JORHAT -785630

1

Subject: Grant of Environmental Clearance :EC% to the proposed Project Activity
under the provision of EIA Nolification 2006-regarding

SirfMadam,

This Is In refarence ta your application for Environmental Clearance (EC)
in respecl of project submitied ta the SEIAA vide proposal number
SIAJASIMIN/453019/2023 dated 30 Nov 2023. The particulars of the environmenial

clearance granted to the project are as below.

1. EC Identification No. EC24B001AS170833

2. File No. SEIAA.3627/2023

3. Project Type New

4, Category B

5. Project/Activity including 1(a) Mining af minerals

Schedula No.

6. Name of Project BHOGDOI BHASKAR NAGAR.
KACHAGARAL MINING PERMIT AREA
FOR SAND

7. Name of Campany/Qrganization PHOENIX ENTERPRISE

8. Location of Project ASSAM

9. TOR Date (LT

The project details along with tarms and conditions are appended herewilh from page
no 2 onwards.

(e-signed
Smtl Neera Daulagupu
Date: 01/02/2024 Member Socretary
SEIAA - (ASSAM)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Windov/ Hub)

Note: A valid environmental clearance shall be one that has EC identilication
number & E-Sign generated from PARIVESH.Please quote identification
number in ail future correspondence.

This is a computer generaled cover page.

Scanned with CamScanner




¥ = B
=
z &
4z
z =
S <
= o
=
=
k
U
=
T o
g o2
L
£ 3
c
~ 3
>
..n‘-
g T
= W
I:g‘@
:"-:‘-h
W = —
> ¢ £
{ =
- 2%
mgg
d%_g
-
n.gIllli
'Em
ﬁ:’
v g
.h__-
£ S
< u
e &
a
L

Toelang
AR5 19119y 305

o Government of India
' Ministry of Environment, Fores i
t and Climate Cha
(Issued by the State Environment Impact Assassrzg:t

— Authority(SEIAA), ASSAM)
To,

The AUTHORISED CONTRACTOR

PRASURJYA KOLITA

NO 1 BAMUN GAON
KENDUGUR! JORHAT -785010

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activi
under the provision of EIA Naotification 2008-regarding J e

SirMadam,
. This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number

SIA/AS/MIN/AD8118/2022 dated 26 Nov 2022. The particulars of the environmental
dearance granted to the project are as below.

1. ECldentification No. EC23B001AS122823
2  File No. SEIAA. 32832022
3. ProjectTypes New
4. Category B
5. ProjectiActivity including 1{a) Mining of minerals
Schedule No.
6. Name of Project SOLMORA BHOGDOI RIVER SILT MPA
7. Name of Company/Organization PRASURJYA KOLITA
8. Location of Project ASSAM
9. TOR Date NIA

The project details along with terms and conditions are appended herewith from page
no 2 onwards,

(e-signed)
Indreswar Kalita

= Member Secretary
Date: 02/03/2023 SEIAA - (ASSAM)

: lid environmental clearance shall be one that has EC identification
#:::b:r? E-g?;rmgenerafsd from PARIVESH. Please quote identification

number in all future correspondence.

This is a computer generaled cover page.

e stmmiimation N - FC2AB001AS122823  File No. - SEIAA 32832022 Date of Issue EC - 020012023 Page 10f&
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=P JJ"__".?. ITT'SIA
~HA_AS_MIN_408118 2622 pgr

b

This hias
Fawiemonental  Clenrance proposal  nn,

¢ Plan, D.F.O. lener,
sl mira

lerenee
H’r‘t-"AH-MI‘:;:;:luL b sonr appheathon For P'rho
T IK2022 duatedd IRAIZ023 nlone with Frarmi ] M, Form= |, Minin
: A i G S oeandinares amd other relevint dicunsents far Collectiom of Sill frism

Bhoploi River &)
Tlob R er S Mimmg Permit Aren™ inder Borhiat §orest 1ivisbon, 1w, Jorhit, Assan.

I:llm quantity of 5ile 1 be collecied is:
Sili:
i 40.000cum. (Forty Thousamd) only for I (Twn) years

Thousand ) anly fur per year.
Allanel Arva: 344 Ha ' Gl

Mining Area: 312 Ha,

e 20 Meuwm. (Twealy

The Silt <hall be extracted from the urea of the GPS Co-ordinales mentioned bebow as per mining plan:
Lungitude (East) Lastitwile (North)
L= 92 05°59.68" N- 2647640
. F-94'05'0,73" N-26'47'5.77"
. L=-94%541.95" N- 26'47"4.05"
. E-940545.01" N-26473.41"

Lo i

mechanized (as per Mining Plan) from “Saimora Bhogdoi

The Siir shall be extrucred il Semi
Foresd Division, Dist. Jorhal, Asgsam.

River Silt Mining Permit Area” under Jochsl
The proposal was examined and processed in accordunce with EIA Notification 2006 and its amendment

thersof. The Stats Level Expert Appraisa Committee (SEAC), Assam examined the documents of the
propasal for Collection of Silt at iis meeting held on 04/02/2023. Accordingly the application was
discussed and thoroughly serutinized by the SEAC and found that the project falls under Ha) and
considered as [; Category of FIA Notification 2006 and subseguent amendments. The Commities
rocammendzd the project to the SLIAA, Assam for issuance of Environmental Clearance.

Hased on the recommendation of the SLEAC. the State Environment Impact Assessment Anthoriny. Assam
(SEIAA) considered the propasul in its meeting held on 1770272023 and accords Prior Environmental
Cleamnze 1o the project as mentioned above under the provision of EIA notificstion 2006 and its
subsequent amendments issued under Lovironment Protection Act 1986 subject o compliance of

following specific and genernl conditions,

The operationul area muost be confined 1o the given 3.112 Ha proposed ares hound by the
enardinates mentioned above and there shall not be any other area of extraction contiguous to this.
The project prupoencol is 10 submit a dechiration in writing to this ¢ffect before commencement of

the work.

L Specific Conditions

0

1. The leaal status of the mining arca remains nehunped!

tlember Sea
CEAA -

files//C:/Users/DELL/Downloads/ECLSEIAA_213154 101177 326

EC ideniification Mo. - EGZ3BO01AS 122823  File No- - SEIAA. 32832022 Date of Issue EC - 020372023

Page2al &

3/10/2023, 3
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ENVIRONMENTAL
CLEARANCE

PARIVESH

{Pro-Active and Responsive Facilitation by Interactive,

EC |dentification No. - EC22B001AS182185

.\

and Virtuous Environmental Single-Window Hub)

The Contractar
GAUTAM BORA

VILL: KHANGIA
P.O.: TEKELA OV
Bisy OGHAT
 JORHAT
78800g | OsoAM

Subject: Grant of Environmenta
| Clearancs (EC) to th '
under the provision of EIA Nntiﬁ:ataan gnnﬁ-;gpﬁ;? S

SirMadam, = QU s
; This is in reference &-yolir applicaiorr g

. 2 Yir applicsti vironmental Clearanca (EC
SAShIR s dciec, suzpiios To the SEINCIGE rononal mimser
clearance granted to the proj ' YA pn\ culars of the environmental

1. ECIdentification No. {, / ("WCBd29B00iAs182195

2. File No. . AR

3. Project Type 1{

4. Category ':'.5 - aetins :

5. Project. i Ey Ay 3

sﬁ’muﬂcﬁ:ﬁ Inctudfnﬂ,ﬁ/’ ey 4{51 o Fminerals

6. Name of Project Y14 BHOCDOI RIVER SAND MINING
PERMIT AREA, DA-GAYAN GAQON,
JORHAT

7. Name of Company/Organization GAUTAM BORA

B. Loecation of Project Assam

9. TOR Date Y

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Indreswar Kalita
Member Secretary

Date: 12/05/2022 SEIAA - (Asoarm]

Note: lid environmental clearance shall be one that has EC identification
numbeArtf :E-Sign generated from PARIVESH, Please quote identification

number in all future correspondence.

This is a compuler generated cover page.

Fils No. - SEIAA. 2018/2022 Date of issue EC - 12/05/2022  Page 108
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This Im !a[hmlm tﬁ olr ' i

SIAASMINZS33642027 v cMion for P

ror Enyi tal .
dated 17 : onmental  Clearance propesal no.
letter, Google map with GPS. ¢ N2 sy » Mining Plan, D.F.O.

et
“Bhogdoi River Sand Mining Pmnitrd;“,:ntis and other relevant documents for Collection of Sand from
Jorhat, Assam. tnder Jorhat Forgst Rango of Jorhat Forest Division, Dist.

;:: ;;mﬂty of Sand 1o be eollected js:

5,000cu.m, (Five Thousand

Th ) only for 3 (Thres) years @ 2,500cu.m. (Two
Total Allotted areq: 3 ngld Five Hundred) only fur per year,

"‘-—.._______.—-—
-“-—-—_,_.___.,
The Sand shali

be Exl:adnd from the area of the GPS Co-ordinales mentioned bolow as per mining plan:
1. B 94#«33" N- mifs*qs 402

2. B-94%4s,ggn N- 26%46'47.21"

3. E-94"100.537 N-26%46%8.18"

4. E-94'10998" il :

N-26"46'46.85"
The Sand shall be extracted manual/Semi mechanized (as per Mining Plam) from “Dudhnoi River
Sand mahal No. 3(A)"” et 4

under Rangjuli Range of Goalpara Farest Division, Dist. Goalpara, Assam.

The propasal was examined and processed in accordance with EIA Notification 2006 and its
amendment thereof. The State Level Expert‘Appraisal Committee (SEAC), Assam examined the
documents of the proposal for Callection of Sand at its meeting held on 09/04/2022. Accordingly the
epplication was discussed and thoroughly scrutinized by the SEAC and found that the project falls under
I(e) and considered as B, Category of EIA Notification 2006 and subsequent amendments, The
Committee recommended the project to the SETAA; Assam for issuance of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impact Assessment Authority,
Assam (SEIAA) considered the proposal in its meeting held on 04/052022 and accords Prior
Environmental Clearance to the project as mentioned above under the provision of EIA notification
2006 and its subsequent amendments issued under Environment Protection Act 1986 subject to
compliance of following specific and general conditions.

The operational area must be confined to the given 3.25 Ha area bound by the coordinates
menfioned above and there shall not be any other area of extraction contiguons to this. The

project proponent is to submit a declaration in writing to this effect before commencement of the
work,

L ii nditions

L. The legal status of the mining area remains unchanged,

2z The lease holder shall undertake adequate safeguand during extraction of Sand and ensure that
due to this activity, the hydro geological and ecological regime of the surrounding area shall not
be affected. Regular monitoring of ground and quality shall be carried out around

£C Identification No, - ECZ2BO01AS182165  Fila No. - SEIAA. 20182022 Date of Issus EC - 1210572022 Page 2 of §
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file:/fIC:/Users/chali/Downloads/EC,

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), ASSAM)

The -1
SANTANU KALITA
JEC Road, Garmur, Dulia Gaon -785007

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the ed P i
mmmmmmnmm%%m&mm e

SirMadam,

This is in reference lo your application for Environmental Clearance (EC)
in respect of project submitted to the SEIAA vide proposal number
SIAASIMINIA119 dated 20 Jan 2023. The particulars of tha environmental
clearance granled to the project are as below. :

1. ECIdentification No. ECZIB001AS133557
2. File No. | SEIAA3332/2023
3. Project Type New
4. Category . B iy
5. Project/Activity including 1{a) Mining of minerals
Schedule No. N 7
6. Name of Project Bhogdoi River Kothalgun Sand MPA
7. MName of Company/Organization  SANTANU KALITA
8. Location of Project ASSAM
8, TOR Date A

mmmnmmmmﬂMmmmthme
no 2 onwards,

(o-signed)
My Eaoreiar
. Mem ry
Date 0D0NRES SEIAA - [ASSAM)

PARIVESH
Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

(

Nota: A valid environments! clearance shall be one that has EC idantification
number & E-Sign generatad from PARIVESH Please quole fdentification
numbar in all fulure corespondence.

This is & compuler genarsted cover page. F

£C identification No. - EC23B001AS133857 File Mo - SEIAASI27023  Date of bssuo EC- (2022023 Page 10/6
|

25-04-202], |12:28 l
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MhesfCN Inerehnli/ degw niltsd /4. g

[his s welerence o yooe applicotsn for Pror Bovionmenal Cloamicg praposal  an,
SIAVANAUNATIOT0202Y duted 10012022 abong with om0 M, Form-1, Minisg Flan, 1000,
feter. Cunaple gy sl S G enrr bt ok otbey vl ot dogiments Dee O oblection of Sand from
"Ihegdoi Risey hl'lhilllwlll S A Joabint ¥ ot Dol

Phoe qpunmd iy of Soomd 1 be eolleerend iy
hmul: S000 carmr sened (Five Thowsund) anly fur one & half year (18 monthy).
Potad Allotted avea: 1,20 L,

Pl Seinned stell be exvmcted Pone e aren of the G Co-ordinates mentioned below oy per mining plas;

Lasgitude (Fosi) Latituile (Nurth
o E=9" 193291 N-Z6° 39725, 73"
I OB S L M- 2639722 o™
LoE-9 e g M- 20740277
A, F=9414022 54 N- 2673027 85"

The Samd shall be extracied munwal/Send mechanited fos per Mining Plan) from “Bhogde River
Kothalpuri Sand MPA, Jorhm Division, Jorhat.

The proposal was exanvined and processed in scoordance with 1A Notification 2006 and its
amendment thereof. The State Level Expert Appraisal Committee (SEAC) Assam examined the
documents of the proposal for Colleetion of Sand at its meeting held on 04022023, Aceordinply the
application was discussed and thoroughly serutinized by the SEAC and found that the project fills under
lia) ond considered s B Category of EIA Notification 2006 and subsegquent amendments. The
Commitiee recommended the project o the SEIAA, Assam for issunce of Environmental Clearance.

Based on the recommendation of the SEAC, the State Environment Impaet Assessment Authority.
Assam (SEIAA) considered the proposal in its meeting held on 17/022023 and sccords Pricw
Environmental Clesranee to the projeet as mentioned abuve under the provision of EIA notification
S0b6 and its subsequent amendments issued under Bnvironment Protection Act |986 subject 1o

compliance of following specilic and gencral conditions.

The vperational aren must be confined to the given 1.20 Ha area bound by the coordinates
mentioned abuve and there shall not be any other area of cxtraction contigouus fo this. The
project propuncnt is to submit a declaration in writing 1o this effect befure commencement of the

work.

L Specific Conditinns

3 The legal status of the mining arca remaing unchangid.

The lease holder shall indertuke adequate satiuand during extmetion of Sand and ensure thit
diie 1o this getivits. the hydm geological and cealogical regime of the surroumding area shall no
be alfected, Rewular monitoring nf ground water level und yuality shall be earried out wiound
the mine lease arca during the mining operntion. 17 w stage, it is obsenved that the

d

2 st == TR
2R AR, S

o

EC Identification No. - EG23B001AS133557  File No. - SEIAA3332/2023  Date of Issue EC - 02/03/2023 Page 2of6
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.___.r_________-_'

R Government of India @
z Ministry of Environment, Forest and Climate Change
T =2 #s1 (Issued by the State Environment Impact Assessment
z e Authority(SEIAA), ASSAM)
=
E é Ta,

z - The -1

& MANOB DUTTA
Alila Gaon
P.O. Jorhal
P.5. Jorhal

Dist. Jorhal  Assam -785001

Subject: Grant of Environmental Claarance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

SirMadam,

This is in reference to your application for Environmental Clearance (EC)
in tespect of project submitied lo the SEIAA wvide proposal number
SIA/AS/MIN/A28355/2023 dated 16 May 2023. The particulars of tha environmental
clearance granted to the project are as below.

1. EC Identification No. | EC24B001AS1B6568

2.  File Na. SElAA, 3468/2023

3. Project Type ; Naw

4. Category : ] ;

5. Project/Activity including 1{a) Mining of minerals
Schedule No.

6. MName of Project Bhogdoi River Sand Mining Parmit Area,

Dassoi Bagan

T. MName of Company/Organization MANCE DUTTA

8. Location of Project ASSAM

8. TOR Date NiA

The project details along with terms and conditions are appended herewith from page
no 2 onwards,

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

i IE-GIEI'IEI!E
Smti Neera Daulagupu
Date: 1710272024 Member Secretary

SEIAA - (ASSAM)

Mote: A valid environmental clearance shall be one that has EC identification

number & E-Sign generaled from PARIVESH.Please quole identification
number in all future correspondence.

This is a computer generaled cover page.

EC idenbfication No. - EC24B001AS186568  File No. - SEIAA. 3468/2023  Date of lssus EC - 17022024 Page 10of7
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Th'iE h‘&! m
E““ifﬂhm:nu:;c:::?“ o the proposal No, SIA/ASIMINA29355/2023 dated 16/05/2023 for
carance for collection of Sand from an allotted orea of 0.65 Ifa, falling under

“Bhogdoi River § - :
e by h‘i:;:::.“:]:f::lﬂﬂ Permit Aren, Desso Bugan™ uneer the DFO, Jurhat Forest Division

The proposal was examined und processed in nceordance with 1IA Notification 2006 and its
amendments thereol. The “Bhogdei River Sand Mining Permit Arca, Dessol Bagan™ under the
DFQ, Jorhat Foresy Division is measuring 0.65(1a and the quantity of Sand to be collected is
000(Five thousand) cum of Sand within a period of one (1) year. The Sand shall be extracted by
manual method as per mining plan. The State Level Expert Appraisal Committee (SEAC), Assam
examined the documents in s meeting held on 10/11/2023 and recommended for extraction of
Sand from the arca within the limits of the GPS Co-ordinates as under:

npitude Latitude
1. E-94°22%.14" M- 26"38'05.32%
2. E-94%22's. 717 N- 26"38'04.78"
3. E-94™217.217 M- 26"38'00.83"
4. E-04"212117.20" N- 26°38'01.50"

The Swmte Environment Impact Assessment Authority (SEIAA), Assam considered the proposal in
its meeting held on 29 /01/2024 and accepied the recommendations in the above said SEAC's
minutes relating to the project and resolved to grant Environmental Clearance to the project under
the provision of the EIA notification, 2006 and its subsequent amendments.

Accordingly, on recommendation of the SEAC and as per the EIA Notification-2006 and its
subsequent amendments, the SEIAA in the meeting unanimously decided to grant Environmental
Clearance for the project, with the specific as well as general terms and conditions, as follows:

L  Specific Conditions:
1. The Sand shall be extracted by manual method as per mining plan. Total minable quantity
is 3000(Five thousand) cum of Sand within a period of one (1) year.
2. Mining shall be confined and limited to the area falling within the GPS coondinates.
3. The legal status of the mining area remains unchanged.
4. The lease holder shall underiske adequate safeguard during collection of Sand and

o

hiember Secrelary
SEIAS, Assam

EC Identification No. - EC24BO00TAS186569  File No. - SEIAA 346812023 Date of lssue EC- 171022024 Page 2 of 7

Scanned with CamScanner




Armece £1/398

% FO= GOVE o
@\A DRECTORATE O GEOLoGr o -
TE OF GEOLOGY AND MINING

-
FS \ " =aBHU-BIGYAN BHAWA

-' 7 4 \ “-DAKHINGAON, KA "

: : JKAHILIPARA.G

- o eeiamail; demassamingmail com LGUWAHATI-19

P :
. “\1‘1 1 ll?j] / ﬂ‘z.ﬂn' ) g cssamiazoy, in

Nao. GM/MM/BE-B (40)VPL w)“ _ﬁ;.r £ ,&'
& Did. Guwahatl. the 1, Sept. 2022,

From L. Eri Ananda Kumar Das, ACS
Dfre-r:.mr. :
Directorate of Geology & Mining, Assam,

Kabhilipara, Guwahati-19.
T : - The Divisional Forest Officer,
\ Jorhat Division, Jorhal.
Sub i Approval of Mining Plan alongwith progressive Mine Closure Plan
t: Brgspem of Bhogdoi Garmurmca No. 2 of 2021-23 for Sand, area
(4. hec_.] in Jlurhal, Dist. of Assam State submitted under Rule 51 & 52 of
Assam Minor Mineral Concession Rules, 2013.
GPS Location: 1) N —26%45'11.44"-E — 94914'56.21"
2) N - 26°45'08.95" -E - 04914'55.12"
3) N — 26945'04.59" -E — 84°15'14.79
4) N — 26°45'01.98" -E - 94915'13.74"

did. 09/08/2022.

L
[ .
>
c
¥

*J.‘..';-n

Ref - No. FJT/B/Mahal/25 (XiX)/3540-42
Mining Plan No. 2888.

nder Rule 51 & 52 of Assam Minor Mineral
resaid Mining Plan (including Progressive
t Sonowal, This approval is subjected to

Sir,
in exercise of the power conferred u
Concession Rules, 2013, | hereby approved the afo
Mine Closure Plan) prepared by R.Q.P. Lakshyaji

the fallowing conditions:

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved without
prejudice to any other law applicable to the mine area from time to time whether
made by the Central Government, State Government or any other authority and
without prejudice to any order or direction from any court of competent

Jurisdiction.
2) The proposals shown on the plates @

the lease map/sketch submitted by the
of approval. . ‘
val of aforesaid Mining Plan along with Progressive

3) Itis clarified that the appro
Mine Closure Plan does not in any way imply the approval of the Government

ndfor given in the documnent is based on
|essee and is applicable from the date

Concession Rules,
Act, 1980, Environment (Protection
Mines Act,1952 and Rule & Regulation made there under. .

ot undertaken verification of the

4) Directorale of Geology & Mining, Assam hasn
mining lease boundary on {he ground and does not undertake any
responsibility regarding correciness of the boundaries of the precise area as

furnished by the lessee. )
5) Atany stage, if it is observed that the information furnished data incorporated
isrepresent facts, the approval of the

in the documents are incorrect or mi
document shall be revoked with immediate effect.
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) 7
g) This approval is restricted In respect of the proposals contal i %&
mining lease area and Is applicable from the dﬁa of apgru;:d amf r;i:ﬁ::mﬂth-ﬁn
quantity of Sand recommended for extraction Is 20,000 cubic meter for t:n;
::.‘:ED:; E:;pﬁ::: for d"'f”“““ ““;"5“"“““““' purposes. subject to all
@ and clearancas for |
within the mining leasehold. PN S 1s ok onind o
7) Adequate number of check dams and relaining walls shal
maintained in good conditions lo prevent any unl!::lpgalad dalﬁme:it;?ln%ﬁoﬁ
water regime.
8) "Safety Berm” of adequate. dimension shall be kept at all the places in the
vicinity of statutory barrier, high bench/ascarpment. It shall also be ansured that
no excavation is to be made In the vicinily of any high side wall escarpment.
Stability of benches, escarpmenis shall be closely monitored. It is the
responsibility of the lessee lo ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
so as to ensure the stability of ground, which includes but not limited to
reduction of the high side wall to safe and stable condition within first year itself.
9) Sufficient safety Berm shall be maintained with respect to public roadivillage
road.
10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a nonagricultural land.
11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. )
12) Environmental clearance must be obtained from the competent authority
before execution. t
13) Divisional Forest Officer should confirm that the lease area does not fall in the
National Park, Wild Life Sanctuary, Game Sanctuary, NG P Eig
including eco sensitive zone and does not affect the animals, birds an

biodiversity in anyway. : )
14) There is ntg provision of mechanized or semi mechanized mode of extraction in

case of river sand mining.

15) Blasting is not allowed. _
16; ‘El'he Di*.g-'isinnal Eorest Officer should ensure that no additional quantity is to be

extracted.

Enclo: Approved Mining Plan alongwith
Closure Plan.

Progressive Mine

Yours faithfully,

Director,
V Directorate of Geology & Mining, Assam.
Sept.2022

ecessary action.
aclion.

No. GM/MM/86-B (40)/P1. VI Did.Guwszhati,the

i _for kind information and n
. 1y The Deputy Commissioner, Jorhat -for kind in |
SRep 12}}";!1& Su}::lagntendem of Police, Jorhat -for kind information and necessary

3) Sri Pulin Mahanta, Solicitor Road, Jorhat, P.O. Jorhat, P.S. Jorhat,

Dist. Jorhat, Assam. -
4) Office copy.

'

Director, _
Directorate of Geology & Mining, Assam
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et GOVERNMENT OF ASsAM
» DIRECTORATE OF GEOLOGY AND

T BHU-BIGYAN BHAWAN MiNiG
w DAKIINGAON KAHILIPARA, GUWANATI- 16

Email: dgmassamiugmeif. com
dgm.assamiwgoy. in

4
No. GM/MM/BG-B (40)/ Pt VIIi/ 169% -1 #0] Dtd.Guwaha!i.lhaj‘lt')xr'Mﬂzz
From - Sri Ananda Kumar Das, ACS,
Director,

Direclorale of Geology & Mining, Assam,
Kahilipara, Guwahall-19,

\JT/O/ The Divisional Forest Officer,
Jorhat Division, Jorhat.
Sub - Approval of Mining Plan alongwith progressive Mine Closure Plan

In respect of Bhogdoi River Sand Mining Contract Area No.1 (area 4.83
hec.)Garmur in Jorhat Dist. of Assam State submitted under Rule 51 a
52 of Assam Minor Mineral Concession Rules, 2013
GPS Location : 1) 26°45'20.05"N -94°14'04,13" E

2) 26"45'17.54"N -94°14'03.75" E

3) 26°45'15.26"N -94°14'30.30" E

4) 26°52°13.00"N -94°14'31.07" E

Ref - Your letter No.FJT/ B/Mahal/25(xix)/2960-62 dtd. 8/7/2022
The Mining Plan No. is 2819

Sir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

Mineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including

Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is

subjected to the following conditions ;

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction,

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) Itis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules, 2016 and any other laws including Forest
(Conservation) Act,1980, Environment (Protection) Act 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) Alany stage, if it is observed that the information furnished data incorperated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum

Scanned with CamScanner
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Q,

%

quantity of Sand recommended for extraction is 20,000 cubic metre for two
years from the date of issue of the E.C. to be used for construction work —

-l :
subject lo all statutory compliance and clearances for the mining activities to
be carmied out within the mining leasehold

L 7) Adequate number of check dams and relaining walls shall to made &
# maintaned in good condilions lo prevent any anlicipated detrimental impacl

on waler regime

B) "Safety Berm of adequate dimension shall be kepl at all the places in the
vicimity of stalutory barnier, high bench/escarpment It shall also be ensured
that no excavation 15 lo be made in lthe vicinity of any high side wall/
escarpmenl. Stabilty of benches. escarpments shall be closely monitored It
IS the responsibility of lhe lessee to ensure the slabiity of all the
escarpments/side/benches. Lessee shall lake all necessary steps ime to time
s0 as lo ensure the stabilly of ground, which includes but not limited to
reduction of the high side wall lo safe and slable condition within first year

itself.
9) Sufficient safety Berm shall be maintained with respect to public road/village

road.
10) In case of patta land, a cerificate from Revenue Authority should be obtained

that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent autharity
befare execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary efc
including ecosensitive zone and does not affect the animals. birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction

in case of river sand mining.

15) Blasting is not allowed. N —
16) The Divisional Fores! Officer should ensure that no additional quantity is to be
extracled. /
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
Director
Directorate of Geology & Mining, Assam.
No. GM/MM/86-B (40)/PLVIIIE /6 9} = [}o | Dtd. Guwahati the 3 ,laf 2022

~for kind information and

necessary action.
- for kind information
and necessary aclion.

3) Sri Pulin Mahanta, Solicitor Road, Jorhat, P.O.: Jorhat, P.S.: Jorhat, Dist..Jorhat.
4) Office copy.

Director,
Directorate of Geology & Mining, Assam.

Copy to - 1) The Deputy Commissioner, Jorhat

2)The Superintendent of Police, Jorhat
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P 0HU-B ORATE OF GEOLOGY AN
P -BIGYAN DHAWAN ING

P IE}AHHINGADN.HAHILIFAHI\.GUWHHMI-IE
mall: dfgmessamie gl com
dmanssenr e gov. in
No. GM/NIM/G-B (40) PLVI [ §'06- 1 (0 Did Guwahalithe %M Aug, 20
From - Sri Ananda Kumar Das, ACS, ’ "

Director
Directorale of Geology & Muung Assam,
Kahiipara Guwahali-19

./ .
\}c, The Dwisional-Forest Officer.
Jorhal Division, Jorhat,
Sub - Approval of Mining Plan alongwilh progressive Mine Closure Plan

In respect of Bhogdol Malow Ali Bye-Pass Mining Contra
Sand (area 3.92 hec.) in Jorhat Dist. of Assam Slnate s?:l:m?ttl:ﬁidfg:
Rule 51 & 52 of Assam Minor Mineral Concession Rules, 2013
GPS Location - 1) 26°%470915'N -94°120426 E
2) 26%47'07.68°N -94°12'03.06" E
3) 26°46'57.11"N -94°12'20.89" E
4) 26°46'59.67"N -94"12'24.45" E

Ref - Your letter No.FJT/ B/Muhal/25(xix)(2706-08 did. 22/6/2022
The Mining Plan No. is 2826

S,
In exercise of the power conferred under under Rule 51 & 52 of Assam Minar
Iineral Concession Rules, 2013, | hereby approved the aforesaid Mining Plan (including

Progressive Mine Closure Plan) prepared by R.Q.P. Prabal Kumar Goswami. This approval

s subjected to the following conditions .
1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice lo any other law applicable to the mine area from time 10
time whether made by the Central Governmenl, State Government or any
other authority and without prejudice lo any order or direction from any courl
of competent jurisdiclion.
2) The proposals shown on the plales and/or given in
the lease map/skelch submitted by the lessee and

of approval.

3) Itis clarified that the approval
Mine Closure Plan does nol in any
in termns of any other provision of Mines
Regulation) Acl, 1957 or Ihe Minerals (Other _
Energy Minerals) Concession Rules, 2016 and any other laws including Farest
(Conservalionj Acl. 1980, Environment (Protection) _Fu:l.ﬂﬂﬁ or the ruies
made there under Mines Act, 1852 and Rule & Regulation made _there under.

4) Directorate of Geology & Mining, Assam has nol undertaken verification of the
mining lease boundary ON the ground and does not underake any
responsibiity regarding correciness af the boundanes of the precise area as

furnished by the lessee ) )
5) Al any slage. il 18 observed that Ine infarmation furnished dala incorporaled
in \he documents are incoriect of misrepresent {acts, the approval of the
docurnent shall be revoked with iImmediale affect
g) This approval I8 rastricled in respecl of the propasals contained tharemn within
mining lease ared and is apolicable from {he date of approval and maximum

the document IS based on
is applicable from the date

of aforesaid Mining Plan along with Progressive
way imply the approval of the Government
& Minerals (Development &
{han Atomic & Hydro Carbon
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yunra from lw tale of labub e find Goprantes for the mining agy,, ™.
niijocd 1o nll slettilony i.f}mi’"m," i | 1
- Lt ot ] oul i Wi mining iPHAE ;f il walls shill 1o "
1) Addoqquale b of olieck G571 "m-r :‘# :;Fil alot] dalriment rm"]' /
mm“ln”m” i u””” mj”["““”h i” [lf#'n"#fhh.l”y A 1;1 A ey, .I A
(i1 wialel (ogine - j
hy 'Hntlv umlp]n‘ of wileryinte (i wision sl be En{di::t'ﬂzl"lt? {Jfff-m: i,
iinily of statulory hitrier, high bonciescnrprmen!, r*" ,?E‘J " bt
Wl o excavalion i 1o be made i he vicimty r njﬂ?' l,uj ol
ancarpment Btabilly of benehes, oscarproonts shall bi W‘:’w Monilor |
i e teaponsibiily of (ho lesses 10 ﬂﬂluﬂ!i "!hbﬂ:;lukﬂ:; 'nf nﬂrrr,
snom penia/sie/benches, | asnon shall fike 4l .-_,;THJ Yh 0k lima 16 by,
%0 A% (0 onaure the slabilly ¢f ground, which inclu c!;irl Vi iﬂm Wnite) ,
dduiclion of o high slde wall 1o sele and ntablo condition wWithin firsf ye,,
b) lrl::;::‘:.-mnl aaloly Derm shall be mainluinit with 03pect (o public ronuivity,
10) ::: Tl:m of palts land, # certifioals from [iEvenue Authority should be obtare
il the mining area |s & non sgrioullural land,
11) Violation of the provision of the Mining Plan Ineluding Progressive Min
Closure [Mlan shall able o cancel he Mining Plen,
1#) Lnvironmental clearance musl be oblained from (he compelent authority
belore exsculion,
1) Divisional Forest Olfiesr should confirm thal the leste area doos nol fall in
the National Park, Wil Life Banetusry, Game Sancluary, Bird Sancluary ele
incluchng ecosansilive zone antd doos nol affecl the animals, birds and
iotiversily in snywiy
14) Thers 18 no privision of machanized or soml mechanizad mods of exiraclion
I case of river sand mining,
16) Mlasling 1s nol sllowsd,
10) l:' ;m;ﬂ:l;lunni Foresl Officer should ensure that no additionsl quanlily Is 1o be
[ncle Approved Mining Plan slongwith Progressive Mine
Glosure Plan

Yours falthfully,
% Direclornle of Qg ;D setem
No- GMIMMIBG:B (40)P1 iy Pid. Guwahay |h,° 0gy & Mining, Assam,
Gopy o+ 1) The Dapuly Commissioner, Jorhal ' for kin d?nﬁ;f:in and
2)The Supsrintendent of Polige, Jorhal necossary action.

- for kind Information

) The Managing Director, AMDC and nocensary action,
1) Olliee unpg. b oy Bhawan, Noar Ganesh Mandir, Guwahatl

\

Dirlnlur.
Directorate of Geology & Mining, Assam
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ﬁm EEUEHNMENT OF ASSAM
ECTORATE of GEOLOG
aﬁ; c_gﬂ' O BHU-BIGYAN BHAWAN AR

DAKII-IINGADN,KAH[LIPAHA,GUWAHATI-IH
Email; ¢ lemassamtemail com
dgm.assamialgor. in

No. GM/MM/B6-B (40)/ Pt v/ 52?11 -4

; Dtd.Guwahati th h
From - = Sri Ananda Kumar Das, ACS ithe 9 g#"Feb, 2?.32”“"&?
Difec,‘tﬂfl 3 k{;ﬂ — -.,__\t .
Directorate of Geology & Mining, Assam A /L{"-?—S N
Kahilipara, Guwahati-19. ' :ﬂ: £
T .= The Divisional Forest Officer, 4’1!1;’]2‘9212‘
Jorhat Division, Jorhat. \ R
Sub . - Approval of Mining Plan alongwith progressive Mine Closure Plan‘ ,‘ﬂ'.'!q y \!\'E{
In respect of Bhogdoi River Sand Mining Permit {area 4.76 hec.)in~ o
Jorhat Dist. of Assam State submitted under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013,
GPS Location : 1) 26°47'7 46'N -94°8'16.06" E
2) 26°47'7.51"N -94°8'17.05"E
3) 26°46'52.75"N -94°8'30.98" E
4) 26°46'51.48"N -94°8'41.19"E
Ref -~ Your letter No. FJT/B/Govt. Permil/25(xix)/612-15 dtd. 18/2/2022
Qir,

In exercise of the power conferred under under Rule 51 & 52 of Assam Minar
Mineral Concession Rules 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions .

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, Stale Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

3) It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals {Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act 1986 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under.

4) Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, if it is observed thal the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate efiect.

6) This approval is restricted in respecl of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum
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quantity of River S

for two years to haenﬂsrsguF mended for extraction is 10,000 cubic metre
compliance and clearances fz: t‘;;:'“st_fl_lctiﬂn works subject to all statutory
the mining leasehold. e mining activities to be carried out within

7) Adequ
) quate number of check dams and retaining walls shall to made &

E " W
) "Safety Berm" of adequale dimension shall be kept at all the places in the

vicinity © ; ;
e b N
astarhiant. Stabilob bandh e in the vicinity of any high side wallf
& e foa unsm.”? enches, escarpments shall be closely monitored I
Escarpmentzts'd flbw of the lessee to ensure the stability of all the
sl P ide Enches,_Lessee shall take IaII necessary steps time to ime
i sure the slability of ground, which includes but not limited to

f;‘i‘i?“'““ of the high side wall to safe and stable condition within first year
itself.

9) Sufgcient safety Berm shall be maintained with respect 1o public roadivillage
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Glosure Plan shall liable to cancel the Mining Pian. _

12) Environmental clearance must be obtained from the competent authonty
before execution. ’

13) Divisional Forest Officer should cenfirm that the lease area does not fall In
the National Park, Wild Life Sanctuary, Game Sanctuary, E}rd Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in an :

14) There is n]; prnv?;;ar? of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. _ .
16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
Diretlor
Directorate of Geology & Mining, Assam.
No. GM/MM/B6-B (40)PtVIIG 234 -2 8 Did Guwahatithe 2§ Feb.,2022

Copy 1o - 1) The Deputy Commissioner, Jorhat

necessary action.
2)The Superintendent of Police, Jorhat - for kind information
and necessary action.
3) M/S Anupam Nirman Pvi. Ltd..(Authorised Contractor of PWD) Jorhat, Dergaon &

Titabor Rad Division, Bhaskar Nagar, Bye lane No.2, Zoo-Marengi Road, Guwahati-

781021, Assam.
4) Office copy.

Dire.l:tor,

Directorate of Geology & Mining, Assam,
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GOVERNMENT OF ASSAM
DIRECTORATE OF GEOLOGY AND MINING
BHU-BIGYAN BHAWAN

DAKHINGAOM KAHILIPA RA GUWAHATI-19
Emall: dgmassanigmenil.com
el cssemalson, in

2

No. GMIMM/S6-8 (40)rPt. Vi G4y [0 — 14

From

Sub

Ref

Sir,

. Did. Guwahali, the 2 an", 2023.
L Sr_l Ananda Kumar Das, ACS. "HJ\J
Directar, .
Directorate of Geology & Mining, Assam
Kahilipara, Guwahafic1s, '
.- The Divisional Forest Officer,
Jorhat Division, Jorhat.

- - Approval of Mining Plan alongwith progressive Mine Closure Plan
in respect of Sand forKothalguri Mining Permit Area, area (0.60hec.) in
..ll:_lrhat, Dist. of Assam Slate submitted under Rule 51 & 52 of Assam Minor
Mineral Concession Rules, 2013
GPS Location:
1) N -28%39'30.21" - E - 94°19'26.17"
2) N-26"39'30.91" - E - 94°19'25.70"
3) N - 26"39'33.01" - E - 94"19'32,57"
4) N - 26"39'32.77" = E = 94°19'30.34"
5) N - 26°39'31.63" - E — 94°19'31.25"

- No. FJT/BIGewvt. Permit/25 (xix)/ dtd. 23/12/2022.
Mining Plan No. 4141,

In exercise of the power conferred under Rule 51 & 52 of Assam Minor

Mineral Concession Rules 2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Saptarathi Aich Sarkar. This approval
is subjected to the following conditions:

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved

2)

3)

4)

5)

without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates and/er given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date
of approval.

It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules, 2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Acl, 1886 or the rules
made there under Mines Act, 1952 and Rule & Regulation made there under,
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

Al any stage, if it is observed that the information furnished data incorporated
in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.
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) This approval is restricted in respect of the i in withi

=3 ; : proposals contained therein within /.,

-* ;"L'!f:::t? Iﬂa}sa area and is applicable from the date of approval and maximum Y

5 ty of Sand recommended for extraction is 4000 cubic meter for one
:1 i\tr rII'ﬂ-IT.I thq date of approval of EC to be used as construction
Gﬂ?}:t aillj Subject to all stalutory compliance filing, leveling & other

nsiruction work and clearances for the mining activilies to be carried out
within the mining leasehold.

7) Adequate number of check dems and retaining walls shall to made &
maintained in good conditions lo prevent any anticipated detrimental impact
on water regime,

8) "Safety Berm" of adequate dimension shall be kept at all the places in tha
vicinity of statutory barrier, high bench/escarpment. It shall also be ensured
that no excavation is to be made in the vicinity of any high side wallf
escarpment. Stability of benches, escarpments shall be closely monitored. It
is the responsibllity of the lessee to ensure the stability of all the
escarpments/side/benches, Lessee shall take all necessary steps time to time
SO as to ensure the stability of ground, which includes but not limited to
itredlén’tiun of the high side wall to safe and stable condition within first year

self.

9) Sulzi'tcient safety Berm shall be maintained with respect to public road/village
road.

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a nonagricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shali liable to cancel the Mining Plan.

12) Environmental clearance musl be obtained from the compelent autherity
before execution except certain cases mentioned in Appendix IX of MOEF &
CC Notification 5.0. 1224 (E) dated 28" March, 2020.

13) Divisional Forest Officer should confirm thal the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including eco sensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted. ‘
17) NOC from DC is needed to obtain in case of sarth cutting.

Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.

Diractor,
Geology & Mining, Assam.

99/ Directorat

No. GM/MM/86-B (40)/PtL. VI Dtd. Guwahali, the Jan'.2023
Copy to - 1) The Deputy Commissioner, Jorhat -for kind information and necessary action.

2) The Superintendent of Police, Jorhat -for kind information and necessary
action.

3) Ms. Priyanka Dutta, Gormur Dulia Gaon, Dist. Jorhat, Assam.

4) Office copy.

(

Director,
Directorate of Geology & Mining, Assam
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GOVERNMENT OF ASSAM
DIRECTORATE OF GEOLOGY AND MINING
“9g. BHU-BIGYAN BHAWAN

DAKHINGAON KAHILIPARA,GUWAHATI-13

Emall: :Igmmgum@gmgﬁ.wm
dgm. assam(@gov.in

No. GM/M -
; GM/MM/B6-8 [fnu PV 242 - Ub Did Guwahali,the NJHJm, 2022.
rom - Sri Ananda Kumar Das, ACS,
Director,

Directorale of Geology & Mining, Asgam,

Kahilipara, Guwahati-19.
T, . The Divisional Forest Officer,
Jorhat Division, Jorhal.

Sub . Approval of Mining Plan alongwith progressive Mine Closure Plan
In respect of Bhogdol River Dhodar Ali Mining permit Area for Sand
( area 3.50 hec.) in Jorhat Dist. of Assam State submitted under Rule 51

& 52 of Assam Minor Mineral Concession Rules, 2013.

GPS Location : 1) 26%309'02.35'N .04%10'58.98"E

2) 26°38'03.52°N .04"19'58.38" E

3) 26°38'52.18°N 04°2014.97" E

4) 26°38'53.10°N .04°20'13.43" E

Ref -~ Your letter No. FJTJ'B.."GWI.parmitﬂﬂ[xix}fﬂﬂ-.‘ld did, 30/9/2022
The Mining Plan No. 2968

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
the aforesaid Mining Plan (including

Mineral Concession Rules,2013, | hereby approved
Progressive Mine Closure Plan) prepared by R.0.P. Lakshyajit gonowal. This approval is

subjected to the following conditions -
1) The Mining Plan alongwith Progressive Mine Closure Plan 8 approved
without prejudice to any other law applicable to the mine area from time to
time whether made by the Central Government, State Government of any
other authority and without prejudice to any order or direction from any court

of competent jurisdiction.
dfor given in the document is based on

2) The proposals shown on the plates an
the lease map/sketch submitted by the |essee and is applicable from the date

of approval.

3) lis clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development

Regulation) Act, 1957 or the Minerals (Other than Atomic & Hydro Garbon

Energy Minerals) Concession Rules,2016 and any other laws including Forest
{Eunsewatian]l Act, 1980, Environment {F'rute::ﬂnn} Act,1986 of the rules
made there under Mines Act, 1852 and Rule & Regulation made there under.
4) Directorate of Geology & Mining. Assam has nol undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as

furnished by the lessee.
the information furnished data incorporated

5) Atany stage, if it is observed ihat
in the documents areé incorrect of misrepresent facts, \he approval of the
document shall be revoked with immediate effect.
contained therein within

g) This approval is restricted in respect of the proposals
mining lease area and is applicable from the date of approval and maximurm

Sir,
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- quantity of Sand recommended for extraction is 4,100 cubic metre for two
year to be used for construction works subject fo all statutory compliance
and clearances for the mining activities to be carried out within the mining

3 leasehold.

: 7) Adequate number of check dams and retaining walls shall to made &
maintained in good conditions to prevent any anticipated detrimental impact
on water regime,

8) "Safety Berm" of adequate dimension shall be kept at all the places in the
vicinity of statutory barrier, high pench/escarpment. It shall also be ensured
that no excavation is to be made in the vicinity of any high side wall/
escarpment. Stability of benches, escarpments shall be clesely monitored .1t
is the responsibilty of the lessee to ensure the stability pf all _tha
escarpments/side/benches, Lessee shall take all necessary steps time 10 time
so as o ensure the stability of ground, which includes but not limited to
reduction of the high side wall to safe and stable condition within first year
itself. .

9) Sufficient safety Berm shall be maintained with respect 10 public road/village
road. .

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land. i . )

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. )

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, B!rd Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. : _

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. .

18) The Divisional Forest Officer should ensure that no additional quantity is to be
exiracted.

Enclo: Approved Mining Plan alongwith Progressive Mine ,
Closure Plan. |

Yours faithfully,

@‘ Difector

Directorate of Geology & Mining, Assam.
No. GM/MM/BB-B (40)/PtVI/ Dtd.Guwahati the Qct.,2022

Copy to :- 1) The Deputy Commissioner, Jorhal -for kind information and
T & necessary action.
2YThe Superintendent ¢f Police, Jorhat - for kind information
‘ and necessary action.
3) Sri Suresh Kumar Agarwalla, Shishu Apartment, Hockey Stadium Road,P.O.:
Beltola, P.S.: Beltola, Dist. : Kamrup(M), Assam.
4) Office copy.
Director,

Directorate of Geology & Mining, Assam.
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GOVERNMENT OF ASSAM

DIRECTORATE OF GEQ
L
BHU BIOY Ar) o OLOGY AND MIliNG

[E}A K!‘!INGA{}N, KAHILIPARA GUWAHATI-19
mail: dgmassami@email.com
dym. cixsamialov.in
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No. GM/MM/BE-B (40) PL.II/ 7 B ; ".ﬂ-;- .
From v THES Directgg:ﬁ .,9 }6 Dtd.Guwahati the /?ﬁtj)’ February , zﬂz"'f"l?g? 'E.‘,\t

Directorate of Geology & Mining, Assam,

Kahilipara, Guwahatj-19. iapt e,
: -The Divisional Forest Officer, ﬂﬁ*ﬁl‘th% £

Jorhat Ui\'iﬁiﬂnl Jorhat. \_l:-'._-."’l-".— — = N
Sub : - Approval of Mining Plan alongwi i “ e

_ gwith progressive Mine Closure Flan «g}‘\_/ o

inrespect of Bhogdoi River Sand Mining Permit Area (area 1.80) “4 13 Bp!"t"';

in‘Jnrha:t, Dist. of Assam State submitied under Rule 51 & 52 of Assam
Minor Mineral Concession Rules, 2013

Ref - Your letter No.B/ Govt. Permit/25(XIX)/269-71 dtd. 02/02/2021

Sir,

In exercise of the power conferred under Rule 51 &520f Assam Minor Mineral
Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including Progressive
Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal This approval is subjected 10
the following conditions -

1) The Mining Plan alongwith Progressive Mine Closure Plan is approved

without prejudice to any other law applicable to the mine area from time to *
time whether made by the Central Government, State Government or any
other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

2) The proposals shown on the plates andlor given in the document is based
on the |ease map/sketch submitted by the lessee and is applicable from
the date of approval.

3) It is clarified that the approval of aforesaid Mining Plan along with
Progressive Mine Closure Plan does not in any way imply the approval of the
Government in terms of any other provision of Mines & Minerals
(Development & Regutation) Act,1957 or the Minerals (Other than Atomic &
Hydro Carbon Energy Minerals) Concession Rules,2016 and any other laws
including Forest (Conservation) Act, 1980, Environme nt (Protection) Act,1986
or the rules made there under Mines Act, 1952 and Rule & Regulation made
there under.

4) Directorate of Geology & Mining, Assam has nol undertaken verification of
the mining lease boundary on the ground and does nol undertake any
responsibility regarding correciness of the boundaries of the precise area as
furnished by the lessee.

5) At any stage, ifitis observed that the infarmation furnished data in
in the documents are incorrect or misrepresent facts, the a;ppr::;ma}::

i %qcument shall be re:tcéi;ed with immediate effect.
is approval is restri in respect of the proposals contai ithi
mining lease area and is applicable from the dpaie of apprc::::jat:g r:rl:;x::::::::
quantity of Sand recommended for extraction is 8,000 cubic metre, for two
years to be used for Various Constructional purposes sub](;cl o ol

statutory compliance and clearances for the mining a
win the mining leasehold. g activities 1o be carrled out
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7) Ade;qugte number of check dams
maintained in good condilions 1o v
on water regime. e

8) "Safety Berm” of ade
vicinity of statutory b
that no excavation

RN

nd retaining walls shall o made 2
ent any anticipated detrimental impact

quale dimension shall be
:'arr;er.bhigh benchlescar
5 10 be made in the
esca ili

8 lhrepm:zr;L nSr::_I;{I;_lty of benches, escarpments shall be closely monitored it
E&Earpmenrﬂ idl ; t; y of the lessee to ensure the stabilty of all fhe
e e ms eibenches, Lessee shall take all necessary steps time to
o Ena#re the stability of ground, which includes but not limited to
P € high side wall to safe and stable condition within first year

kept at all the places in the
pment. It shall also be ensured
vicinty of any high side wall/

9 rsnuggﬂiﬂm safety Berm shall be maintained with respect to public road/village

10)In case of patta land, a cerlificate from Revenue Authority should be
oblained that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan.

12) Environmental clearance must be obtained from the competent authority
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary elc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway. )

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed.

16) The Divisional Forest Officer should ensure that no additional quantity is to
be extracted.

Enclo: Approved Mining Plan alongwith Progre ssive Mine

Closure Plan.
Ynt;s faithfully,

(Barnalee Nath),
Joint Director,
\b& For Director of Geology & Mining, Assam.

No. GM/MM/B6-B (40)/PLII/ Dtd.Guwahati,the February, 2021

Copy 1o :- 1The Deputy Commissioner, Jorhat -for kind information and necessary aclion..
2) The Superintendent of Police, Jorhat - for kind information and necessary action.
3) Sri Debanga Buragohain, Authorized Contractor of Garrison Engineer (Air Force),
Na-Ali, Bolia Gohain Pukhuri, P.O. Jorhat, P.S. Jorhat, Dist. Jorhat, Assam.
4) Office copy

/

(Barnalee Nath),
Joint Director,
For Director of Geology & Mining, Assam
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o GOVERNMENT OF ASSAM |
gt DIRECTORA
wriﬁp TE OF GEOLOGY AND MINING
/g,: BHU-BIGYAN BHAWAN
DAKHINGAON KAHILIPARA,GUWAHATI-19
Email: dgmussam@gmail.com
dem.gssam{ipoy. i
No. GM/MM/86-B (40)/ e
-B OV PLVIIE BG-9 0 Did.Guwahati the //7 Nov, 2021, +Urg
From - - 51 Ananda Kumar Das, ACS al Ly
Director, ' nﬁ&ﬁ"\
D’-re_c!;nrate of Geology & Mining, Assam, B Rempe % o
Kahilipara, Guwahatj-19, " 15 J I ! Al ,qLI‘
T : - The Divisional Forest Officer, B - e
Jorhat Division, Jorhat. )
Sub . - Approval of Mining Plan alongwi i i %/ S
gwith progressive Mine Closure Plan : )
In respect of Bhogdoi River Sand Mining Permit Area (Malow Khal‘r‘ﬁ“!«ie.‘.l- -
( area 3.10 hec.) in Jorhat Dist. of Assam State submitted under Rule 51
& 52 of Assam Minor Mineral Concession Rules, 2013
GPS Location : 1) 26°47'35.03'N-04"7'39.92" E
2) 26°47'35.63'N-94°7'41.10" E
3) 26°47'14.07"N-94°8'01.53" E
4) 26°47'13.01"N-94°8'01.33" E
Ref .~ Your letter No. FJT/B/Govt. Permit/25(xix)/3548-48 dtd. 18/10/2021
Sir,

Mineral Concession Rules, 2013, | hereby approv
Progressive Mine Closure Plan) prepared by R.Q.
subjected to the following conditions :

1)

2)

3)

4)

5)

In exercise of the power conferred under under Rule 51 & 52 of Assam Minor

ed the aforesaid Mining Plan (including
P. Lakshyajit Sonowal, This approval is

The Mining Plan alongwith Progressive Mine Closure Plan is approved
without prejudice to any other law applicable to the mine area from time to

time whether made by the Central Government, State Government or any

other authority and without prejudice to any order or direction from any court
of competent jurisdiction.

The proposals shown on the plates and/or given in the document is based on

the lease map/sketch submitted by the lessee and is applicable from the date
of appraval.

It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not in any way imply the approval of the Government
in terms of any other provision of Mines & Minerals (Development &
Regulation) Act,1957 or the Minerals (Other than Atomic & Hydro Carbon
Energy Minerals) Concession Rules,2016 and any other laws including Forest
(Conservation) Act, 1980, Environment (Protection) Act,1986 or the rules
made there under Mines Act,1952 and Rule & Regulation made there under.
Directorate of Geology & Mining, Assam has not undertaken verification of the
mining lease boundary on the ground and does not undertake any
responsibility regarding correctness of the boundaries of the precise area as
furnished by the lessee.

At any stage, if it is observed that the information furnished data incorporated

in the documents are incorrect or misrepresent facts, the approval of the
document shall be revoked with immediate effect.
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«  Mining lease gareq

e from the date of ‘
recomm approval and maximum
years to be uged iaranndad for extraction Is 5,000 cublc metre for two

compliance and clear evelopment works subject to all statutory

7) il; mining leasehold, ances for the mining activities to be carried out within
equate nu

maintained inn;ﬁrd yeneck dams and relaining walls shall to made &

g on water regime. ons lo prevent any anlicipatad detrimental impact

) v?:i.:l?ll;r ﬁasr?;lu?f aﬂfquat“ dimension shall be kept at all the places in the

that no exca ﬁ”’ arrier, high bench/escarpment. It shall also be ensured

Siationt ;ta on is to be made in the vicinity of any high side wall/

is “_Il‘p - Stability of benches, escarpments shall be closely monitored It

esnaa responsibility of the lessee to ensure the stabity of all the

rpments/side/benches, Lessee shall take all necessary steps time to time

S0 as to ensure the stability of ground, which includes but not flimited to

:tes?elufnﬁm of the high side wall o safe and stable condition within first year

9 fﬁ”:gm“t safety Berm shall be maintained with respect to public road/village

10) In case of patta land, a certificate from Revenue Authority should be obtained
that the mining area is a non agricultural land.

11) Violation of the provision of the Mining Plan including Progressive Mine
Closure Plan shall liable to cancel the Mining Plan. i

12) Environmental clearance must be obtained from the competent authonty
before execution.

13) Divisional Forest Officer should confirm that the lease area does not fall in
the National Park, Wild Life Sanctuary, Game Sanctuary, Bird Sanctuary etc
including ecosensitive zone and does not affect the animals, birds and
biodiversity in anyway.

14) There is no provision of mechanized or semi mechanized mode of extraction
in case of river sand mining.

15) Blasting is not allowed. -

16) The Divisional Forest Officer should ensure that no additional quantity is to be

extracted.
Enclo: Approved Mining Plan alongwith Progressive Mine
Closure Plan.
Yours faithfully,
%’ I-é;&:r
Directorate-¢f Geology & Mining, Assam.
No. GM/MM/B6-B (40)/PLVI/ Dtd.Guwahati,the Nov.,2021
Copy to :- 1) The Deputy Commissioner, Jorhat -for kind information and
necessary action.
2)The Superintendent of Police, Jorhat - for kind information

and necessary action.

3) Sri ADITYA BAISHYA ,Jail Road, Kamala Boria Gaon, P.O.: Borbheta, P.S.; Jorhat

Dist. : Jorhat, Assam.
4) Office copy.

\

Director,
Directorate of Geology & Mining, Assam.
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GOVERNMENT of ASSAM

. S D[REETU'RATE OFG
[ EO
L BHU-BIGYAN BHAW;F?GY DA

DAKHINGAON KAHILIPARA, GUWAHATL19 i

Email: |
mail; d;ruzgf.r.mrgr[ﬂlgmﬂi}, i '
dgm.assamiz) v, i

No. GMIMM/86-B (40)/ PLil/ 960 ~ 1

From .= Shri Anand
- =l a Kumar Das, AC
gEﬂGF. %
irectorate of Geology & Mini
Kahilpara, Guwahatige, = o
T : = The Divisional Forest Officer,
Jorhat Division, Jorhat. Ay
Sub * = Approval of Mining Plan alongwith progressive Mine Closure Plan in respect
of Bhogdoi River Sand(Murmuria) Mining Permit (3.48 hec.) in Jorhat

Dist. of F}ssam State submitted under Rule 51 & 52of Assam Minor Mineral
Concession Rules 2013

Ref == Your letter No. FJT/B/Govt Permit/25(xix)/2791-93 did. 19/8/2021
Sir,

) In exercise of the power conferred under under Rule 51 & 52 of Assam Minor
Mineral Concession Rules,2013, | hereby approved the aforesaid Mining Plan (including
Progressive Mine Closure Plan) prepared by R.Q.P. Lakshyajit Sonowal. This approval is
subjected to the following conditions :
1) The Mining Plan alengwith Progressive Mine Closure Plan is approved without
prejudice to any other law applicable to the mine area from time to time whether
made by the Central Government, State Government or any other authority and
without prejudice to any order or direction from any court of competent |
jurisdiction. )
2) The proposals shown on the plates and/or given in the document is based on
the lease map/sketch submitted by the lessee and is applicable from the date of
approval.
3) It is clarified that the approval of aforesaid Mining Plan along with Progressive
Mine Closure Plan does not In any way imply the approval of the Government in
terms of any other provision of Mines & Minerals (Development & Regulation) .
Act, 1957 or the Minerals (Other than Atomic & Hydro Carbon Energy Minerals) I
Concession Rules,2016 and any other laws including Forest (Conservation) |
Act, 1980, Environment (Protection) Act, 1986 or the rules made there under |
Mines Act, 1952 and Rule & Regulation made there under. |

4) Directorate of Geology & Mining, Assam has not undertaken verification of the |
mining lease boundary on the ground and does not undertake any responsibility
regarding correctness of the boundaries of the precise area as furnished by the
lessee.

5) At any stage, if it is observed that the information furnished data incorporated in
the documents are incorrect or misrepresent facts, the approval of the document
shall be revoked with immediate effect. _

6) This approval is restricted in respect of the proposals contained therein within
mining lease area and is applicable from the date of approval and maximum |
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®

()

)

(w)

=)

(2)

(an)

- (bb)

(®)
(dd)

(ec)

“mining lease” means a lease granted under these rules to mine,
search, undertake excavation for winming of mineral and to carry

away any minor mineral(s) specified therein;
“mining operations” means any operation carried out for the
purpose of winning any mineral except mineral oils;

“mining plan™ means a plan prepared by a recognized qualified
person (RQP) on behalf of mineral concession holder of minor
Mmmmmmmcmism

mem:nmym form,

bricks, dressed stone, rock aggregates, chips, ballast, stone dust,

" and/ or any product to be prepared from minerals without

involving any chemical changes;

“mineral tramsit pass” means a8 document issued by the
competent suthiority to the lessee/ contractor/ permit holder for
lawful dispatch and transportation of any mineral(s) raised;

“mining permit” means a mineral concession, other than a lease
granted for a specified quantity of minor minerals to be
extracted/ collected within a specified period not exceeding two
years in specified cases on payment of advance royalty,

“processing” means all physical processes such as pulverizing
and/ or grinding and/ or powdering or washing of minerals in
such a way that no chemical change takes place by that process
and includes cutting and polishing process of slate, granite
blocks or marble blocks or blocks of any other types of rocks;

Wmmymmmmmnf
mﬂemmmmhntmmﬂ

in faw of processed form including the licensee of W
mnc oI a
Wnﬂnulmtuﬁemmyhhmm&a

‘provisions of the Act or rules made there under; -

“rules” means the rules made under the Mines and Minerals
(Development and Regulation) Act, 1957 (67 of 1957);

“Schedule” means a Schedule appended to these rules;
mdwm-mmwlm

. qualified person (RQP) on behalf of mineral concession holder

for systematic and scientific mining of minor mineral;
“scientific mining” means and refers to mining operations

. consistent with the approved mining plan/ scheme of mining,

clearances/ permissions granted by the‘authority;
d
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() “un-authorised mining” means any mining operstion
undertaken without any valid mineral concession granted under

these rules;

(2g) “unscientific mining” means and refers to the manner of
undertaking mining operations not comsistent with the mining
planVscheme of mining approved, clearances/permissions granted
by the authority.

(2) All other words and expressions used in these rules, and not
defined herein but defined in the Act, shall have the same meanings respectively
assigned to them in the Act,

3 A mining lease or.a mining contix5t or permit or any other concession or
license or transit pass or permit or license or control or regulation of mining or
other actions under these rules, etc. shall be granted/ taken by:-

(a) The Director in respect of minor minerals for industrial and specific
uses as specified in Schedule *X"; .

(b) The Principal Chief Conservator of Forests and Head of Forest
Force, Assam or any officer authorized by the Government by notification in this
behalf in respect of minor minerals for uses other than in indbstry as specified in
Schedule ‘Y"; 1 3

4, (1) No royalty or permit fee shall be charged or transit permit required

for, -

(i)  extraction of ordinary clay or ordinary sand by hereditary
artisans for use in manufacturing of earthen pots/ artifacts
on a cottage industry basis;

(i) mining, transportation or storage of clay or sand by
hereditary artisans or a co-operative society of artisans
for making pots or earthen images, etc. by traditional
means but not by the process of manufacture in kilns or
by way of any mechanical device;

(iii) levelling of any agricultural fields by a landowner within
his own land.
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i

(2) No royalty shall be charged for removal of any ordinary earth
by a person from his own land for meeting personal land-fill
requirements gither in another agricultural field or for meeting
his personal bonafide requirements.

(3 The relaxations granted under this rule shall not be available for
excavation of mineral in any arca where use of explosive 1s
inevitable, whether being mined by a concession holder or not.

Provided that the aforesaid relaxation do not afford immunity
from any action which might be taken under the provisions of any
existing rules or Acts of the State or the Central Government for
unsuthorized removal of minor mineral from any Government land by
private persons, without the permission of the competent authority or the
State Government or any officer authorized by it in this behalf.

5. (1) An application for the grant of mining permit for quarrying of any
minor mineral by the notified Departments of State or Central Government
or any of their agencies for any work/project, shall be made by an officer
authorised by the concerned Department to the competent authority.

(2) The contractors engaged for the works/projects of the Government
Departments/Agencies shall be granted mining permit for the required
quantity as specified in the detailed project report for execution of the
works/projects on making an application under sub-rule (1) above.

(3) The Department or the agency or the contractor granted a permit under
sub-rule (1) above, shall be lable to pay royalty/ dead rent/ fee etc. in
advance as notified by the Government and shall abide by the terms and
conditions of such grant and other laws as applicable to the lessee or any
other concession holder{s) unless specifically relaxed.
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Chapter -2
General Restrictions

&Nummmwpummhwmmmﬁh
muﬂmﬁml:}hwpﬁufh&ﬂqmmﬁndh
sccordance with the terms and conditions of & permit or a prospecting
licence or 8 mining lease or & mining contract or & permit, of & concession in
muthnrﬂmn.uﬂnmmbe.;qmd:

Provided that nothing.in this sub-rule shall apply to any prospecting
operations undertaken by the Geological Survey of India, the Indian Buresu
of Mines, the Atomic Minerals Directorate for Exploration and Research of
the Central Government, the Directorate of Geology and Mining, Assam or
the Mimeral Expleration Corporation Limited.

T.[!}Humﬁthglﬂﬂmﬂﬂpuﬂilﬂhpﬂdhmdm
land within a distance of:-

()] ﬁﬂymahmhmwﬁb«yufmufmdﬂﬂluf
any village habitation, National Highway, State Highway and
other roads where such excavation does not require use of
explosives;

(if) mhnndrdﬁnymuﬂmhmwbhynfh
defined limits of any village habitation, National Highway,
State Highway and other roads where use of explosives is

required; _ -
(iii) five hundred metres from major structures like R.C.C Bridges,
Guide bund ¢tc.: .

Provided that the Govemment may relax the above distance
parameters, wherever required in the interest of workings, mineral
conservation or for any unforeseen reasons subject to such conditions as
may be imposed under the said relaxation.

{:}Nummawwmwmmuﬂmuﬂh
mmhmdofmmhmwﬂhmnfmwﬁc
or general area which the government may notify.
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Part-11
Grant of Mineral Concesslons
Chapter-3
Grant of a Mining Lease

Grant of & 8. (1) No mining lease shall be granted by the competent suthority unless it
Mining is satisfied that there is evidence to show that the area for which grant of
Loase mining lease is considered has boen prospected earlier for minor minerals or
m"‘ the existence of minor minerals therein has been established otherwisa.
bididing.

(2) Any minor mineral deposits, where the competent authority decides such
areas to be operated under a lease, may be granted on mining lease; subject

* to rule §, for a period ordinarily not less than 10 vears but not exceeding 20

years following a competitive bid process as provided under Chapter 6 of
these rules:

Provided that the compeient suthority may, wherever # deems
necessary, pre-qualify the bidders, with the pre-qualification criteria
determined upfront, by inviting expressions of interest through a public
notice, and limit the bidding process among such pre-qualified bidders.

(3) In case the competent suthority sccepts the bid, the payment of camest
money, initial bid security, security and advance instalment shall be made in
accordance with the provisions contained in Chapter 6 of these rules.

(4) The highest bid received shall become the ‘snnual dead remt’ amount
payable by the lessee. The rate of annual dead rent initially determined on
the basis of competitive hids’ suctions shall be increased @ 25% on
completion of each block of three years.

Explanation: If the iitially determined amount of annual dead remt is
Rs.100/-, it shall be incressed to R=125- wih the
commencement of the fourth year and to Ra 156.25 with the
commencement of the 7 year.and so on and so forth for the
next each block of three years.

(5) A lease deed shall be executed by the successful bidder with the

competent authority in the prescribed Form ML-1, appended hereto, within
the period as prescribed under rule 17 of these rules.

{ﬂmhmﬁ!tpymphfmmmmpm of each of the minar
minerals extracted or removed or comsumed by him or by his agem,
manager, employee etc. The royalty shall be payable at the rates prescribed
in the First Schedule sppended to these rules.
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9, (1) A register of applications for grant or renewal of mining leases shall
be maintained in Form ML-2.

{2) A register of mining leases granted under these rules shall be
maintained in Form ‘ML-3",

10. The register of applications for grant of mining leases and the register of
grant of mining leases shall be open to inspection by any person on payment
of a fee of Rs.100/- on any working day.

11, The area for any mining lease should be compact and contiguous as far
as possible. However, no mining lease shall be granted for an area of less
than one hectare in case of isolated and small deposits.

12 (1) The lessee or contractor shall not assign, sublet, mortgage, or in any
other manner transfer the lease or contract or any right, title or interest

therein, to any person without prior approval of the competent authority.

{2) When a lease is granted following the system of pre-qualification of
lessees, the competent suthority may specify a lock-in period within which
no transfer of such lease shall be permissible. A lessec may, however, in
such cases be permitted to induct other partners/ share holders to the extent
of forty nine percent of the total sharcholding of the original graniee,

(3) Any application for transfer of a mining lease or contract shall be
accompanied with a non-refundable fee of Rs.10,000/- per hectare, subject
to a minimum of Rs.2,00,000/-. The said application shall be signed by the
lessee himsdlf in the case of an individual, each of the partners in case of a
parmership fimm and by the person authorised by & special resolution of the
Board of Directors, in the case of a company.

(4) No consent (o the ransfer of miming lease or contract shall be
accorded unless the applicant has paid all the outsianding mining dues in
respect of the lease or contract and the transferee has accepted all the terms
and conditions and the liabilitics enjoined upon the transferor in respect of
stich mining lease or contracl.

{5) The transferor shall make the original or certifiad copies of all plans
of abandoned workings in the area available o the imnsferee.

(6) The transferor-lessee or contractor shall not charge or accept from
the transferee any premium in addition to the sum spent by him in obtaining
the lease or contract and for conducting all or any of the operations in or
oves the lease granted to him.
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of loase

(7) The transferee shall be required to fumish an undertaking that he
has filed up-to-date income tax returns, paid income tax assessed on him or
on the basis of self-assessment as provided in the Income Tax Act, 1961.

(8) Subject to submission of the transfer application, complete in all
respects, the competent authority may allow the transfer of such lease or
contract and prescribe such additional conditions, as it may deem
appropriate.

(9) The competent authority may refuse to allow such transfer,
wherever deemed appropriate, for reasons to be recorded in writing, after
#Vhlﬁnwﬂnlﬂimmmthnppﬁmt

ummmmmnm its consent for transfer of
such lease or contract on an application for transfer of mining lease under
sub-rule (2), § transfer lease deed shell be executed within ninety days of the
hnf&utm:ﬁmhmm4mvbiﬁ.ﬂrcmﬂshﬂl be
deemed to have lapsed, unless the period is extended on the request of the
lessee made prior to the expiry of such period of ninety days.

(11) Where it comes to the notice of the competent amhunty that any
lessee or contractor Iu violated the conditions prescribed in sub-rule (1)
abave, it may termingte such lease by an order in writing at any time.
However, no such. order shall be pmssed without giving a reasonable
n;puﬂum!ynf:!nwcmtohhumuﬂrcmmﬁ:rmnngmscm

13 (1) A mining lease, originally granted under rule 9, may be renewed
oﬂyummmﬂﬁuwﬂnﬁgim]bﬂs:p:nnd.fwmchmdu

considered appropriate but not exceeding ten years on expiry of the original

lease period, subject td stric iance of the terms and conditions of the

grant, lease agreement and approvals or permission for mining granted
by Central or State agencies. ;

(2) The lessee shall submit application for renewal of mining lease

‘twenty four months before the date of expiry of lease period in the

prescribed Form ML-5 to the competent suthority giving complete details of
the mineral excavated, royalty paid, mineral reserves available, details of
explorations undertaken, if eny, along with the details of the areas reclaimed
or restored, the sites of overburden, restoration works undertaken ete. The
details regarding complisnce of other statutory requirements such as
environmental clearance, safety provisions as per Mines Act, 1952 and the
rules and regulations framed thereunder etc. shall also be provided.

(3) No application for renewal of 2 mining lease shall be considered ina
case where the lessee.has been found to be indulging in any violation of the
conditions of original Imepmtnrhuheu: penalised or held accountable
for such violations.
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(4) Every application for renewal of a mining lease shall be
sccompanied with & non-refundable fee of Rs.1,000/- per hectare or part
thereof, subject o a minimum of Rs.1,00,000/-. Besides, the application
shall be accompanied with the following supporting documents:-

(i) a valid clearance certificate for payment of mining dues on all
accounts, such as royaity or dead rent or contract money or the
Fund. and the surface rent payable to the landowners under the Act
or the rules made thereunder, in respect of the original mining
lease or any other mineral concession held by him in the State from

the competent autharity;

(ii) in case of a firm or a company or association of persons, a valid
clearance certificate shall be submitted in respect of the fim,
company or sssocistion of persons as well as the other firms in
which partners in the applicant firm are partners or directors:

Provided that the grant of a clearance certificate shall not
dischange the holder(s) of such centificate from the liability to pay
the mining dues which may subsequently be found to be payable
by such applicant under the Act or rules made thereunder.

(iii) where any injunction has been granted by a court of law or any
other authority, staying the recovery of any such outstanding
mining dues or income tax, non-payment thereof shall not be
treated a8 a disqualification for the purpose of renewing the said
mining lease;

{iv) a decloration stating that the epplicant has filed up-to-date income-
tax returns, paid the income-tax asscssed on him, or on the basis of
sell-assessment, s provided in the Income Tax Act, 1961 on the

project.

(5) The competent authority shall issue notice within thirty days from
the- date of receipt of application to make up the deficiencies in the
application, if any, or for fumishing any additional information as may be
required by the competent autharity, requiring the applicant(s) to supply the
requisite information within a period of thirty days from the date of issue of
such notice. In case the said information is not furnished within such
specified period, the application shall be decided on the basis of information
already submitted along with application.

(6) The renewal of a lease shall Qemdaududyincuwmm
lmsclmsbamymmdnﬂu'ﬂwmmmufhﬂtndﬂ

14. The receipt of an application of renewal of a mining lease under rule 14,
if delivered personally, shall be acknowledged forthwith in Form ML-6 and
if the application is received by post, the same shall be acknowledged within
seven days of the receipt thereol.
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15. (1) An application for renewal of 2 mining lease shall be decided by the

competent authority within a period of six months of the receipt of complete

q;lllnmn in all respects keeping in view the following parameters:-

)

(ii)
(iii)

(iv)

v)

(vi)

the lessee has complied with all the terms and conditions of the
u‘igm! lease grant and other permissions for undertaking

mining operations;

the mining operations under the original lease grant have been
carried out in a scientific manner;

The mined out area has been restored/ reclaimed/ rehabilitated
as per the progressive mine closure plan;

the lessee has not defaulted in submission of all details with
regard 1o the production, payment of mining dues in time and
has not been found wanting in taking adequate measures for the
labour safety;

the lessee has not been penalised for non-compliance of the
environmental safeguards, or for any other reason, including
suspension of the mining operations, for whatsoever reasons,
during the original lease period;

substantial investment has been made by the lessee in the
development of mine, plant and machinery with a long term
perspective and optimal benefit of the same could not have
been derived during the original lease period; and

(vii) such other matters as may be considered necessary.

(2) The competent authority may reduce the area of mining lease at the
time of renewal for reasons to be recorded in writing:

Provided that the reduction in the area of the mining lease shall not
result in any prorated reduction in the dead rent.

(3) Where the competent authority accords its approval to the renewal of
a mining lease, the annual dead rent shall be increased by an amount of
twenty five percent over the amount of dead rent payable in the last year of
the original lease grant. Further, future increase in such dead rent, on the
expiry of each block of three years, shall be regulated on the same terms and
conditions as applicable in the case of any mining lease granted on the first

occasion;
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Provided that in case the lessee makes an application for surrender of
part area of the lease, it shall not result in any prorated reduction of the dead
rent and the rate of dead rent payable and applicable for the entire area at the
time of such application shall remain intact.

16. (1) The Government may sccept the request of a lease holder for
surrender of a lease or part thereof in cases where it is establishel! that it has
not been found feasible to operate the mining lease grant, for whatsoever
reasons, subject to the condition that the lesses,- .

(i)  has been regular in furnishing the production returns es
" required in terms of the lease agreement,

(i) ~ has been taking the requisite steps for the progressive mine
closure plan as per the conditions of the lease grant;

(iii) s not in default of payment of any mining dues on account
of any mineral concession as on the date of making such
gpplication and undertakes to pay all such dues till the date
of expiry of the notice period in advance or by way of
adjustment of the security or both. i

(2) In case the lessee makes an application for surrender of part ares of
the lease, it shall not result in any prorated reduction of the dead rent and the
rate of dead rent payable and applicable for the entire area at the time of
such application shall remain intact.

17. (1) Where 2 mining lease is granied or renewed, the lease deed shall be
execuled in Form ML-1 within a period of ninety days of the date of order
of grant or renewal of the mining lease and duly registered

(2) If the lease deed is not executed within the aforesaid period, the
order sanctioning the mining lease shall be deemed to have been revoked
and the ‘advance dead rent’ and *security amount’ deposited at the time of
auction shall stand forfeited:

Provided that where the competent suthority is satisfied that the Lol
holder/ lessee is not responsible for the delay in the execution of the lease
deed, the competent authority may, for reasons to be recorded in writing,
permit thie execution of the lease deed beyond a period of ninety days but
not exceeding one hundred twenty days of the expiry of the aforesaid period.

(3) The Lol holder' lessee shall also furnish a solvent surety for a sum
equal to the annual bid amount for execution of the agreement. In case the
surety affered by the lessee during the subsistence of the mining lease is not
found solvent, the lessee shall offer smother solvent surety end a
supplementary deed to this effect shall be executed.
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Chapter— 4
Grant of Mining Contracts

18. (1) The minor mineral deposits, where the competent awhority decides
to grant the mineral concession in respect of such area in the form of a
contract, may be granted on mining comtract, subject to rule 5, for o
md&dmuﬂqunﬂwtap-{ﬂﬂumi}ofnmm for period
ordinarily not less than seven years but not exceeding ten years following a
competitive bidding process as prescribed under chapter 6 of these rules.

(2) Mo bid shall be regarded as successfil unless sccepled by the
competent suthority. The amount of the successful bid shall become the
annual contract maney paysble by the contractor. The annual contract
money determined at the time of initial grant shall be increased @ the rate of
twenty five percent on compietion of each block of three years.

(3) The mining contract deed M;mmdhyn:mmﬂu bidder
with the competent authority in the prescribed Form MC-1.

(4) Other termis and conditions of the contract shall be in accordance
with provisions as contained in chapter 7.

19. (1) The contractor shall submit an spplication 1o the competent authority
for renewsl of the mining contract eighteen months pricr to the date of
expiry of contract period in the prescribed Form MC-2, containing complete
details of the mineral excavated, royalty paid, mineral reserves available,
details of explorations undertaken, if any, along with the details of the areas
reclaimed/ restored, the sites of overburden, restoration works undenaken
¢ic. The detmils regarding compliance of other statulory requirements such
as envirormental cleamnce, safety provisions as per Mines Act 1952 and
the rules and regulstions framed thereunder etc. shall also be provided.

(2) Mo application for renewal of @ mining contract shall be considerad
in a case where the comtmctor has been found to be indulging in any
violation of the conditions of original contract grant or the conditions
accompanying the environmental clearances, and penalised or held
accouniable for any such vielations,

(3) Every spplication for remewal of a mining comiract shall be
accompanied with a non-refundable fee of Rs.1,000/- per hectare or part
thereof, subject to a minimum of Rs.1,00,000/- ﬂmgmmﬂi:fnllcm.ng

supporting documents;-

(i) a walid clearance certificate regarding payment of mining
dues on all accounts (such as royalty or dead rent or
contract money or Fund and surface rent payable to the
landowners under the Act or the rules made thereunder) in
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uwnfﬂwaigimlmmturmycﬂwrmjnu!l
concession held by him in the State;

(ii) in case of & firm or a company or association of persons, a
valid clearance certificate shall have to be submitted in
respect of the firm, company or association of persons as
well as the other firm in which the partners in the applicant
firm are partners or directors:

Provided that the grant of & clearance certificate shall not
discharge the holder(s) of such certificate from the liability to pay
the mining dues which may subsequently be found to be payable
by such applitant under the Act or rules made thereunder.

(iii) where any injunction has been granted by a court of law or
. wuthﬂmthuity.mhgﬂnmmofmymm
oﬂanﬁng&:anmwmﬂymf:hﬂlnmbcmm
asa_diaqmﬁﬂmﬁmfnrtbcp:rpmcnfmmwalufm:sid

(iv) @ self-declaration stating that the applicant has filed up-to-
. date income-tax returns, paid the income-tax assessed on
him or on self-assessment as provided in the Income Tax

Act, 1961 on the project.

{4) The competent authority shall communicate the discrepancies in the
application, if any, or requirement of any additional information within
thirty days from the date of receipt of application, requiring the applicant(s)
to make up the deficiencies and/ or provide such additiona! information
within a period of thirty days from the date of issue of such notice. In case
the required information is not submitted within such specified period, the
application shall be decided on the basis of information already submitted.

(5) No renewal shall be granted for the mining contracts exempted
under section 3 of the Mines Act, 1952.

{E}Ihmralurammtuhnﬂb:mmiduodmly in cases where
the contract has hmng:anbdnﬂzrﬂte“mnmmmmf these rules.

{ﬂﬁm-ibrminmmuhgnmmd under rule 18 may be
renewed only once by the competent authority for a period not exceeding
five years, after having satisfied itself that the contractor has undertaken
mining operations strictly in accordance with the terms and conditions of
grant, contract agreement and other approvels/ permissions for mining
granted by Central/ State agencies.
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20. (1) The spplication for renewal of a mining contract shall be decided on
satisfaction of the competent authority with regard to the following:-

@

(i)
(i)
(iv)

)

(vi)

The contractor has complied with all the terms and conditions
of the contract agreement and other permissions for
undertaking mining operations;

The mining operations under the original contract grant have
been carried out in a scientific manner;

" The mined out area has been restored reclaimed rehabibitated
as per the progressive mine closure plan;

The contractor has not been in default of submission of any
returns with regard to the production, payment of contract
money in time and has not been found wanting in taking
adequate measures for the labour safesy;

The comractor has not been penalised in any manner,
including suspension of the mining contract, for whatsoever
reasons, during the original contract period;

Substantial investment has been made by the contractor in the
development of mine and plant and machinery with a long
term perspective and optimal benefit of the same could not
have been derived during the original contract period; and

(vii) Such other maters as may be considered,

(2) The competent authority may reduce the area of contract at the time
of renewal for reasons to be recorded in writing.

(3) Where the competent authority accords iis approval to the renewal of
& contract, the annual contract amount shall be increased by an ammuni
of 25% over the amount of contract money payable in the kst vear of the
original contract grant. Further, future increase in such contract amount,
on the expiry of each block of three years, shall be regulated on the same
terms and conditions as applicable in the case of eny contract granted on
the first occasion.

21. The Govemment may sccept the contractor’s request for surrender of o

contract or part

thereof in cases where it is established that it has not beo

found feasible to operate the contract grant for whatsoever reasons subject 1o
the condition that the contractor, -

(i) has been regular in fumishing the .production returns as

required in terms of the contract agreement;
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Execution of
Contract

Agreement
within ninety
days.

(i) hm-m#;wmhhwm
ohmphuprhndﬂunfhmm

(iii) is not in default of payment of any dues of the Government as
on the date of making such application“and undertakes to pay
all mmﬂmﬂua{m of the notice period either
wmm“'bymufﬁmﬂﬂ:m:

Provided that in case the contractor makes an application for
lmmﬂrufpﬂufﬂﬁu:ﬂﬂmitﬂlﬂmﬂhm
reduction of the contract money and the rate of contract
amount paysble and spplicable for the entire area at the time of
making such application shall remain intact.

n(:;m;mmmim«muwm
shall be executed ‘::Fquc-, * within & period of 90 days of the date of
order of grant/ renews! of the contmet and shll be duly registered;

{I}Ehmmhmwﬂnmm
ﬂ:mﬁmﬁmﬁ;hmﬂﬂﬂh“m“hﬂmmnﬂ
ﬂ:‘ﬂmmmﬂm‘:ﬂh‘mww:w
time of auction shall be forfeited to the Government:

Provided that where the competent authority is satisfied that the Lol
holder/ contractor is not responsible for the delay in the execution of the
contract agreement, the competent authority may, for the ressons 1o be
recorded in writing, permit fhe execution of the contract agreement deed
qurdlpﬂiﬂdﬂfﬂﬂphtnﬂtemﬁniﬂﬂﬁrldhuﬁqd’ﬂn
aforesaid period. 4

(3) The Lol holder/cantractor shall slso fumish a solvent surety for a -

sum equal 10 the amount of the annual bid for exgcution of the agreement. In
mﬁswdyn&rdhrh@mmﬂ(;]:hﬁgﬂunﬁdﬂmdthn
contract is not found solvent, the contractor(s) shall offer snother solvent
mﬂnmmﬁmﬁ;ﬁﬂhuhm

(4}mmm¢m&ﬂimmmhm1=wq part of
the mineral for which be obtained the contract within the permissible time
for eny reasons, whatsoever, within the velidity of the contract he shall not
be entitled 1o claim the refund of contract amount or any part thereof.
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Hi

Grant of
pemmnits for
mining over
area less than
five hootares.

Chapier—5
Grant of Mining or Quarrying Permits
23. (1) Subject to rule 5, mining or quarrying may be granted by the
competent authority in respect of any arca not covered under any mineral
concession already granted under these rules in the following cases:-

()  mining in respect of arcas ordinarily less than five hectares
for a specified annual quantity [or part(s) thereof] of minor

mineral;
(i) mmoval of salt petre;
'ﬂﬂ) eicavation of Brick Eath by the Brick Kiln Ovoers
_ﬂﬂ Wﬂmwﬂﬁ.
:"gv}.' mﬁﬁmmmmm}
() Al mining/ quaying permis in respect of sub clauscs (7) and (i)
mentioned under sub-rule (1) shall be granted following a competitive bid
process, unleds specifically decided otherwise by the Government in any
specific case.
(3) The mining/ quarrying permits in respect of (iii} to (¥) sbove shall be

hmh'hﬁﬂmwmrﬂuﬁ,ﬂﬂiﬂ

mamwmhhumnmm.w.
cansidered appropriate by the competent authority, but not exceeding two
years, on such terms and conditions as may be stipulated therein.

(5) The competent authority, may refise the application to grant permits
in respect of sub-clauses (ii) and (iv) mentioned under sub-rule (1) of this

rule for reasans to be recorded in writing, .

4D Sﬂjmmnbrdaﬂ}ufmheﬂ.pmhﬁ:nﬁnh;ﬂfmmm

minerals may be gmanted by the competent authority for extraction of minor
mmmﬂmuﬁuﬂbﬂﬁﬁwm

(2) Permits under this rule shall be granted only in cases whers the
decides such areas to be operated for short periods

- competent
under specinl circumstances and with adequate environmental safeguards,

(3) In case more than one individual/ agency shows interest in laking

- the permit, it shall be granted in favour of the individual/ agency offering
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Grrant of

removal af

salipetre.

ESE>E
el

(ﬁ}hmofpunﬁtgﬂdmﬁrdﬁmh.lﬁnpuﬁthﬂﬂﬂl
execute an agreement in Form MPS-1 ﬁtlumnﬂuitrw'ﬂiun
pﬂﬂmm&mhﬂdwlﬂﬁlﬂhmﬂyw.

{S}IhnpmnihnldnutlﬂnimﬁmhlypnhﬂiunMInFm
MMP-].

25 {I}Sli:jmtmwb-nﬂtﬂ]ufrﬂnﬂ.hpmhhmﬁmd
mammmummmmm
rqrdingth:&pﬂ:ufemﬂmwhiduhﬂpuﬂlymtmdl!
inches.

(2) In case more than one individual/agency shows interest in taking the
permit it shall be granted in favour of the individual/agency offering the
highest bid.

mhmofpumilr-ﬂﬂm:ﬂilmh,thpmﬂhldﬂdﬂ]
mqmiﬁmmzﬁhmmw:
period of ninety days from the date of such grant and shall be duly
registered. p

(4) The permit holder sall submit monthly production returns in Form
MMP1, - s

H(l}ﬁwﬁthmﬂmdmmwhmww
mmmmﬂmmmmm for the purposes
of manufacturing of bricks.

ﬂ}ﬁniﬂ&lpmkﬁﬂbamdﬁnpuindﬂﬂm—hmﬂm
with the close of the next financial year so that the further renewal thereof is
allowed on bi-annual basis.

G]ﬂnmw:ﬁunufbﬁ&mﬂhundﬂﬂﬂlp&mitinﬂmb:
mmwmm.mu{mmmmmmmm
level of the area.

H)mmﬁuﬁunfwiﬁngdbdﬂkmtﬁ:ﬂhm-m&u
ounpﬁmtmlhuﬁtjlnﬁm?]ﬁ-lulmsvdﬂuhhﬂowhgsmpmﬁm
dmmeu_l:—

om - Thpuﬁwhnfﬁﬂsnfﬂ;ulndﬁmwmmmpmum

(if) wmrhnufﬁnﬂ&mwmtﬁckwﬂ: is to be
removed; .
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Permity for
extriction
ordinary
clay/ earth,

(i) Writken consent of the land owner(s) along with certified
copy of the agreement signed between the landowner and the
“applicant after mutual settiement of compensation between

the parties;

{iv) A copy of the partnership deed ar Articles of Memormndum
in case the is a partmership firm or a company, as
the case mey

(5) The existing brick kiln owner shall apply ninety days before the
expiry of permit already held by him for fresh grant in cases where the
extraction of brick earth has reached the maximum permissible level in

respect of area of the permit already held;

In case the excavation of the brick earth is to be carred out in the same
arca earlier held on permit, the brick kiln owner shall apply for renewal of
the permit ningty days befare the expiry of permit already held.

. .

(6) The royalty on account of excavation of brick earth shall be charged
8s per rates prescribed in the First Schedule appended to these mules, The
payment in these cases shall be made in advance for the complete financial
year or part thereof.

(7) An application for gnewal of pemit/ fresh grant under this nule
shall be submitted within the period prescribed sbove along with the
payment towards applicable royalty for the ensuing vear and a surety for the
remaining period of the permit

(8) A permit for excavation of brick earth shall be granted in form
PIM-2. 2

27. 1&1} Save in the cases covered under sub-rule (2) of rule 26, the

of  competent authority may grant permit for lifting of ordinary earth from an

arca not already granted on any mineral concession to the landowner or the
pmhﬁhgnmnfhhtduwmrmmbnﬂnimufm application.

{E}Thmufummnfmﬂ:mmihshllhgumelym
to & maximum depth of nine fieet measured from the natural ground level of

udm

G}Thepmnfcrm:}[u'd:muﬂh!da} in respect of any
lend of which the ownership or management vests in 8 Gram Panchayat

* shail be granted only if & resolution is passed o that effiect by the Gram

Panchayat and approval of the concerned Deputy Commissioner is obtained
wumummw

(4) The royalty shall be charged on lump-sum basis on the basis of
guantity/ volume of the earth for which the permit is applied/ granted as per
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rates prescribed in the First Schedule, The peyment of royalty in these cases
shall be made in advance for the complete financial year or part thereof.

(5) An application for of permit shall be submitted in model form
PIM-3. The application shall be submitted along with following documents:-

(i) = The paticulars/details of the land from where he proposes 1o
extract/ remove the brick earth;

(ii) Lay out Plan of the area from where earth is o be removed;

(iii) Written consent of the land owner(s) or a certified copy of
the agreement signed between the landowner md the

(iv) Amﬂ&mﬁp-“mhﬂduufm
hmﬂﬂnmi_lwﬂmw:m.u
thecmsemaybe. - Tlev T

(6) A permit rmm:m'mnfmdh-rhﬂﬂuhﬂhymhdmmuﬂ
form PIM-4.

i

Pemits or 28, The competent authority may, on a requisition from the

:F""m" Cnnﬂﬂmuufﬂ:ﬂhrﬂmmd.;ﬂpmﬁﬁrm:i
1o, g minor minerals from any area including the areas where mineral concession
hove been gmnted to such Govemment Department or any other

Gmunmtammﬁrhgminuimtmuimufmhrdﬁmo
; mnrpnﬂdudpmmﬁunwuhormuﬂmmmﬂn]mﬂymm
pressing circumstances for safety of human and cattle life under emergency

conditions:

Application nmmm,mmmmmwﬂwm
e process, may be granted on application made to the competent autharity on
g Forms submitted alang with non-refindable application fee of Rs 500/

!‘rm’lﬁdthltaﬁmm Agency seeking & permit
mm;-wmamﬂmmﬁuwm
Conditionson 30, {I}Anymin‘mgminﬂnmdmhhaufhﬂrk earth or

which the Permt ordimary clay or alluvial deposits below 8 depth of 1.5 meters shall

formining/ = fiecessarily require ‘formation of benches for safe mining. The benches

a8 54112 would be formed in & mamner that the width of
' the height of the bench.

¢
;
:
i
Z
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(2) Any quarrying permit granted under these rules shall contain
information with regard to the following:— ,

®

{ii_i =

(iii)
(iv)
v)

(vi)
(vi)
(viii)
(ix)
(x)

(xi)

(i)

(xiv)

manner, mode and place of payment of rent, royalties, permit
, Rehabilitation and Restoration Fund amount and

MMMmuwthMHﬂmushlc
md:‘tllﬂl'l-iﬂ.

m&‘ﬂlmhﬁdﬂm Government to which
muum

mﬁwhﬂumﬂhﬂnm
mulbjrﬂlepumi;

ﬂﬁlﬁmmmsofmndmer.

restriction of surface cpmhnns in any area prohibited by any
entering and working in any forest area;

reporting all accidents, use of explosives;

indemnity to the Governmiért against claim of third parties;
mhua!mbemw;ddiqrm;

#pplicability of the provisions of all other statutes/ rules
framed by the Central and State Govemnments;

reclamation or restoration of the mining areas and security
thereof,

Melmnﬂmuﬂmdmls and environment
and ecology of Lhe ares;

extent of the area urlmdﬁum“heremcmmrmmmaﬂ
bmmmd; ;

mndwihhnﬁchﬂ:mmmuﬂshﬂhmm&md
mmudmdltiwuynfpnnnﬂmuﬂmdmthumhynf
such period or on removal of the quantity of the minor
mineral for which the permit is valid/ granted;

-
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(xv) relesse of security by the suthority issuing permit after
having satisfied that the permit holder has fulfilled all the
conditions of the permit sadsfactorily;

(3evi) wuﬁrmﬂh&.mhhﬂupﬂﬂhﬂu

B}hmmmuhhﬂﬂhmhﬁhwmm
of the mineral for which he obtained the permit within the permissible

Forfeitweof  3{. In case of breach of any of the cenditions of the grant of permit, the
property leh  competent authority may cancel the permit by passing orders after giving
'ﬂ"m thirty days notice to the permit holder and for ressons to be recorded in
o thopmais - Witing. On cancellation of the permit, unless specifically ordercd otherwise,
the quarried mineral lying on the land from which the satrfe was extmcted
shall be sllowed to be removed by the permit holder within a period of
seven - days aefter which eny residcal mineral will become the absolute

Procedure for inviting competitive bids/ suctions and payments

ModeofGramt 32 (1) Save in the cases specifically mentioned under these rules and where
of mining lesse  such mineral concessions may be granted on application, all mining leases/
orcontmciof oongracts/ penmits shall be granted through a transparent process of inviting
pormlt competitive bids' open auction.

Determination 33, (1) The competent authority shall upfrant determine the reserve price in

:""""’;’L each case where the mineral concessions are granted through competitive
m""“ bidding/ open suction, as the case may be.
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Public notice for

imteres/ bids'
open mictione

i

(2) State’s priorities with regard to the observance of principles of
sustnineble development, inter-generational equities and conservation of
minemals, scientific mifiing, avaitability of construction material at economic
rates for developmental works and the State Revenues shall remain the over-
arching principles in fixing the reserve prices.

(3) The reserve price may be fixed keeping in view the past trends,
availability of mineral reserves in the area, the potential, sccess and
proximity to the markets, However, any aberrations in the auctions held
earlier and the bids received of exceptionally lower or higher amount, due o
whatsocver reasons, may be ignored.

(4) Lnvcase of no bid/ offer is received against a reserve price fixed for an
ares on two suctessive occasions, the competent authority may revise the
reserve price downwards at appropriate level,

34, (1) A public. notice of 21 days shall be published for inviting bids or
conguct of open auctions for the grant of mineral leases/ contracts/ permits,
as the case may be.

(2) In addifion to the publication of motice in writing competitive
bids/open auction under sub-rule (1) above, the gist of such netice, along
with ffie schedule for inviting bids/holding, open auctions, shall akso be
published in one daily newspaper having good tireulation in the area.

(3) A copy each of the said public notice shall also be sent to the Deputy
Commissioner and others as decided by the competent authority for giving
wiihpdﬂiqm’inlhnm . _

35, (1) The intending bidder shall deposit the eamest money, equal to ten
percent of the reserve price and rounded by an amount of Rs. 10,000/, in
each case before commencement of open auctiop or deposited with the bid,
asthe casemay be. :

(2) In case of competitive bids invited through sealed tenders, the
carnest money shall accompany the bid offers in the form of & Demand
Draft drawn in favour of the competent autharity.

(3) In the ease of open auctions, the earnest moncy deposited by all
biﬂbn.uwhi:nmi‘tﬂnﬂ:am“qhuc{emmdm:};be
hﬁhd@h_huﬁiqtﬂuummm&nfmymismﬂmdming:hc
suction proceedings, shall be refunded immediately upon completion of the
proceedings.
case the highest bidder fails to deposit 10% of the annual bid
towards the ‘Initial bid security’, his tamnest money shall be
and such bidder shall not be l:lijlia to_participate in any such
competitive bids in respect 6f the same area or any other area in
for a period of five years,

ks |
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Powen ol the
Presiding
Officer.

Payments of
the bid
amount.

(5) No person, who is a defauiter of any mining dues in respect of any
mineral concession granted in the- past or any other current mineral
concession shall be eligible o participate in the auction or bid process. In
case he is found to be in such arrears at any stage, his bid shall be revoked
with forfeiture of the amount deposited by him. In case any of the partners
of a Partnership Firm or a Director of a company participating in the bid/
auction process are found 1o be defaulters, the bidder firm/ company would
be held ineligible and attract similar action:

Provided that where any injunction has been granted by a court of
law or any other competent suthority staying the recovery of amy such
amount, the non-payment thereof shall not be treated as a disqualification
for the purpose of perticipation in the augction.

36, (1) The presiding officer shall éonduct the duction in & peaceful manner
and may direct any bidder {o lcave the auction premises in the event of a
disorderly conduct by.or an’ behalf of any bidder. In cases of extreme
misconduct or misbehaviour, the presiding officer may order the forfeiture
of camest money deposited by such bidder and recommend his debaming
from participation in any future auctions.

(2) The presiding officer shall send his recommendations through proper
channel to the officer competent to accept tender.

37, (1) No bid shall be regarded-as ‘successful’ unless accepted by the
officer competent to accept bid/ tender in accordance with the provisions of
The Delegation of Financial Powers Rules, 1999 of the State,

(2) The highest bidder shall be required 1o deposit an amount equal to
25% of the annual dead rent/ contract money es the ‘Security’ along with an
additional amount equal to one month's dead rent/ contract money m
advance.

(3) The process for completion of the various siages of payment as
specified under sub-rule (2) above shall be as follows:-

(il  On completion of the bid process i.e. the fall of the hammer
or the opening of the sealed bids, as the case may be, the
highest bidder shall deposit an amount equal to 10% of the
annual bid amount as ‘Initial Bid Security’ before expiry of
the period allowed.

(i)  The amount deposited towards the ‘initial bid security” would
be adjusted as part of the Bid Security on acceptance of the
bid by the competent authority and a Letter of Intent (Lol)
will be issued in favour of the successful bidder.
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(i) The letter of intent holder shail deposit the balance amount of

()

v

(v)

(vii)

(viii)

Bid Security ie. equal to 15% of the sunual bid amount
before expiry of the period allowed.

Wherever a Lol holder fails to deposit the balance fifteen
percent amount towards security as prescribed under sub-rule
) (iid) snd/or fails to execute the agreement after the
of intent, the same shall be deemed to have
the ten percent amount deposited by him

bid security” shall stand forfeited. In addition,
infent holder/ defaulter shall be lisble to deposit
balance of fifieen percent to make up twenty five
bid amount as bid security.

;
il

Eﬂ'i
iEE

11

No interest, whatsoever, shall be paysable on the security
smount deposited.

On enhancement of the dead rent/ contract moncy with

expiry of every three years period, the lessee/ contractor shall

the balsce amount of security so as to upscale the
security amount equal to 25% of the revised annual dead
rent/ coniract money as applicable for one year with respect
to the next block of three years,

Chapter -7

General conditions for grant of any mineral concession

Conditions of 38, (1) The lessee/ contractor shall deposit the annual dead rent (in case of
themining  Jease) or contract momey, &s the case may be, in respect of the minor
Lsored minerals in four quarterly instalments in advance on the 1* of April, 1% of

June, 1" of September and 1 of December of the year.

(2) The advence amount paid on account of one instalment along with
the fifieen percent amount of. the bid security shall be required to be
deposited/ adjusted in 8 manner that the subsequent instalments are payable
for a full quarter’ year, as the case may be.
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(3) In case of & mid  loase, where the amobmnt of royaity paysble in
respect of & month the amowit of dead rent in advance,
the Jessee shall deposit such smount of royelty on the extracted and
dispatched or consgmed by the mwﬁummn
Mhmdmﬂmmm

(ﬁhnpe&m_mhpqmdumufﬁﬂf
coniract money' royaity/ comribution to the ‘Mines and Minerals
WMNWM'NHMMM
mmﬂhm,ﬂ,ﬂﬁﬂﬁhwﬂjhﬁhhiﬂ-

Serinl  Period of delay " Raio of Interest apphcable
Hw ' .-",- & )
@M [f paid within a period A grace period of up o 7 days is
of 7 days from the due allowed without any interest;
date: !

()  If puid after 7 days but 15% on the amount of defiult for the
up to 30 days of the due period of defmlt including the grace
date: period;

(1) If paid after 30 days but 18% on the amount of defiult for the
within 60 days of the period of defsult including the grace

due date: period;
(iv) Delay beyond 60 days Termination of the lesse/ contract and
. of the due date the ertire outstanding amount would

be recoversble along with interest

calculsted st the rate of twenty one
percent for the entire period of defiult.

Fa

{ﬂmﬂhhw&uummufﬂl-nmﬂm
mﬂm.mmmmmmw:pbddmm
from the dus date would entsil:-

issue of & notice requiring the mineral concession holder to
dmhdﬁuﬂtm&ntynﬂmﬂminmﬂnm
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@)

(iié)

(iv)

)

mhmpﬁdwﬁnlp’lﬂd of thirty days of the due
date, his mining operations would be suspended,

If the concession holder fails to deposit the due amount within
a period of thirty days of the due date along with interest
spplicable thereon, the competent authority shall direct the
concession holder to d his mining operations and stop
any despatch of mineral ﬂ:wwnmnllsmhm
the defauit is cleared;

Thrmln'nfwhmdm:ﬁi]nhwcmﬂl inter alia,
include a show cause notice for termination of the lease or
m:pmhﬂmgmtﬁnuufmwuy in the event
of cantinuation of defsult for a period of thirty days from the
date of onder of suspension. The concession holder shall also
be liablé to pay the dues for such suspension period;

The competent authority may revoke the suspension of mining
operations in casg the concession holder deposits atleast fifty
md&mw with an undertaking to pay the

of three months along with
interest, concurrent with gﬂdmﬂpylhhdwhgdﬁs

The order of suspendion of mining operations and the ban on
-of mineral from the area would remain in force

The tbmpétent authority may terminate the mineral concession.
with or without forfeiture of the whole of the security deposit

umm-ﬁmdmnsmhmmmm
sy further opportunity.

(8) The mineral concession holder shall erect boundary pillars around
the mining area at his own expense as per his plan of mining and shall at all
fimes maintain and keep the same in good condition. Each of the boundary
pillars shall elso be numbered along with the GPS readings duly marked
thereon. The plan annexed o the concession agreement shall clearly
indicate the location of pillars along with their GPS readings.

mmmmmhmn-ﬂmwmw
mining operstions subject to the following restrictions:-

[0

maintain & distance of fifty meters from the outer periphery of
the defined limits of any village habitation, National Highway,
MﬂﬁmﬂdnmﬁﬁmmhﬁuMmGMnut
require use of explosives, unless specifically relaxed and
permitied by the competent authority;
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(i) maintsin a distance of two hundred fifty meters from the outer
periphery of the defined limits of any village habitation, National
Highway, State Highweay and other roads where use of explosives is

required, unless relaxed and permitied by the authority
ar any specific is obtained from the Director, Mines
Safety;

(i) mining operations in the river-beds shall be undertaken in
accardance with the conditions prescribed under rule 39.

(10) The lessee/contractor shall at all times keep and maintain correct
and troe accounts of -

() the quantity and other particulars of all minerals obtained
from the mines;

. (i) the number of persons employed in his mining opemtions;

© (ili)  anup-to-date complete plan and sections of the mine;

and ‘shall allow any officer mthorised by the Central or the Staw

Govemment or competent authority in that behalf to examine at any time

"any accounts and records maintsined by him, and shall fumish to the Central

or the State Government or the competent authority with such information
and retums, &s it may require.

(11) Where the continuance of mining operations in any ares, in the
opinion of the Stz Govemment, is likely to endanger the safety of any
national or State highway, road, bridge, drainage, reservoir, tank, canal or
other public works, or public or private building, or any other public interest
or in the interest of environment/ecology of the arca, the Government may
suspend the operations in the entire concession area or part thereof with
immediate effect by communicating the reasons thercof in writing. The
Govemment may, wherever so wamanted, terminate such mining lease/
contract over entire area or part thereof after giving sixty days notice to the
concession holder in this behalf and the grant of such mineral concession
shall stand terminated from the date specified in the said notice.

(12) A mineral concession holder shall not stock zny mineral outside
the concession arce granted on mining lease/ contract/ permit. The total
mineral excavated and stacked by the concession holder within the area
granted on mining lease/ contract/ permit shall not exceed two times of the
ﬂlwmmﬂ:lypmfmhnup:rwmﬁdmhhgphnﬂmyphuuf
time.

(13) In cases where access to and from any other mineral concession
area granted under these rules is required to be provided through the land/
area of the lessee/ contractor, he shall allow the existing and future lesses/
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contractor’ or any other mineral concession holder a reasonable acoess to
pass through such land/ area which is comprised in or adjoins or is reached
through the land held by such mineral concession holder.

the compeient suthority masy tske recourse o extréme measure of
cancellation of the mineml concession and forfeit the security deposit in
whole or part thereof.

(15) A mineral concession holder shall,-
()] Mh.h‘?'dqrufmmuuh,lrm_mhﬁrm
minor

(i) ﬁmwummdnﬂrﬂnlm

stacked dusing the previous financial year, average number of
reguler lebourers employed (men and women separately),
number of accidents (if any), compensation paid and number
-of days worked and such other details as prescribed in the
form to the competent muthority. '
(16) The minersl concession holder shall st all times maintsin and, if
required, strengthen any line, bridge, national highway, reservoir,
tank, canals, rosd any other works or buildings in proper condition 10
the satisfaction of the Railway Administration or the competent authority or
any officer authorised by him and shall ensure that no risk is caused to any
.such structure as a result of his mining operations.

(17) The mineral conesssion holdex shal] ‘report the discovery of any
such minor mineral which is not specified in the concession to the
competent authority or an officer uthorised by him without any delay and
shall not dispose off the same.

(18) In case the minemal concession holder incidentally extmcts any
major mineral, in the process of extmcting minor minerals granted through
the mineral concession, which is not forming part of the concession, the
same shall be the property of the Govemment and the mineral concession
holder shall siack and store the same’ scparately and maintain its proper
recard in accordance with the directions given by the competent authority.
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The competent suthority shall lay down a procedure for the disposal of the
major mineral so detected, excavated and stacked.

(19) In case, it is detected that the mineral concession holder has
disposed of the incidentally extracted major mineral in whole or part thereof
or failed to maintain the record of the stored mineral in terms of sub-rule
(18) sbove, he shall be liable to penalties as specified in sub section (1), (4)
ﬂ{ﬂ&nﬁmildﬁuﬁmﬂmmd’m
lease/contract.

(20) n ‘case the mineral concession holler does not commence mining
mmnmﬁnwmmwmm&mu

. date of commencement of the mineral concession, notwithstanding the

payment of deag rent/ contract meney by, him, the mineral concession shall
be liabie to be mqmtedmliﬂ specifically permitted by the competent
m't}'nqn;pﬂmﬁrmmhmhm' i

al}mm_nmm&d!ahﬂimdildyinfminwiﬁng
inFnrm‘MSE—lE&)_tuymﬂ:i:ginth:mhﬂuundhdwthenpmjm
ground, or (b) the depth of any open cast excavatl reaches six meters
(measured from its highest to the lowest point); or (c) number of persons
mnployudnnmydzr_hmﬂmSu.u'(d}unyuplmimuemvd,mﬂr
following:— :

@) The Director Genersl of Mines Safety, Government of
India, Dhanbad;

(i) The Director, Mines Safety, Government of India,
Guwahati;

(iii) The Competent Authority;
(iv)  The District Magistrate of the District concemed.

(22) The competent authority will make arrangements for the survey
and demarcation of the area granted under the concession at the expense of
the mineral concession holder. The miner! concession holder shall have to
bear actual expenses of the staff deputed for the work, which shall include

-lnjrnf!inluﬂlmaﬂhigﬂlmnddi!yﬂhwmuuﬂhe
smﬁdq:lugndmdimmmwnuﬂgnﬁh:pwtﬁmﬂunb:qmlmm
percent of the staff charges.

{IB}Au&tjrmuginnfmonHmd!themﬂmniwdﬂ:m&:
gw:ﬂwmatahlewlﬁkunﬂuﬁdngminﬁ:gurdmmiﬁ:gap&iim:ﬂ:ﬂl
be permissible below this level unless a specific permission is obtained from
the competent authority in this behalf
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(24) A mineml concession may contain and provide for such additional
conditions as the competent suthority may deem necessary with regard to
but not limited to the following:-

@

(ii)

(iid)

@v)

w)

(vi)

peyment of dead rent, royalty, contract money, Mines and
Mineral Dewelopment, Rehabilitation end Restoration
ﬁ;ﬁnmmﬂenn&hﬁdpymumy

particulars of the receipt heads of the Government to
which the payments are to be credited;

peyment of rent for use of the surface area and
compensation for damage to the landowner in respect of

-land covered under the lease/contact;

restriction of surface operations in any area prohibited by
notice by the mineral concession holder for surface
occupation;

facilities to be given by the mineral concession holder to
another mineral concession holder for working of minor
mineral(s) in the area or the adjacent area or for work of
State or Central Government Departments or their
Agencies.

entering and working in any forest ares;

reclamation/ restoration and securing of the pits, shaft and
other areas affected by mining;

mpmnfluidmm}impf explosives;
h(?ﬂﬁl)‘ 1o the Government against any third party

mineral to be stacked, measured and dispatched;

of the provisions of all other statutes’ rules
framed by the Central end the State Govemments;

maintenance of senitary conditions in the mining area;

development and comservation of the minemls, and
environment and ecology of the area;
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(xv) forfeiture of property left after termination/ expiry of the
mineral concession;

(xvi) delivery of possession of lands and mines on sumrender,
expiration or premature tormination of the mineral
concession;

(xvii) powers to ke possession of plant, machinery, premises
and mines in the event of war or emergency; and

(xviii) termination of a mineral concession for non-compliance of
tenns and conditions of the grant and agreement;

(xix) eny other special conditions may be imposed in the
interest of scientific mining, mineral conservation and
mineral development, as may be found expedient by the
competent authority,

(25) Boundaries of the area covered by a mining lease/ contract/permit
ﬁm\uﬁﬂymmmﬂwmﬂ:mnfﬂu

Specinl 39, Following conditions shall be applicable for excavation of minor
m"“ mineral(s) from river beds in order to ensure safety of river-beds, structures
. and the edioining areas:

(i) No mining would be permissible in a river-bed up to & \
.. dismnce of five times of the span of a bridge on up-
stream side and ten times the span of such bridge on
down-stream side, subject to a minimum of 250 metres
on the up-stream side and 500 metres on the down-stream
side;

(i) There shall be maintsined an un-mined block of 50
meters width afier every block of 1000 meters over which
mining is undertaken or at such distance as may be
directed by the competent authority,

(i) The maximum depth of mining in the river-bed shall not
exceed three metres measured from the un-mined bed
level at any point of time with proper bench ion;

(iv) Mining shall be restricted within the central 3/4th width
of the rives/ rivalet;

(v} No mining shall be permissible in an area up to & width
wtﬁcfd the competent authority from the sctive
cdgeso '
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(vi) muhmdunumyhrqmwﬂunmummW
in public interest
Powen o 40. (1) The compeient suthority may, in the interest of systematic
. development of mineral deposits, conservation of minemls, scientific

“":“;" mining, sustainable development and protection of the environment, issue
dﬁmg.ﬁtm,wtmiﬂqmﬂm,pdnﬂuwmwnh
mine.

(2) Every direction issued under sub-rule (1) shall be complied within
mhpuwdimybupmmud.nmhhg:pahdoﬂunmmmwut

that where there is difficulty in giving effect to any such
dimn.  owner, agent, mining engineer, geologist or manager of the
mine, as the case may be, may apply for modification or rescinding of such
direction and-the competent authority may either modify or rescind the

direction or confirm the same.
Comequncesaf 41 (1) In case the mineral concession holder fails 1o (8) undertake mining in
DY - a scientific and systematic manner, or (b) undertakes mining in violation of

complisnce or environmental safegusrds, or (c) fails to deposit the due amount of dead
m““‘ rent, royalty, contract money or any other amount due to the Government
conditions of he  Under these nules, or (d) fails to comply with any of the terms and conditions
pmtofaminem)  Of grant of the mineral concession agreement or other conditions imposed by
concession. any other State/ Central agency at the time of granting permission/ approval

for undertiling mining activity, or (¢) fails to comply with any other

directions issued during the subsistence of the mineral concession, the

competent authority shall have the right to suspend the mining operations or

premaiurely terminate the lease/ contract along with forfeiture of part or full

amount of security afier following the prscribed procedure: '

(2) As a measure of recovery of any outstanding smount towards mining
dues from a defhulting mineral concession holder, the competent authority
shall be competent to enter upon the said premises and detain all or any of
the mineral or moveable property therein till the concession holder makes
the payment of cutstanding amount. If the concession holder fails to make
the payment within a period of ten days, such officer may order disposal and
sale of the detained material and such property to the extent it covers the
w&ummdhgdmmdn]l costs and expenses incuwred on this

(3) Where a mineral concession is prematurely terminated for breach of
any of the conditions subject to which the mineral concession is granted, the
competent suthority may also order forfeiture of the quarried material lying
in the concession area and on passing of such an order, such mineral shall
become the sbsolute property of the State,



381

752 THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 16, 2013
Rights of 42. Subject to the conditions mentioned under ruies 39 and 40, the mineral |

the lessce/ concession holder shall have the right to use the land in respect of which the
contmcior  mineral concession has been granted for following activities,

(i working of the mines;
(i)  sinkpits and shafls and construct roads;
{iii) erect plant and machinery;

(iv) wvee water;

() _Hﬁrnﬁ:ﬁgm

AL ¥
(vi) install fuekpumps or stations ar diesel or petrol for sclf-use with the
permission of the authority;
(vii) econstrct magazine for explosives md stomage sheds for explosive
related substances with permission from the licensing authority;
(viii) store over-burden/ waste material in arees identified for the purpose;
and -

(ix) request for diversion of public roads, overhead electric lines passing
through the concession area from the concemned authorities at his
expense to ensure scientific mining,

Special 43, (1) The Govemment shall have the right of pre-emption of the minor
rights ofthe  mineral and all products thereof lying over the ares granted on & mineral \
Govemment  ¢oncession or elsewhers under the contro! of the mineral concession holder
; at all times during the term of any mineral concession. Upaon issue of an
onder by the Govemment in wriling lo this effect, the mineral concession
holder shall deliver all minor mineral or products thereof to the Gavemmri
a1 raies worked out on the basis of aversge billing of mineral for the last one
month & the pit bead i such quantitics and in such manner as may be
specified 1n the order cxercising the said right

(2) The Government may terminate’ cancel the mineral concession in
the State of & National Emergency or War without giving any notice for
such termination.

(3) The Government may terminate or cancel the mineral concession,
by giving three calendar months prior notice in writing, in the event the
minor mineral under the concession is required for establishing an indusiry
beneficial to the general public.
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(3) Where either of the parties prefer a reference to the District
Collector under sub-rule (2) sbove, the competent suthority shall forward
the reference to the District Collector for determination of the fair market
rent in respect of such land. The competent authority shall also require the
mineral concession holder to deposit the rent for one year as prescribed
under sub-rule (1) sbove es a tentative compensation with the Collector.
Upon so doiag, the mineral concession holder shall be entitled to commence
mining operations over the said land area.

{4) Upon a reference from the compefent authority, the District
Collector may call upon the parties to fumish the detsils of their claims and
counter claims, inter alia, containing information on_ the pammeters
prescribed under sub-rule (5) of this rule and afford an opporumity of
hearing to the parties.

(SJujmumnemMnu-wmmum
the District Collector shall determine the fair market rent of the land keeping

in view the following:-
(i)  nawre/ character of the land;

(i) use to which such land was being put immediately
- _hefnreﬂu-punfmhml ion;

(i) annual net income that the landowner was sble to derive/
earn from such land use;

(iv) normal increase in the income level that would have
ﬂqﬂmh:ﬂmmdﬁ;hm

(v)  smount so worked out shall be added an amount equal to
thirty percent in lieu of compulsory use of the land;

(b) While determining the fair market rent, the collector shall also
decide the rate st which such rent would be increased on year-io-
year basis during the cumrency of the mineral concession.

(6) Notwithstanding the parameters for determining the fair
market rent under sub-rule (3) shove, Collector shall not determine the rent
&l & rate lesser than the amount of anmmity payable in case of land

acquisition.

(7) The District Collector shall order parties and the mineral concession
holder to pay such rent to the lsndowner from time to time, as delermined by
him.

(8) Any appeal against the order of the District Collector shall lie with
the Government. :

L]
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H-
_ﬁ-

47. (1) In addition to the rent settled between the parties under rule 45 or
determined and payable under rule 46, the landowner would also be entitled
to payment of a fiir and reasonable compensation for any damage cansed 1o
such land in respect of the area under actual mining operations.

(2) In cases where the amount of compensation is not mutually settled
between the parties under rule 45, the tentative amount of compensation
shall be equal to 10% of the annual contract money, dead rent/ royalty
actuzlly paid by the mineml concession holder to the Government, less the
amount of rent settled or deteymined.

mmum«um@m :snut
M sccept the amount of compensation prescribed sub-rul
(2) sbove, ufﬂ:unmay:utnmﬁrmeﬁmugbcmnpﬂmtuﬂhml}r

to the District Collector for determination of fair and reasonable
nm reference to the damage or injury caused to such land.
Pending a hh!ﬂlﬂumuﬂmwmﬁmd

qum-mmmmmqr the District Collector
shall priceed 0 determine the fair compensation amount on account of any
damage likely to be caused to such land on sccount of the mining
operations. The Collector shall invite claims and connter claims and afford

en opportunity of hearng to the panies before determining the
compensation amount.

(5) (a) The Collector shall determine the fair compensation for the
damage or injury cavsed to such land keeping in view the following:-

(i) nature or character of the land;

(i) economic sctivity for which such land was being used
immediately before the grant of mineral concession;

(iii) mpature and extent of damage caused and as to whether
such land is fully or partially reclamable after closure of
the mining operations or the damage is irreversible;

(w)  economic activity for which such land can be used afler
mine closure, with or without any nvestment, and the
kind of returns it is capable of yielding after such
restoration.

) extent of efforts and expenditure proposed to be made by
the mineral concession holder for restoration or
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reclamation or rehabilitation of the land as per the mine
closure plan for its eventual use by the landowner;

{b) While determining the compensation amount, the Collector shall
keep in view the total rent and the estimated compensation amount
payable to the landowner throughout the concession period. In casc
the sum total of the rent and the compensation amount assessed is
more than the prevailing market value of land, the mineral
concession holder may be given an option to buy the land at such
ntustﬂ:pqhﬁmhndwm-mgbmemﬂunmdy,
the Collector may determine the compensation amoun! keeping in
view that the landowner would continue to retain the ownership ol
lund afier the closure of mining operations.

(c) In case the mineral concession holder and the landowner(s) are
able to settle the compensation mutually in respect of  portion of the
lend required for actual mining operations, compensation for such
portion of the land shall not be a subject for settlement. However, the
smount of compensation already settled in respect of part of the
operating area shall be kept in view while settling the compensation
for the disputed area.

(6) Nmﬂrmndmgrl:dnmmm of compensation on the
considerations stated under sub-rule (5) above, the annual rent and the
compensation amount put together shall not be less than 10% of the amount
of contract money' dead rent/ royalty scteally paid by the mineral
concession holder to the government with reference to such portion of land
in accordance with sub-rule (2) above.

(7) The compensation amount determined by the District Collector sha!l
be final and binding on the partics and the mineral concession holder shall
be liable to pay such compensation amount to the landowner. annually
during the currency of the mineral concession.

(%) An appeal against the order of the Collector shall lie with the
Govemment.
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Part-II1
Scientific and Systematic Mining and Environmental Safeguards

Chapter -9
Mining operations to be undertaken as per the Mining Plan

48. Any mining operations under a mineral concession granted under these
rules shall be undertaken by the mineral concession holder in accordance

with a duly approved “Mining Plan":

Provided that the State Government may exempt certain specified
nature of mining activities from the requirements of preparation of & mining
plan.

49, (1) No person shall be registered as a ‘Recognised Qualified Person’ for
the purposes of rule 50 (1) by the Director, unless he possesses, -

(i) wmhmwwlwedwuin

ogy granted by a university established or incorporated

by or under an Act of Pardisment or sny institution

recognised by the Univemsity Grants Commission

esteblished under section 4 of the University Grants

Commission Act, 1956 (3 of 1956) or any qualification
equivalent thereio; and

(i) professional experience of five years of working in a

: supcrvisory capacity in the field of mining or mineral
adminigtration after obtaining & degree or qualification
required under clause (1) (i) sbove.

(2) Any person possessing the qualifications and experince as
under sub-rule (1) above, may apply to the Director, or an officer
suthorised by him, for registration as a RQP along with a fee of Rs. 1,000/-
(Rs. one thousand only). The Director may, after making such enguiry as
deemed appropriate, grant or refuse to grant recognition and where
recognition is refused, the Director shall record the reasons therefore in
writing and communicate the same to the spplicant.

(3) The applicant recognised under sub-rule (2) sbove shall be so
rqhmﬂfwapqmdnfuyu:ndhhmgmlmmyheﬁm=
renewed on application and deposit of the fee as applicable at such time for
a further period not exceeding ten years at any one time.

mmwd:mrmmiﬁdm'm
be revoked st any time in the case of any misconduct on the part of such
person after giving him & notice and oppartunity of hearing. Similardy, the
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{2) Where the mining operatipns have already been undertaken under an
isting mineral concession before the commencement of these rules, the

existing

holder of such mineral concession shall also submit a Mining Plan along
with Mine Closure Plan within a peniod of ninety days fom the
commencement of these rules for approval by the authorized officer.

(3) Every mining plan or scheme of mining submitted for approval under
these rules shall be accompanied with a non-refundable fee of Rs. 5,000 for
every square kilometre or part thereof in respect of the mining area covered
under the mining plan.

(4) Every mining plan shall contain all plans, sections serially numbered
or suitably indexed. The tracings or copies of such plans and sections duly
certified for its correctness by the owner, agent, mining engineer or manager
or geologist, by the mining engineer’ geologist appointed by the concession
holder, shall be kept at the site office of the minor mineral mine/ concession
arca

(5) A mining plan shall incorporate the following as a minimum:-

()  the plan of the area under concession delinested on & map
with boundaries duly marked along with the positions of
boundary pillars with GPS readings;

(i)  the plan of the arca under concession showing the nature
and extent of the mineral body/ spot or spots where the

mining operations are proposed to be undertaken:
(iii)  the plan of the area showing natural water courses, limits of v
reserves and other forest areas and density of trees, if any,
essessment of impact of mining activity on forest, land
surfisce and environment including air and water pollution
i.e. the environment management plan;

(iv)  deuails of the geology and lithology of the area including the
estimated mineral reserves of the ares:

(v) extent of manual mining or mining with the use of
machinery and mechanical devices;

(vi) tentative :qim of mining and annual programme and plan
for excavation/ production from year-to-vear for a period of
five years as part of the Mining Plan;

(vii) proposed method of mining/ development of mines, use of
explosives and blasting operations, if any, stacking and
disposal of minerals, mine-drainage pattern, handling of the
overburden, location of clectronic weigh bridges, and
mineral processing, if any;
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(viii) progressiveand final mins closure plan;

(ix)

details of scheme of restoration/ rehabilitation of the area
through afforestation, land reclamation, use of pollution
control devices and such other measures as may be directed
by the State Government from time to time.

regard to the following, among others:-

()

(i)

(iii)

(iv)

v)

()

(wii)

precautions for the protection of environment and control of
pollution while undertaking mining operations in the area
granted on coniract lease/ contract;

corntrol of air pollution due to dust, exhaust emissions or
" i PSS : iy S ok
mineral and related activities and containing the same within
permissible limits specified under any environmental laws
for the time being in force;

precautions to prevent or reduce the discharge of toxic and
objectionable liquid effluents from minar mineral quarry,
workshop or processing plant within the permissible limits.
No such toxic affluent shall be discharged in any water body
or in the sub-soil through a bore-hole;

abatement of and control over the noise arising out of
mi:ﬂngmﬂmsingupmﬁmnﬁ:rnﬁmrminﬁﬂsmu
to keep the same within the permissible limits;

prevention and containment of any damage 1o the flora of
the area held under concession and the nearby area, scheme
of undertaking plantation to compensate for any unavoidable
damage and maintenance of the same during the subsistence
of the concession period;

removal and stacking of any top soil or over-burden or
waste rock and nonsalesble minor mineral excavated/
generated during the mining operations and utilisation of the
same for restoration and rehabilitation of the area;

plan for phased restoration, reclamation and rehabilitation of
land affected by mining operations.
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Modification in
the mining Flan
ar Scheme and

conditions,

(7) The mining plan, once approved, shall be valid for the mineral
concession period, unless revised and modified and got approved during the
concession period.

tﬂThum.mmhhgeughwmmmwafmm shall
review the mining plan after every five years and shall submit scheme of
mining for the next five years of the concession period for approval.

53 [l}“ﬂmmmodl&uﬂmnfqumudminingp:lmismmd
during the sdbsistence of the mineral concession, the concession holder shall
get any such modification approved.

(2) The competent authority may, wherever needed, require the mineral
cancession holder to make such modifications in the mining plan referred to
above or impose such conditions, as he may consider necessary by an order
in writing if such modification or imposition of condition are considered
NECeSsAry,- g

(a) ief e light of the experience of operation of mines;
(b) in view of the change in the technological development: and
{:}Eﬂtﬁﬁﬁtufmydmhhplmﬁmmwnm of any

(3) A minera| concession holder, desirous of seeking modifications in
ﬂ:nq:prwadminingplmmmmmidmﬂpecﬁm in the interest of safe
and scientific mining, conservation of mimerals, or for the protection of
m;mﬂlwymuummmsmmmmm
modifications and also explaining the reasons for the same.

{4) The Director shall approve the mining plan or such modified mining
plan or scheme of mining with or without any modification, as deemed
appropriate, within a period of forty-five days from the date of receipt ar
submission of such application for approval of mining plan or modified

nnmngph.nrsnhemenfmining,u&wnmmayhc.

(5) Where no decision is conveyed within the aforesaid period of forty-
five days, the mining plan or modified mining plan or scheme of mining, as
the case may be, shall be deemed to have been provisionally approved, till
such time a final decision in the matter is communicated.

(6) The mineral concession holder shall fumish financial assurance
amounting to Rs.15,000/- per hectare of the area granted under the mineral
concession and put to use ﬁ:rmiﬁngmdaiﬁudm&vitiunbjmun
minimum of one lakh rupees in the form and manner as defined.
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Chapter - 10
Regulation and control of mining operations
mh:" Hﬂ}mﬁmmmymﬂmynmimﬁﬁnuﬂ
systematic mamer ie. mining operations consistent with the spproved

vtematl Mining Plan/ scheme f mining, clearances’ permissions granted by the
mamner. concerned authoritics. 4 7

mmmmumuﬁhmﬁmw
(excepting the conditions relating 10 payment of Govemment
m}mmwmmuﬂmimmmummm

or breach of the grant.
Nes- 5${I]Amh¢dmbuumuhehddmb=h‘:hﬁm'nf
compliance compliance of the conditions of grant of mineral concession in cases where
with or the non-complience is rectifisble suo mofo or upon & notice within the

violaionofthe 1 riod indicated in such notice. Some of the instances of major violations on

conditions of hpﬁufﬁmﬂdmmﬁ#hhhmm:-

the mincral

concessions (i)  Undertaking mining operations in an unsafe and unscientific
manner Le. without bench formation, non-erection or
maintenance of boundary pillars, lack of lsbour safety
measures, and the mgulnﬁmspﬂilﬁngmlhnunnf
explosives;

(i) Non-installation of the electronic weigh bridges or, the

weigh bridges, if installed, are found to be not calibrated X
qu:lymmmmu“im

(i) Non-adherence to the rules with regard to the limits
Fﬂﬁﬁdﬁmﬁmafmhﬂﬂ:mdﬁmu fumish the
: p-auihcdrmmsh:ﬂﬁsbahulf;

(iv) Mdnﬁmﬂﬁmﬂ:mﬁmmﬁMIa
valid mineral transit pass;

() Nomsubmission of the prescribed reports and requrns as per
the time frame prescribed.

a]mnm{mmﬂmmdmmﬁm of the mineral
mmﬁmuﬂu&ﬁm&mﬂhﬂu‘ﬂitﬁimnmﬁmmh
served upon the mineral concession holder to rectify the default and take
cmndiwmmmmhinmehp:éudumyhupmiﬁdinsmmﬁm.
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Breach ofserms 3% (1) Any failure on the part of the mineral concession holder to rectify
md conditions  afty default or take corrective measures under rule 55 above within the
e the pefiod specified, or such violation being irreversible and non-rectifisble, or
commequencet  recurrence of defaults takes place, the same shall amount to a ‘breach’ of the
terms and conditions of grant of the mineral concession,

(2) Wherever a mineral concession holder is observed t be in ‘breach’
of the comditions of grant, the competent authority shall be competent to
take any or all of the following actions:-

(i)  suspension of the mining operations and dispatch of mineral
from the concession area, withholding the inventory of
stocks, duly assessed at the time of suspension of operation,
till such time the suspension order is reveked. The period of
suspension may continue up o a peripd of three months or
ﬂllﬂhhhhﬂﬁuﬂﬁmhmﬂﬂﬂ,ﬂhﬁmi:

i) temporary seizure of the stocks of the mineral excavated in
raw or processed form till such time the stocks are reconciled
with the records and established to have been accepted from
legal sources;

(iii)  termination of the concession with forfeiture of the security
in whole or in part and also forfeiture of the mineral lying in
the area and its disposal by the competent sutharity; and

(iv) - debarring the individualy firms/ compeanies for grant of a
fresh mineral concession in the State for 2 period of up 1o 5
years.

w 57. (1) A breach of any of the conditions of grant of a mineral concession or
"Broack’ violation of any of the conditions relating to permission or clearance to
conditionsang  Undertake mining by any authority shall be dealt as under--

the pepaities

m the competent mutharity shall, upon inspection by himse!f or
any officer or on reporting -of any violation amounting to
breach by any other suthority, issue a notice to the mineral
concession holder to show cause within the period specified
thercin as to why the mineral concession be not prematurely
terminated along with forfeiture of the amount of security, in
full or part thercof, and forfeiture of the mineral already
excavated while undertaking said operations;

() Mm&m of the reply of the mineral
the competent muthority may, on his

satisfaction that the breach was either not entirely due to fault

on the part of the conoession holder or was beyond his
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ofthe Mines
and Minsral
mank,

Rehabilitution
Fund

iii) mmﬁmimnlmmuimhulﬂ:rnhihmﬂnm

iv) hm&mﬂﬂpﬂﬁiﬁmum

{v) Incescthe competent authority i not satisfied with the reply

Mhpﬂedwiﬂnuﬂmﬁugmnpmnkyuf:w

. gause.and representation to the mineral concession holder.
2) Wmmdnhpnuedmdarchm{v}ufmb-mhmnbuw
ngainﬂamhnﬂmmulmhnld:.h:uﬂwpammlﬁpfmminwhinhh
myh:tmu.wﬂmumpmyinwﬁdlhcmaybunﬁwn;mheda-

barred for the grant of & fresh mineral concessica for a period of five years

from the date of passing such arder.
Chapter - 11
Mines and Mingral Development, Restoration and Rehabifitation Fund

58, A fund known as the “Mines and Mineral Development, Restoration and
Rehabilitation Fund® shall be established under ‘Public Account” in the State
ufmmm&mwmum&mwnwﬁsh
mﬂﬁhﬁnnnhnppnylhhmdudm(ﬁufmbmumuhwﬁm
15 of the Act shall be creditad in order to meet the following objectives:-

()] Mdmmqmwmﬂwm
works in the sites affected by mining opemtions;

(i)  provision of commen facilities for the benefit of community
in and aroumd areas where mining activities are undertaker
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Conuibutions
1o the Fund

Expenditure out
of the Fund,

Restorstion and
Rehabilitarion

works o remain
the first charge
on the Fund.

(i) development of infrastructure facilifies for orderly growth of
the mining operations and allied activities e.g. roads, water
ﬂmﬁ-;

(iv) funding of the studies commissioned or sctivities related to
the mining sector &g survey, exploration and prospecting of
minerals, procurement of equipment and machinery required
to support such activities;

(v)  education, awareness and training of the mineral concession
holders and the officers through feld visits and exposure 10
the best mining practices;

(vi) funding of expenditure incurred on implementation of any
scheme of incentives that the State Government may frame
for recognition and awards for scientific mining undertaken
with highest regard to mineral conservation, rehabilitation
mdﬂg with environmental safeguards and other

(vii) Any other objects which the Government may consider
mpndimlbnpmnhmnmuﬂliuuunfmms
sectar.

59. (1) An amount equal to ten percent of the dead rent or royalty or contract
money paid to the State shall be charged from the mineril concession holder
in the nature of ‘other charges’ for restoration and rehabilitation works and
credited to the Fund in addition to the smount payable to the Govemment on
account of such dead rent or royalty or contract money.

(2) The said contribution shall be remitted by the mineral concession
holder in instalments along with the instalments of dead rent or royahy or
contract money, as the case may be. Such amount shall be reconciled at the
close of the financial year and any differential of the amount due shall be
adjusted or paid on reconciliation. .

(3) The Department shall maintain complete account of receipts to the
Fuud:ﬂmecxpmﬁmm:eﬂ'unuﬂahﬂhmnﬂmpmmiw
accumulated corpus in & manner 5o &s to eam secure retumns therefrom.

mmmmﬂmﬁ?mmm&mmmmm
of the objectives for whii the Fund is being set up and on the terms and
conditions as may be stiplilated by the Committee constituted under rule 62.

iL{l]ﬁeMﬁmﬂuﬁumﬂmﬁﬂiﬁimnfﬂ:nﬁﬁngim
shall remain the firdt cherge on the fund.
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(2) Every mineral concession holder, before undertaking the restoration
and rchabilitation works as part of his progressive mine closure shall
get his estimates of expenditure on such works duly from the
Director or an officer authorised by him and submit the utilisation certificate
duly centified by a registered Chartered Accountant. The mineral concession
holder shall be entitled to get the expended amount re-imbursed out of the
Fund to the extent of actual expenditure subject to such re-imbursement
being limited to the emount contributed by him. Any expenditure incurred
over and sbove this limit shall have to be borne by the mineral concession
holder from his own account.

Explanatory Note : Notwithstanding the expenditure incumed by a

E

]

E

i

&

&

H:
|

sEEas

g
:
H
|
%

be borne by the last contractor/ lessee alone.

ﬂ]ﬁmimimmimhnﬂaupmﬁngm:mmu&:mcufh
final closure shall be responsible for execution of the restoration and
mﬁlmmnpﬁﬂ:aﬁnﬂnﬁudenHtMmﬂ
submit the estimates for implementstion of the final restoration and
nﬁﬁliﬁtﬁnplmhﬂnbﬁmﬁu,ﬁrmmﬂufﬂmmﬁmﬂ:‘

(4) The Director, shall approve such estimates, with or without any
mummmmmmmmw
ttninphnnuﬁmwinaﬁmdmwumﬂwhnd.mlnm
mnmm“mmmwmmumw
mmmmmﬁmmmmm&mm
incurred earlier.

(5) The Director may require the mineral concession holder 1o engage
an independent agency for i jon of the restorstion and
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rehabilitation works and evolve a system of monitoring the deliverables
through an independent agency.

Sanction of 62. (1) Any or all proposals for expenditure from out of the Fund shall be

expenditure from gporoved by a committee of officers headed by the Secretary of the

e P Department and consisting of representatives from the Departments of
Mines and Minerals, Finance, Environment and Forests, Health, Education,
Panchayat and Rural Development and Social Welfare.

(2) The mode and method of collection, remiftance, and wtilisation of
these ‘other charges’ shall be notified separately by the Government.
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Part IV
Miscellnneous
Chapter — 12
Diegal or un-authorised Mining and consequences
g o 63 Any person underiaking any mining operations without a valid minecal
msmhorised.  concession. grentad under the Act and the rules framed thereunder in any
area shall be deemed to be indulging in illegal or unauthorised mining and
shall be dealt in accordance with the provisions contained in this chapier.

Consequences ﬂmﬂﬂww-MmMMl.hmnM
ofilegalor * following:-
unautharised

. () for a first time violation, the said mineral shall be liable 10 be
seized along with the in of all such tools, equipment,
vehicles or any other used for such unauthorised

operation, which may be released only upon realisation of the
mﬂ'pﬂuﬂfhﬁmﬂnﬂﬂ:mﬂcﬁhmyﬂtyfu
the mineral extracted and, in addition, a fine which shall not be
less than Ten Thousand rupees; ,

(i) for & second time violation, the said mineral shall be lisble 1o
be seized along with the impounding of all such tools,
equipment, vehicles or any other things used for such
unsuthorised operation for 8 minimum period of seven days,
which may be released only upen realisation of the payment of
price of the mineral and the applicable royaity for the mineral
extracied and, in addition, a fine which shall not be less than
fifteen thousand rupees; :

(iif) wherever a person-is found 1o be indulging in such offence for
the third timg or more, the officer concemed shall register an
FIR and handover all such tools, equipment, vehicles or any
other things used for such unauthorised operation to the Police.
Any such offence shall enmil (s) confiscation of all such toals,
nqdpmm,‘v‘dlkhmurm!ﬂqmdfum
m!:ﬂmindopuﬂimﬁ:rlpiudufmiﬁmnmm_u
more, end (b) pecuniary penalty and punishment for the
offence s provided under Section 21 of the Mines and
Minerals (Development and Regulation) Act, 1957.

Offencedby. 685, (1) If the person committing an offence under these rules is a company
comp e, rthﬂmﬁrﬂn@mﬁuhﬂ,mmvﬁnuﬁ:ﬁmwhmh
offence was commitied, was in-charge and was responsible to the company
for the condunt of the business of the company, shall be deeme to be guilty
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Tine allowed
for appeais or

of the offence and shall be liable to be proceeded against and punished
accordingly :

Provided that nothing contained in this sub-rule shall render any such
person liable to any punishment if he proves that the offence was committed
without his knowledge or that he exercised all due diligence to prevent the
commission of such offence.

(2) Where an offence under these rules has been committed with the
consent or comnivance of any director, manager, searetary or other
authorised representative of the company, such director, manager, secretary
or other mthorised representative shall be deemed to be guilty of that
offence and be liable to be proceeded against and punished
accordingly.

Chapter - 13
Delegation, Review and Appeals

66. The Government may delegate any powers under these rules, seve in the
cases of appeals and subject to such restrictions as it may deem sppropriate
to the competent autharity, by an executive order. Similarly, the competent
authority, may delegate any of his powers under these rules, save in the case
of appeals, and subject to such restrictions as he may deem appropriate, to
any of his subordinate officer(s) by an executive order.

67. The Director/ Principal Chief Conservator of Forests and Head of Forest
Force, Assam may, either on an application from an aggrieved party or on
his own motion, review the orders passed by him under these rules in any
matter.

68. (1) Unless otherwise provided, an appeal against an order passed by
any Sub-ordinate Officer shall lic with the Director/ Principal Chief
Mﬁme&ddFthmAmmwumyb&

(2) An appeal against the order passed by the Director! Principal Chief
Conservator of Forests and Head of Forest Force, Assam shall lie before the
Govemment in the Power (E), Mines and Minerals Department in respect of
minegals under Schedule — *X" and the Environment and Forest Department
in respect of minerals under Schedule — Y.

(3) No order under these rules shall be passed by the competent
authority against any person unless he has been issued a show cause and

given a reasonable opportunity to make a representation.

69. (1) Any application for review under rule 67 and an appeal under rule 68
(1) can be preferred within a period of sixty days of the passing of the
impugned order. A delay up tothirty days beyond the permissible appeal
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Fee for roview
or appeal

Power to rectify
mistakes

dues &8 arresry
of lsnd revenue.

Unnuthorized
Working.

period may be condoned by the Director/Principal Chief Conservator of
Forests and Head of Forest Force, if found justified.

{2) A second appeal against the orders of the Director/Principal Chief
Conservator of Forests snd Head of Forest Force, under rule 68 (2) can be
filed within a period of 45 days of the passing of the impugned order. A
delay for up 1o thirty days beyond the permissible period may be condoned
by the Government, if found justified.

70. (1) Every application for review or appeal shall be accompanied with the
fee as prescribed in the Second Schedule appended to these rules.

(2) No spplication for review or appeal shall be entertained in matters
where the applicant is in defsult of any Govenment dues, on whatsoever
account, unless he deposits at least twenty five percent of such dues before
filing such spplication and the proof for such payment is enclosed with the
application or memorandum of sppeal.

Chapter - 14

Miscellaneous

71. (1) The coimpétent authority may at any time, within six months, from
the date of the order passed under these rules, on its own motion rectify any
mistake or error apparent on the face of the record, and may within the like
period rectify any such mistake or error which has been brought to its notice
wummmmumufumm]m.

(2) No such rectification under sub-rule (1) above, as has or purports
to have a prejudicial effect on another applicant for the grant of the mining
lm:hﬂhmn&uﬂmﬁncmmwlhnﬂtrhuﬁmmnh
applimw(:]unﬁeeufh:iﬂmﬁm:umdn.ndh:ﬂ]mdwthma
reasonable opportunity to make a representation thereon.

Land Revenue.

73. (1) No person shall undertake mining operations in any area, except
unﬁg'}ndhlwduﬂﬂ::mﬂmuflmbﬁ
concession granted under these rules.

Q]Whmmmmhmvhm
mﬁﬂmﬁb&ﬂmu}m@mﬂﬂmh{l}ﬂhﬂﬂtjm
to the provisions contained in Section 21 of the Act.
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Relaxation in
special cases,

74. No court shall take cognizance of any offence punishable under these
rules except upon a complaint in writing made by the competent authority
within three months of the date on which said offence is alleged to have
been committed.

75. The Government may, for reasons to be recorded in writing, relax any
provision of these rules in cases where any mineral concession is granted o
any Government Department or to a statutory authority setup by the State or
Central Govemmeni, or & company or a corporstion wholly owned or
controlled by the State or Central GovemnmenlL

76. A mineral concession gmnted under these rules, in whatever form, shall
commence from the date of execution of the agreement or from such date as
specified therein.

77. All lease deeds or contrect agreements effective for a period of |1
months or more shall be duly registered with the Registrar. All expenditure
on registration of the lease deed or contract agreement shall be borne by the
concession holder, '

78, Grant of any mineral concession or other permissions under these rules
shall not absolve the holder from the applicability of other swtutes.

79. (1) The Assam Minor Mineral Concessions Rule, 1994 as amended from
time to time, in their application to the State of Assam are hereby repealed.

(2) Notwithstanding such repeal, mything done or any action taken or

commenced under the ‘Assam Minor Mineral Concessions

Hule, 1954" ns amended from time to time shall be deemed to have been
done, taken or commenced under these rules :

Provided that wherevgr the terms and conditions of any mineml
concession, granted before the commencement of these rmules, are
inconsistent with or repugnant to these rules, the same shall be deemed w0
have been modified in accordance with these rules from the date of
notification thereof,
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FORM ML -1
[see rule §(5) and 17(1)]

Model form for execution of Mining Lease Deed

This indenture made on this day of
201_ between the Governor of Assam acting through
[hueinaﬂarmfmndluuﬂ:t“ﬁﬁ:ﬁwm‘juﬁchmshﬂ]mm:
context so admits, include the successors and assigns) of the one part; and

Where the lessee is an individual :-

(Name and address of the person) (hereinafier
referred 10 as the “Lessee” which expression shall where the context so admits, includes his
heirs, executars, administrator, representatives and permitted assigns)

Where the lessee is more than one individual :-

(Name and address of persons) (heremafier
referred 1o as the “Lessce” which expression shall where the context so admits include their
respective heirs, executors, administrators, representatives and permitted assigns)

Where the lessee is registered firm :-

(Name and address of all the pariners or
members, where the lessee is a firm or society) all carrying on business in partnership
under the firm name and style of {(name of the firm
and address) registered under Indian Parmership Act, 1932 and having their registered
office at (hereinafier referred to as the “Lessee™ which expression
chall where the context so admits include all partner of the said firm, their representatives,
heirs, executors, administrators and permitted assigns).

Where the lessee is a registered company :-

(Name of the company) a company
registered under (Act under which company incorporated) and having
its registered office at (address) (hereinafter referred to as the
“L essee” which expression shall where the context so admits, include its successors and
permitted assigns) of the other part.
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{(Where lease is granted through competitive bid process under
rile 8 or renewed under rule 13)
‘Whereas the lessee has offered the highest bid of Rs. (in
words  Rupees } in the
bid/auction held on for obtaining 8 mining lease for

(name of minor minerals) in respect of the lands hereinafier described in clause 2 and such
bid had been accepted by the officer authorized in this behalf and the lessee has deposited

with the Govemment, a sum of Rs, (Rupees )
as initial bid security (10% of the annual bid amount) and Shn .
S/o Shri , Tesident of District

(referred to as the ‘surety’ which expression shall where the
context so admits, include his heirs, execotors, administrators, representatives) has been
offered as solvent surety for the aforesaid amount, and whereas the lessee is in possession
of a Income Tax Clearance Centificate.

Now, therefore, this deed witnesses and the parties hereby agree as follows
Liberties and privileges to be exercised and enjoyed by the Lessee(s) :

The following libertics, powers and privileges may be exercised and enjoyed
by the lessee subject to the other provisions.

1. In consideration of the rents and royalties, covenants and agreements
hereinafter contained and on the part of the Lessee to be paid, observed and performs, the
Government hereby grants and demises unto the lessee all those mines/beds/veins/seams
of {hereinafter referred 1o as the said mmor minerals), situated, lying
and being in or under the lands which are referred to in clause (2) together with the
liberties, powers and privileges to be executed or enjoyed in connection herewith which are
hereinafter mentioned in Part-1 subject to the restrictions and conditions as to exercise and
enjoymerit of such liberties, powers and privileges which are hereinafter mentioned in Part-
I and subject to other provisions of this lease.

2. The area of the said lands is as follows !

All the tract of land simated at village in
Sub-Division District bearing Dag No.
and Patts No. containing an area of or

thereabouts delineated on the plan hereto annexed and boundary as follows :

On the North by ;
On the South by :
On the East by :
On the West by :
And (hereinafter refirred to as the ‘said lands’ or the *leased area’).
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3. The lessec shall hold the premises hereby granted from the
day  forthetermof ______ ‘years thence next
ensuing

Part- 1
Liberties and privileges to be exercised and enjoyed by the Lessee(s)

The following liberties and privileges may be exercised and enjoyed by the
lessee subject to the other provisions :

1. To enter upon land and search for win, worlk, etc. :

Liberty at all times during the term hereby demised to enter upon the said
lands and to search for minemal, bare, dig, drill for win, work, dress, process, conver, carry
away and dispose of the said minor mineral(s).

2. To sink, drive and make pit, shafts and inclines, ofc

Liberty for or in connection with any of the purposes mentioned in this
dmmﬂmm.nﬁnﬁnmﬁuuhﬂnﬁdmﬂ-ﬂmmm
drifis, levels, waterways, airways and other works and to use, maintain, deepen or extend
any existing works of the like nature in the said lands.

3, To bring and use machinery, equipment :

Liberty for or in connection with any of the purposes mentioned in this
clause to erect, construct, maintsin and use on or under the said lands any engine,
mhmplm,dmmgﬂmu,ﬂmm.mﬂ,mhtkhmmhmm
houses, bunglows, godowns, shed and other buildings and other works and convenience of
the like nature on or under the said lands.

4. To nse water from streams, efe.:

Liberty for or in connection with eny of the purposes mentioned in this
dm:hnmhjmthhﬂﬂufmywhthgmﬂﬂuhmmdﬁm&wrm
permission of the Collector concerned 1o sppropriate and use water from any streams,
waler course, springs, or other source in or upon the said lands and to divert, stcp up or dam
mrmemmcMﬂmﬂm&ﬁﬂmbdﬂiﬂawmmm
livestock of a reasonable supply of water as before accustomed nor in any way to foul or
pollute any streams or springs :

402



THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 16, 2013 775

Provided that the lessee shall not interfere with navigation in any navigable
stream nor shall divert such stream without the previous written permission of the
Government.

&, To fell undergrowth and utilize timber and trees, etc.:

Liberty for or in connection with any of the purposes mentioned in this lease
deed, to clear undergrowth and brush wood. Lessee shall not fell any trees or timber
standing or found on the said lands without obtaining prior permission in writing from the
Forest Department. In case such permission is granted, he shall pay in advance, the price of
the irees/timber to be felled to the said officer st the rales, fixed by him.

6. To get building and roads material, eix. :

Liberty for or in connection with any of the purposes, mentioned in this
lesse deed, 1o quarry and get siones, gravel and other building and road materials and
ordinary clay and to use and employ the same and to manufiacture such clay into bricks or
tiles and to use such bricks, tiles but not to sell any such materials, bricks, tiles.

7. To use land for stacking purpose :

Liberty to enter upon and use a sufficient part of the surface of the said lands
for the purpose of siocking, storing or depositing therein any produce of the mines
including over burden or waste material and works carried on ad tools, equipment and other
materials needed for mining operations.

8. To install fuel pamps or stations for diesel or petrol for self use :

Liberty to use & sufficient part of the land for installing foel pumps or
stations for diesel or petrol for seif use or consumption required for mining operations in
the lease area, subject to permission of the authority.

9. To construct magazine for explosive and storage sheds :

Liberty to construct magazine for storage of explosive and storage sheds for
explosive related substances with permission from licensing authority.

10. Liberty to seek permission for diversion of public roads, overhead electric lines ;
Liberty and power to request to the competent authority for diversion of

public road, overhead electric lines passing through the concession area at the expenses of
the lessee to ensure scientific and systematic mining.
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Part-11

Restrictions as to the exercise of the liberties by the lessee

The liberties and privileges granted under Part — I are subject fo the
following restrictions and subject to other provisions of this lease :

1. No mining operations within the limit of pablic works, etc. :

ﬁ:!mshntinmmmurﬂtﬂwmhmﬁwdmmmm

operations :-

(i)

(ii)

(iii)
(i)

within a distance of 50 meters from the outer periphery of the
defined limits of any village, habitation, National Highway, State
Highwn]rmdnﬂ:umndl,whmwchmmﬂimdmnm:uquim
mnfmplnsiws,ﬁmlmaspmiﬂnaﬂyuwmdpmimdb}'m

o

competent authority; or ; ~

within & distance of 250 melers from the outer periphery of the
defined limits of any village, habitation, National Highway, State °

Highway and other roads, where use of explosives is required, unless
specifically relaxed and permitted by the competent authority or any
specific dispensation is obtained from the Director, Mines Safety; or

within a distance of 500 metres from major structures like R.C.C
Bridges, Guide bund etc,; or

within a distance of 75 meters from any railway line or bridge except
under and in sccordance with the written permission of the railway
administration concerned. The Railway Administration or the
Government may in granting such permission, impose such
conditions as it may deem fit.

E:pmm:meepurpmuflhisclmcm:mp:mﬁm
Railway Administration shall have the same
meaning #s it is defined by sub-section (4) of section
3 of the indian Railway Act, 1890.

Prmﬁdedthntwhmﬂ:mnﬁnmmnfmyminingopuﬂimuinmrmhﬂu

opinion of the

Govmmlislikelyhnmdmgwth:nfntyufmyﬂaﬁmlwﬂhlu

Highway, rod, bridge, drainage, reservoir, tank, canal or other public warks, or public or
private buildings or in the public interest or in the interest of environment/ecology of the
ares, the Government may determine the lease after giving 60 days notice to the lessee
in this behalf and the lease shall stand terminated on the date mentioned in this notice.
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2. Working in sand Zones:

That the lessee in respect of sand zones, shall restrict the quarrying

operations (o maximum four villages of the zone at any point of time during the subsistence
of the lease. The lessee shall have a right to change the site any time during the subsistence
of the lease on seitlement of compensation with the land owners of new site of the zone
from where he intends to extract sand but ceiling of maximum four villages shall be
adhered 1o strictly and such change of site shall be intimated to the competent suthority.

3, Special conditions for river bed mining :

In case of river bed mining/excavation of minor mineral(s), in order 1o

ensurc safety of river-beds, structures and the adjoining areas, the following special
conditions shall be abide by the lessee :

(a)

(b)

{c)

(d)

{e)

(H)

No mining would be permissible in a river-bed up to a distance of five
times of the spanof a bridge on up-stream side and ten times the span of
such bridge on down-stream side, subject to a minimum of 250 metres on
the up-stream side and 500 metres on the down-stream side;

There shall be maintain an un-mined block of 50 metres width afier every
block of 1,000 metres over which mining is undertaken or at such distance

as may be directed by the competent authority;
The maximum depth of mining in the river bed shall not exceed three metres

measured from the un-mined bed level at any point of time with proper
bench formation.

Mining shall be restricted within the central 3/4™ width of the river/rivulet;

No mining shall be permissible in an ﬂuptutmih:pdﬂadhythe
campetent authority from the active edges of embankments;

Any other condition(s) as may be required by the competent authority in

public interest.

4. Notice for surface operation in land not already in use :

been used for such operation, the lesse shall give notice in advance to the Collector of the
District, the competent authority and the officer-in-Charge in writing along

L |
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with copy of permission to undertake mining specifying the situation and the extend of the
land prnpmudtobcaumedmdthepu:pus:fwuhi:hﬂnmismquiﬂ and the said
land shall not be so used, if objection is issued by the Collector.

5. Not to use the land for other purposes :

The lessee shall not cultivate or use the land for any other purpose other
than those specified in the lease deed.

Emﬂﬂwjmmhmnfﬂlwwhﬁ:

The holder of mining lease shall not sell/dispose off any mineral or mineral
products from the concession area without a Mineral Transit Pass.

7. Stacking of minerak(s) inside lease hold area ;

The lessee shall not siock the mineral(s) cxcavated inside the lease hold arca
4t the designated site more than twice the quantity of the average monthly production as per
approved mining plan/scheme.

8. Stacking of minerak(s) outside lease hold area :

The lessee shall not stock any minor mineral(s) granted under the lease,
outside the lease hold arca.

9, Stacking and storage of incidentally extracted major minerals :

In case lesses, while exiracting minar mineral(s) given on leasc, incidentally
extracts any major mineral not given on lease, the same shall be the property of the
Government and lessee shall be under an obligation to stack and store it and maintain its
mmﬂhm%ﬂ:ﬁmﬂﬂmufhmwm&mmmmm
competent to prescribe the procedure for its disposal.

10. Penalties in case of non-compliance of clause (9) :

In case it is detected that hessee has disposed off incidentally extracted major
mineral referred to in sub-rule (18) of rule 38 in whole or part thercof or failed to maintain
the record of stored mineral, he shall be liable to penalties s specified in sub-section (1),
(4) and (5) of section 21 of the Mines and Minerals (Development and Regulation) Act,
1957 and also premature determination of mining lease in teoms of sub-rale (19) of rule 39
of the said rules.
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11. Restrictions of mining operations above Ground Water Table :

A safety margin of two metres shall be maintained above the ground water
table while underiaking mining and no mining operations shall be permissible below this
level unless a specific permission is obtained from the competent authority in this behalf.

12. Restrictions of surface operations :

No mining operations shall be undertaken in any area prohibited by any
authority or by the orders of mny Court.

13. No mining operations without requisite clearance :

The lessee shall not undertake any mining operations in the area granted on
mining lease without obtaining requisite clearance from the competent authority as required
Part- Il
Covenants of the Lessee

The lessee/ lessees hereby covenant(s) with the Government as follows:-

L. Rate of Royalty :

The lessee shall pay royalty on the quantity of the said minor mineral dispatched
from the leased arca af the rates as per First Schedule of the Assam Minor Mineral
&mﬂmhﬂnmﬂmuwhmwﬂnSuﬂwmmm

1, Swrface rent:
The lesses shall pay Surface rent for the surface area occupied by him as per rule 44.
3. Dead rent:

The lessee shall pay for every year dead rent at the rate as fixed by the Government
from time to time.

Where the mining lease is granted by competitive bid/anction under rule 8- The
highest bid received in the open bid/auction at therate of . ................ per annum shall
become the ‘annual dead rent’ amount paysble by the lessee. The rate of annual dead
mﬁﬂﬂymmﬂrbﬂu{mﬂiﬂwhiﬂmmtdtum@
25% on completion of each block of three years.

Explanstion: If the initially determined amount of annual dead rent is Rs. 100V, it shall
be increased to Rs.125/- with the commencement of the fourth year and
to Rs.156.25 with the commencement of the 7" year and so on and so
forth for the next each block of three years :
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Provided further that if the lease permits the working of more than one minor
mﬁﬂﬂhﬂwmmmcﬁwmumymwmtﬂmminmﬂ
cach minor mineral :

Provided that the mining of one minor mineral docs not involve the working of
another minor mineral :

Provided further that the Jessee/lessecs shall be liable to pay the dead rent or
mlﬁhmﬂufuﬁnﬁnﬂﬂ,mﬁhﬂmhﬁ@ahﬂnﬂhﬂt

Provided further that lessee/ lessees shall deposit the dead rent t the rates as
revised and notified from time to time by the State Government.

4. Security deposit :

25% of the annual bid amount/ rate of dead rent. The security amoust to be deposited as
per following :-

(i) 10% as initial bid security at the time of muction

(ii) 15% of the annual bid amount before commencement of mining operations or
bd‘wth:npiryufpaiudﬂhmmkh:haﬂmh:mmm 12 months,
whichever is earlier:

Provided on enhancement of the dead rent after expiry of every three year period of
]u:theiumd:ﬂldepuﬂtﬂmhlmm:nfmwiymunupubﬂu
security amount equal to 25% of the revised annua) dead rent as applicable for one year
with respect to next block of three years

5., Mode of payment of dead rent/ royalty and surface rent :

(a)In mdmmmmms,mmmﬂ deposit one advance
mﬁdﬂmtmmmdnﬁmmuhﬁnﬂ:
mhynfpeduduihmnminhﬁlunntbcmﬂmﬂmnﬂ,nﬁchwwh
earlier, along with 15% of the balance security amount as per clause 4(a) sbove

{h}ﬁhﬁﬁhﬁnzﬁ::ﬁmimdt&hﬂthﬁuncnm the Government
the insialments of the dead rent in respect of the said land given to him/ them on
mining lease in four quarterly instalments on the 1* of April, 1* of June, 1* of
September and 1 of December of the year.

Note: The amount of one advance instalment deposited at the time of commencement
ufth:miﬂngq:ulim:u'wiﬁlmﬁmcnﬂuwndfwﬂmmnﬂuﬂhnuﬁuud
in a manner that the subsequent instalments are payable for a full calendar
month/quarter/year, & the case may be.

<) mmmﬂmmmuwmmﬂfmm&nmm-ﬂ
dispatched at the rate specified in the first schedule or dead rent, whichever is more
and not both.
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(d) Where the amount of royalty payable in respect of a month exceeds the amount of
dead rent deposited in advance, the lesses shall deposit such amount of royalty on
the mineral extracted and dispaiched or consumed by the 7 day of the following
month after adjusting the amount of advange dead rent already deposited.

(e) In cases where the lessee has paid the amount of royalty or dead rent during a pant
of the year, which is equal to or more than the snnual dead rent payable for the year,
he shall not be required to deposit the advance dead rent for the remaining period of
the said year and the royalty for the balance part of the year shall be deposited by
the 7th day of the following month.

6. mmudmn account of Mines and Minerals Development Restoration
and Rehabilitstion Fund :

Whntubmuwupmmgu:mhumdlmwwmm
amount, equal to 10% of the due dead rent or royalty, whichever is more along with
amount of instalments on account of dead rent or royalty, towards the ‘Mines and
Minezals Development Restoration and Rehabilitation Fund® separately established
under these rules.
7. Imterest on delayed payments :
In case of any default in payment of the instalments of dead rent/contract money/

contribution to the Mines and Minerals Development (Restoration and Rehabilitation)
Fund on the due dae(s), the amount would be paysble along with interest at the

following rates ;
:: Period of delay Rate of Interest applicable

() | if paid within a period of 7 days A grace period of up 10 7 days is ellowed

from the dus date without any interesi;

(ii) | If paid after 7 days bt up 1o 30 days 15% on the amount of default for the period of
of the due daie default including the grice period;

(i) | If puid after 30 days bit within 50 | 18% on the amount of default for the period of
dnys of the due date default including the grace period;

(iv) | Delay beyond 60 days of the due It would amount to a ‘breach”, invite action for

termination of the lease/ contract and the entire
outstanding amount would be recovershie
glong with inwerest calculated @ 21% for the
entire period of default

B. Working of newly discovered minerals :

If any minor mineral, not specified in the lease, is discovered in the leased ares, the
lessee shall report the discovery without delay to the competent suthority and shall not
win or dispose of such minor mineral without obtaining a lease therefor. If he fails ©
apply for such a lease within six months from the discovery of the minor mineral, the
competent suthority may give the lease in respect of such mineral, to any other person :
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Provided that the grant of such permit may be refused for reasons to be recorded in
writing:
9, To commence mining operations within 180 days and carry them on properly :

Uﬁmﬂemmmhﬂyhsﬂthmﬂmmum
shall commence mining operations laﬂﬁpﬁmmwnfmnfﬂ::leund
MMWM@:MEIW.MIﬂWEhm.

E:phuﬂm:—Fu&npurpmcufuﬁu:hnc.mhﬂgup&nﬁmﬂuﬂ include the
muﬁmafmmﬁmyhﬁrlgufnmmormtm:ﬂmuh
road in connection with the working of the mine.

10. To erect and maintain boundary pillars etc. :

ThnImshﬂluhhmmmmi!mﬂmumMndhwh
mmmmmmmmmnm#mndnmm
m&wﬁsmmummmmmmnﬁm

11, Acconnis :

mﬂp&mufﬁcmﬁnuﬂﬂﬂ!uﬂmmnﬁmmwkm
Govemment or the Central Government in that behalf to examine at any time any
mlndrmmhmaimhdbyhh.m!shdlﬁm'ﬂhmmchmﬁwmna
mmaﬂwmmuﬂ:mmpuMnmmm
information and retums as it may require.

12. To allow facilities to other lessees etc. :
lnﬁdiﬁmmﬂnemnimhmmnnk-id‘ﬂnmmm

mmmamm&t%@;ﬂmm:m
holders/contractors of any Imdntinhhmnm‘iand‘mnrduiu:rismhedhﬂhe
land, held by the lessee, reasonable facilities for access thereto.

13. To allow entry to officers :
The lessee shall ﬂhwqoﬁwmmhdwmchmﬁummucmd
Govemment or competent suthority to enter upon any building, excavation or land
mﬂﬂhhhﬂ:hﬂnmﬁﬁmﬁ;&nﬁm.

14, Returns :
The lessec shall -

(a) submit a retun in form "MMP1" by the 7® of every maonthto the competent
MMMWMnMI}WMMMWmIHﬂDW
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mineral(s) raised and dispatched from the leased area in the preceding calendar
month and its value ;

(b) also furnish a statement giving information in Form ‘MMP2' by the 15th April
every year to the competent suthority and to other Officer(s), specified regarding
quantity and value of minor mineral(s) obtained during last financial year, average
number of regular labourers employed (men and women separately) number of
sccidents, compensation paid and number of days worked separately.

15, To strengthen and support the mines :

mmmm“ﬁmmhmiﬂuinuufmm

:?:h«m&ﬁum-m“mhmmn{hﬁm
opinicn requires strengthening or support for the safety of any railway,

bridge, national highway, reservoirs, cansl, road or any other public work or building.

16 Netice for use of explosives, etc. :
The lessec shall immediately give notice in writing in Form ‘IMSBI” to the liowing:

L mmmm&-m:rmwwmm
2. Thﬂm-m#hﬁ-hllr,ﬁnmnﬂnd‘u,m;

3 mmm.mmy,mﬂmw

4. The Regional Controller of Mines, Indian Bureau of Mines, Kolkata;

5. The competent authority; ;

(8) The working in the mines extend below superjacent ground; or
(b) The depth of any open cast excavation measured from its highest to the lowest
point reaches six metres; or
(c) The number of persons employed on any day is more than 50;
or

(d) Any explosives are used.
17. Maintensnce of Sanitary conditions :
The Lessee shall maintain sanitary conditions in the area heid by him under the lease.
18. To pay compensation for damage and indemnify the Government :
Thnhnﬂnﬂm-h:ndmmhmhﬁilﬁ:thnnﬂwmdl
damage, injury or disturbance which may be done by him in exercise of the powers

mwhmmmmﬂummmmmﬂy
be made by third parties in respect of such damage, injury or disturbance.
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19, Application of all Acts, Rules and Regulations to this lease :

The lessee shall abide by the provisions of Mines Act, 1952, and the rales framed
ﬂucuﬂamdﬂmﬁapmﬁmufmmmhmmmmﬁunum
q:plimhitmthemmmpgndhﬂ;cmhﬂmdqmﬂﬂrduium the provisions
of drinking water, rest sheliers, dwelling houses, latrines and first-aid and medical
facilities in particular and other safety and welfare provisions in generl, to the
satistaction of the competent authorities under the aforesaid Acts, Rules and
R:mhﬁmmddmwhnisﬁnhnufmeﬂisﬁnmgimm.hmu{
non compliance of any of the provisions of the enaciments as aforesaid, competent
authority may terminate the mining lease by giving one month’s notice with forfeiture
of security deposited :

Provided that the lessec shall carry oul mining operations in accordance with all
ather provisions & applicable for undertaking mining including the provisions of Forest
{Cmm:;:im}ﬁﬂ, 1980 and Environment (Protection) Act, 1986 and the rules made
thereunder.

20. Toreport accident : _
The lessee shall without delay report to the Deputy Commissioner of the district
concerned and the competent authority or any other officer authorised by him, any >
accident which may occur at or in the leased area.

21. Delivery of possession of land and mines on the surrender or sooner determination
of the lease :

At the end or sooner determination or surrender of the lease the Lessee shall deliver
up the said lands and all mines (if any dug there) in a proper and workable state, save in
respect of any working as 10 which the Government might have sanctioned
abandonment.

22. To provide electronic weighing “achine :

‘l'heluuushnl.iprwide:ﬁunﬂtimukwpmanmrmcpit-hmdntwhthﬂmnid
mineral shall be brought to bank a properly constructed and efficient electronic
wigﬁugmnchimwdmﬂlwighumxdmb:w:ighndlhmsmnllﬂuanidmimr
minmllsﬁnnlimemﬁmcbmuyntmhmk.snld.:xwﬂndmﬁcmvmudpmmmnnd
s’mllu.rludm:ofudidaymmlhctmalmigm.muhimdh}'mchmmnﬂhe
said minor minerals, ores, products, mised, sold, exported and converted during the '
) twenty four hours to be entered in the aforesaid books of accounts. The lessee
ﬂﬂpﬂhﬁﬂtﬁuﬂmnﬂluﬂ]ﬁmmdu‘mgﬂ:saidmtump!wmypmmw
hqpmuﬂ:wuiﬂingnfﬂrﬁdminwminﬂ'da.uafmﬁdmdnkwpmm
ﬂmﬂmdtu:b&ﬁtmuﬂskq:thyﬂnlmﬁahnu shall give 15 days
mﬁmmhmmﬂzﬂfﬁnﬁdn—m;u of every such measuring
muﬁmmmmmmﬂmﬁmmﬁsbehﬂ'myhmtmm.

23. To secure pits shafts not fill them up :

The lessee shall well and properly secure pits and shafts and will not without
permission in writing, wilfully close, fill up or close any mine or shafl.
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24. Not to enter upon or to commence operations in the Forest land :

The lessee shall not enter upon or commence any mining operations in any forest
land comprised in the leased ares except afler obtaining permission in writing of the
Forest Department, Assam.

15 To respect water rights and not injure adjoining property :

The lessee shall not injure or cause lo deteriorate any source of water, power or
water-supply and shall not in any other way render any spring or stream or water unfit
to be used or to do anything to injure adjoining land, villages or houses.

26. Swocks lying at the end of the lease :

(a) The lessee on expiry of the lease period (successful completion of the lease) shall
remove already extracted all of the mineral from the premises of the quarry within a
period of seven days. In case any quantity of the already extracted mineral, in the
said land is left undisposed off and is not removed within seven days from the date
of expiry of the period of lease the same shall be deemed to be the property of the
Govemment who may dispose it off in any manner it may like without paying
anything thereof to the lessee. '

(b) The lessee on the termination or sooner determination of the lease shall not remove
extracted mineral from the premises of the leased areas. All extracted minerals in
the said lands left over un-disposed after the termination or determination of lease
shall be deemed to be property of the Govemment and competent authority, may
;ﬁqxucituﬂ'h!mymnmrhnm}rﬁknwﬂuuplyhgmyﬂﬁqﬂuﬁhth:
essee,

27. Payment of taxes :

The lessez shall duly and regularly pay to the appropriate authority all taxes, cesses -

and local dues in respect of the leased area, said minor minerals or the working of the
mines. -

28. Payment of additional amount for reclamation/ restoration :

The lessee shall also deposit/pay additional amount equal to 10% of the amount of

/dead rent along with the payment of royalty or dead rent, whichever is more, by

the 7" of every month, 1o ensure the compliance of the Reclamation and Restoration

works. This additional amount shall be refunded afier satisfactory Reclamation/
Restoration of the arca afier mining in accordance with the Mine Closure Plan :

Provided that in case the lessee fails to reclaim/ restore the area as per mining plan
10 the satisfactions of the State Govemment, the amount deposited shall be forfeited
and used for the restoration of the area ;
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Provided further that in case no rehabilitation position of the mine comes during the
tmmufﬂ:mhimlm:.thtmmmsudnpmiudahdlhmbyﬂum
Govemment in the mining area development fund for future use as and when the mine
reaches to a stage requiring restoration’and rehabilitation.

29, Assign sublet or transfer of the lease :

mmmmlaimntidumfaﬁluemmmm
obtaining p-iurpcnﬂuinnhwiﬁugﬁ'mﬂtumpmmﬂy.
30. Fencing of working place :
1£ & working place is found to be unsafe all persons shall be withdrawn by the lesseo
immediately ﬁvmﬂ:mnudlﬂmwmwﬁngﬂnwm-
mmﬁm.ummmﬁ&mmmwm;
fencing the full width of all entrances to the place, at his own cost.
31. Feacing of excavation after termination or sooner determination of the lease :

The lessee on temination or sooner determination of the lease, shall at his own
cost, suitably fence the excavations for safety as competent authority.

32. Felling of trees:

The lessee shall not fell mmm:msmdinamﬂulm&mﬁ:hqwiu
mﬂmmFiupmﬁnimhwﬁﬁnsmmme
Assam and paying its price as fixed.

n.mmm—@mmm
The security deposited by the lessee shail not carry any inferest
34. State Government not responsible for loss to lessee:
The Government shall not be responsible for any kind of loss to the lessee.

Part-IV
Rights of the State Government
1. Suspension or termination of the lease :

Th:canpmmhuityﬂﬂhmﬂnﬁﬂimmdupmmlymuﬁmuﬂ:
lease.

{a)lf&mdndreﬁurmynhyur:mm:lurmuhu'mmtm:mtt:
Govemment are not paid;
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(b) if any of the terms and conditions of the lease deed or conditions of grant or
permission to undertake mining by any other statutory authority or competent
guthority is violated;

(c) if any of the provisions of these rules and other laws both Central and State as are
applicable to mines and minerals, are not complied with :

Provided that no orders of suspension or termination of the lease shall be passed
by the competent suthority without giving reasonable opportunity to show cause
and following the pfocedure prescribed in the Assam Minor Mineral Concession
Rules, 2012.

Provided further that the competent suthority may also at any time after
issuance of the notice for default on account of non payment of dues, entér upon the
said premises and detrain all or any of the mineral(s) or movable property therein
and may carry away, detsin or order the sale of the property so detrained, or so
much of it as will suffice for the satisfaction of the rent or royalty or both dues and
all costs and expenses occasioned by the non-payment thereof and shall give proper
receipt of the articles carried away.

1. Determination of lease in public interest :

The Government! may by giving ‘six months’ prior notice in writing determine the
lease if the Government consider that the minor mineral under the lease is required for
establishing an Industry beneficial to the public :

Provided that in the State of National Emergency or War, the lease may be
determined without giving such notice.

3. Right of pre-emption : :

The government shall from time to time and at all times during the terms of lease
have the right (to be exercised by notice in writing to the lessee) of pre-emption of the
said mineral(s) and all products thereof lying in or upon the said lands hereby demised
or elsewhere under the control of the lessee and the lessee shall deliver sll minerals or
products thereof to the Government at current market rates in such quantities and in the
manner at the place specified in the notice exercising the said right.

Penaity for not allowing entry to officers:

I the lessee or his transferee or assignee does not allow any entry or inspection
under clause (13) of part-Il, the competent authority may cancel the lease and forfeit in
whole or in part the security deposit paid by the lessee.

Settlement of Rent and Compensation Payable to third parties thereof :

In case the occupier(s) or owner(s) of the said land refuses his/ their consent to the
exercise of the rights and powers reserved to the Government and demised to the lessee
under these presents, the lessee shall report the matter to  the competent authority who
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sluﬂraquﬂmcunzmnfﬂtbhﬁammdmﬁrmﬂ:min{:}u
mms}tnmme!mmmmmlmmmmmmmm-
may be necessary for working the mine, on payment in advance of such rent or
mmwsnmmﬂtmhrmmwmelmumhﬂwbyﬂnm
as per the provisions of rules 46 and 47 of the rules.

6. Suspension of mining operations :

mmmmmmmmmmmmﬁul
notice to the lessee, in case, the following violations are noticed:—

(2) unsafe and unscientific mining;

{b) non npmﬂnmufmi@bﬁdg;

(c) non providing of safety appli to the workers;
(d) non payment of compensation to the surface owners;
(¢) non submissions of monthly returns;

unmdtymaynﬂuaﬁ‘ndhgmuppmmityufbu‘ngmmth:mmﬂ:
smpcmimufﬁzumhingcpuﬁmtmmhtim,ﬁndnfmhﬂdﬁfwhﬂmw
unlﬁmeuﬁiﬁuﬁmﬁmcﬁm(wiﬁnammﬁodnfﬁmoﬂl}ww
the competent authority. During the period of suspension of mining operations, the
lessee will be allowed only to undertake rectification work for removal of the defects
and shall not dispose of the mineral. During the mq:maimpn'lnd,thm.ﬂnﬂhe
under the obligation te dt:pusﬂﬂnmumnofﬂ:::hdm:mlhcdﬂdm

ﬂnmi:ﬁmmﬂqﬂ‘;dm,mmmﬂnm“ymm
mﬂpﬂhﬂﬂ'ﬂﬂlﬂiﬂllﬁﬂxmimymmﬁﬁmﬁmﬁﬂmmﬂ of the defects’
d&uﬂuduhgﬂzsupmﬁmgnindmdwﬁlﬁn:h:mmmdwﬂ:m
unhuﬁty.ahﬂhﬂmptmlmtunﬂmﬁnnufm
Part-V

General

. Cancellztion:

Thlm::hllhﬁwkmmmdldbymwmm&mm
m&ﬂm*hmﬁhlmﬂhﬂpﬁﬂdahmmmm
sanction.

Notices :

Every miuebyth:segmscﬂsmqn&ndmbegimmmlmsmﬂbugivmh
writing to such person resident on the said lands as the lessee may sppoint for the
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purpose of receiving such notices and if there shall have been no such appointment then
muﬂnﬁmhﬂhmtmmemwmmﬁpmwmm:tmu
ﬂ:nﬂ&mmnﬂdinﬂ:klmnrﬂmdndmd&tnhhﬁnpﬁ;hﬂmgmyf
mmummmmmewmzmmmmg the receipt o
notices and every such service shall be deemed to be proper and valid sepvice upon the
lessee and shall not be questioned or challenged by him.

. Recovery of government dues as arrears of land revenue:

Withow prejudice to any other mode of recovery autharised by any provision of this
lease or by any law, all amounts, falling due hereunder against the lessee may be
recovered as amrears of land revenue under the law in force for such recovery.

. Forfeiture of property left more than three months after expiry or determination
of lease : .

The lessee should remove his property lying on the said lands within three months after
the expiry or sooner determination of the lease or after the date from which any
surrender by the lessee of the said lands under relevant rules of the Assam Minor
Mineral Concession Rules, 2012 becomes effective, as the case may be, the property
left afier the aforesaid period shall become the property of the Government and may he
sold or disposed of in such manner as the competent authority shall deem fit without

linbility to pay any compensation therefare, to the lessee.
Security and forfeiture thereof :

a m:nmpueuunharhymayfnr&itmewinkmmpmof&:mmtdqamhad
as ‘Security’ under this lease, in case the lessee commits & breach(s) of any
covenants tg be performed by the lesses under this lease.

b. Mu&ﬁdmﬁqdwimwmﬂrmfumﬁnhumhuﬂ&u
mﬁmmemﬁmmiwhmplmiimm&uﬁhfmfdﬂuﬁa
mhdm{:]uruppﬁndhyﬁ:mmmum}mﬁty under this lease (which the
Gwmiammndnjmelmmwmlym: with
miwmpmﬂ\mfmm&mmtind:pm'twihﬁrﬁwmm
up o the requisite amount of security at that point of time of lease.

c. The rights conferred to the Govemment by clause (a) shall be without prejudice to
the rights mm’mndmthcﬁmﬂwcmm:bymr other provision of this lease or
by any law.

d. Onmd:dmuﬂucmmnubnr&ym:yclmwihhmlvemmdumnmrﬁ
dﬂﬁcdﬂmhﬂimufﬂ:hhummrmddmmﬂ&wmtufmmﬁy
dq:nuuitpnidhr:ﬂpeﬁnfﬂtislmmdﬂtmmﬁning'mdq:oﬂwimﬂw
Govemment and not required to be applied to any of the purposes mentioned in this
lease shall be refunded to the lessee. No interest shall run on the security deposit.

417




418

790 THE ASSAM CAZETTE, EXTRAORDINARY, MARCH 16, 2013 -
6. sm:ﬂhﬁ%ifﬁuﬂ:
When a mining lease is granted shall be made, if necessary, at the

expenses
plus 10 percent as instrument charges.
7. Surrender of a mining lease by the lessee :

TheﬁnmmmtmymthamqmnfnmhthMﬂalumu
part thereof in cases where it is established that it has not been found feasible to operate
mrmmhmwmmmum&mmum:

(i) mwmwﬁhﬁmﬁm&ﬂmmumﬁdhmu{
the lease agreement;

(i) hubmmﬁn;ipmﬁ#ﬂphﬁp-pﬂmﬁdumplmuw
the conditions of the lease grant; ]

(iv) ismthtdﬂhlufpymﬂufmydnmnfwﬁmm-m&dnd
making such nppﬂcﬂimuﬂmduuhsmmaﬂmh:huiﬂﬁ:md
::phyurﬂnﬂuﬁupninddﬂﬁinmhmmmwbymnfm
of the security or both:

Provided that in case the lessee makes an application for surrender of part
area of the lease, it shall not result in any prorated reduction of the dead rent
and the rate of dead rent payable and applicable for the entire area at the time
of such application shall remain intact. '

8 Penalty for repeated breaches :

In case of repeated breaches of covenants and agreements by the lessee for which
nmmhunwwmmmmmhmmﬁtmm“m
Rule §5 and/ or sub rule(1) of rule 56 of the Assam Minor Mineral Concession Rules,
2012 on earlicr occasions, the competent mmmmymm.
nmyimpmumhpmhymtmmﬁngtﬂnethmﬂmlm:unspudﬁd
in clause 3 of part-1I1 of this form. o

9, Obtaining sales tax number :

The lwmshdlgnﬁmdfmgiamduaﬂhm:mid Taxes Department of
Assam State and shall obtain the Sales Tax Number.

0. Overriding effect :

Unless otherwise specifically provided, itilngﬂdlhnl}hdad:hﬂlhpmedby
the provisions of the Mines and M}m:h(ﬂwﬂmmluﬂm:n}ﬁ.ﬂ.lﬂﬂﬂ
of 1957) and the rules made thereunder. The provisions of the Act and the rules shall
prevail over the terms and conditions of the agreement.
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mmmﬁummuummmuw
hereunder appearing the day and year first above written.

Signature of the Lessee
For end on behalf of the Government of Assam.
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FORM M1-2

{See rule 9(1)}
(Register of application for grant/ renewal of Mining Lease)

Serial Number

Date of application for grant or renewal of

mining lease

Date on which application was received by
ﬂrR:neivthﬂiq

Name of applicant with full address

Situation of the land applied for viz village
and district with details

Estimated area of the land

Particulars of minerals which the applicant
intends to mine

Amount of application fee paid

Final disposal of application together with
number and date of the order

10

Remarks

11

Signatures of the Officer
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FORM ML-3
{See mle 9 (2))

(Mining Lease Register)

Serial number

(a) Date of spplication
{b) Date of receipt of the application

Name and address of the applicant

Sitation and boundarics of the land

The mineral granted under mining lease

The total ares

Number and date of grant of the lease 1

Period for which granted

Daie of execution of the lease deed

10

Number, date and period of renewal

1

Amount of security deposited

12

Particulars of disposal or refund of security deposit

13

Date of assignment of transfer of the lease, if any and
fee paid thereof and the names of the parties thereto

14

Date of expiry or relinquishment or cancellstion

15

Date from which the area is available for re-grant

16

Signature of the Officer-In-charge
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FORM ML-4
{See rule 12 (10)}
(Model Form for transfer of Mining Lease/Mining Contract)
The indenture made this ...ocecimssemmereeeseen B e 20

dmmmmmmumuuwmm
mmmumnmummmmmm

administrators, representatives and permitted assigns), or

mnmmmmuMthmnmmm
execuiors, administrators, representatives and their pemitted assigns). or

Where the transferor is a registered Brm ....ccomimemn. (Name of the
mmm#mﬂ:pm}aﬂMMmhpﬂmﬁpm
the firm name and style of ..ocuiniomimeminmmniniimminin.. (Name of the firm)
registered under the Indian Parmership Act, 1932 (9 of 1932) and having their
registered office at ....... sesssss s e s (Address) (hercinafier referred
mnm-wmmmmmnmmmmmu
Mﬁtnwmmmmmmmpﬂwhdm“mlqﬂ
representatives and their permitted assigns). or

Where the transferor is 8 registered COMPENY .....oovvrrmmmmmimamsisissienn (Name
of company) & company registered under the Companies Act 1956 and having its
registered office 8 ..oooiinnincinieninin (Address) (hereinafter referred to as the
*mnsfmfuﬁ:hmiunshﬂnhmﬂummmﬂniubednmadwh:m

its successors and permitted assipns) of the first part.

Where the tansferec is a registered firm ..o {(Name of the
wmn&hﬂmd‘tﬂﬂtpuﬂ:m}ﬂur:jhgmmﬂminpmhi#mh
the firm name and style Of ....oooveimmmiimuninmmesiarennrs {(Name of the firm)
r:gistﬂﬂdunﬁnﬂ:hdimrmﬁpm!mﬂuflﬂmlﬂmm
mghmﬂutﬁcest{.w(huﬁuﬂuu&ud
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to s the ‘transferee’ which expression shall where the context so admits shall be
mnhmmmmdmmwmmmm
representatives and their permitted assigns).

Where the transferée is lm:imdmg;:}r AR P A (Name
of company) a company registered under the Companies Act 1956 ving its
registered office & ..........ccccunrennerrnnnens (Address) (hereinafter referred 10 as the
‘transferee’ which expression shall where the context so admits be deemed to include
its successors and permitted assigns) of the second part. -

mmmmdmmmmMMmum*W'm
expression shall where the context so admits be deemed to include successors and

sasigns) of the third part.

(dated) (hereinafter referred to as. lease) the original whereof is sttached hereto and
mhd‘#mdimbqwmﬂtﬂmﬁhuﬁnu&dﬂnhﬁ}mdme
transfiror (therein called the lessee/contractor) is entitled to search for, win and work
the mines and minerals in resPect OF ..........c.oovevreivennrierernnsinnnnns (Name of
minerals) in the land described in Schedule thereto and also in Schedule annexed
ﬂnmhhqunhjmmhmm&mnﬂmyﬂﬁﬁmﬂm
and performance of the lessee’s/contractor’s covenant and conditions in the said deed
ofhﬂmmmwmmmmhgamtmmmimm

or any intereg) there under without the previous sanction of the
Govemment.

lcunfnmmmﬂntmﬂhaemdluﬂmmmmmhm,nﬂ:rqumnfﬁwmﬁmn

sresseressnssi s 10 SUch 8 transfer and assignment of the |

upon the conditions of the entering into an agreement is and containing the
terms and conditions hereinafter set forth.

Now this Deed Witnesseth as follows:

mhdlmumif&imuhﬂmmmﬂmmﬁmuﬂw
lessee/contractor there under and he had originally executed it such.

3 Risﬁnﬂmhmehymmddmhmdhjﬂwtmsfuu-ufﬂum:pmmdmfm
of the other part that:-

D mcmhwmdmhudmimﬂﬁtﬂryhmmmmth:minwﬂ
rights over the area for which the mining lease/contract is being transferred, vest
in the Govemment;
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(i)

(i)

(v)

()

(vii)

(viii)

(ix)

(x)

the transferor hereby declares that he has ot assigned subject, mortgaged or any
other manner, transferred the mining lease/contract now being transferred and
Mmmmhmm&hmmwnuhhﬁm

the transferee hereby decleres that he has accepted all the conditions and
:hmmwmmmwmmmarmm
lease/contract;

the transferee furthér declares that be is financially capable of and will directly
undertake mining operations;

the transferee further declares that be has filed an affidavit stating that he has
ﬁhdupmhmhmmtnmpﬁdthhmu”uwﬂin
the Income Tax Act, 1961 (430f 1961); * -

the transferor has supplied to the transfereq the original or certified copies of all
mmofmwmmuwmh.mﬂmm

surrounding it;
hmﬁummmﬂmuamﬂﬁuﬂ.m
tmﬂmhﬂbyﬁmummdmmhnmmhm&m
provisions of the Rules;

lhmw.mpuauﬁummmmmmm
Government till the date, in respect of this lease.

In witness whereof the puthlhmﬂuhwﬁpﬂdmﬂ:dualn!)wfntm

written

Signature of the transferor

For and on behalf of the Governor of Assam

Witness:—

—

2,

Signature of Transferee
Witness:-
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FORM ML-S
{See rule 13(2)}
* (Applicstion for reaewal of Mining lease)
Received at__ (Place) at (Hours)
on the day of . 2l
From
To
The__ i)
Dated the 20

Lﬂmh&ywlyhmﬂof:mhh;huﬁx

for a
years over _________ beciares of land in the area
mhmm

18 Amul’h ............... on account of application fiee payable under rule 13
of the Assam Minor Mineral Concession Rules, 2012, deposited in the
Government Treasury and the receipted Chalian thereoff Demand Bank Draft
No. dated ————— i3 enclosed.

M. The required particulars gre givep below :—
PARTICULARS

1 ihpunfmhuhdhﬁn?ﬁm’mnr_

2 Wrnfﬁcwihlmpﬁnfw
or incorporation of firm, company or society,

3 | Profession or nature of business of individual or
firm or company and place of business.

4 | Address of the individual/ firm/company or society.

5 H-mumnrmmu-wm
t0 mine.

6| Period for which the original lease wes granied
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Manner in which the 'Minor Mineral(s) is to be
utilized :

(a}fmm*:un

(b) for sale

(c) any other purpose

In case of manufacture, the industries in connection
with which it is required should be

A description illustrated by a map or plan (in
triplicate) showing as accurate as possible the
situation, boundaries and area of land in respect of
which the lease is required and where the area is
un-surveyed the location of the area should be
shown by some permanent physical features ie
rond, tanks eteo,

A statement showing all the areas within

jurisdiction of the Government :—

(i) aiready held by me/us in mylour name/names
{and jointly with others) under quarrying
leases specifying the names of minor
minerals.

(i) Mlpphﬂdﬁ:rhtmtyug‘md,md

(iii) applied for simultancously or being spplied
for in the State.

Note: No application will be held to be complete
for the purpose of priority unless it furnishes
the particular required by paragraphs i), ii)
and iii) 2nd is properly signed and stamped.

10

Period for which renewal of mining lease is

required ;
Whether renewal is applied for the whole or part of
the lease held

12

In case the renewal applied for is only for part of
the lease held :-

a. The area applied for renewal

b.  Description of the area applied for renewal.
¢. Map (in triplicate) of the lease held with area
applied for renewal clearly marked on it (copy of
map attached).

13

Means by which the minor mineral is to be raised
{.e. by hand, labour or mechanical or electric power

14

Year-wise quantity of the minerak(s) excavated
along with royalty paid in each year since grant of
lease. (attached no due certificate of concerned
Officer-In-charge.

15

Mineral reserves available

16

Details of explorations undertaken, if any
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17

Details of the mined out areas restored/ reclaimed/
rehabilitated as per ive mine closure plan

18

2 progressive
Details of the sites of overburden restored

19

Details of the compliance of--

()] Envimuml(‘:hrme;l

(i) Hmphnl’::hnmufm

(iii) Safety provisions as per the Mines Act, 1952
and the qules and reguistions framed
therounder; dnd '

{iv) other relovant laws and terms and conditions

on Mines and Minerals

Details of defsults, if any, in submission of
production returns, payment of royalty/desd remt
and found wanting in taking adequate measures for
Isbour safity.

Details of mvestment made in development of
mine, plant and machinery with a long term
perspective and optimal benefit of the same could
not have derived during the original period of lease

Any other particulars which the applicant wishes to
farnish *

Schedule giving description of the area applied for

Name of village, Sub-Division and District

[ | s

Inlhmnfrhﬂ land, the name of the

range and Division s
Dag and Patta Numbers and area of each field
or part thereof

bl LT
Ll

Patta No.
a)
b)

8)
b)

32 H;;Ildmbﬁmuflheuulpplbdﬁwih

io itz natural features :-

3.3 | Felling series and working circle, if any

34 | District

Place
Date

(Signature of applicant)

N.B. — If the application is signed by an authorised agent of the applicant, power of

attorney should be artached.

Tﬁlhnutmyifwhuhﬁlhporawenduﬁudpmmumfh
applied for or if the area lies in Government Forest. 1f all the numbers cannot be entered
hmmmmumm-mmwmimm
Where a portion of a Patta number only is required the approximate area of such
portion will suffice.
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FORM ML-6
{See rule 14)
(Acknawldgement of Application for renewal of Mining Lease)
Government of Assam
No : Dated

Received the application with the following enclosures for & mining ledse in respect

of minor mineral of Shri/M/s- at—
= AM/PM on - Thm-“ﬁof“m
. sub-division ——district for mining of (Name

of the minor mineral;:

; Signature and Designation of
. The Receiving Officer.
Plae.
Urated
Enchsures:
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FORM MC-1
{See ruie 18 (3) and 22(1)}
(Mode! Form for execution of mining contract)
This indenture made on this day of 20
between the Governor of Assam acting through (hereinafier

referred to as the “State Government™ which expression shall where the context so
admits, include the successors and assigns) of the one part; and

Where the Contractor Is an individual:- (Name and address of
the person) (hereinafter referred to as the “Contractor” which expression shafl where
the context 5o admits, inclades his heirs, execators, administrator, representatives and
permitted assigns)

Where the Contractor s more than one individual-

{Nmmmeuofmmw!# ; " which
mm&nmmwnmm m:umm
sdministrators, representatives and permitted assigns) -~

Where the Conmtractor Is registered firm:- (Name and
address of all the partners or members, where the “Contractor” are a firm or society) all
carrying on business in partnership under the firm name and style of
(name of the firm and address) registered under
Indian Partnership Act 1932 and having their registered office a
................ corecnecion. (hereinafter referred to as the "Contractor” which
expression shall where the context so admits include all partner of the said firm, their

representatives, heirs, executors/Administrators and permitted assigns),

Where the Contractor Is s regisiered company:- (Name of
the company) a company registered under ____ (Act under which company
incorporated) and having its registered office at (address)

(hereinafter referred to as the “Contractor™ which expression shall where the context so
admits, include its successors and permitted assigns) of the other part.

Whereas the “Comtraclor” has offered the highest bid  of

Rs. (in words Rupees Yin
the bid/auction held on for obtaining 8 mining contract for
cu.m. (in words cubic metres (name of minor minerals) in respect of

the lands hereinafter described in clause 2 and such bid had been accepted by the
officer authorized in this behalf and the contractor has deposited with the Govemnment,

a sum of Rs (Rupees ) as
mitial  bid security (10% of the asnnual bid amount) and
Shri S/o Shri___
residemt  of
District (referred to as the ‘surety’ which

:upmliuq shall where the comtext so admits, include his heirs, executors.
ndministrators, representatives) has been offered as solvent surety for the aforessid
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mmmumihmonmmcm
Certificate.

N.uw.m.ﬂﬂdudwﬁn:mmdﬂ:puﬁihmwnﬁlhwl:—
Liberties and privileges to be exercised and enjoyed by the Contractor.

mﬁmmmwmmthmwwﬁn
contractor subject to the other provisions of contract \—
{i}hmmﬂnﬂﬁﬂﬂofﬂﬂmﬂﬂw,mmmwm
emﬂdmdwﬁnmtnfﬁ:ﬂmaﬁnrmbepﬂ.uwwmm
Government hereby grants and demises unto the contractor all those
mines/beds/veins/seams of (hereinafier i
uﬁmmﬁaﬂdaﬁﬂbh;lﬂhhghmmﬁmmmﬁhmmﬁmdmh
c“@}mﬁﬂh%mﬂﬁ@mh“uﬁnﬂh
mmnﬁimhu:wﬂnhi:hmh:ﬁuﬁuﬂiumﬂh?ﬁ-lnﬁmmmm
mduudiinmnmmﬂnnﬂuﬁnymufmm:ﬁmm“
hereinafter mentioned in Part- II and subject to other provisions of this contract.

(2) All the tract of land situated at village r
in Sub-Division District bearing Dag and
Patta Nos. containing an arca of or
thereabouls delineated on the plan hereto annexed and bounded as follows:

On the North by
On the South by
On the East by :
On the West by H

nnd(hﬁdmﬂumhmdmuﬁ'ﬂidhdl' or the ‘Contracted area’)

mmmmnumuﬂ-mmwmmmmmn__
day forthetermof ______ years thence next ensuing. _

Part-1
MlﬂWhhmﬁhﬂﬂdwhmw:

mmmmmmmyummmmwm
contractor subject to the other provision of contract: —

Ta enter upon land and search for win, work :
Libmtrumthnudmﬁqmw:nhmhrdmmﬂm enter upon the said lands and

to search for mineral, bore, dig, drill for win, work, dress, process, convert, carry aWay
and dispose of the said minor minerai(s).
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To sink, drive and make pit, shafts and Inclines :

Liberty to sink, drive, make, maintain and use in the said land and pits, shafis,
inclines, drifts, levels, waterways, airways and other works and to use, maintain,
deepen or extend any existing works of the like nature in the said lands.

To bring and use machinery, equipment:

Liberty to erect, construct, maintain and use on or under the said lands any engine,
machinery, plan, dressing floors, furnaces, coke ovens, brick kilns, workshop, store
houses, bungalows, godowns, shed and other buildings and other works and
conveniences of the like nature on or under the said lands.

To yse water from streams :

Liberty but subject to the rights of any existing or future contractor and with the
written permission of the Collector concerned to appropriate and use water from any
streams, water course, springs or other source in or upon the said lands and to divent,
step up or dam any such stream or water-course and collect or impound any such water
and to make, construct and maintain any water course, cultivated land, village buildings
or watering places for jivestock of a reasomable supply of water as before accustomed
nor in any way to foul or pollute any streams or springs-: provided that the
contractor/contractors shall not interfere with navigation in any navigable stream nor
shall divert such stream without the previous written permjssion of the Government.

To fell undergrowth and utilise timber and trees :

Liberty to clear undergrowth and brush wood. Contractor shall not fell any trees or
" timber standing or found on the said lands without obtaining prior permission in writing
from the Forest Department. In case such permission is granted, be shall pay i
advance, the price of the trees/timber to be felled to the said Officer at the rates, fixed
by him.

To get buliding and roads material :

Liberty to quarry and get stones, gravel and other building and road materials and
ordinary clay and to use and employ the same and to manufacture such clay into bricks
or tiles and 1o use such bricks, tiles but not to sell any such material, bricks, tiles.

To use land for stacking purpose :

Liberty to use a sufficient part of the surface of the said lands for the purpose of
stocking, storing or depositing therein any produce of the mines mcluding over
burden/waste material and works carried on and 1ools, equipment and other materials
needed for mining operations.
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viil.

To Install fusl pumps or stations for Diesel or Petrol for self use:

Liberty to use a sufficient part of the land for installing fuel pumps or stations for
diesel or petrol for self use /consumption required for mining operations in the contract
area, subject to permission of the authority.

To construct magazine for explosive and storage sheds:

Liberty to construct magszine for storage of explosive and storage sheds for

Liberty to seek permission for diversion of public roads, overhead electric lines:
Liberty to request to the competent authority for diversion of public road over head
electric lines passing through the concession area at the expenses of lessee to ensure
-ontific and e )
Part-I1
Restrictions as to the Exercise of the Liberties by the contractor

The liberties and privileges granted under Part— | are subject 1o the following
restrictions and subject to other provisions of this contract : =

. No mining operutions within the limit of public works:

The contractor shall not carry on, or allow to be carried on any mining operations:-

(i) within a distance of 50 metres from the outer periphery of the defined limits of
any village habitotion, National Highway, State Highway and other roads where
such excavation does not require use of explosives, unless specifically relaxed and
permitted by the competent authority; or

{if) within a distance of 250 metres from the outer periphery of the defined limits of
any village habitation, National Highway, State Highway and other roads where
use of explosives is required, unless specifically relaxed and permitied by the
. competent authority or any specific dispensation is obtained from the Director,
Mines Safety; or

(iii) within a distance of 500 metres from major structures like R.C.C Bridges, Guide
bund etc.; or

(iv) within a distance of 75 metres from any ralway line or bridge except under and in
accordance with the written permission of the milway administration concerned.
The Railway Administration or the Government may in granting such permission,
irnpose such conditions as it may deem fit.

Explanation : — For the purpose of this clause the expression Railway Administration
shall have the same meanings as it is defined by sub section (4) of
section 3 of the Indian Railway Act, 1890:
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Provided that where the continuance of any mining operations in any area, in the
opinion of the Government is likely to endanger the safety of any National or State
Highway, road, bridge, drainage, reservoir, tank, canal or other public works, or public
or private buildings or in the public interest or in the interest of environment/ ecology
of the area, the Government may determine the contract after giving 60 days notice to
umhmmﬂhmhﬂmemmc
mentioned in the notice.

Working In Sand Zones;

That the contractor 4 respect of sand zones, shall restrict the quarrying operations to
maximum four villages of the zone at any point of time during the subsistence of the
contrsct. The contractor shall have a right to change the site at any time during the
subsistence of the contract on settlement of compensation with the land owners of new
site of the zone from where he-intend to extract sand but ceiling of maximum four
viﬁtpihﬂhaﬁhndquylﬁm:hmnfﬂumﬂbehummﬂn

Wm

Special conditions for river bed mining: .

In case of river gadmmpg!mmmm gfmnurnﬂnmah:s] in order 1o ensure
nﬂy’nl’mmm thud,]ommg areas, the ﬁ.ﬂhwmg special conditions
- Mh:hﬂnby&umr-

(2). no mining would be permissible in a river-bed up to'a distance of five times of
the span of a bridge on up-stream side and ten times the span of such bridge on
down-stream side, subject to & minimum of 250 metres on the up-stream side
and 500 metres on the downstream side;

(b) there shail hmmmmbhnkoFSDMwﬂhaﬂﬂﬂer}r
block of 1000 metres ‘'over which mining is undertaken or at such distance as
may be directed by the competent authority;

{#}hmﬂm@hnf:ﬂmﬂ;mﬂum«hﬂ shall not excesd three metres
measured from the un-mined bed level at any point in time with proper bench
formation;

{d) mining shall be restricted within the central 3/4th width of the river/rivulet.

(¢) no mining shall be permissible in an area up to a width specified by the
competent authority from the active edges of embankments;

(f) any other condition(s), as may be required by the competént authority in public
interest.
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Nnuurururhumrgﬂuhhﬂnﬂﬁﬂrhu:

Before using for surface operations any land which has not already been used for
soch operation, the comtractor shall give notice in advance to the Coliector of the
district, the competent suthority and the Officer—in-Charge________ in writing along
with copy of permission to undertake mining specifying the situation and the extend of
the land proposed to be 50 used and the purpose for which the same is required and the
said land shall not be so used, if objection is issued by the Collector.

Not to use the land for other purposes:

The contractor shall not cultivate or use the land for any other purpose other than
those specified in the contract-deed

Disposal of mineral(s) only on fssuance of Mineral Transit Pass:

The holder of mining contract shall not sell/dispose off any mineral or mineral
products from the concession area without a Mineral Transit Pass.

L

Stacking of mineral(s) inside contract hold area:

The contratior shall not stock the mineral{s) excavated inside the contract hold area
st the designated site more than twice the quantity of the average monthly production as
per approved mining plan/ scheme.

Stacking of mineral(s) outside contract hold area:

The contractor shall not stock any minor mineral(s) granted under the contract,
outside the contract hold area.

Stacking and storage of incidentally extracted major minerals:

In case contractor, while extracting minor mineral given on contract, incidemtally
extracts any major mineral not given on contract, the same shall be the propeny of the
Government and contractor shall be under an obligation to stack and store it and
maintain its proper record in accordance with the direction of the competent authority
who shall also be competent to prescribe the procedure for its disposal.

10. Penalties in case of non-compliance of clause (9) :

In case it is detected that contractor has disposed off incidentally extracted major
mineral referred to in clause 9 above or in sub rule (18) of rule 38, in whole or part
there of or failed to maintain the record of stored mineral, he shall be liable to penalties
under the Act and also premature determination of mining contract in terms of sub rule
(19) of Rule 39 of the said rules.

11. Restrictions of mining operations above Ground Water Table :

A safety margin of two metres shall be maintained above the ground water table
while undertaking mining and no mining operations shall be permissible below this
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level unless a specific permission is obtained from the competent authority in this
behalf.

12, Restrictions of surface operations:

mﬂhmﬂuﬂhmﬁukunmmmmmwﬂym;rw
by the orders of any Court,

13. No mining operations without requisite clearance:
The contractor shall not undertake any mining operations in the arca granted on
mining contract without obtaming requisite clearance from the competent authority as
: Part — 11
Covenants of the contract

The contractor hereby covenant with the Government as follows:-

1. Slrhumt
T&mmﬂwﬁrmnmﬁmmmmbth,mﬁWMﬂthtmmﬂ
BB i iiipimiias aRs e ke aass (RUPOBT -..ooiiioriiiivsrisimmssisiiiaiinss ) per ennum.

2. Security deposit :

In ease of mining contract granted through competitive bid/auction under rule 18: :

25% nfthelﬁull Hm!mofmm:muy The security amount to be
deposited as per following :-

(i) 10% as initial Mmﬂyuﬂ!ﬁmeafmiummd
(i) 15% of the anoual bid amount before commencement of mining operations :

Provided on enhancement of the contract money after expiry of every three year
period of contract the contractor shall deposit the balance amount of security so as
to up-scale the security amount equal to 25% of the revised annual contract
money as applicable for one year with respect to next block of three years

3. Mode of payment of contract money and surface rent :
(2) The contractor shall deposit one advance instalment of contract money before
commencement of mining operations or before the expiry of period allowed along
wﬁlﬂinﬂhhﬁmmﬂrmuwnﬁmzm

(b) The contractor, during the subsistence of the contract, shall pay in advance to the
Government the instalments of the contract money in respect of the said land given
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and shall thereafter conduct such operations in a proper, skilful and workman like
manner.

comnection with the working of the mine.
8. To erect and maintain boundary pillars :
good repairs boundary marks and pillars according to the plan annexed to the contract.
Each of the pillars should be numbered and every pillar shall have GPS reading.

9. Accounts:

g

The conmtractor shall keep comect accounts showing the quantity and
particulars of all minerals obtained from the: mines and the of
employed therein and a complete plan of the. mine and shail allow any
authorised by the Government or the Central Government or the competent authority in
that behalf to examine st any time any accounts and records maintained by him, and
shall furnish to the Government or the Central Government or the competent suthority
with such information and returns as it may require.

10. To allow facillties to othier lessees eic. :

{

In addition to the concession holders under Rule — § of the Assam Minor Mineral
Concession Rules, 2012, the lessee shall allow existing and future contractor of any
land which is comprised in or adjoins or is reached by the land, held by the lessee,
reasonable facilities for access thereto.

11. To allow entry to officers :

The coftractor shall allow officer authorised by the Government or the Central
_fovernment or the authority to enter upon any building, excavation or land
comprised in the contract for the purpose of inspecting the ‘mines.

12. Returns : —The contractor shall :—

(a) submit a return in form ‘MMP1' by the 7® of every month to the competent
authority and also to other officer (s) giving the total quantity of minor mineral(s)
raised and dispatched from the contracted area in the preceding calendar month and
its value ;

(b) also furnish a statement giving information in Form ‘MMP2’ by the 15th April
every year to the competent suthority and to other Officer(s), regarding quantity and
nhaenfmharnﬁuulnh:imdﬁnhghqﬂnmin] year, average number of
regular labourers employed (men and women separately) number of accidents,
compensation paid and number of days worked separately.
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13.

Te strengthen and support the mines:

The contractor shall strengthen and support to the satisfaction of the Railway
Administration or the State Government, s the case may be any part of the mine which
in its opinion’ requires such, strengthening or support for the safiety of any railway,
bridge, national highway, reservoirs, canal, road or any other public work or building.

14. Notice for use of explosives, ete :

The contractor shall immediately give notice in writing in Form *MSE-1" to the
following: '

The Controller General, Indian Bureau of Mines, Government of India, Nagpur,
The Director General of Mines Safety, Govt. of India, Dhanbad,
The Director, Mines Safety, Govt. of India, Guwahati;
The Regional Controller of Mines, Indian Bureau of Mines, Kolkata,
The competent authority; : :
The District Magistrate of the District concerned; and
The office-in-charge as soon as;
(a) The working in the mines extends below superjacent ground;
or
(b) The depth of any open cast excavation measured from its highest to the
lowest point reaches six metres; or
(c) The number of persans employed on any day is more than 50;
ar [
(d) Any explosives are used.

o B Ll il

15, Malatenance of Sanitary conditions:

The Contractor shall maintoin sanitary conditions in the area held by him under the
contract. 2

16. To pay compensatien for damage and indemnify the Government:

17.

The contractor shall make and pay such reasonable satisfaction and compensation
for all damage, injury or disturbance which may be done by him in exercise of the
powers granted by the contract and shail indemnify the Government agamst all claims
which may be made by third parties in respect of such damage, injury or disturbance.

Application of all Acts, Rules and Regulations to this contract :

The contractor shall abide by the provisions of Mines Act, 1952 and the rules and
regulations framed there under and also the provisions of other labour laws both Central
and State as are applicable to the workmen engaged in the mines and quarries relating
to the provisions of drinking water, rest shelters, dwelling houses, latrines and first-aid
and medical facilities in particular and other safety and welfare provisions in general, 10
the satisfaction of the competent authorities under the aforessid. Acts, Rules and
Regulations and also to the satisfaction of the District Magistrate concerned. In case of
non compliance of any of the provisions of the enactments as aforesaid, the competent
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suthonity may terminate the mining contract by giving one month’s notice with
forfeiture of security deposited or :

Provided that the contractor shall carry out mining operations in accordance with all
other provisions as applicable for undertaking mining including the provisions of Forest
{Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the rules made
there under. .

18. To report accident :

The contractor shall without delay report to the Deputy Commissioner of the district
concerned and the competent authority or any other office authorised by him, any
accident which may occur at or in the contract ares.

19. Delivery of possession of land and mines on the surrender or sooner determination
of the contract ;

At the end or sooner determination or surrender of the contract, the contractor shall
deliver up the said lands and all mines (if any dug there) in a proper and workable
State, save in respect of any working s to which the Government might have
sanctioned abandonment.

20. To provide eiectronic weighing machine :

The contractor shall provide and at all times keep at or near the pit-head at which
ﬂ:uidmhum]ahﬂlb:h‘nushtmbmklpmpulyw&a&intwﬁm
machine and shall weigh or caused to be weighed thereon all the said minor minerals
from time to time brought to bank, sold, exported and converted products, and shall ar
the close of each day cause the total weights, ascertained by such means of the said
minor minerals, ores, products, raised, sold, exported and converted during the previous
twenty four hours to be entered in the aforcsaid books of accounts, The contractor shall
permit the Government at all times during the said term to employ any persons to be
present at the weighing of the said minor minerals, as aforesaid and to keep accounts
thereof and to check the accounts kept by him. The contractor shall give 15 days
prmrhmmﬁminwrihgtntheﬂﬁcmh-ﬂnge___nf:mymh measuring
or weighing in order that he or some officer on his behalf may be present thereat.

21. To secure pits shafts not fill them up :

The contractor shall well and properly secure pits and shafts and will not without
permission in writing, will fully close, fill up or close any mine or shaft.

Ilﬁuttnmterupmnrtnmmumﬂumhthrurndnrpmdhmm

mwnﬂnm:mmmwmmmm-ny

hﬂhﬂmmmwmmﬂﬂnm?m
permission in writing of the Forest Department, Assam.

23. To respect water rights and not injure adjoining property :
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The contractor shall not injure or cause to deteriorate any source of water, power or
water supply and shall not in any other way render any spring or stream or water unfit
to be used or to do anything to injure adjoming land, villages or houses.

24. Stocks lving at the end of the confract: -

(a) The contractor on expiry of the contract period (successful completion of the
contract) shall remove already extracted all of the mineral from the premises of the
quarry within a period of seven days. In case any quantity of the already extracted
mineral, in the said land is left undisposed off and is not removed within seven days
from the date of expiry of the period of contract the same shall be deemed to be the
property of the Government and competent authority may dispose it off in sny
manner it may like without paying anything thereof 1o the contractor.

(b) The contractor on the termination or sooner determination of the contract shall not
remove extracted mineral from the premises of the contracted areas. All extracted
minerals in the said lands left over un-disposed after the termination or
determination of contract shall be deemed to be property of the Government and
competent authority may dispose it off in any manner it may like without paying
anything thereof to the contractor,

15, Payment of taxes:

The contractor shall duly and regularly pay to the appropriate authority all taxes,
cesses and local dues in respect of the contracted ares, said minor minerals or the
working of the mines. :

26. Puyment of additional amount for reclamation/ restoration:

.

The contractor shall also deposnt / pay additional amount equal to 10% of the
amount of contract money by the 7 of every month, to ensure the compliance of the
Reclamation and Restoration works. This additional amount shall be refunded after
satisfactory Reclamation/ Restoration of the area after mining in accordance with the
Mine Closure Plan : '

Provided that in case the contractor fails to reclaim/ restore the area as per mining
plan to the satisfactions of the Government, the amount deposited shall be forfeited and
used for the restoration of the area.

Provided further that in case no rehabilitation position of the mine comes during the
tenure of the mining contract, the amount so deposited shall be kept by the Government
in the mining area development fund for future use as and when the mine reaches to a
stage requiring restoration and rehabilitation.

Assign sublet or transfers of the contract:

The contractor shall not assign, sublet or transfer the contract to any person without
obtaining prior permission in writing from the competent authority.
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28. Fencing of working place:

If a working place is found to be unsafe all persons shall be withdrawn by the
contractor immediately from the dangerous area and all access to such working place
except for the purpose of removing the danger or saving life shall be prevented by
securely fencing the full width of all entrances to the place, at his own cost.

29. Fencing of excavation after termination or sooner determination of the contract:

The contractor on termination or sooner determination of the contract shall at his
own cost, suitably fence the excavations for safety as imstructed by the competent

suthority.

340. Felling of trees:

The contractor shall not fell or cut any tree, ltnndmﬂ the land wherein the quarry
is located without obtaining prior permission in writing from the Forest Department,
Assam and paying its price as fixed.

31. Security deposit shall carry no interest:
The security deposited by the contractor shall not carry any interest.
31. Government not responsible for loss to contractor:
The Government shall not be responsible for any kind of loss to the contractor.
Part-1V
Rights of the State Government
1. Suspension or termination of the contract:

The competent authority shall have the right to prematurely terminate the contract

(a) If the contract money or surfice rent or any other amount due to the Government
are not paid;

(b) if any of the terms and conditions of the contract agreement or conditions of grant
or permission to undertake mining by any other statutory authority/Competent
authority is violated;

{c) if any of the provisions of these rules and other laws both Central and State as are
applicable to mines and minerals, are not complied with:

Provided that no orders of suspension/termination of the contract shall be passed by

the competent authority without giving reasonable opportunity to show cause and
followmg the procedure prescribed in the Rules :
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Pmuidad:hnmmnfd:fmkhpwmmtnfﬁummm“m
mmyfm&camtmﬂgﬁhrdm%unh“prmhmﬂyh
Imhﬂdbyhmwmmmmwﬁemaﬂﬂ
uwhgupanlmﬁmhnlhpodthlmwﬂhﬂﬁtydlp:

Provided hmthtthmmkymyMum&ummnf
the notice for default on account of non payment of dues, enter upon the said premises
and detain all or any of the mineral or movable property therein and may carry away,
d:tmarnrﬁm'ﬂ:nltufth:mputysoduﬁnad.mwmwhnfiuiﬂl suffice for
:mmhcthnnfﬂ:mmmmyummmmrmbmhduummmmd

expenses occasioned by the non-payment thereof.
Determination of contract in public interest:

Tﬁmmmmymnmmmh*mmmwmmu
contract if the Government consider that the minor mineral under the contract is
manedﬂ:tﬂahl‘uhi:lgmindmtqhnﬁ:illmﬂnwblh:

Provided that in the State of National Emergency or war, the contract may be
determined without giving such notice.

Right of pre-emption :

The Government shall from time to time and at all times during the terms of
mmmhwﬂnrw(mhmhdhymﬁwhwrﬁuwmmmﬂﬂpa—
emption of the said mhm{:}andnﬂpuﬁmwmflyhghorwunﬂmnﬁhnﬁ
hﬂubyd:mbodaralnwh:mmﬂwthmmlufﬂtmmtltmmmnrmn
deliver all minerals or products thereof to the Government al current market rates in
such quantities and in the manner at the place specified in the notice exercising the sad
right. : -

Lt

Penalty fnr.nq;uﬁnwllgﬂtr]"tg officers :

1€ the contractor or his transferes or assignee does not allow any eatry ot inspection
under clause 11 ufpn-m*ﬂnmwmmmlﬂmwm“&hfuh
in whiole o in part the sacurity deposit paid by the contractor.

Compensation and acquisition of land of third parties thereof :

Iumﬂnmnpier{s}-mmmu{:]ofﬂnuidhndmﬁ:mhﬂtbﬂmtot&:
mbeuftburlgh:mpummmﬂnmmndmdmm
contractor under these presents, the contractor shall report the matter to the competent
m!mritywhuahﬂnqmthnmnmtmufmndhﬁctmwmdtudhum
mhmnmyumﬁrmrﬁuﬂlmhﬁ.mmhﬂmnf
mhmmpmthnmmemuphruramhrﬂum:ﬂmnmyhﬂndhy the
Collector under the rules.
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6. Suspension of mining operations:
The Director may order to suspend the mining operations afler serving a notice to
the contractor, in case, the following violations are noticed:-
{a) unsafe snd unscientific mining;
{b) nom operations of weighbridge;
{c) non providing of safety appliances to the workers,
{d} nonpayment of compensation to the surface owners;
{e} nonsubmissions of monthly returns;

In case of violations of the aforesaid conditions and also any other terms and
conditions of the agreemeit deed and the provisions of the rules, the competent
authority may give a notice to the contractor to remedy the violations within a period of
15 days from the date of issue of the notice. In case, the violations pointed out through
notice, are not remedied within the stipulated period of 15 days, the competent
authority may after affording an opportunity of being heard to the contractor, order the
suspension of the mining operations till such time, the defaults/ defects are removed by
the lessee within the time frame granted by the competent authority. During the period
of suspension of mining operations, the contractor will be allowed omly to undertake
rectification work for removal of the defects end shall not dispose off the mineral.
During the suspension period, the contractor shall be under the obligation to deposit the
amount of the contract money etc. on the due dates.

On satisfactory removal of the defects, the, competent suthority may revoke the
suspension orders with or without any modification. Non removal of the defects/
defaults during the suspension period and within the time allowed by the competent
authority, shall lead to premature termination of contract.

Part-V
General \

1. Cancellation:

The contract shall be liable to be cancelled by the competent authority if the
contractor cease to work the mine for a continued period of 180 days without obtaining

1. Notices :

[Every notice by these presents required to be given to the contractor shall be given
in writing to such person resident on the said lands as the contractor may appoint for
the purpose of receiving such notices and if there shall have been no such appointment
then every such notice shall be sent to the contractor by registered post addressed to the
contractor at the nddress recorded in this contract or at such other address in India as
the contractor may from time to time in writing to the competent authority designate for
the receipt of notices and every such service shall be deemed to be proper and valid
service upon the contractor sand shall not be questioned or challenged by him.

3. Recovery of Government dues as arrears of land revenue:
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Withour prejudice to any other mode of recovery authorised by any provision of this
contract or by any law, all amounts, falling due hereunder against the contractor may be
recovered as arrears of land revenoe under the law in force for such recovery.

. Forfeiture of property left more than three months after expiry or determination

of contract :

The contractor should remove his property lying on the said lands. within three
months after the expiry or sooner determination of the coniract or after the date from
which any surrender by the contractor of the said lands becomes effective, as the case
may be, the property left afier the aforesaid period shall become the property of the
Government and may be sold or disposed of in such manner as the competent authority
shall deem fit without Liability to pay any compensation therefore, to the contractor.

Security and forfeiture thereof :

(a) the competent authority may forfeit the Whole or any past of the amount deposited
as security under this contract, in case the contractor commits & breach of any
covenants to be performed by the contractor under the contract.

(b) Whenever the said security deposit or any part thereof or any further sum hereafier
deposited with the Government in replenishment theyeof is forfeited under sub
clause {a) or applied-by the competent authority under the contract (which the
competent authority is hereby authorised to do) the comtractor shall immediately
deposit the deficient amount thereof to bring the amount in deposit with the
Government up to the requisite amount of security at that point of time of contract.

{c) The rights conferred to the Director by clause (a) shall be without prejudice to the
rights conferred on the Government by any other provision of this contract or by
any law.

{d) On such date as the competent authority may decide within twelve calendar months
after the determination of this contract or refusal of any renewal thereof, the amount
of security deposit paid-in respect of this contract in case is the same is otherwise
not forfeitéd or is not required to be detained for any other purposes mentioned in
this contract shall be refunded to the contractor. No interest shall run on the security

Survey and demarcation of the area :

L]

When a mining contract is granted, arrangement shall be made, if necessary, at the
expense of the contractor, for the survey and demarcation of the area granted under the
contract. The contractor shall have to bear actual expenses of the staff deputed for the
work. Actual expenses will include travelling allowances, daily allowances and salary
of staff plus 10 percent as instrument charges. ~

. mﬂ-mmwmm:

The Government may accept the request of the contractor for surrender of a contract
or part thereof in cases where it is established that it has not been found feasible to
operate the contract grant for whatsoever reasons subject to the condition that the
contracior .
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(i) has been regular in furnishing the production returns as required i terms of
the contract agreement;

(il) has been taking the requisite steps for the progressive mine closure plan as per
the conditions of thé gontract grant;

(iif) is not in default of payment of any dues of the Government as on the date of
making such application and undértakes to pay all such dues till the date of
expiry of the notice period either in cash in advance or by way of adjustment
of the security or both : .

Provided that in case’the contractor makes an application for surrender of part area
of the contract, it shall not result in any prorated reduction of the contract money and
the rate of contract money payable and applicable for the entire area at the time of such
application shall remain intact.

Penaity for repeated breaches:

In case of repeated breaches of covenantsand agreements by the contractor for which
notice has been given by the competent authority in accordance with sub-ule (1) of
m]:ﬁmdrmmbmbu}armlusﬁunmﬁummm“ﬂmﬁw
without giving any further notice, may impose such penalty not exceeding twice the
amount of security deposited. ’

. Obtaining Sale Tax number:

The contractor shall get himse!f registered with the Taxation Department of Assam and
shall obtain the Sales Tax pumber.

10. Overriding effect:

Unless otherwise specifically provided, it is agreed that this deed shall be governed by
the provisions of the Mines and Minerals (Development and Regulation) Act, 1957 (67
of 1957) and the rules made thereunder. The provisions of the Act and the rules shall
prevail over the terms and conditions of the agreement,

Signature of the Contractor For and on behalf of the Governor of Assam
Wiiness -

L. ]

Zz 2

Signature of surety

Witness
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FORM MC-2
{See rule 19(1)}
{Application for renewal of Mining Contract)

Received at {Place) a _____ (Hours) omn the
day of :

From

To

Dated the 20

1. 1  hereby apply for wremewal of @n mining contract
for (name of minor mineral(s) for
& term of yearsover ______ hectarss of land in the area
specified in the Schedule.

2. AsumofRs.............. o6 sccount of application hplﬁhhtﬂh'mh
20, deposited in the Governmenmt Treasury and the receipted Challan thereof /Demand
Bank Draft No. dated is enclosad.

3. The required particulars are given below:-
PARTICULARS

i) [Name of spplicant individual/frm/Company or
Society

(i) | Nationality of the individual or place of registration
or.incorporation of firm, company or society

(iii) | Profession or nature of business of individual or firm
or company and place of business £

(iv) | Address of the individual/ firm/company or society

(v) | Name of Minor Mineral which the applicant intents
10 mine

(vi) | Period for which the oniginal contract was granted
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(vi)

Mamner in which the Minor Mineral(s) raised is to be
utilized :

{a) For manufacture

(b) for sale

(¢} any other purpose

In case of manufacture, the industries in connection
with which it is required should be specified.

(vii)

A description illustrated by 3 map or plan (in
triplicate) showing a&s accurate as possible the
situation, boundaries and area of land in respect of
which the renewa! of contract is required and where
the ares is un-surveyed the location of the area
should be shown by some permanent physical
features i.c. road, tanks etc

(ix)

() already held by mefus in my/our name/names

A staternent showing all the areas within jurisdiction
of the Government :-

(and jointly with others) under quarrying leases
specifying the names of minor minerala. 5
(ii) already applied for but not yet granted, and
(iii) applied for simultaneously or being applied for
in the State.
Nete: No application will be held to be complete for
the purpose of priority unless it furnishes the
mrlmwhr'_ required hrm-phw i), i) and iii)

(x)

15 stamped
Period and quantity for which renewal of mining
contract is required.

)

Whether renewal is applied for the whole or part of
the contract held.

(xii)

(b) deseription of the area applied for renewal
-| () Map (in triplicate) of the contract held with area

In case the renewal applied for is only for part of the
contract held :-
(a) the area and quantity applied for renewal

spplied for renewal clearly marked on it ( copy of
map attached)

(id)

Means by which the minor mineral is to be raised Le.
by hand, labour or mechanical or electric power.

(xiv)

Year-wise quantity of the mineral(s) excavated along
with contract money paid in each year since grant of
contract (attached no' due certificate of concerned
officer in charge. - .

(xv)

Mineral reserves available.

Details of explorations undertaken, if any
Details of the mined out areas restored/ reclaimed/
rehabilitated as per progressive mine closure plan.

FE L
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[ {xviii)

Details of the sites of overburden restored

{xix)

Details of the compliance of:-

(iy  Environmental Clearance;

(i) Mining plan/ scheme of mining;

(iii) Safety provisions as per the Mines Act, 1952
and the rmulks and reguiations framed
thercunder; and J

(iv) other relevant laws and terms and conditions
applicable on Mines and Minerals

| (xx)

Details of defsults, if any, in submission of
production retarns, payment of contract money and
found wanting in taking adequate measures for
Iabour safety.

| {xxi)

Details of investment made in development of mine,
plant and machinery with a long term perspective and
optimal benefit of the same could not have derived
during the original period of

i xxif)

Any other particulars which the applicant wishes 1o
furnish.

(i)

Schedule giving description of the area applied for

Name of village

In the case of forest land Ih::muni‘,thaﬂwnﬂ_
Division *

Dag and Patta Number and area of each field or part

reey

Full description of the area applied for with regard to
its natural features :-

Felling serics and working circle, if any

Distrd

Place

Date

N.B. Ifthe application is signed by an authorised agent of the applicant, power of

artorney should be attached.

(Signature of applicant)
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FORM MPS-1
[see rule 24(4)}
Model Form for execution of permit granted for area less than five hectares
This indenture made on this - day of
m_bummmofmmw , (hereinafier

referred to as the “State Government™) which expression shall where the context so
Mmmmnﬂm}ﬂﬂwmpﬂnmﬂ

Whnthpumhuuunnmml 4
(Name end -address of the pm)['hnrmhmﬁnﬂ to as the
“permit holder” which expression shall where the context so admits, includes his heirs,

executors, administrator, mmdpummedm
m&mhhum&uomw

(Name and address of persons) (bereinafier referred to as the
“permit holder™ which expression shall where the context so admits include their

MWMMMMMMNMW]
Where the permit holder is registered firm:

(Name and address of all the partners or members, where the
“permit holder™ are a firm or society) all carrying on business in partnership under the

firm name and style of (name of the firm and
address) registered under Indian partnership Act, 1932 and having their registered
office ar . . (hereinafier referred to as the “permit holder”

whkiuq:mmn ﬂu]l wh::e m:mmmmadm: include all partner of the said firm,
their representatives, heirs, executors/ Administrators and permitted assigns;

When the permit holder is a registered company:

(Name of the éompany) a company registered under

(Act under which company incorporated) and having its registered office
(address) (hereinafter referred to as the “permit holder™ which
expression shall where the context so admits, include its successors and permitted

assigns) of the other part.

Whereas the “permit holder” has offered the highest bid.of Rs’ ( in
words Rupees ) in the bid/suction
hum___ﬁrubumugtmhgmmmh_mm[m
words cubic metres) (name of minor

mnmh]mmufﬂ:hndﬂucmﬂndumbdmﬂmueiumwhhﬂhdhun
accepted by the officer authorized in this behalf and the Permit holder has deposited
with the Government, a sum of Rs {Rupees
} a5 initial bid security (10% of the
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annugl bid amount) and Shri S0  Shri
resident of
District (referred

to as the *surety’ which expression shall where the context so admits, include his heirs,
executors, administrators, representatives) has been offered as solvent surety for the
aforesaid amourt, and whereas the permit holder is in possession of a Income Tax
Clearance Certificate.

Mow, therefore, this deed witnesses and the parties hereby agree as follows:-

{1) In consideration of the permit money, covenants and agreements hereinafier
contained and on the part of the permit holder to be paid, observed and
performed the Government hereby grants and demises unto the permit
holder all those mines/beds/veins/seams of (hersinafter
referred jo.as the said minor minerals)situated, lying and being in or under
the lands which are referred to in.clamse 2 together with the liberties and
privileges to be executed or emoyéd in conpection herewith which are
hereinafier mentioned in Part-1 subject to the restrictions and conditions as
to exercise and emjoyment of such liberties and privileges which are
hereinafter mentioned m Part-Il and subject to other provisions of this
permut,

(2) All the tract of land situated at village . in Sub-
Division District : bearing
Dag and Patta Numbers : containing an area of

or thereabouts delineated on the plan hereto annexed

-and bounded as follows:

on the North by
on the South by
on the East by
on the West by

and {hereinafter referred to as the *said lands’ or the *permit arca®)
{3) The permit holder shall hold the premises hereby granted and demised from

the day for the term of ___ years thence
next ensuing.
Part-1
Liberties and privileges

The following liberties and privileges may be exercised and enjoyed by the permit
holder subject to the other provision of permit: —

. Toenter upon land and search for win, work :-

Liberty at all times during the term hereby demised to enter upon the said lands and to
search for mineral, bore, dig, dnll for win, work, dress, process, convert, carry away
and dispose of the said minor minesal{s).
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2. To sink, drive and make pit, shafts and inclines :

Liberty to sink, drive, make, maintain and use in the said land and pits, shafls, inclines,
drifts, levels, waterways, airways and other works and to use, maintain, deecpen or
extend any existing works of the like nature in the said lands.

3. To bring and use machinery, equipment:

Hhﬂymmmuuhhhudmmwmﬂrthuuiﬂhnhmymgm.
mm,mmmmmnnm.mmmm,m
houses, bungalows, godowns, shed and other buildings and other works and
conveniences of the like nature on or under the said lands.

4. To use waier from streams :

Liberty but subject to the rights of any existing or future Permit holder and with the
whmmhhnaf&u&ﬂudmmmuﬂmwmﬁ:mﬂmm&mmy
streams, waler course, springs or other source in or upon the said lands and to divert,
step up or dam any such stream or water-course and collect or impound any such water
nndwm-h.mudnﬁmhmrmm.wlimndhnd,vﬂhsehﬂdm
or watering places for livestock of a reasonable supply of water as before accustomed
nor in any way to foul ar pollute any streams or springs :

Provided that the Permit holder shall not interfere with navigation in any navigable
ﬂmmhllﬁmmhmﬂhwﬂummmw&
Government,

5. To fell undergrowth and utilise timber and trees :

Liberty to clear undergrowth and brush wood. Permit holder shall not fell any trees or
tiﬂuuﬂhgurhmduth:ni&hmhwihumnhuinh;pﬁ:rpmnﬁshnhwﬂhg
mmmwmmnﬂmmnammmnmm
ldnnm,theprin:afﬂ:trmm:hﬁumhu&ﬂudtuthanﬂﬁﬂimmﬂum
fixed by him.

6. To get bullding and roads material ;

Liberty 1o quary and get stones, gravel and other building and road matcrials and
ordinary clay and to use and employ the same and to manufucture such clay into bricks
mtihﬂﬂmumhhhhrﬂu:hnmmuuwﬂwhmthﬂnﬁh

7. To use land for stacking purpose :

Lhmytomlwm:iﬂnpmuﬂhnuﬁmoﬁhguidhﬂshuumnf
stocking, storing or depositing therein any produce of the mines including over burden
or waste material and works carried on and tools, equipment and other materials nesded
for mining operations,
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8. To install fuel pumps or stations for Diesel or Petrol for self use :

Liberty to use a sufficient part of the land for installing fuel pumps or stations for diesel
or petrol for self use or consumption required for mining operations in the permit ares,
subject to permission of the authority.

. To construct magazine for explosive and storage sheds :

Liberty to construct magazine for storage of explosive and storage sheds for explosive
related substances with permission from the competent authority, in this behalf.

10, Liberty to seek permission for diversion of public ronds, overhead electric lines :

Liberty to request to the competent authority for diversion of public road over head
electric lines passing through the concession area at the expenses of permit hoider to
ensure scientific and systematic mining.
Part-11
Restrictions

ﬁitﬂhmiu.puwmmdpﬁvikpummm-lms;bjmmm
following restrictions and subject to other provisions of this permit : —

. No mining operations within the limit of public works:

The permit holder shall not carry on, or allow to be carried on any mining operations:-

{i}  within o distance of fifty metres from the outer periphery of the defined limits of
any village habitation, National Highway, State Highway and other roads where
such excavation does not require use of explosives, unless specifically relaxed and
permitted by the competent authority; or

(il) within a distance of two hundred fifty metres from the outer periphery of the
defined limits of any village habitation, National Highway, State Highway and
other roads where use of explosives is required, unless specifically relaxed and
permitted by the competent authority or any specific dispensation is obtained
from the Director, Mines Safety; or

(iti) within a distance of 500 metres from major structures like R.C.C Bridges, Guide
bund etc.; or

(iv) within a distance of seventy metres from any railway line or bridge except under
and in sccordance with the written permission of the railway administration
concerned. The Railway Administration or the Government may in granting such
permission, impose such conditions, as it may deem fit.

Explanation : - For the purpose of this clause, the expression ‘Railway
Administration’ shall have the same meanings as it is defined by
sub section (4) of section 3 of the Indian Railway Act, 1890 () :
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Provided that where the continuance of any mining operations in any area, in the
opinion of the Government is likely to endanger the safety of any National or State
Highway, road, bridge, drainage, reservoir, tank, canal or other public works, or public
or private buildings or in the public interest or in the interest of environment or ecology
of the area, the Government may determine the permit after giving sixty days notice to
the permit holder in this behalf and the permit shall stand terminated on the date
mentioned in the notice ;

Provided further that in the State of National Emergency or war, the permit may be
determined without giving such notice.

. Working in sand zones:

That the Permit holder in respect of sand zones, shall restrict the quarrying operations
to maximum four villages of the zone at any point of time during the subsistence of the
permit. The Permit holder shall have a right to change the site at any time during the
subsistence of the permit on settlement of compensation with the land owners of new
site of the zone from where he intend to extract sand but ceiling of maximum four
villages shall be adhered to strictly and such change of site shall be intimated to the

competent authority.
. Special conditions for river bed mining:

In case of river bed mining or excavation of minor mineral(s) , in order 1o ensure safety
of river-beds, structures and the adjoining areas, the following special conditions shall
be abide by the permit holder :-

(2) no mining would be permissible in a river-bed up 10 a distance of five times of the
span of a bridge on up-stream side and ten times the span of such bridge on down-
stream side, subject to a minimum of 250 metres on the up-stream side and 500
metres on the downstream side;

(b} there shall be maintained an un-mined block of 50 metres width after every block of
1000 metres over which mining is undertaken or at such distance as may be directed
by the competent authority;

{c) the maximum depth of mining in the river-bed shall not exceed three metres
measured from the un-mined bed level at any poimt in time with proper bench
formation;

(d) mining shall be restricted within the central 3/4th width of the river/rivulet.

(¢} no mining shall be permissible in an area up to a width specified by the competent
authority from the active edges of embankments;

(f) any other condition(s), as may be required by the competent authority in public
interest,

Notice for surface operation in land not already in use ;

Before using for surface operations any land which has not already been used for such
operation, the permit holder shall give notice in advance to the Collector of the district,
the Director and the Officer-in-Charge in writing along with copy of
permission to undertake mining specifying the situation and the extend of the land
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proposed to be 50 used and the purpose for which the same is required and the said land
shall not be so used, if objection is issued by the Collector.

5. Not to ase the land for other purposes :

The permit holder shall not cultivate or use the land for any other purpose other than
those specified in the permit agreement.

6. Disposal of mineral(s) only on issaance of mineral transit pass:

The holder of mining permit shall not sell or dispose off any mineral or mineral
products from the concession area without 2 mineral transit pass.

7. Stacking of mineral(s) Inside permit hold srea:

The permit holder shall not stock the mineral(s) excavated inside the permit hold area at
the designated site more than twice the quantity of the average monthly production as
per approved mining plan or scheme.

8. Stecking of mineral(s) outside permit hold ares:

The Permit holder shall not stock any minor mineral(s) granted under the permt,
outside the permit hold area.

9, Simcking and storage of incidentally extracted major minerals:

In case Permit holder, while extracting minor mineral given on permit, incidentally
extracts any major mineral not given on permit, the same shall be the property of the
Government and Permit holder shall be under an obligation to stack and store it and
maintain its proper record in accordance with the direction of the competent authority
who shall also be competent to prescribe the procedure for its disposal and in case it is
detected that permit holder has disposed off incidentally extracted major mineral in this
clauge or in the rule, in whole or part there of or failed to maintain the record of stored
mineral, he shall be liable to penalties under the Act and also premature determination
of mining permit in terms of the rules.

10. Restrictions of mining operations above ground water table :
A, safety margin of two metres shall be maintained above the ground water table while
undertaking mining and no mining operations shall be permissible below this level
unless a specific permission is obtained from the competent authority in this behalf.
11. Restrictions of surface operations:

No mining operations shall be undertaken in any area prohibited by any authority or by
the orders of any Court.

12. No mining operations without reqguisite clearamce:
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The Permit holder shall not undertake any mining operations in the area granted on
mmmmmcmmmmmu
Part-1M
Covenants of the permit

The permit bolder hereby covenant with the Government as follows -

» Surface rent:
mmimuunnmmrmmmmwmmmmuﬂx
rate of RS, -—————eeeeeeeee (Rupees ...Jonly,

. Security deposit:

The permit holder shall deposit twenty five percent of the annual bid amount or rate of
permit money as Security. The security amount shall be deposited as per following:-

(i) ten percent as imitial bid security at the time of auction; and
(i) fifieen percent of the annual bid amount before commencement of mining
operations or before the expiry of period allowed;

. Mode of payment of permit money and surface rent

(a) The permit holder shall deposit one advance instalment of permit money before
commencement of mining operations or before the expiry of period allowed along
with fifteen percent of the balance security amount as per clause 2 above.

(b) The permit holder, during the subsistence of the permit, shall pay in advance to the
Government the instalments of the permit money in'respect of the said land given to
him on mining permit in four quarterly instalment on the 1* of April, 1" of June, 1*
of September and 1™ of December.

Note: The amount of ome advance instalmemt deposited st the time of
commencement of the mining operations or within time allowed for the same
shall be adjusted in a manner that the subsequent instalments are payable for a
full calendar month or querter or year, as the case may be.

. Amount to be depesited on account of Fund

Where the Permit holder is operating the area, he shall also pay an additional amount,
equal to 10% of the due permit money along with amount of instalments on account of
dead rent or royalty, towards the Fund.

5. Ipterest on delayed payments :
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Inmnfuy&hlhmnfhwwﬂwwwmh
the Fund on the due date(s), the amount would be payable along with interest at the

following rates:

Serial | Period of delay Rate of Interest spplicable

Number

) | 1 paid within a period of 7 days | A grece period of up 1o 7 days is allowed
from the due date without any interest

()| [f paidafier 7 days butup 1o 30 | 15% on the amount of defaukt for the period
days of the due date of default including the iod;

(i) | If paid after 30 days but within 60 | 18% on the amount of default for the period

i_:n_“m_ﬁhﬂﬂh | of default including the grace period;

(iv) | Delay beyond 60 days of the due | It would amount to & “breach’, invite action
date for termination of the contract and the entire
outstanding amount would be recoverable
along with interest calculased @ 21% for the
eatire period of default

6. Working of newly discovered minerais:

If any minor mineral not specified in the permit, is discovered in the permit arca,
the Permit holder shall report the discovery without delay to the competent authority
end shall not win or dispose of such minor mineral without obtaining a separate mineral
concession/lease for such mineral. If be fiils to apply for such a mineral concession
within six months from the discovery of the minor mineral, the competent authority
may give the mineral concession in respect of such mineral, to any other person :

Provided that the grant of such permit may be refused for reasons to be recorded in
WTiting. 1

7. To commence mining operations within one hundred eighty days and carry them
on properly : .

Unless the competent authority for sufficient cause otherwise, the permit holder
shall commence mining operations one hundred eighty days from the date of execution
of the permit and shall thereafier conduct such operations in & proper, skilful and
workman like manner.

Explanation :~ For the purpose of this clause, mining operations shall include the
erection of machinery laying of a tramway or construction of 2 road in
connection with the working of the mine.

8. To erect and maintain boundary piliars ;
The permit holder shall at his own expenses, erect and at all times maintain and
keep in good repairs boundary marks and pillers according to the plan annexed to the
permit. Each of the pillars should be numbered and every pillar shall bave GPS reading.

9. Accounts:

-
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The permit bolder shall keep correct sccounts showing the quantity and other
particulars of ail minerals obtzined from the mines and the number of persons
employed thersin and & complete plan of the mine and shall allow any officer
authorised by the Government or the Central Government or the competent authority in
that behalf to examine at any time any accounts and records maintained by him, and
shall furnish to the Government or the Central Government of the competent authority
with such information and retums as it may require.

10. To sllew facilities to other concession holders @

The permit holder shall allow existing and future concession holders of any land
which is comprised in or adjoins or is reached by the land, held by the lessee,
reasonable facilities for access thereto,

11. To allow entry to officers :

The permit holder shall allow any officer authorised by the Government or the
Central Government or the competent authority to enter upon any building, excavation
or land comprised in the permit area for the purpose of nspecting the mines.

12. Returns :
The permit holder shall ; -

(a) submit a return in form ‘MMPI1’ by the 7th of every month to the competent
authority and also to other officer (s) specified giving the total quantity of minor
mineral(s) raised and dispatched from the permit area in the preceding calendar
month and its value ;

(b) also furnish a statement giving information in Form '"MMP2' by the 15® April
every year to the competent suthority and to other Officer(s) regarding quantity and
value of minor mineral obtained during last financial vear, average number of
regular labourers employed (men and women separately) number of accidents,
compensation paid and number of days worked separately.

13. To sirengihen and support the mines:

The permit holder shall strengthen and support to the satisfaction of the Railway
Administration or the State Government, as the case may be any part of the mine which
in its opinion requires such, strengthening or support for the safety of any railway,
bridge, national highway, reservoirs, canal, road or any other public work or building.

14, Notice for use of explosives, etc:
The permit holder shall immediately inform in writing in Form MSE! in case of (a)

working in the mines extends below superjacent ground; or (b) depth of any open cast
excavation measured from its highest to the lowest point reaches six metres; or(c)
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number of persons employed on any day is more than 50; or (d) any explosives are
used, 1o the following;

{i) The Controller General, Indian Bureau of mines, Government of India, Nagpur;
{ii) The Director General of Mines Safety, Government of India, Dhanbad;

(itl) The Director, Mines Safety, Government of Indis, Guwahati,

{iv) The Regional Controller of Mines, Indian Bureau of Mines, Kolkata;

{v) The competent authority;

{vi) mnmmnfmmmuﬂ

{vii) The Officer-in-Charge.

15. Maintenance of sanitary conditions :

The permit holder shall maintain sanitary conditions in the area held by him under the
permit.

16. To pay compensation hrdtnpnl“hw-

The permit holder shall make and pay such reasomable satisfaction and compensation
for all damage, injury or disturbance which may be done by him in exercise of the
powers granted by the lease and shall indemmify the Government against all claims
which may be made by third parties in respect of such damage, mjury or disturbance.

17. Application of all Acts, Roles end Regulations to this permit :

The Permit holder shall abide by the provisions of Mines Act, 1952 and the rules
and regulations framed thersunder and also the provisions of other labour laws both
Central and State as are spplicable to the workmen engaged in the mines and quarries
relating 1o the provisions of drinking water, reat shelters, dwelling houses, latrines and 3
first-aid and medical facilities in particular and other safety and welfare provisions in
genersl, tothe satisfaction of the competent authorities under the aforessid Acts, Rules
and Regulations and also to the satisfaction of the District Magistrate concerned. In
case of non compliafice of any of the provisions of the enactments as aforesaid, the
competent authority may terminate the mining lease by giving one month's notice with
forfeiture of security deposited:

~ Provided that the permit holder shall carry out mining operations in accordance
with all other provisions as applicable for undertaking mining including the provisions
of Forest (Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the
rules made there under.

18. To report accident :
_ The permit holder shall without delay report to the Deputy Commissioner of the
district concerned and the competent authority or any other officer authorised by him,
any accident which may occur at or in the permit area.

19, Deltﬂrrufpu-:ullnl of land and mines on the surrender or sooner determination
of the permit :
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At the end or sooner determinstion or surrender of the permit, the permit holder
shall deliver up the said lands and all mines (if any dug there) in a proper and workable
state, save in respect of any working s to which the Government might have
sanctioned abandonment.

20. To secure pita/shafts and not fill them up :

The permit holder shall well and properly secure pits and shafts and will not
without permission in writing, wilfully close, fill up or close any mine or shaft.

21. Not to enter upon or to commence operations in the reserved or protected forest:

The permit holder shall not enter upon or commeénce any mining operations in any
forest land comprised in the leased area except after previoysly obtaining permission in
writing of the Forest Department. :

22. To respect water rights and not injure adjoining property :

- The permit holder shall not injure or cause to deteriorate any source of water, power
or water supply and shall not in any other way render any spring or stream or water
unfit to be used or to do anything to injure adjoining land, villages or houses.

23. Stocks lying st the end of the permit ;

(a) The permit holder on expiry of the permit period (successful completion of the
permit) shall remove alregdy extracted the entire mineral from the premises of the
quarry within a period of seven days. In case any gquantity of the already extracted
mineral, in the said land is left undisposed off and is not removed within seven days
from the date of expiry of the period of permit the same shall be deemed to be the
property of the Government and competent authority may dispose it off in any ¥
manner it may like without paying anything thereof to the Permit holder. -

(b) The permit holder on the termination or sooner determination of the permit shall not
remove extracted mineral from the premises of the permit areas. All extracted
minerals in the sald lands left over un-disposed after the termination or
detsrmination of lease shall be deemed to be property of the Government and
competent authority may dispose it off in any manner it may like without paying
anything thereof to the Permit holder. !

14. Payment of taxes:
The permit holder shall duly and regularly pay to the appropriate authority all taxes,
cesses and local dues in respect of the permit area, said minor minerals or the working
of the mines,

25. Payment of additional amount for reclamation/ restoration:
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The Permit holder shall also pay additional amount equal to 10% of the amount of
permit money by the 7% of every month to ensure the compliance of the Reclamation
and Restoration works. This additional amount shall be refunded sfter satisfactory
reclamation or restoration of the area after mining in accordance with the mine closure
plan :

Provided that in case the Permit holder fails to reclaim or restore the area as per
mmwh%ﬂh&mhwhﬂdhmw
account shall be forfeited and used for the restoration of the area:

Provided further that in case no rehabilitation position of the mine comes during the
tenure of the mining permit, the amount so deposited shall be kept by the Government
in the mining area development fund for future use as and when the mine reaches to a
stage requiring restoration and rehabilitation.

26, Assign sublet or transfer of the permit area :

The permit holder shall not assign, sublet or transfer the permit area to any person
without obtaining prior permission in writing from the competent muthority.

27. Fencing of werking place :
lflmﬁﬁ;phuhfmuﬂmhmh:ﬂmmﬂhﬂhﬁmbyﬂ!m
holder immediately from the dangerous area and all access to such working place

except for the purpose of removing the danger or saving life shall be prevented by
securely fencing the full width of all entrances to the place, at his own cost

nrmﬂm-mm--mrw- of the permii :

Thepemﬁhuﬁummnﬂ:mnwmmlnﬂhnnfthemi,ﬂuﬂum

uwnm.nmhlyfmuth:mﬁinuhrnﬂyummdhyﬂum
29. Felling of trees :

mmmmmwmwmmm.mmﬂummmm

is located without obtaining prior permission in writing from the Forest Department and
peying its price as fixed.

- 30, Security deposit shall carry no interest :

The security deposited by the’permit holder shall not carry any interest. It shall be
Mwﬂwﬂm&rwﬁhﬂlﬂmmﬁmﬂnmﬂm&yum
wmnfthpmhmmmhMmehmm
1o be detained for any other purpose.

31. Government ot responsible for loss to Permit holder :
The Government shall not be responsible for any kind of loss to the Permit holder.
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Part-IV
Rights of the State Government

I. The Suspension or Termination of the permit:—~ The competent authority shall have the
right to suspend or prematurely ferminate the permit

{(a) If the permit money or royalty or surface rent or any other amount due to the
Government are not paid,

(b) flnyufﬂ:mmmdmndnmufthcpmm agreement or conditions of grant
or permission to underiake mining by any other statuiory suthority/Competent
suthority is violated;

(c) i‘flﬂ}’dfﬂl:pmﬁﬁ:mnfﬂ!l#ﬂh!lﬂ‘i“ﬁ“ both Central and State as are
applicable to mines and minerals, are not complied with :

Provided that no orders of suspension or termination of the permit shall be passed
byﬂltwm:ﬂmtlmhnmywuhnm;wmgmbhoppnmmﬂqwmmd
foliowing the procedure preseribed in the Rules

Provided further that m case of default in payment of Government dues such as
permit money, royalty, dead rent or any other dues payable under these presents, the
permit may be terminated by the competent authority without affording hearing to the
permit after serving upon a notice to make good the payment within thirty days :

Provided further that the competent suthority may aleo at any time afer issuance of
the notice for default on account of non payment of dues, enter upon the said premises %
and detrain all or any of the mineral or movable property therein and may carry away,
detain or order the sale of the property so detrained, or so much of it as will suffice for
the sausfaction of the permit money or rent or royalty or both dues and all costs and
expenses occasioned by the non-payment thereof

1. Determination of permit area ln public interest:

The Government may by giving six months’ prior notice in writing determine the
permit if the Government consider that the minor mineral under the permit is required
for establishing an Industry beneficial to the public:

Provided that in the State of national emergency or war, the permit may be
determined without giving such notice,

3. Right of pre-emption :
The Government shall from rime to time and at all times during the terms of permit

have the right (to be exercised by notice in writing to the permit holder) of pre-emption
of the said mineral(s) and all produects thereof lying in or upon the said lands hereby
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demised or elsewhere under the control of the permit holder and the permit holder shall
deliver all minerals or products thereof to the Government at current market rates in
such quantities and in the manner at the plsce specified in the notice exercising the said
right.

. Penalty for not allowing entry to officers ;

If the permit holder or his transferee or assignee does not allow any eniry or
inspection under clause 11 of part-Il1, the competent authority may cancel the permit
and forfeit in whole or in part the security deposit paid by the permit holder.

. Compensation and acquisition of land of third parties thereof ;

In case the occupieg(s) or owner(s) of the said land refuses his consent to the
exercise of the right and powers reserved 1o the Government and demised to the permit
holder under these presents, the pernut holder shall report the matter to the competent
authority who shall request the Collector of the district concemed to direct the
occupier(s) or owner(s) 1o allow the permit holder to enter the said lands and 1o cary
out such operations, as may be necessary for working the mine, on payment in advance
of such compensation to the occupier or owner by the permit holder, as may be fixed by
the Collector concerned under the rules.

Suspension of mining operations:

The Director may order to suspend the mining operations after serving a notice to
the permit holder, ih case, the following violations are noticed:-

(8) unsafe and unscientific mining; or :

(t) non providing of safety appliances to the workers; or
{c) non payment of compensation to the surface owners; or
id} nonsubmissions of monthly retums;

In case of violations of the aforesaid conditions and also any other terms and
conditions of the agreement deed and the provisions of the rules, the competent
suthority may give & notice to the permit holder to remedy the violations within 2
period of fifteen days from the date of issue of the notice. In case, the violations pointed
out through notice, are not remedied within the stipulated period of fifteen days, the
competent authority may after affording an opportunity of being heard to the Permit
holder, order the suspension of the mining operations till such time, the defaults/
defects are removed by the Permit holder within the time frame granted by the
competent authority, During the period of suspension of mining operations, the permit
holder will be allowed only to undertake rectification work for removal of the defects
and shall not dispose off the mineral’ During the suspension period, the Permit holder
shall be under the obligation 1o deposit the amount of the Gowvt. dues on the due dates.

On sstisfactory removal of the defects, the competent authority may revoke the
suspension orders with or without any modification. Non removal of the defects or
defaults during the suspension period and within the time allowed by the competent
authority, shall lead to premature termination of permit.
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Part-V
General
1. Cancelistion:

The Permit holder shall be ligble to be cancelled by the competent authority if the
permit holder cease to work the mine for a continued period of one bundred eighty days

1. Notices :

Every notice by these presents required to be given to the permit holder shall be
given in writing to such person resident on the said lands as the permit holder may
appoint for the purpose of receiving such notices and if there shall have been no such
appointment then every such notice shall be sent to the permit holder by registered post
addressed to the permit holder at the address recorded in this permit or at such other
address in India as the permit holder may from time to time in writing to the competeni
authority designate for the receipt of notices &nd every such service shall be deemed to
be proper and valid service upon the Permit holder sand shall not be questioned or
challenged by him.

3. Recovery of Government dues as arrears of land revenue:

Wihuprqﬁhtumynthum&ufmmlwbywmnfﬂﬂs
permil or by any law, all amounts, falling due hereunder against the Permit holder may
be recovered s arrears of land revenue under the law in force for such recovery.

4, Forfeiture of property left more than three months after expiry or determination
of permit:

The permit holder shall remove his property lying on the said lands within three
months afier the expiry or sooner determination of the permil. The propenty left afier
the aforesaid period of three months shall become the property of the Government &nd
may be sold or disposed of in such manner, as the competent authority shall deem fit,
without liability to pay any compensation therefore, to the permit holder.

5. Security and forfelture thereof :

{a) the competent authority may forfeit the whole or any part of the amount deposited
as security under this permit, in case the permit holder commits a breach of any
covenants to be performed by the permit holder under the permit.

{b) Whenever the said security deposit or any part thereof or any further sum hereafter
deposited with the Government in replenishment thereof is forfeited under sub-
clause (a) or spplied by the competent authority under the permit (which the
competent authority is hereby authorised to do) the permit holder shall immediately
deposit with the mappropriate part thereof to bring the amount in deposit with the
Government up to the requisite amount of security at that point of time of permit.
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{¢) The rights conferred to the competent suthority by clause (a) shall be without
prejudice to the rights conferred on the Government by any other provision of this
permit or by any law.

{d) On such date, as the competent authority may decide, within twelve calendar
months after the determination of this permit or refusal of eny renewal thereof, the
amount of security deposit paid in respect of this permit and then remaining in
deposit with the Government and not required to be applied to any of the purposes
mentioned in this permit shall be refunded to the permit holder. No interest shall run
on the security deposit.

Survey and demarcation of the ares ;

When a mining permit is granted, arrangement shall be made, if necessary, at the
expense of the permit holder, for the survey and demarcation of the area granted under
the permit. The permit holder shall have to bear actual expenses of the staff deputed for
the work. Actual expenses will include travelling allowances, daily allowances and
salary of staff plus ten percent as instrument charges.

Surrender of a mining permit by the Permit holder :

The Government may accept the request of the permit holder for surrender of a
permit or part therzof in cases where il is established that it has not been found feasible
to operate the permit grant for whatsoever reasons subject to the condition that the
permit holder :

{1 has been regular in fumnishing the production retumns as required in terms of the
permil agreement;

(i) has been taking the requisite steps for the progressive mine closure plan as per
the conditions of the permit grant;

{il}) is not in default of payment of any dues of the Government as on the date of
making such application and undertakes to pay all such dues till the date of
expiry of the notice period either in cash in advance or by way of adjustment of
the security or both :

Provided that in case the permit holder makes an application for surrender of part
area of the permit, %t shall not result in any prorated reduction of the permit money and
the rate of permit money payable and applicable for the entire area at the time of such
application shall remain intact.

Pﬂﬂtyhr.muhdhmlu:
hﬁnnfmdhmhunfmdmhrhwﬁhhh

which notice has been given by the competent authority in accordance with sub-rule (1)
of rule 55 and/ or clause (i) of sub rule (1) of rule 56 on earlier occasions, the Director
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without giving any further notice, may impose such penalty not exceeding twice the
amount of annual permit mongy,

9. Obtaining Sale Tax number :

The Permit holder shall get himself registered with the Taxation Department of Assam
and shall obtain the Sales Tax number.

10. Overriding effect :
Unless otherwise specifically provided, it is agreed that this deed shall be governed by
the provisions of the Mmes and Minerals (Development and Regulation) Act, 1957 (67
of 1957) and the rules made thereunder. The provisions of the Act and the rules shall
prevail over the terms and conditions of the agreement.

Signature of the Permit holder For and on behalf of the Govemor of Assam.

Witness :-

2.

2-
Signature of surety )

Witness
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FORM MPS-1
(See rule 25(3))
{(Model form for execution deed for permit of Saltpeter)

This indenture made this T Y
20 between the Govermor of Assam acting
through (hereinafler called the

“Government” which expression shall where the comtext so sdmits be deemed to
include his successors in office and assigns of the first pan, and Shri
son of Shri

resident  of district
{hereinafter referred to as “Permit holder™ which expression shall,
whﬂcﬂwcnm:nldmnnmhd:hlhdmﬂmmmw
and permitted assigns) of the second pant and Shri

son of Shri
resident of district (hereinafter
referred 1o as “the surety”, which expression shall, where the context so admits, include
his heirs, executors, administrators, representatives and permitied assigns) of the third
part;

And whereas the permit holder has offered the highest bid for the permit of
- cum (mwords cubic metre {nama
of the quarry) (hereinafter referred to as the “said iands”) in Sub-Divisions
district __ and whereas the permit holder has paid

Rs. (Rupees ) only First instalment/
permit money in full for the first year and Rs.

{Rupees ) only as security (equal to 25% of
the bid amount) for the due fulfilment of the terms and covenants hereinafier mentioned
and the Government has agreed to grant him the aforesaid permit.

Now these presents witnesses as follows

Amount and mode of payment of permit money @

The permit holder shall during the subsistence of the permit pay in advance to the
Government, the following permit money in respect of the said lands given 1o him on

permit for the period from to on the dates
mentioned below.
Serial Value of Aonual Periodicity of payment
Number | permit money
1 2 3
() © |UptoRs 1000 Iakhs. | RS .....ocooomiiiminininnn (Full amoumt of permit money
in lump-sum o be deposited at the time of auction slong
wtﬂnhumwlmu.}
(i) Above R 1000 R ..oooooviiviinniiiiiennns {In two instalments, one al
lnkhs m:ﬁmd'lmlnduudnhyli'ufmydm
year o which the permit pertains)
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2, Amount to be deposited on account of Mines and Mineral Development,
Restoration and Rebabilitation Fund (hereinafter referred to as “Fund™)

Where the permit holder is operating the srea, he shall also pay an additional

amount, equal to ten percent of the due permit money, whichever is mare alongwith
amount of instalments on account of dead rent or royalty, towards the Fund.

3. Imterest op delpyed payments ;

In case of any default in payment of the instalments of permit money or
contribution to the Fund on the due date(s), the amount would be payable alongwith

interest at the following rates:

Serial Period of delay Rate of Interest applicable

MNumber .

(1] If paid within & period of 7 days | A greee period of up to 7 days is allowed
from the due deie without any interest; .

(i) | IF paud after 7 days bul up to 30 | 15% on the of defauh for the period
days of the due date ﬂm%m__

(i) If paid afier 30 days but within | 18% on the agmount of default for the perind
60 days of the due dale of default including the grace period;

{iv) Delay beyond 60 days of the due Tlmiuﬂm of the lease/ contract and the

date outstanding amount would e
mwﬂhlhu!ﬁim-lulwhd@
21% for the entire period of default.

4. No quarrying operations in certain areas :

No quarrying operations or working shall be camied on or permitted to be carried on
by the permit holder in or under the said lands or to sny point within a distance of ten
metres from any railway line, bridge, National Highway, reservoir, tank, canal or other

public road or buildings etc:

Provided that where the continuance of any mining operations in any ares, in the
opinion of the competent authority is likely to endanger the safety of any National or
State Highway, road, bridge, drainage, reservoir, tank, canal, other public works, or
other public nrpnmabuﬂdmﬂumnwmunhnrhmymdupmm
after giving one month's notice to the Permit holder in this behalf. The permit shall
stand terminated on the date mentioned in the notice, In such an event the Permit holder
Mhummepamlmuymmmmnmndmﬁfﬂnml
paid by him in advance if any.

S.Tnllhwunymcﬂmlﬂwmauﬁsuummmmﬁhr
inspection ; -~

mmhunmuuﬂlmmmmumm-m
any other officer authorised by the Central Government or by the State Government in
that behalf to inspect the said lands and the buildings and plant erected thereon and the
permit holder shall assist such person in conducting the inspection and afford them all
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information they may reasonably require and shall conform to and observe all orders
which the Central or the State Government or the competent authority, as a result of
such inspection or otherwise may from time to time pass.

Assign, sublet or transfer of the permit :

The permit holder shall not assign, sublet or transfer the permit to any person
without obtaining prior permission in writing from the competent authority.
To pay compensation for damage and indemnify the Government:

The Permit holder shall make and psy such reasonable satisfaction and
compensation for all damage, injury or disturbance which may be done by him in
exercise of the powers granted by the permit and shall indemnify the Government
against all claims which may be made by third parties in respect of such damage, injury
or disturbance.

Not to carry on surface operation in prohibited areas :

The permit holder shall not carry on surface operation in any area prohibited by any
autharity, without obtaining prior permission in writing from the concerned authoriry.

Not to enter and work In reserved and protected forest areas :

The permit holder shall not enter and work in any forest land without obtaining
prior permission in writing from the Forest Department.

10. Application of ull Acts, rules and regulations to this permit :

11.

The permit holder shall abide by the provisions of Mines Act, 1952 (35 of 1952),
and the rules and regulations framed thereunder and also the provisions of other labour
laws both Central and State as are applicable to the workmen engaged in the mines and
quarries relating to the provisions of drinking water, rest shelters, dwelling houses,
latrines and first-aid and medical facilities in particular and other safety and welfare
mvihmhgmlmﬂ:cuﬁsﬁﬂiunufmwm&hmdﬂunhamﬁ Acts,
mhﬂm%ﬂ%mhmﬂuﬁnfhmmm:mmm.ln
case-of mon compliance of any of the provisions of the enactments as aforesaid, the
eompetent authority may terminate the permit by giving one month's notice with
forfeiture of security deposited :

Provided that the Permit holder shall carry out mining operations in accordance
with all other provisions as applicable for undertaking mining including the provisions
of Forest (Conservation) Act, 1980 and Environment (Protection) Act, 1986 and the
rules made there under.

L]

Disposal of rﬁlurﬂ{:] only on issusnce of Mineral Transit Pass:

The holder of mining permit shall not sell or dispose off any mineral or mineral
products from the concession area without a Mineral Transit Pass,
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12. Security deposit shall carry no Interest:

The security deposited by the permit holder shall not carry any interest. It shall be
refunded to the permit holder within three months from the date of expiry or sooner
determination of the permit in case the same is not forfeited or required to be detained
for any other purposes under this deed.

13. Penaity for default :

In case of defauk in the due observance of the terms and conditions of the permit or in
payment of the permit money on the due date, the permit may be terminated by the
competent authority by giving ene month's notice. In such an event, the competent
authority shall be at liberty to forfeit the security deposited and also the instalment, paid
in advance, if any the permit holder shall deliver the possession of the quarry to the
Officer-in-Charge, concerned within seven days of the recgipt of the order of
termination of permit.

H4. Termination of permit by Governmest in public interest :

The permit may be terminated by the Government if considered by it to be in public
interest, by giving one month's notica:

Provided that in the State of National emergency or War, the permit may be
terminated without giving such notice.

15. Recovery of permit money as arrears of land revenue :

Any sum due from the permit holder on account of permit money in respect of the
permit shall be recoverable from him as arrears of land revenue.

16. To submit reports :

The permit holder shall furnish such reports and returns relating to output, labourers
employed and other matters, as the competent authority may prescribe from time to
time.

17. Returms :

The permit holder shall submit a monthly return in form ‘MMP1" by the 10th day of
uﬁmaﬂamﬂumw&nﬁtynﬂmtﬁuﬂfﬁcw—h—%mﬂgﬁhg
the total quantity of minor mineral(s) raised and dispatched from the specific area out
of the area under permit in the preceding calendar month, and its value and such other
information relating to the permit as may be called for by the competent authority.

18, State Government not responsible for loss to permit holder :

The Government shall not be responsible for any kind of loss to the Permit holder
for any reason what-so-ever,
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19. Notlces :

Every notice by these presents required to be given to the permit holder shall be
given in writing to such person, resident on the said lands as the Permit holder may
appoint for the purpose of receiving of such notice and if there shall have been no such
appointment then every such notice shall be sent to the Permit holder a1 the addresa
recorded m this deed or at such other address in Indin, the Permit holder may, from
time to time, in writing to the officer authorised by the competent authority for the
receipt of notices and every such service shall be deemed to be proper and valid service
upon the Permit holder and shall not be questioned by him.

20. Compensation and acquisition of land of third parties thereof :

In case the occupier(s) or owner(s) of the said land refuses his/ their consent to the
exercise of the rights and powers reserved to the Government and demised to the
Permit holder under these presents, the Permit holder shall report the matter to the
competent authority who shall request the Collector of the district concerned to direct
the occupier(s) or owner(s) to allow the Permit holder to enter the said lands and to
carry out such operations as may be necessary for working the mine, on payment in
advance of such compensation to the occupier or owner by the Permit holder, as may be
fixed by the Collector concerned under the rules

11, Suspension of mining operations :

The competent authority may order to suspend the mining operations after serving a
notice to the permit holder, in case of the following;

(m) unsafe and unscientific mining;

(b) non providing of safety lppﬁmmﬂtwm'm
(¢) non payment of compensation to the surfiuce owners;
{d) non submissions of monthly returns;

In case of violations of the aforesaid conditions and also any other terms and
conditions of the agreement deed and the provisions of the rules, the competent
suthority may give & notice to the permit halder to remedy the violations within a
period of fifleen-days from the date of issue of the notice. In case, the violations pointed
out through notice, are not remedied within the stipulated period of fifteen days, the
competent authorjty may after affording an opportunity of being heard fo the permit
holder, order the suspemsion of the mining operations till such time, the defaults/
defects are removed by the Permit holder within the time frame granted by the
competent puthority. During the period of suspension of mining operations, the Permit
holder will be allowed only to undertake rectification work for removal of the defects
and shall not dispose off the mineral, During the suspension period, the permit holder
shall be under the obligation to deposit the amount of the dead rent etc. on the due
dates.

On satisfactory removal of the defects, the competent authority may revoke the
suspension osders with or without any modification. Non removil of the defocts or

-
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defaults during the suspension period and within the time allowed by the competent
authority, shall lead to premature termination of permit holder.

22. Stocks lying at the end of the permit :

(2) The permit holder on expiry of the permit period (successful completion of the
permit) shall remove already extracted all of the mineral from the premises of the
quarry within a period of seven days. In case any quantity of the already extracted
mineral, in the said land is left undisposed off and is not removed within seven days
from the date of expiry of the period of permit the same shall be deemed to be the
property of the Government which will be disposed by the competent suthority in
any manner, without paying anything thereef to the permit holder.

(b) The permit holder on the termination or sooner determination of the permit shall not
remove extracted mineral from the premises of the permit aress. All extracted
minerals in the said lands lef over un-disposed after the termination or
determination of permit lease shall be deemed to be propesty of the Government
Mwﬂlhdwuﬂ’hyhmmhhwmﬂhm

paying anything thereof to the permit holder.

13, Recovery of Government dues as arrears of land revenue:

This indenture further witnesseth that in further pursuance of the agreement and
covenants referred to above, the permit holder and the surety further covenant that if the
permit holder shall make default in the payment of the permit money under these
presents including any interest thereon, on the date or dates on which the same shall be
or become payable then the whole of the cutstanding permit money and interest shall be
payable by the Permit holder and the surety jointly and severally. The Government
shall be at liberty to recover the same from the permit holder or the surety irrespective b
of the fact whether Government shall have pursued all or any of its remedies agamst the
Permit holder.

24. Permit holder shall get himself registered with the Taxation Department of Assam and
shall obtain the Sales Tax number.

25, Overriding effect:

Unless otherwise specifically provided, it is agreed that this deed shall be governed
by the provisions of the Mines and Minerals (Development and Regulation) Act, 1957
(67 of 1957) and the rules made thereunder. The provisions of the Act and the rules
shall prevail over the terms and conditions of the sgreement.

IN WITNESS WHEREOF these presonts have been executed in the manner
hereunder appearing the day and year above written.




B4

THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 16, 2013

Signature of the Permit holder. For and on behalf of the Covernor of Assam.

In the presence of : In the pressnce of :
L. L

Address, Address

2. i

Address, Address

Signature of the surety

in the presence of :~
1. Name

Address,

2. Name
Address
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FORM PIM -1
(See rule 26(4))

Application for the grant of permit for excavation of Brick Earth by the Brick
Kiin Owners

To

.........................................................

----------------------------------------------------------

Undersigned intends to install 8 brick Kiln or is the owner of ..o
.................. (Name and address of the Brick Kiln), and for manufscturing of the
bricks requires the minor mineral namely “Brick Earth”. The application fee of Rs.
500/- (mon- refundable) in the form of bank drafttressury challan bearing

2. The details of the area for which permission is being sought, is given as under :-

{(a) location of Brick Kiln{village/ sub-division/district)

(b} eategory of the Brick Kiln

(c) extent of the land from which brick earth is to be excavated (Dag No., Patta No.
etc.)

(d) lay out plan of the area spplied for permit

(e) existing status of the land as compared to general ground level of the area

(f) quantity of brick kiin required to be removed

() advance amount of Permit feeiroyalty

(h) security {(refundable).

3. Applicant further submits that;

(i) royalty st the rates prescribed under First Schedule to the Assam Minor
Mineral Concession Rules, 2012 shall be paid for the brick earth to be
removed from the area under permit.

(i) mrea is free from Plantstion or is not forest lind.

(iii) digging of the earth st the site is otherwise not prohibited by any coust of
law or any authority.

(iv) brick earth will be used only for manufacturing of the bricks.

(v)  he will ahide by all relevant provisions for excavation of carth.

(vi) acompensation has been settied with land owner mutually and & copy of the
agreement signed between the applicant and the lsndowner qua mutual
settlement of the compensation i attached(in case land is owned by the
applicant himself, the proof thereef).

(vil) in case of renewal of permit copy of last permit, alongwith proof of payment
towards spplicable permit money or royalty.

Encls: As sbove, (Name and address of the spplicant).
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FORM PIM -2
(See Rule 26(8)
Standard form for quarrying permits for brick earth

Whereas ShrilMessers
uwm{s}nf&kkmmlh:hm___hdhwwﬁmhm
mihmﬂlufmww.hlpuhdufmmmmm
measuring bighs/ acres/hectares bearing Dag, Patta numbers
in the revenue estate of
Sub-division District
under rule 26 of the Assam Minor Mineral Concession Rules,

2012, The applicant has paid requisite application fee of Rs. and has/have also
puidmurirmnﬁuhh__,_{l&ﬁufﬂnlmﬂmmm].
(Further the applicant has also deposited the permit fee of for
category of Brick Kiln.) :
The permission is hereby granted for removal of brick easth and manufacture of
bricks from the aforesaid area during the period from ................ 0 .. (upto 31t
March, ........... ) subject to the conditions given below :-

|. The holder of the permits shall keep the Government inderanified from third
paﬂychimuluhamthumtnhnnfhﬁmmimhhﬂhwﬁnh

quarTying permit is given.

2. The holder of the permit shall excavate the brick carth in such a manner that the

same shall not disturb or damage any road, public ways, buildings, premises of
public grounds.

3. The holder of the permit shall not use the brick earth excavated from the land
mmdcnpmuﬂﬁ:rm;uth:pumﬂmﬁl:nfm&hﬁnhh
zase the brick earth is to be transported up to brick kiln from the site of the
excavation, the permit bolder transports the same oaly by issuing a Mineral
Transit Pasa.

4. That the holder of the parmit shall not fell any tree standing on the land without
obtaining prior permission in writing from the competent authority in the Forest
Department. In case such permission has been granted, he shall abide by the
terms and conditions stipulated in such permission.

5. mmmmwlmmmmmhmmpﬁwhdh
any suthority, without obtaining prior permission in writing from the concerned
authority.

6. The permit holder shall not enter and work in any Forest without obtaining prior
written permission of the Forest Department.
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7. The permit holder shall report immediately all accidents to the Deputy
Commissioner and the competent authority concemed.

8. The depth of the pit below surface shall not exceed nine feet.

9. The annual smount of royalty shall be paid in advance by st April of every
year.

In case the annual royalty s not paid on the daie specified above, the permit holder
shall be liable to pay interest as per following :-

Period of delay Rate of Interest applicable

Serial
Number
(i) | If paid within a period of 7 ﬂ:_lup-indnhmw?dquhtl'hﬂm

days from the due date any interest
(i) if paid afier 7 up to | 15% on the amount of defsult for the period of
30 days of the due date default including the grace period,
i) Hﬁ:ﬂ-iﬂmh 18% on the amount of default for the period of
mﬂﬁhﬂhﬂimm default including the grace period;
{iv) Delay beyond 60 days of the | Termination of the permit and the entire
due date outstanding amount would be recovershle slong

with interest calculated @ 21% for the entire
period of default.

10. The brick Kiln owner shafl be liable to make payment of lump-sum royalty for
the whole of the year notwithstanding the operation of the Kiln for any part of
the year.

11. In case of any defaulkt in due observance of the terms and conditions of this \
permit or in payment of the instalment on due date, the permit may be cancelled
by the competent authority by giving one month's notice. Any sum due from the
permit holder on account of royalty and interest thereon shall be recovered from
him/ them gs an arrear of land Revenue.

Signature
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FORM FIM -3
{See rule 27(3))
Application for the grant of permit for extraction of ordinary clay/earth
Ta

..........................................................

Deear Sir,

The applicant is the owner of land or is having the written comsent of the land
owner of the land measuring ............ccccoiennin bigha/ ba ........ccovvevnrvrveenrenn
(details of Dag, Parta numbers) in village .............. Sub-division ........ccoc0enienn
PRI i el and have to remove the ondinary clay/earth for
hvuilmghhﬂmn&hmhmﬂﬂh;n&nfhwﬂm:uf
land or excavation, ordinary clay/earth excavated is to be disposed off, for which
permission is solicited. The applicant further state that ;-

2. The details of the area for which permission is being sought, is given as under:-

{a) location of the area
(b) purpose
{c) total area to be excavated/levelled
(d) extent of the area [ length, breadth and depth)

(e)  quantity of the ordinary clay to be removed and disposed off
(f)  existing status of the land as compared to general ground level of the area
{g) advance royalty
(h)  sscurity (refundable)

Dated :
Encls: As above. {(Name and address of the applicant ),

(i) Proof of ownership of land/consent of the land owner.



THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 16, 2013 B49

Form PIM- 4
(See rule 27(6))
Standard form for excavation of ordinary clay or earth

Whereas Sh) Messens has
applied for the grant of a permit under Rule 27 of the Assam Minor Mineral Concession
Rules, 2012, for excavation of ________ tonnes/ cubic meter/ quintals of
ordingry clay/earth, & minor minerals for
excavation'removal from (details of area). The
applicant has'have paid royalty in advance amounting to
and Rs. on account of Mines and Mineral Development,
Rehabilitstion and Restorstion Fund (10% of the amount of royalty) and Rs.
on account of security (50% of the amount of royalty).

The permission is hereby granted for disposal of the mineral
(name of minor minerals) tonnes’ cubic meter/ quintals
excavated/removed from the aforesaid area for the period from ]
~——— subject to following conditions;-

1.  The holder of the permits shall keep the Government indemnified from third party
claim relating to the extraction of ordinary clay/earth from the land for which
quarrying permit is given.

2.  The holder of the permit shall excavate the ordinary clay/earth in such a manner
that the same shall not disturb or damage any Road, Public ways, buildings,
premises of public grounds.

3. That the holder of the permit shall not fell any tree standing on the land without
obtaining prior permission in writing from the competemt authority in the Forest
Department. In case such permission has been granted, he shall abide by the terms
and conditions stipulated in such permission.

4.  The permit holder shall not carry on surface operations in any area prohibited by
any authority, without obtaining prior permission in writing from the concerned
authority,

5.  The permit holder shall not enter and work in any forest land without obtaining
prior written permission of the Forest Department.

6. The permit holder shall report immediately®all accidents to the Deputy
Commissioner and the competent authority concemed.

7.  The depth of the pit below surface shall not encesd nine feet and in case where
sand deposits are found, the depth of the pit below surface shall not exceed three
feet.
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10,

1.

12,

14,

The permit holder shall not excavate any other mineral than that of ordinary
clay/earth found in the ares. Any breach in this regard will entail immediate
suspension of the workings and followed by termination of permit along with
forfeiture of security amount, after affording opportunity of show cause. In case
any mineral is illegally disposed off, the Officer-in-Charge shall also recover
amount of penalty i accordance with the provisions of Mines and Mineral
{Development and Regulation} Act 1957 and Rules framed thereunder.

The permit holder shall ensure that any mining operations below a depth of 1.5
metres shall necessarily be undertaken by formation of benches for safe mining.
The benches would be formed in a manner that the width of the bench is not lesser
then the height of the bench or as permitted by the Director, Mines Safety,
Government of India.

The permit holder shall transport/dispose of the ordinary clay/earth from the site
of the excavation, only by issuing & Mineral Transit Pass.

The permit holder shall restore and rehabilitate the area of excavation with in
fifteen days from the date of expiry of the permit and shall submit compliance
report to the Officer-i \

In case of any default in due observance of the terms and conditions of this permit
or in payment of the instalment on due date, the permit may be cancelled by the
competent authority by giving one month notice where the remaining period of
permit is more than sixty days. In other cases the period of permit is less than
sixty days, notice of ten days shall be given before taking decision on cancellation
of permit.

The amount of security deposit shall entail no interest. The security amount shall
be refunded within a period of three months in case the same is not forfeited or
required to be detained for any other purpose under this permit.

Any sum due from the permit holder shall be recovered from him &s an arrear of
land Revenue.

The permission shall be valid up to

Signatures
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Moathly return for the Moath of

FORM MMP - |
[See rule 24, 25 and 38(15)(1)]

{ to be farnished by the

mining lessee/contracioripermit holder

1. | Name of the Mine 3. | Name and address
of lessee
2. | Location of the Mine 4. | Name of Mimor
< el
(b) District been granted
(c) State
Name of | Closing Productio | Dispatched during the month (in | Closing
mineral(s) | stock nduring | Tomne/Cu.M.) stock
brought the moath (Tomne /
forward (Tonne/ Cu.M.)
from the CuM.)
previous
month
(Tonne/
Cu.M.)
5. 6. T 8. 9.
By |By By other | Total
Truck | Railway | meansof
transport
Average daily No. of labourer or employees Wages paid
10 11
Male | Female | Adolescent | Total Male | Female | Adolescent | Total
64 6B [ 6D TA 78 TC i)
Signature of the lessee/contractor/
Dated : Permit bolder or his authorized agent.
NB.:

(1) Please furnish on the reverse of this form reasons for rise or fall in production,

dispatches and labour employed, ¢tc. as compared with the previous month.
{2)  Please send this report to

(8)  The competent sutharity;
(b)  The Officer-in-Charge concerned by the 10* of the month following the

month under report.
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Annpual Statement of Minor Minerals obtained, labourer employed, ete. for the Financial

FORM MMP -2
[See rule 381 5)ii)]

Annusl returs to be fornished by the mining lesses/contractor

Yearending 70
Name of the lesses
Area of the lease
Village
Sub-Division
District
Name of the Crutput Value Average number of persons #mployed daily
minor
mineral
i 2 3 4 =
Male Female Total
Average No. of No. of Compensation | No. of duys Remarks
days worked accidents | paid (in Rs.) worked
5 ] 7 B ]
Signature of the lesseefcontraction’
Dated : Permit holder or his suthorized ageni.

N.B.: This retum is to be submitted by the 15* of April of each year for the preceding financial

year, i.e. from First of April to 31% March to the :

{2) The competent authority.
(b) The Officer-in-Charge concerned.
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FORM MSE - 1
[See rule 38(21)]
Notice for explosive, etc. by the lessee

Name of mine

Name of mimor mineral{s) excavated

Situstion of mine (village, Police Station, Sub-Division,
District

T—ﬁﬁwhwmhmhm

Name and postal address of present owner(s)

:J?*:-u!- wl | =

Name and postal address of agency, if any

Name and posta] address of Manager, if any

Age

Qualification

Experience in mining

Whether workings are likely to be extended below;

H"-k. Seut grousd.
Maximum depth of opeén cast excavation measured from its
| lowest point

Date when depth first exceeded six metres.

Nature, amount and kind of explosives used, if any.

11.

Date when explosives were first used.

12.

Date(s) on which the number of persons on
day exceaded 50. S

Dated:

Signature of Owner/ Agent/Manager

Tobesent to:

1. The Comroller General, Indian Bureau of Mines, Government of India, Nagpur;
2. The Director General of Mines Safety, Government of Indis, Dhanbad;

3. The Director, Mines Safety, Government of India, Guwahati:
4. The Regional Controiler of Mines, Indian Burssu of Mines, Kollusts;

5. The Competent Authority;
6. The District Magistrate of the concerned District and
7. The Officer-m-Charge concemed.
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LIST OF MINOR MINERALS

{As defined under S.3(¢e) of MMDR Act, 1957 and further declared as such
from time to time under the Act)

1. Building stones,

2. Gravel,

3. Ordinary clay,

4, Ordinary sand other than sand used for prescribed purposes.

Mimeral Concession Rules, 1960; Ruole 70: Sand not 1o be treated as minor
mineral when used for certain purposes. Sand shall not be treated as minor
mineral when used for any of the following purposes ;

(i) purposes of refractory and manufacture of ceramic;
(i)  metallurgical purpeses;

(iii)  optical purposes;

{iv) purposes of stowing in conl mines;

(v) for manufacture of silvicrete cement;

(vi) for manufacture of Sodium silicate,

{vii) for manufacture of pottery and glass,

5. Boulder,

6. Shingle,

7. Chalcedony or impure guartz pebbles used for ball mill purposes or
filling for bore wells or for decorative purposes in buildings,

8. Limeshell,

9. Kankar and

10. Limestone,

11, Murram,

12. Brick-earth,

I3, Fuller®s earth,

1 4. Bentonite,

15. Road metal,

16. Reh-matn,

|7, Shate nnd

18 Shale

19. Marble,

20, Stones used for making household utensils,

21. Quartzite and sandstone, when used for purposes of building or for
making road meial and house hold utensils,

22. Salt-petre,

when used in kilna for manufacrure of lime used
85 building material

when used for building material

481



THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 16, 2013

855

SCHEDULE - ‘X’
[Under Rule 3 (1)]

Minor minerals for industrial and specific uses :

(1) Building stone including Granite :

(2) Marble

{3) Fuller's earth
(4) Bentonite
{5) Lime Shell

(6) Kankar
{7) Lime stone of any grade
{8) Brick earth

(9) Quartzite and Sand Stone

(10) Ordinary clay

(11) Shale

When mined for the purpose of

manufacture of polished tiles, slabs
and other  decorative  and
architectural purposes

Or

When mined in large-scale for
export of the stone in the form of
cubes, slabs, boulder or grave! and
for construction of dams, dykes,
bridges, efc.

482



836

THE ASSAM GAZETTE, EXTRAORDINARY, MARCH 16, 2013

SCHEDULE 'Y’
[Under Rule 3 (2)]

Minar minerals for uses other than in Industry :-

(1) Gravel

(2] Ordinary clay

{3) Ordinary Sand

When used in construction of roads
and buildings other than mined in
large scale for export and for
construction of dams;, dykes,
bridges, etc.

Other thom used in  cement
manufacturing or in any industry
mq:tnﬂllnlindutrr

Other than sand used for prescribed
purposes.

Mineral Concesslon Rule 1960 :- Rule 70 :- Sand not to be treated as
miner mineral when used for certain purposes sand shall not be treated as
minor mineral when used for any of the following purposes

(i} Purpose of refractory and manufacture of ceramic,

(ii) Optical purposes,

(it}
(v}
(v}

(vi)
{wii)

Metallurgical purposes,

Purposes of stowing in coal mines,
For mamufacture of silvicrete cement,
For manufacture of Sodium silicats,
For manufacture of pottery and glass.

(4) Boulder

(5) Shingle
i#) Chalecedony or impure quartz
pebhles

{7} Murram

%1 Brick-earth

When used in construction of roads
gnd buildings other than mines in
large scale for export and for
construction of dams, dykes and
|bridges, etc.

When used for ball mill purposes
for filmg for bore wells or for
decorative purposes in buildings

Other than brick-sarth used in
mechanized brick plants

¥
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(9) Road metal

(10) Reh matti

(11) Siate and Shale When used as building material and |
other than used in cement or other

(12) Stones When used for making household
utensils,

(13) Quanzite and Sandstone When used for purpeses of building

or for making road metal and
household utensils other than used
in cement manufacturing or in any
(14) Salt-petre
(15) Ordinary Earth
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First Schedule
Rates of royalty

(see rule B(6), 26(6) and 27(4)

Name of Minor Mineral

Building Stone (excluding
Granite)
Gravel

Ordinary Clay

Ordinary sand other than sand
used for prescribed purposes.

Boulder
Shingie

Chalcedony or Impure guartz

pebbles

Lime Shell

Kankar

Lime Stone

Murram

Brick Earth

Fuller's Earth
Bentonitc

Road metal

Rehmatti

Slate

Shale

Marbale

Stone used for making
household utensils
Quartzite and Sandstone
Salt petre

Granite

Ordinary Earth

when used in kilns for
manufacture of ime used
as bullding materials.

Rate of Royaity (in Rs.)

10000 Cu.M
100.00 Cu. M
1500 Cu. M

100.00 Cu.M
75.00 Cu.M
5000 Cu.M

15.00 Cu. M
2000 Cu. M
3000 CuM

B0.00 Cu. M

70.00 Cu. ™M

@&
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Second Schedule
Fee for review and appeal
[See rule T1(1)]

An appeal before Controlling Officer agaimst the orders of |  Rs, 2,000/
Subordinate Officer
An application before the Director/Principal Chief Conservator of Rs. 2,000/-
Forests and Head of Forest Force for review of orders passed by him
An appeal before the Government against the orders of Rs, 3,000
Direcior/Principal Chief Conservator of Forests and Head of Forest
Force

R. T. JINDAL,

Principal Secretary to the Government of Assam,
Power (E), Mines and Minerals Department,
Dispur, Guwahati - 6.

GUWAHATI - Primted and Published by the Dy. Director (P. & 8.), Directorate of Pig. & Sty., Assam,
Guwahati-2 |, (Ex-Gazetie) No. 199-100+50-16-3-2013
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Re: Regarding Order of National Green Tribunal

From : rosivasagar pcba <rosivasagar.pcba@gmail.com> e 024 03:28 PM
Subject : Re: Regarding Order of National Green Tribunal #1 attachment
To : Pulak Mahanta <dc-jorhat@nic.in> w

In pursuance to your email, I have the honour to “inform yod” that Ynspection has
already been conducted and the report has been forwarded to the Head Office, PCBA vide
letter dtd. 13t of June, 2024.

The same is forwarded to you for favour of your kind information and needful please.

Regards
REE, RLO-Sivasagar, PCBA

-~ Inspection Report.pdf
944 KB
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\‘:.‘ Regional Laboratory-cum-Office :: Slvasagar "‘“‘" L“:E
; \‘ 7 (Department of Environment & Forests, Government of Assam) \\\‘ﬁ Lifosty
A Phone : 03772-222823 : Emall : rosivasagar.pcha@gmall.com ém?,;!,?,,ﬁ‘;{“

———

\O s ¢
No.RO/SBR/T-3060/24-25/ 2 (& ) €] Dated Sivasagar, the 13" of June, 2024

f——————

To
Er. Gakul Bhuyan, ACEE
Pollution Control Board Assam
Bamunimaidam, Guwahati-21
Sub: Original Application no. 537 of 2024, News item titled “illegal sand excavation
threatens River Bhogdol in Jorhat” appeared In the Assam Tribune dtd. 29.03.2024
Hon’ble NGT(PB) -reg
Ref: HO letter no. PCBA/LGL-231/2024/NGT(EZ)/6 dtd 04" of June, 2024
Sir,
with reference to the subject as above and letter under reference, | have the honour to
inform you that this office has visited the probable sand excavation sites as per the directives of
Jorhat till Mariani of the

Hon’ble NGT (PB) and inspected the stretch from Bhogdoi Bypass Bridge,
Bhogdoi river.

in this regard, please find the Inspection Report along with relevant photographs and GPS

Coordinates.

This is for favour of your kind information and onward transmission please.

Yours Faithfully

Enclo: As stated %ka

(J.K. Das)
@~Reglona| Exe. Engineer
RLO-Sivasagar, PCBA

Dated Slvasagar, the 13" of June, 2024

Memo No.RO/SBR/T-3060/24-25/

Copy to
The Member Secretary, PCBA for favour of kind information

7

@) (J.K. Das)
Reglonal Exe. Engineer
RLO-Slvasagar, PCBA

¢ scanned with OKEN Scanner



INSPECTION REPORT

The officials of RLO Sivasagar has visited the Sand Excavation sites of Bhogdoi river in py
to the news item titled “lllegal sand excavation threatens River Bhogdoi in Jorhat” appea:’e;s'uance
Assam Tribune dtd. 29.03.2024 Hon’ble NGT(PB) in OA No. 537/2024 dtd. 16.05.2024. ki

The inspection was carried out at four probable sand excavation sites and covered the river
stretch from Bhogdoi Bypass Bridge, Jorhat till Mariani. The locations are namely Bhogdoi Bypass Bridge

Jorhat, Bhogdoi river near Rajotiya Sarbai Bandha gaon, Jorhat, Intake point of Urban water supply at
Bhogdoi river, Jorhat and Mariani Bhogdoi Bridge, Marlani, Jorhat,

1. Bhogdoi Bypass Bridge

As reported by the local inhabitants, previously it was one of the sand excavation points and
during the visit, no activity was found. The river was found to be flowing in its regular pattern and no
siltation was observed.

2. Rajotiya Sarbai Bandha gaon, Jorhat

During the visit, sand excavation activity was going on in that location as huge quantity of sand
was piled up at two of the places in the bank of the Bhogdoi river. A vehicle carrying sand without
proper protection and cover was also observed during the visit. Five numbers of wooden platforms were
noticed in the river bank that may perhaps be used for extraction of sand from the river. After
interaction with the local inhabitants, it was learned that the site was previously a ‘Sand Mahal’ but
tender has not been floated for the last 3 years. However, the present activity does not seem to cause
any soil erosion and siltation and the river was observed to be flowing in its regular pattern.

3. intake point of Urban Water Supply at Bhogdoi river, Jorhat

The location is basically an idol immersion point and intake point of the urban water supply. No
any such activity of sand extraction was observed.

4. Mariani Bhogdoi Bridge, Mariani, Jorhat

During the visit, sand extraction activity was observed as mass piling of sand was observed in the
bank of the river at three places. The river was also observed to be flowing in its regular pattemn and the
activity of the sand extraction does not seem to cause any kind of soll erosion and siltation.

& 4/9‘
.
% @"‘/6&*
pr. Nitali Doley, AEES Jayanta Kr. Dutta, AEE
RLO Sivasagar RLO Sivasagar
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OFFICE OF THE EXECUTIVE ENGINEER
JORHAT WATER RESOURCES DIVISION
Garh Ali, P.0.:- Rajabari

District :- Jorhat, Assam ﬂ(@}"l'
PIN :- 785014 i
Email :- ee.wrdjorhat@gmail.com I\/Y&/s Betol A

LThe District Development Commissioner,
Jorhat

\ \
No. JWRD/W-80/Pt-Il/ 30154
To, ) Dv y/%

Sub:-  Regarding order of National Green Tribunal.
Ref:- No.E115998/Forest(Green Tribunal)/1 Dtd.:01/07/2024.

Sir,

In inviting a reference to the subject cited above, | have the horsur to enclose herewith the detailed
report of Jorhat Water Resources Division, Jorhat on illegal sant¢ excavation violating Sand Mining
Guidelines, 2016 concerning river Bhogdoi for favour of your kind dispnsal.

Yours faithfully

Enclo. :- Statement as above.
J<7

Executive Engineer
Jorhat W.R. Division
Jorha

Memo No. JWRD/ W-80/Pt-1I/ Date :-
1. The PA/CA to the DC for kind appraisal to the District Commissic ner, Jorhat.

Executive Erlgineer
Jorhat W.R. Division
Jorhat




Report on illegal sand excavation violating Sand Minin Guidelines 2016

Name of Division: - Jorhat Water Resources Division, Jorhat

The silt/Sand of Bhogdoi River is most demandable fo
construction, road construction and other Engineering works. As
of Jorhat District is quite impossible without extraction of sand/
bed. As such Sand/Silt Mahals are selected by forest Departm
extraction of mining such Minerals.

r all types of building
of now, the development
Sand from Bhogdoi river
ent as suitable places for

Accordingly Forest department has asked N.O.C from our department for that
Sand/Silt Mahal. A joint survey has been carried out before issuing N.O.C by the both
Forest and W.R. department. If it is found feasible i.e. it could not hamper our structure
and not threat to bank erosion, N.O.C has issued considering norms of W.R department
for 1m(one) Depth only during term period. While issuing N.O.C it has been strictly
mentioned that no extraction is allowed during flood season. Therefore, the extraction of
sand from Bhogdoi River is going on with proper Mining Permit and the Royalty have been
earned by the Govt. of Assam through Forest Department.

Moreover, Sand deposition by the river Bhogdoi leads to severe problems, like wise
changing river course, reduced water storage including increased flood risk and damage to
infrastructure. Considering the gravity of the problem, the Water Resources Department
and the Forest Department have done the proper survey. for such Mining site from the
view point of controlling the flood and water management activities. Finally, the WRD have
allowed for using the embankments along the Bhogdoi River as road cum embankment.
Further, the Jorhat W.R. Division, Jorhat is. always ready to stop any illegal

sand/silt/earth excavation with the intervention of District Authority and Police as much
as possible.

TRl
Executive Engineer
Jorhat W.R. Division

J orhat‘-&
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Report on illegal sand excavation violating Sand Mining Guidelines 2015 - ¢

Name of Division: - Jorhat Water Resources Division, Jorhat

The silt/Sand of Bhogdoi River is most demandable for all types of bﬁﬂamg
construction, road construction and other Engineering works. As of now, the development
of Jorhat District is quite impossible without extraction of sand/Sand from Bhogdoi river
bed. As such Sand/Silt Mahals are selected by forest Department as suitable Placc’s L
extraction of mining such Minerals.

Accordingly Forest department has asked N.O.C from our department for that
Sand/Silt Mahal. A joint survey has been carried out before issuing N.O.C by the both
Forest and W.R. department. If it is found feasible i.e. it could not hamper our structure
and not threat to bank erosion, N.O.C has issued considering norms of W.R department
for 1m(one) Depth only during term period. While issuing N.O.C it has been strictl
mentioned that no extraction is allowed during flood season. Therefore, the extraction of
sand from Bhogdoi River is going on with proper Mining Permit and the Royalty have been
earned by the Govt. of Assam through Forest Department.

Moreover, Sand deposition by the river Bhogdoi leads to severe problems, like wise
changing river course, reduced water storage including increased flood risk and damage to
infrastructure. Considering the gravity of the problem, the Water Resources Department
and the Forest Department have done the proper survey for such Mining site from the
view point of controlling the flood and water management activities. Finally, the WRD have
allowed for using the embankments along the Bhogdoi River as road cum embankment.
Further, the Jorhat W.R. Division, Jorhat is always ready to stop any illegal
sand/silt/earth excavation with the intervention of District Authority and Police as much
as possible.

an ¢k X
Q@
Executive Engineer
Jorhat W.R. Division

Jorhat?’



Report on illegal sand excavation violating Sand Minin Guidelines, 2016

Name of Division: - Jorhat Water Resources Division, Jorhat

The silt/Sand of Bhogdoi River is most demandable for all types of building

construction, road construction and other Engineering works. As of now, the development
of Jorhat District is quite impossible without extraction of sand/Sand from Bhogdoi river
bed. As such Sand/Silt Mahals are selected by forest Department as suitable places for
extraction of mining such Minerals. v

Accordingly Forest department has asked N.O.C from our department for that
Sand/Silt Mahal. A joint survey has been carried out before issuing N.O.C by the both
Forest and W.R. department. If it is found feasible i.e. it could not hamper our structure
and not threat to bank erosion, N.O.C has issued considering norms of W.R department
for 1m(one) Depth only during term period. While issuing N.O.C it has been strictly
mentioned that no extraction is allowed during flood season. Therefore, the extraction of
sand from Bhogdoi River is going on with proper Mining Permit and the Royalty have been
earned by the Govt. of Assam through Forest Department.

Moreover, Sand deposition by the river Bhogdoi leads to severe problems, like wise
changing river course, reduced water storage including increased flood risk and damage to
infrastructure. Considering the gravity of the problem, the Water Resources Department
and the Forest Department have done the proper survey. for such Mining site from the
view point of controlling the flood and water management activities. Finally, the WRD have
allowed for using the embankments along the Bhogdoi River as road cum embankment.
Further, the Jorhat W.R. Division, Jorhat is always ready to stop any illegal

sand/silt/earth excavation with the intervention of District Authority and Police as much
as possible.

@,
Executive Engineer

Jorhat W.R. Division
J orha&
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